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 LOK  SABHA

 Wednesday,  May  24,  067/Jyaistha  3,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Seraxzr  in  the  Chair)
 MEMBERS  SWORN

 Shri  V.  Narasimha  Rag  (Parvathi-
 Puram).

 ORAL  ANSWERS  TO  QUESTIONS
 Appointment  of  Governors

 +
 “3l.  Shri  B.  S.  Sharma:

 Shri  Onkar  Lai  Berwa;
 Shri  Swell:
 Shri  Kikar  Singh:

 Shri  Rn  K.  Biriz:
 Shri  Eolai  Birua:
 Dr.  Karnj  Singh:
 Shri  Washpal  Singh:
 Shri  Hokam  Chand  Kachwal:
 Shri  Onkar  Singh:
 Shri  Ram  Singh  Ayarwal:
 Shri  ¥.  4.  Prasad:
 Shri  N.  EK.  Sanghi:
 Shrimali  Nirlep  Kaur:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  non-congress  Chief
 Ministers  have  suggested  to  Govern-
 ment  that  they  be  consulted  before
 appointing  Governors  of  their  States:
 and

 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  No  such
 suggestion  has  bees  received.  How-

 ra  349  (Aly  LSD—I.
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 ever,  the  Chief  Minister  of  the  State
 concerned  is  consulted  before  the  ap-
 Pointment  of  a  Governor.

 sit  where लाल  बेरवा  :  अभी  राज-
 स्थान  में  गैर  कांग्रेसी  सरकार  न  बनने
 देने के  लिये  राज्यपाल  ने  यह  निर्णय  दिया
 है  कि  93  कम  होत ेहैं  और  89  ज्यादा
 होते हैं।  ऐसी  स्थिति  को  देखते हुए क्या हुए  क्‍या
 सरकार  ने  कोई  ऐसी  नीति  निर्धारित  की
 है  कि  जो  राज्यपाल  बनाये  जायें  बह
 पुराने  मुख्य  मंत्री  या  पार्टी  के  भ्रध्यक्
 झषवा  सचिव  त  बनाये  जायें  बल्कि  मुख्य
 अंत्षियों  से सुझाव  ले  कर  बनाये  जायें?

 Shri  Y.  B.  Chavan;  I  think,  this  ques-
 tion  has  been  explained  many  times
 on  the  floor  of  the  House,  particular-
 ly  about  what  the  hon.  Member  has
 to  say  about  what  happened  in  Hajas-
 than.  So  far  as  the  appointments  of
 the  Governors  are  concerned,  natural-
 ly,  people  do  have  the  understanding
 of  social  forces  and  the  working  of
 the  human  mind  in  those  areas.  Nor-
 mally,  the  persons  who  command  the
 respect  of  the  people  at  large  are
 serected  for  these  posts.  Nturally,
 sometimes  their  political  standing  and
 sometimmes  their  administrative  ex-
 perience  is  a  relevant  factor  in  these
 appointments.

 at  ॉकारलाल  लेरवा :.  क्‍या  मंत्री
 महोदय  बतलायेंगे  कि  अब  तक  जितते
 लोग  गवर्मर  की  कुसियों  पर  बेंठे हैं  उन
 मेंसे  ऐसे  कितने  राज्यपाल  हैं  जो  कि  कांग्रेस

 के  शबदत्य  न  रहे  हों  ?

 मी  STARTER  weer:  बहुत  हैं।



 Oral  Answers

 ft  gro  ‘No  सियारी:  मैं  जानता
 चाहता  हूं  कि  इस  सम्बन्ध  में  पहले  से
 क्या  परिपाटी  चली  झा  रही  है?  क्‍या
 मुरुय  मंत्रियो ंते  सलाह  मश्यिरा किया  जाता
 था,  झौर  क्‍या  किसी  गवर्मर  को  यहास  करने
 के  लिये  यह  सलाह  बाइंडिंग  होती  है?

 ft  बक्तजम्तराण  अब्हाज  :  यह  परिपाटी
 पहले से  रही  है।  चीफ  मिनिस्टर  से  सलाह
 ली  जाती है।  सलाह  सलाह  ही  है,  इसमें
 आइंडिंग  होने  की  कोई  बात  नहीं है  1

 ली  सरण्‌  पाण्येथ  :  ष  जानना  चाहता
 हैं  कि  इस  समय  देश  में  जितने  गवर्नर  हैं  उनमें
 कितने  गैर  कांग्रेसी  हैं।  उन  में  से
 कितने  कांग्रेसी  हैं  बौर  कितने
 बैर-कांग्रेसी हैं,  क्‍या  मंत्री  महोदय के  पास
 कोई  ऐसी  जानकारी  है?

 शी  यहावम्तराधन  चव्हाण  :  में  यह
 आनकारी  देने  के  लिये  तैयार  हूं।

 There  are  about  17  Governors  and
 4  Lt.  Governors.  Out  of  these,  near-
 ly  4  are  senior  ex-civil  servants  who
 have  retired.  They  are,  naturally,  all
 non-Congressmen.  One  is  @  very  emi-

 engineer  who  is  g  Governor  in
 Orissa.  In  the  case  of  Lt.  Governors,
 there  are  2  ex-civil  servants  and  one
 is  an  retired  Army  General.

 375

 tt  कंजर  लाल  गुप्त  :  कबेश्चन,  यह  था
 कि  कितने  नात-कांग्रेस  पार्टी  के  लोग  गवर्नर
 हैं।  उन्होंने  यह  नहीं  बतसाया।

 Mr,  Speaker:  He  has  already  said
 that.

 Shri  ¥.  8.  Chavan:  Mr.  Ujjal  Singh,
 who  was  the  Governor  of  Madras,  is
 a  non-Congress  man.  Mr.  Patitom
 Thane  Pillay,  Governor  of  Andhra
 Pradesh,  is  a  non-Congressman.

 oft  जटल  बिहारी  वासवी,  :  फिर  तो
 अव्याज  साइम  भी  तान-कांग्रेलमसेय  हो
 जायेंगे  1
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 जी  जन्हाण  :  में  अवम  नहीं

 बनता  चाहता  ।

 जी  wee  जिहारी  कायें  :  पाम  चुनाव
 के  बाद  झनेक  राज्यों में  गैर-कांग्रेसी  मंजिसंशल
 बने  ।  केन्द्र  में  कांग्रेस  सत्तारूढ़ है  भौर  कई  राज्यों
 में  गैर-कांग्रेसी  दलों  के  हाथों  में  शासन  ध्राया
 है  ।  क्या  सरकार  बुरामी  परिपाटी  में  कोई
 संशोधन  करने  का  विचार  करती है  जिस के
 कारण  राज्यपाल  की  के  प्रश्न
 पर  केस्  और  राज्यों में  संघर्ष  नहों?
 झभी  संत्री  महोदय मे  कहा  कि  सुरुय  मंत्रियों
 से  सलाह  लो  जाती है।  मैं  जानना  चाहता
 हैं  कि  श्रमर  केन्द्र  ने  सलाह  न  मानी  तो  क्‍या
 स्थिति  होगी,  शौर  झब  तक  कितने

 ऐसे  मामले  हुए  हैं  जिन  में  शुरूय  मंत्रियों
 की  सलाह  नहीं  सानी गई  ?
 Shri  x.  B.  Chavan:  As  far  as  I  can

 say—because  I  nave  no  precedents
 with  me—after  J]  took  over,  a  number
 of  Governors  have  been  appointed  and
 never  has  such  a  situation  arisen  so
 far.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  institution  of  Governors
 is  8  relic  of  the  British  colonial  rule
 and  is  an  anachronism  in  a  democracy
 as  others,  may  ]  know  if  it  iz  a  fact
 that  our  Government  are  thinking
 very  seriously  to  abolish  the  institu-
 tion  of  Governors  as  such  because  this
 institution  does  not  fit  into  the  pattern
 of  democracy?

 Shri  Y¥.  B.  Chsvam:  I  do  not  accept
 this  comment  of  the  hon.  Member
 because  the  word  ‘Governor’  may  be  a
 colonial  word,  but  certainly  it  has  been
 accepted  by  the  Constitution  of  Indie.
 There  is  no  proposal,  there  is  no  inten-
 tion,  on  the  part  of  the  Government
 to  change  this.

 Shri  Hem  Bares:  He  has  not  under-
 stood  me,  Sir.

 Mr,  Speaker:  He  has  understood
 you.

 Mr.  Sheo  Narain
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 aft  few  गारावण: मैं सरकार मैं  सरकार  से  जातना
 ष्याइता  हूं  कि  इन  iz  गवर्मरों में  से  ies
 weir  अवनरों  में  से  कोई  हुर्जिस
 जाई  हैं  या  गहीं  हैं।  झगर  तही ंहैं  तो  क्‍यों
 नहीं  हैं?

 Shri  . a  B  Chavan:  There  is  no
 Harijan  member,  but  I  think  that  in
 the  case  of  the  high  office  of  Gover-

 servation.  Certainly  there  ix  nothing
 Wrong  in  expecting  a  Harijan  to  be-
 come  a  Governor.

 Shri  Tenneti  Viswanstbam:  Fefer-

 has  said  that  there  is  previous  consul-
 tation  with  Chief  Ministers.  In  how
 many  cases  were  Governors  thrust
 upon  the  States  in  spite  of  the  advice
 of  the  Chief  Ministers?  Were  there
 such  cases?

 Mr.  Speaker:  He  has  already  an-
 ewered  that  during  his  period  he  has
 not  done  it,  there  is  not  even  one  case.
 He  has  said  this  in  reply  to  another
 question.

 को  बफापाल  सिंह  :  क्‍या  सरकार  बतला
 सकती है  कि  जहां पर  कांग्रेसी  घंजिमंदल
 कायम  हैं  बहां के  लिये  उससे  कोई  ऐसा
 विधान  बनाया  है  कि  बहां  पर  गैर-कांग्रेसी
 शबर्तर  बनाये  जायें?

 Shri  YY  B.  Shavan:  This  is  one  of
 the  suggestions  that  can  always  be
 considered.

 Mr,  Speaker:  Next  Question.

 Shri  Jyctirmey  Bats:  On  a  point
 of  information.

 Biz,  Speaker:  Next  Question.  Mr.
 Petedia,
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 Indo-Pak.  Tele-Commaunications

 FI

 !

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  tele-communication
 links  between  India  and  Pakistan
 have  since  been  established;

 (b)  if  so,  the  brief  resume  of  their
 working  at  present;  and

 te)  if  not,  the  efforts  made  to
 establish  the  same  at  an  early  date?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Commosications  (Shri  L  EK.  Gujral):
 (a)  to  (c).  The  telecmmunication
 links  between  India  and  Pakistan
 were  restored  partially  in  February,
 1968.  The  circuits  have,  however.  not
 been  working  satisfactorily  mainly
 due  to  lack  of  coordination  and  at-
 tention  from  Pakistan  authorities.

 In  response  to  Government  of
 India’s  proposal  for  discussions  on
 varius  bject  ineludi  tel
 munications  to  normalise  relations
 between  India  and  Pakistan  as  pro-
 vided  in  the  Tashkent  Declaration.
 the  Government  of  Pakistan  have  ex-
 pressed  the  desire  to  have  talks  for
 nomatisation  of  tele-communication
 facilities,  We  have  welcomed  this  trend

 diplomatic
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 bring  up.  The  final  reply  of  the  Gov-
 ernment  of  Pakistan  is  sfill  awaited,
 but  the  response  so  far  has  not  been
 very  encouraging.

 Shri  D,  N.  Patedia:  Since  Indian
 eargo  is  still  held  up  in  Pakistan
 watera,  in  spite  of  the  fact  that  Pakis-
 tan  cargo  was  released  by  the  Indian
 authorities  unilaterally  why  should
 this  not  be  a  pre-condition  that  before
 we  talk  about  resumption  of  telecom-
 municatmens,  the  Government  of
 Pakistan  must  release  the  Indian  car-
 go  held  in  Pakistan  waters?  Would
 there  be  any  sense  in  ulways  giving
 facilities  to  Pakistan  without  insis-
 ting  on  reciprocal  facilities?

 Shri  L  K.  Gujral:  The  Government
 of  India’s  attitude  has  been  made
 clear  here  from  time  to  time  about
 our  relationship  with  Pakistan.  The
 main  point  is  not  that  we  are  putting
 forward  any  pre-conditions.  We  arc
 anxious  that  in  the  Tashkent  =  spirits,
 understanding  should  prevail  between
 these  two  countries  and,  therefore,
 we  have  laig  down  no  pre-condition
 for  taiks,  and  we  are  willing  to  talk
 to  resolve  all  outstanding  issues.

 Shri  Nath  Pai:  What  is  the  Taskent
 spirit?  There  is  no  such  spirit  now.
 You  may  call  it  the  Tashkent  ghost

 Shri  L  K.  Gujral:  We  are  not  mur-
 dering  it.

 Shri  Nath  Pai:  The  spirit  is  dead;
 only  the  ghost  remains.

 Sbri  Hem  Barua:  He  is  trying  to
 take  shelter  under  the  Tashkent
 spirit.  But  the  Tashkent  spirit  is  dead.

 shri  D.  C.  Sharma:  May  I  know
 whether  these  telecommunication
 links  were  working  before  the  hosti-
 lities  between  India  and  Pakistan

 started  and  where  they  are  proposed
 to  be  started  now,  who  is  going  to
 bear  the  expenses  involved  in  the  set-
 ting  up  of  these  telecommunication
 centres,  whether  the  expenses  wi']  be
 borne  by  both  India  and  Pakistan,
 and  If  so,  in  what  ratio?

 MAY  24,  7967  (ढा  Answers

 In  February,  1984,  two  of  these  routes,

 So  far  as  the  reveune  part  of  it  is
 eoncerned,  different  formulae  were
 evolved  in  18  for  the  sharing  of
 the  telegrams  as  well  at  the  tele-
 phone  bills  rev:  and  also  the  pos-
 tage  revenues.  If  the  hon,  Member
 so  wishes,  I  can  give  details.  But  I
 can  only  state  here  this  thing  in  which
 the  hon.  Member  would  be  interes-
 ted.  namely  that  according  to  the
 formulae  for  telephone  and  tclegram
 revenues,  the  Pakistan  authorities
 owed  to  India  about  Rs.  48  lakhs  on
 these  two  accounts  and  about  Rs,  |
 crore  on  account  of  posta!  outstan-
 dings  that  Pakistan  should  reimburse.
 Unfortunately.  in  spite  of  our  vari-
 ous  reminders  we  have  not  been  able
 to  get  that  moncy.

 Shri  D.  N.  Patodia:  The  hon.  Minis-
 ter  has  told  us  that  in  the  spirits  of
 the  Tashkent  agreement  we  are
 giving  all  facilities  to  Pakistan  But
 I  want  to  ask,  why  should  the  grant
 of  these  facilities  be  always  unila-
 teral.  Are  we  not  entitled  to  impose
 a  pre-condition  on  Pakistan  to  do
 likewise  to  us?  When  we  have  relea-
 sed  Pakistan  cargo,  is  it  not  neces-
 sary  for  them  to  re'eare  Indian  cargo
 before  any  other  topic  is  discussed?

 Shri  I.  K.  Gajral:  I  am  entirely  in
 agreement  with  the  hon.  Member
 that  Pakistan  is  absolutely  not  justi-
 fied  in  withholding  our  cargo.  But
 he  will  also  understand  that  as  a
 Matter  of  policy  we  are  not  asking

 and  to  talk  to  each  other.  If  we  do
 not  heve  postal  arrangment,  and  if
 we  do  not  have  telecommunications,
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 obviously  we  will  not  be  able  to  talk
 to  each  other  also.

 I  can  assure  the  hon.  Member  that
 the  Government  of  India  are  not
 obvious  of  the  withholding  of  cargo
 by  the  Pakistatn  authorities  and  we
 hope  that  if  Pakistan  ever  agrees  to
 come  to  the  table,  we  will  be  able
 to  raise  this  issue  as,  well.

 Shri  R.  Baraa:  In  pursuance  of  the
 policy  of  having  better  relations  with
 our  neighbours  and  in  view  of  the
 Tashkent  agreement,  should  we  not
 proceed  io  normalise  relations  with
 Pakistan  without  waiting  for  exchange
 of  communication  links?

 Shri  I.  K.  Gujral:  The  hon.  Member
 will  agree  with  me  that  ever  since
 the  cessation  of  hostilities,  the  Gov-
 ernment  of  India  have  left  no  stone
 unturned  to  create  understanding
 between  our  two  countries.  We  are
 going  to  the  farthest  extent  to  see
 that  India  and  Pakistan  live  as  peace-
 ful  and  good  neighbours  and  friends.
 As  regards  tele-communications  also,
 it  is  not  a  question  of  being  unila-
 teral.  For  instance,  our  tele-com-
 munication  channels  up  to  the  border
 are  working  very  effectively  and  very
 efficiently.  But  calls  generally  do
 not  get’  there.  Therefore,  we  remind
 them  to  improve  the  tele-communi-
 cations.  Unfortunately,  the  response
 to  us  is  not  good.  We  have  also  fixed
 meetings  and  tried  to  check  up  the
 apparatus.  We  have  asked  them  to
 agree  to  hold  joint  meetings.  The
 Director  General  here  has  been  writ-
 ing  to  his  opposite  number  in  Pakis-
 tan  almost  every  month  to  agree  to
 a  meeting  at  that  level  which  can  im-
 prove  the  tele-communications.  But
 unfortunately,  there  has  been  no
 response.

 Wealth  of  persons  holding  Public
 Offices

 +
 34.  Shri  A.  B.  Vajpayee:

 Shri  N.  S.  Sharma:
 Shri  Shri  Gopaj  Saboo:
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 Shri  Brij  Bhusban  Lal:
 Shri  Sharda  Nand:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  a  high-powered  commission  to
 inquire  into  the  wealth  of  all  those
 who  held  public  offices  during  the
 last  20  years;

 (b)  whether  any
 this  effect  have  been
 Government;

 suggestions  to
 received  by

 (c)  if  so,  the  action  taken  thereon;
 and

 (d)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  there-
 for?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 (d)  Such  an  inquiry  is  not  called
 for,  would  involved  a  great  deal  of
 fruitless  work,  and  would  not  be  in
 the  public  interest.

 श्री  अटल  बिहारी  वाजपेयी:  क्या  इस  प्रकार

 का  आयोग  नियुक्त  न  करने  का  एक  कारण

 यह  भी  है  कि  केन्द्रीय  सरकार  को  डर  है
 कि  यदि  ऐसा  आयोग  बना  तो  बहुत  से  व्यक्तियों

 “के  मामले  उस  आयोग  के  सामने

 आयेंगे  जिन्होंने  पिछले  बीस  सालों  में  अपार

 सम्पत्ति  इकट्ठा  की  है  और  क्‍योंकि  वे

 व्यक्ति  कांग्रेस  पार्टी  से  सम्बन्धित  हैं  इसलिये

 सरकार  ऐसा  आयोग  बनाना  नहीं  चाहती

 है?

 Shri  Y¥.  छ.  Chavan:
 nothing  to  do  with  it.  If  there  are
 any  specific  allegations  against  any-
 body  and  if  a  prima  facia  case  is  made
 out  against  some  person,  inquiries  will
 be  made.  But  to  make  some  sort  of
 very  blanket  proposition  of  inquiries
 against  all  people  who  held  public
 office  in  the  last  twenty  years  is  some-
 thing  like  talking  without  knowing
 what  one  is  talking  about.

 No,  it  has
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 oh  wie  जिहारी  erate  :  क्‍या  ह.) उ
 सच  नही ंहै  कि  पहले भी  जो  व्यक्ति  धत्ता-
 ey  थे  उसके  विशश्ध  निश्चित  शारोप  लगाये
 बये ये, ने,  उदाहरण  के  लिये  शाजस्थान के  मुख्य
 बंसी  क ेलिसाफ,  उत्तर  प्रदेश  के  कुछ  मंक्षियों
 के  खिलाफ,  लेकिन  उनके  खिलाफ,  कोई
 जांच  नहीं  की  गई  दौर  जिन  के  खिलाफ
 जांच  की गई  उनको  अपने  चों  से  हटना
 बड़ा  ?  मैं  यह  भी  जानना  चाहता  हूं  कि
 इस  मामले  में  संतानम  कमेटी ने  जो  सिफा-
 रिशे की  हैं  उन  सिफारिशों  को  सौ  फीसदी
 स्वीकार  करने  के  लिये  सरकार  तैयार
 क्यों  नहीं  है?  सिफारिश  यह  थी  कि  अगर
 इस  एम०  एल०  To  या  दस  एम  ०  बीन  किसी
 व्यक्ति  के  विरुद्ध  झारोप  लगायें  तो  उसकी
 जांच  होनी  चाहिये।  मैं  जानना  चाहता
 हूं  कि  इसे  स्वीकार  करने  में  सरकार  को
 क्या  कठिनाई  है  ?
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 Shri  ¥.  8,  Chavan:  [  think  all  these
 when  the

 tions  were  discussed  from  ‘time  to
 time.  One  thing  which  was  accepted
 ‘was  baving  a  code  of  conduct  for
 Ministers  both  in  the  States  and  at  the
 Centre.  That  code  of  conduct  has
 been  accepted  and  action  on  the  basis
 of  that  code  is  taken.

 Shri  Ranga:  When?

 Shri  YY  B.  Chavan:  Wherever  alle-
 gations  are  made.  In  the  code,  certain

 laid  down,  If  there
 are  any  alllegations  against  Ministers
 in  State  etc.  they  should  be  forward-
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 Shri  Banga:  It  is  not  an  irrespon-

 sible  statement.

 Ghri  ¥.  B.  Chevas:  I  did  not  say
 responsible  statement.

 Shri  Ranga:  You  were  saying  they
 tre  talking  without  knowing  what
 they  are  talking  about,

 Shri  ¥.  B.  Chsvan:  Certainly  I  have
 got  respect  for  the  bon,  Member,  but
 he  should  have  some  respect  for  us
 too.

 Mr,  Speaker:  I  would  request  the
 hon.  Minister  to  answer  the  question.

 Shri  ¥.  B.  Chavan:  The  code  of  con-
 duct  recommendeg  hy  the  Santhanam
 committee  has  been  accepted  in  prin-
 ciple.  Then  again  after  the  elections,
 when  the  new  governments  came  in,
 I  circulated  this  code  of  conduct  to
 the  Chief  Ministers’  conference,  and
 I  have  requested  them  to  accep!  this
 and  adopt  this.

 Shri  Nath  Pai.  |  am  glad  to  be  told
 by  the  Home  Minister  that  Govern-
 mect  have  decided  to  accept  the  re-
 commendation  of  the  Santhanam
 Committee.  Having  been  s  member
 of  the  committer,  it  comes  as  @  mur-
 Prising  news  to  me,  because so  far  as
 we  know,  there  has  been  a  statistical
 acceptance,  i.e.  97  per  ent  of  the  sug-
 gestions  and  recommendations  of  the
 committee  have  been  accepted,  but
 what  this  statistical  amount  of  accep-
 tance  means.

 Bhet  ¥.  . 7  Chavam:  I  said  that  the
 code  of  conduct  recommendations  have
 been  accepted.
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 when  you,  Mr.  Speaker,  were  the
 President  of  the  Congress,  you  said
 that  every  office-bearer  who  was  hol-
 ding  office  shoulqg  submit  to  you  a
 statement  of  his  assets  and,  if  there
 were  any  liabilities,  of  course,  of  his
 liabilities  too.  I  do  not  know  whe-
 ther  this  was  later  on  confirmed  by
 the  Congress  President  who  succeed-
 ed  you  in  office,  Mr.  Sanjiviah.  He
 also  made  the  claim  that  a  man  who
 is  a  pauper  today  becomes  a  Minister,
 and  within  three  years  he  is  a  milli-
 onaire.  This  came  from  yOu  and
 from  the  man  who  held  the  same  dis-
 tinguished  office  after  you.  In  the
 light  of  this  I  do  not  know  why  Mr.
 Chavan  feels  very  offended  if  a  sug-
 gestion  is  made  that  an  inquiry  like
 this  shoulg  be  held.  Perhaps  if  you
 have  nothing  to  hide,  why  shun  the
 inquiry?  Maybe,  most  of  you  will  be
 found  to  be  innnocent  and  the  cob-
 webs  of  misunderstanding  will  be
 removed.

 Shri  Y.  B.  Chavan:  I  am  not  otfen-
 ded.  It  is  not  a  question  of  offence,  it
 is  a  question  of  the  administrative
 practicability  of  the  proposition.  I
 am  not  at  all  offended.  Government
 have  certainly  accepted  the  princi-

 ple,  and  as  a  part  of  the  code  of  con-
 duct,  Ministers  have  to  submit  their
 assets  and  liabilities  statement  to  the
 Prime  Minister,  the  State  Ministers
 can  submit  to  the  Chief  Ministers.
 That  is  accepted.  So,  certainly  there
 are  written  commitments  made
 by  the  Ministers  concerned  with
 the  Prime  Minister  and  the
 Chief  Minister.  It  is  part  of  the
 normal  record.  Thig  is  something
 which  the  Ministers  wil]  be  held  up
 to.  But  if  some  specific  allegations
 are  made  then  certainly  one  can  make
 an  inquiry.

 Shri  Ranga:  They  have  been  made.

 Shri  Y.  B,  Chavan:  How  can  you
 say  that  against  all  the  public  office
 ‘holders  in  the  last  20  years  an  enquiry
 should  be  held?  It  is  holding  some
 sort  of  inquiry  against  democracy  as  a
 whole.  I  do  not  know  how  members
 amake  such  a  proposal.
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 Shri  Jyotirmoy  Basu:  The  magni-
 tude  of  corruption  is  colossal.

 Shri  Hem  Barua:  A  memorandum
 was  submitted  by  some  MLAs  _  and
 MPs  from  Mysore.  What  has  he  done
 to  that?

 Shri  D.  C.  Sharma:  Is  it  not  a  fact
 that  the  demand  for  the  appointment
 of  a  commission  like  this  is  a  part  of
 a  smear  campaign  and  a  character
 assassination  campaign  which  are
 carried  on  by  certain  political  parties,
 and  is  it  not  a  fact  that  the  appoint-
 ment-of  a  commission  like  this  will
 mean  the  gradual  end  of  democracy
 which  we  hold  so  dear  in  India?

 Shri  A,  B.  Vajpayee:  Is  that  a  ques-
 tion?

 श्री  एस०  एम०  जोशी  :  मंत्री  महोदय
 ते  अभी  बताया  है  कि  आचार-संहिता
 बन  गई  है,  जिसके  अनुसार  मंत्रियों  को

 श्रपनी  सम्पत्ति  का  ब्यौरा  देना  पड़ेगा।
 मैं  यह  जानना  चाहता  हूं  कि  क्या  यह  ब्याचार

 संहिता  सिर्फ  आगे  आने  वाले  मंत्रियों  के

 लिए  ही  है  या  यह  आचार-संहिता  उड़ीसा,
 पंजाब  और  राजस्थान  आदि  प्रदेशों  के

 उन  मंत्रियों  पर  भी  लागू  होगी  जिनके

 खिलाफ  इस  प्रकार  के  गम्भीर  आरोप

 लगाए  गए  थे  कि  हुकूमत  ने  भी  यह  महसूस
 किया  कि  उनको  अपने  पदों  से  इस्तीफ़ा  दे

 देना  चाहिए  और  इस  कारण  जिन्होंने
 श्रपने  पदों  से  इस्तीफ़ा  दे  दिया  ।

 Shri  Y.  B,  Chavan:  The  code  of  con-
 duct  is  something  which  can  be  made
 applicable  to  Ministers  while  they  are
 in  office  and  naturally  the  code  of  con-
 duct  can  be  pué  into  operation  when
 it  is  accepted.  It  is  applicable  to
 those  who  were  in  office  on  the  date
 On  which  the  code  of  conduct  was  ac-
 cepted  and  that  is  observed.

 Shri  K.  Lakkappa:  The  hon.  Home
 Minister  said  that  if  specific  allega-
 tions  were  made  by  the  Members,  en-
 quiries  would  be  held.  Allegations
 were  made  against  the  Chief  Minister
 of  Mysore  in  a  Memorandum  submitt-



 the  culprits  or  will  it  take  any  action
 to  implement  the  Santhanam  Commit-
 tee  Report?  }  want  a  categorical
 answer  in  this  behalf.

 Shr  YY  B.  Chavan:  I  am  not  in
 possession  of  all  the  facts.  If  a  apect-
 fic  question  js  put,  certainly  |  will
 answer  it,

 ्ो  So  ना  खिथारी  :  पायंट  भाफ़
 झाईर।  झाप  ने  इस  सदन  में  कहा  है  कि
 जहां  तक  सप्लीमेट रीज  का  प्रश्न  है,  जित
 माननीय  सदस्यों  ने  क्वेश्चन  दिया  है  ,  पहले
 झाप  उनको  पुकारेंगे  शौर  फिर  दो  तीन
 झौर  माननीय  सदस्यों  को  सप्लीमेंटरीज
 पूछन ेका  अवसर  देंगे।  हम  यह  देख  रहे
 &  कि  जिन  माननीय  सदस्पों  ने  बवेक्चन
 दिया है,  उन  में  से  बहुत  से  के  माम  छूट
 जात ेहैं  शौर  दूसरे  लोगों को  पहले  वसर
 दे  दिया  जाता  है।  मेरा  निवेदन  है  कि  जिन
 साननीय  सदस्यो  ते  बवन  भेजा  है,  पहले
 उन  को  मौका  दिया  जाना  चाहिये  ।

 Mr.  Speaker:  |  appreciate  the  point
 It  is  an  important  question.  I  do  not
 want  anybody  to  misunderstand.
 Even  if  ten  minutes  more  are  spent  on
 this  question,  it  does  not  matter.
 Otherwise,  Miniseras  and  even  the
 Speaker  are  likely  to  be  misunder-
 stood,

 Shri  EK.  Lakkappa:  I  rise  on  a  point
 of  order.  J]  put  a  specific  question.

 Mr.  Speaker:  This  is  #  general  ques-
 tion  and  you  have  brought  in  a  specific
 question.  You  can  put  it  as  a
 separate  question.  A  a  supplementary
 he  may  not  be  having  an  answer.  He
 cannot  rememer  the  case  or  all  the
 charges  against  so  many  ministers.  If
 you  put  a  separate  question,  he  would
 Question...  (interruptions).

 it  is  relevant.
 categorical  statement  and  I  am  entitled
 to  a  reply  asa  matter  of  right  I
 would  request  him  to  reply  to  my
 answer....  (Interruptions).

 Mr,  Speaker:  Order,  order,  Nut  so
 many  people  should  rise  at  the  same
 time.  Shri  Lakkappa  has  raised  a
 point.  If  the  hon.  Minister  has  not
 got  the  infurmation,  he  may  give  it
 later  on.  That  is  a  different  matter.
 Next  question.

 Several  hon,  Members  rose-—

 Mr.  gpeaker:  Ghri  Tenneti  Viswa-
 natham.

 Shri  Noth  Pai:  What  is  your  tinal
 position?

 Mr.  Speaker:  I  said  that  is  a  sepa-
 rate  question.

 Shri  J.  M.  Biswas:  How  many  com-
 plaints  he  has  received  about  the
 ministers—et  him  at  least  reply  that
 question,

 Shri  ¥.  B.  Chavan:  Certainly  in
 the  past,  certain  complaints
 made  against  certain  Ministers  and
 Chief  Ministers.  This  ls  the  general
 information  I  have  got;  if  I  have  got
 to  go  into  details  of  the  allegations
 made  and  the  conclusions  reached,  it
 will  be  difficult  for  me  to  answer.  A
 complaint  was  made  about  Shri  ला) Wife

 Sub-Committee  to  consier
 those  allegations,  and  the  Cabinet  Sub-
 Committee  rencheg  =  sonclusion  fut
 there  was  no  ground.  (Interruption).
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 ।  Nath  Pal:  That  is  not  Santha-
 nam  Committee's  recommendation,

 Shri  ¥.  B.  Chavan::  I  am  telling  you
 about  the  procedure  that  is
 and  what  the  Government  did  abuut
 it.  (interruption).  We  have  accepted
 &  code  of  conduct,  and  on  that  basis,
 an  I  gaid,  if  there  are  specific  allega-
 tions  and  if  a  prima  fecie  case  is
 made  out,  certainly  Gavernment  wil!
 have  to  go  into  the  matter.  In  these
 matters,  the  Prime  Minister  did  re-
 ceive  complaints  and  the  Prime  Minis-
 ter  asked  the  Cabinet  Sb-Committee
 to  look  into  the  case,  to  consider  the
 case,  and  the  Sub-Committee  has
 into  these  matters,  The  conclusion
 waa  that  there  were  no  grounds  for
 the  Central  Government  to  take  any
 action.  (Interruption).

 Shri  Jyotirmoy  Basa:  How  much
 time  has  he  taken  to  give  this  much
 information?

 Mr.  Speaker:  Order,  order.  Shri
 i  Vi  ham. T

 Shri  Jyotirmey  Basu:  It  is  a  very
 important  matter.  Let  us  know  the
 facts.

 Shri  Tennety  Viswanatham:  The
 Home  Minister  referred  to  the  case
 about  a  Chief  Minister,  but  1  want  wo
 know  with  reference  to  other  Minis-
 ters.  whether  any  reports  or  com-
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 other  side  also  have  a  chance.

 Shri  Chintamani  Fanigrahi:  May  I
 know  whether  the  Home  Minister  has
 received  any  allegations  against  Shri
 Hare  Krishna  Mahatab  with  regard  to
 evasion  of  income-tax  and  also  his
 complicity  in  the  Serajuddin  affair
 and,  if  so,  whet  steps  have  been  taken
 to  enquire  into  these  allegeations?

 Shri  ¥.  B  Chavan:  9  cannot  snswer
 all  these  questions  regarding  every-
 body.  I  have  not  get  any  information.

 Several  bon.  Moemberg  rose—

 Mr,  Speaker:  Order,  order.
 Nath  Pas.
 matter.

 Shri
 Let  us  exhaust  the  whole

 Shri  Nath  Pal:  Thank  you.  Sir.  May
 I  draw  the  attention  of  the  Home
 Minister  to  a  patent  contradiction  in
 the  two  statements  he  has  made?
 A  specific  case  was  promptly  ment:on-
 ed  by  my  colleague,  Shri  Hem  Barua
 and  if  was  reiterateq  by  Shri  Lakkap-
 pa,  and  it  was)  almost  a=  chalicnye
 which  the  Home  Minister  though:  it
 fit  vo  throw  in  our  face.  1  am  not  ine
 terested  in  blanket  charges.  I  want
 specific  mstancez.  And  an  instance
 was  cited,  within  which  a  memorar-
 dum  Was  presented,  signed  by  legis-
 lators  of  both  these  Houses  and  by
 the  Mysore  Assembly.  Then  thy  reply
 came.  He  said,  “I  have”  What  was
 his  earlier  reply*  Hin  earlier  reply
 was  that  “we  have  accepted  the  tTe-
 commendation  of  the  Santhanam  Com-
 roittee.”  And  then  Mr  Chavan  add-
 ed  in  the  courte  of  his  reply  to  the
 recond  supplementary  that  a  Cabinet
 Sub-Committee  locked  into  this  memo-
 randum  and  reached  the  conclusion
 that  there  was  no  prima  facia  case.
 ‘This  is  a  contradiction  in  the  purest
 terms,  (Interreption).  लंबानम  कमेटी

 की.  'सिष्यरिक्तें  काता,  पढ़ी  नहीं  हैं,  भाप

 मानूच  सकी  हे  t
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 According  to  the  Santhanam  Com-
 mittee’s  recommendations,  if  a  memo-
 randum  ig  signed  by  6  or  I0  legisla-
 tors  and  presented  to  the  President,
 who  will  be  panel  to  look  into  it?  Not
 a  Cabinet  sub-committee,  Thoy  shall
 not  be  the  judge  of  the  conduct.  That
 is  the  Santhanam  Committee's  firm
 recommendation,  The  panel  will  be
 constituted  by  judges  of  the  Supreme
 Court,  one  of  whom  will  be  given  the
 task  Of  looking  into  the  memorandum.
 He  js  the  authority  to  find  out  whether
 there  is  a  prima  facie  case  or  not.  The
 Government  has  trieg  to  side-track  jhe
 safeguard  provided  by  the  Santhanam
 Committee.  They  framed  charges
 against  their  own  colleagues  and  they
 foung  perhaps  that  they  were  not
 suitable  enough  to  look  into  Don't  you
 think,  Sir.  there  jis  g  total  contradic-
 tion?  He  earlier  told  us  that  the
 Santhanam  Committee's  recommenda-
 tion  has  been  accepted.  For  looking
 into  the  charges,  the  Santhanam  Com-
 mittee  made  no  recOmmendation  with

 *regard  to  the  Cabinet.
 Shri  ¥.  B.  Chavan:  What  I  have  said

 eatlier  is  on  record.  I  have  not  said
 that  all  the  recommendations  of  the
 Santhanam  Committee  were  accepted.
 In  this  matter  the  code  of  conduct  was

 -accepted,  The  other  recommendations
 that  the  hon.  member  mentioned  are
 not  accepted.  It  is  a  statement  of
 fact.  Regarding  the  statements  made
 on  the  floor  of  the  House,  he  can  refer
 to  the  records  of  this  House.  Even
 about  this  particular  enquiry  to  which
 a  reference  was  made,  the  Prime
 Minister  did  make  a  statement  on  the
 floor  of  the  House  about  the  action
 taken  sometime  in  February,  1963.

 Some  hon,  Members  rose—
 Mir.  Speaker:  Shou'd  we  spend  the

 -rest  of  the  question  hour  on  this  ques-
 tion?  I  think  some  other  opportunity
 an  be  taken  for  8  more  detailed  dis-
 -Cuesion  on  this.

 Shri  Ranga:  It  has  been  sufficiently
 exposed.  I  think  no  purpose  will  be
 served  by  spending  more  time  on  It

 Mr.  Speaker:  Even  if  we  spend  the
 rwhole  hour  on  this,  we  ate  not  going
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 to  have  any  result.  If  hon.  members want  &  separate  discussion  under  some rule,  it  can  be  considered.  We  have
 spent  nearly  half  an  hour  on  this.
 Spending  another  20  minutes  on  this is  not  going  to  solve  the  problem.  I
 suggest  that  some  other  opportunity may  be  taken  to  discusg  this  subject. Nexh  question.

 Coronation  of  the  Niam
 °33,  Shri  Bakar  Ali  Mirsa:

 Shri  Ouker  Lal  Berwa:
 Will  the  Minister  of  Home  A@airs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Coro-

 nation  Ceremony  of  H.  E.  H.  the  Nizam
 Asif  Jah  VIII  was  held  at  Hyderabad on  the  Tih  April,  1967;

 (७)  if  so,  whether  it  was  held
 the  approval  of  Government;

 ६९)  whether  it  is  also  a  fact  that
 soon  after  the  inauguration,  quit notices  were  given  to  thousands,
 mostly  poor  people,  who  were  in  the
 service  of  the  late  Nizam  for  decades
 including  ejection  notices  served  on
 close  relations  of  the  late  Nizam;

 (0)  whether  any  representation  on
 these  mattera  has  been  received  by
 Government;  and

 (e)  if  so,  Government's
 thereto?

 Tae  Minister  of  Home  Affairsg  (Shri
 ¥.  B  Chavan):  (a)  and  tb).  <Accord-
 ing  to  information  received  from  the
 Andhra  Pradesh  Government,  H_E.H.
 the  new  Nizam  held  the  traditional
 succession  ceremony  on  the  6th  April,
 1967,  Tt  was  not  necessary  for  the
 Nizam  to  obtain  the  Government's  ap-
 proval  in  this  regard  as  the  function
 was  purely  personal

 (९)  to  (e).

 with

 Teaction
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 amnployment  with  the  Nizam,  Govern-
 ment  cannot  interfere,

 Shri  Bakar  Ali  Mirm:  Is  it  not  a
 fact  that  the  police  gurrounded  the
 palace  of  the  Nizam?  Is  it  not  a  fact
 that  even  the  members  of  the  family
 of  the  late  Nizam  were  searched?  Is
 dit  not  a  fact  that  the  light  and  water-
 supply  to  the  palace  were  cut  off,  20
 that  the  inmates  and  farmilies  of  the
 late  Nizzam  were  compelied  to  leave?
 Is  it  not  a  fact  that  12,000  poor  em-
 Ployees  of  the  late  Nizam,  including
 those  who  were  receiving  some  pen-
 gion,  were  retrenched  and  their  pen-
 aion  stopped?

 Mr,  Spesker:  He  can  just  say  “Is  it
 not  a  fact”  once;  tnat  will  cover  the
 whole  thing.

 Shri  Bakar  Ali  Mirza:  Let  him  say
 that  it  is  not  so,  My  question  is  this:
 is  it  not  Government's  .rcsponsibitity
 to  see  that  the  privy  purse  is  utilised
 for  the  sake  of  maintenance  of  the
 family  and  staff  of  the  Nizam?  In  this
 case,  When  the  grievances  were  men-
 tioned  to  the  Chief  Minister  of  the
 State  or  the  Government  of  India  no
 notice  was  taken  and  no  permission
 wag  given  to  sue  the  Nizam  in  the
 court  of  law.  On  the  one  side  you  see
 injustice  being  done  and  on  the  other
 you  avoid  all  avr  of  protection tion

 Mr.  Speaker:  This  is  not  a  question.

 Shri  Bakar  Ali  Mirza:  My  specific
 question  is  this:  wil]  the  hon.  Home
 Minister  assure  this  House  that  per-
 mission  will  be  given  to  all  these  ag-
 grieved  persons  to  gue  the  Nizam  in
 the  court  of  law.  Sir....

 Mr.  Speaker:  Let  him  answer,  Please
 #it  down  now.

 Shei  Belay  Ali  Mirza:  Sir,  I  hope  7
 ‘will  be  allowed  to  put  my  second  sup-
 -plemehtaryt
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 But  I  have  got  no  official  confirmation
 of  this.  It  ig  m  fact  that  the  Nizam
 himself  wanted  to  have  some  sort  of
 economy  in  the  entire  household  ex-
 penditure  because  his  privy  purse  is
 drastically  reduced.  Intimation  of  that
 intention  of  his  was  given  to  us.  Be-
 yond  that  I  cannot  say  anything  more
 authoritatively  on  this.

 Shri  D.  N_  Tiwary:  He  wanted  to
 know  whether  permission  will  be  given
 or  not.

 Shri  ¥,  B.  Chavan:  These  are  some
 of  the  priveleges  of  the  princes  which
 are  guaranteed  to  them  under  the
 Civi!  Procedure  Code  and  Criminal
 Procedure  Code.  Normally,  in  these
 matters  we  follow  the  processes  laid
 down  and  our  intention  is  to  liberalise
 in  these  matters.  But,  naturally,  I
 cannot  give  a  blanket  assurance  that

 certainly  consider
 matters  on  merits.

 Mr,  Speaker:  Shri  Onkar  Lal  Berwa.

 Shri  Bakar  Ali  Mirza:  Sir,  I  have
 my  second  supplementary.

 Mir.  Speaker:  I  thought  he  had
 finished  by  combining  half-dozen  ques-
 tions in  one.  I  will  cal]  him  again.

 च्  diere  लाल  बवेरणा  :  राजाप्रों
 को  जो  प्रीबी क्ले  दिया  जाता  है,  बह  उनके
 लौकरों  खर्च के  सिये  धौर  उनके  गुजरन
 के  लिये  दिया  जाता  है।  जब  कि  हैदराबाद
 के  नियाम  ने  2  कर्मचारियों  को

 छोट  चिया है,  तो  मैं  जानना  चाहता  हूं  कि
 सरकार  उसको  इस  -  कितना  en

 दे  रही है  तथा  इन  कर्मचारियों  की  at



 दिया  जाएगा,  सरकार  इस  पर
 क्या  विचार  कर  रही  है?

 Shri  Y.  B.  Chavan:  Sir,  |  cannot  give
 Ty  views  on  what  size  of  household
 the  Nizam  should  have,  how  many
 servants  he  should  have  and  what
 amount  he  should  spend  on  them.
 Certainly  that  is  a  personal  matter  for
 the  Nizam  to  decide.  The  former
 Nizam  had  quite  a  huge  privy  purse
 but  that  has  been  very  drastically
 reduced  now,  (Interruptions).  ]  under-
 stand  his  difficulty  and  the  need  to
 economise.  In  that  matter,  if  he  takes
 some  reasonable  action  to  economise
 certainly  you  and  I  cannot  complain.
 At  the  same  time,  as  I  said,  if  there
 are  any  human  considerations  invol-
 wed,  naturally,  he  is  expected  to  look
 into  them.

 Shri  Bakar  Ali  Mirsa:  The  aorgu-
 ment  advanced  by  the  Home  Minis-

 An  bon.  Member:  That  was  his
 reply  and  not  any  argument.

 Shri  Baker  Ali  Mirza:  All  right,  it
 hag  been  stated  by  the  Home  Minister
 that  he  wanis  to  retrench  because  he
 wants  to  effect  economy.  May  I  ask
 how  can  the  richest  man  fm  the  worl:
 put  forward  an  excuse  like  that?
 Apert  from  that  he  is  building  a  new

 Mr.  Speaker:  Jt  is  all  a  matter  ol
 opinion,  The  hon.  Member  is  explain-
 ing  the  whole  case  There  is  no  ques
 tion  being  put  by  him.

 Shri  Bakar  Ali  Mirza:  This  is  my

 Shri  Bakar  Al!  Mirza:  What  is  the
 reply  to  my  question?

 Shri  Bal  Raj  Madhok:  The  reply
 should  be  given,

 Mr.  Speaker:  He  has  no  answer.
 Shri  M.  R.  Krishna.

 Shri  Bakar  Ali  Mirea:  Does  it  mean
 that  he  will  not  pay  the  wealth  tax
 and  the  estate  duty?

 Shri  Y.  B,  Chavan:  How  can  I  ena-
 wor  like  this?

 Shri  M.  R.  Krishna:  May  I  know
 whether  it  is  a  fact  that  the  present
 Nizam  js  preventing  the  relatives  of
 the  late  Nizam  who  are  enjoying  some
 funds  trom  the  trus  which  has  been
 created  with  the  approval  of  the  Gov-
 ernment  of  India  from  seeing  the
 accounts  of  the  trust  and,  if  so,  whe-
 ther  the  Government  of  India  will  be
 In  a  position  to  find  out  whether  the
 present  Nizam  js  constitutronally  cor-
 rect  in  preventing  the  beneficiaries  of
 the  trust  which  has  been  created  with
 the  approval  of  the  Governmen;  of
 India  [rom  seeing  the  gecounts  of  the
 trust?

 Shri  ¥.  B,  Chavan:  |  can  certuimly
 ge  into  these  things  if  gpecific  facts
 are  brought  to  my  notice.  These  are
 matter.  yn  which  to  a  certain  extent,
 Government  of  India  gan  give  them
 advice.  Buy  whether  we  can  legally
 intervene  or  interfere  in  the  matter
 depends  upon  the  interpretation  of

 If  the  hon.  Member  gives  ma
 certain  informution.  I  am  prepared  पक
 look  into  it.



 have  to  go  into  the  facts  before
 give  any  definite  answer  on  the  floor

 Shri  8.  M.  Banerjee;  They  have  sent
 a  memorandum  to  you.

 Shri  ¥  &  Chavan:  That
 looked  into.  At  the  present  moment,
 Tecan  not  give  any  definite  information
 on  the  floor  of  the  House.  If  the  hon
 Member  i:  prepared  to  discuss  it  with
 me,  I  will  discuss  it  with  him.  If  he
 puts  any  specific  question,  I  will  reply
 to  him,

 ली  कंधरलाल  मुप्त  :  क्‍या  मंत्री  महोदय
 बतायेगे  कि  इस  तरह  की  लिस्ट  यदि  नहीं
 बनो  है,  तो  थे  उस  लिस्ट  को  बनायेंगे  भौर
 an  पैसा  बाहर  गया  है,  यदि  बह  बाहर  गया
 है  तो  उस  की  इन्क्वायरी  करायेंगे  तथा
 आगे  बह  बैँमा  बाहर  न  जाय,  इस  के  लिये
 कोई  पाबन्दों  लगायेंगे  *

 की  वशधम्तराण  'चब्ताण :  मैंने  यह

 सही  कहा:  fx  लिस्ट  नहीं  बनाई हुई  है!
 लिस्ट  बनी  हुई है,  लेकिन  किस  चोद  को
 बनी  हुई  है,  कब  बनाई गई  थी.  इसके  लिये
 बि  मुझे  कछ  कहना है  तो  उसके लिये  इसिला
 चाहिदे।  फिर  भो  है | ह  बातें  धापने  बतलाई

 है,  व  उन  को  मही  मानत'  हूं।

 ह |  कंबरलाल  गुप्त  :  यदि  नहों  बनाई
 है, तो  क्या  प्राप  उसको  बनायेंगे?  भागे
 में  द्यया  बाहर न  जाय,  इस  पर  रोक  नगाने
 के  लिये  कोई  पाबन्दी  लायेंगे ?

 जी  -  अब्दा :  इसके
 बारे में  मैं  शुक्र  वेश  न्या  बौर  सोच

 be सुना ।

 Shri  Bakar  Ali  Mires:  On  a  point  of
 order,  Sir,  I  wanted  to  know  whether
 the  Home  Ministry  has  prepared  a
 list  or  not.  It  is  part  of  the  agreement
 between  the  Government  of  India

 Mr,  Speaker:  You  are  giving  infor-
 mation.  There  is  no  point  of  order.
 He  may  kindly  resume  his  seat.

 Shri  Bakar  Ali  Mirsa;  It  is  »  wrong
 statement.

 Shri  ¥.  B.  Chavaa:  I  have  no  infor-
 mation  here.

 a  statement  on  this.  It  is  9  very
 serious  matter.

 की  प्रेमचचन्द  बागा :  मैं  पूछना  चाहता
 हैं  fe  निजाम  के  पास  कितने

 Was  im  receipt  of  a

 was  payable  to  the  Iste  Nizam
 during  his  life  time.
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 the  hon.  Minister  whether  «  suitable
 legislation  will  be  enacted  to  abolish
 this  sort  of  coronation  ceremonies  by

 Larval
 and  other  princes  throughout

 Shri  ¥,  B.  Chavan:  It  was  not  an
 Official]  ceremony.  Possibly  there  was
 nome  ceremony  jn  a  purély  personal
 way  for  succession  in  the  family.

 Shrimatj  Tarkeshwari  Sinha:  May  I
 know  whether  the  Government  have
 experienced  any  difficulties  because  >f
 the  fact  that  the  princes  are  not  being
 governed  by  the  common  Civil  and
 Criminal  Procedure  Codes  and,  there-
 fore,  they  cannot  be  sued  in  the  court
 of  law,  and  if  so,  whether  the  Gov-
 ernment  is  thinking  of  reviewing  the
 entire  position  of  the  concessions
 Biven  to  the  princes  50  that  they  can
 be  brought  under  the  norma!  law  of
 land?

 Shri  ¥Y.  B&  Chavan:  This  has  become
 @  part  of  the  normal  law  of  the  land.
 This  House  itself  has  accepted.  As
 far  as  the  question  of  suing  under  the
 Civil  Procedure  Code  or  the  Criminal
 Procedure  Code  is  concerned,  the
 Privilege  is  that  they  cennot  automa-
 tically  be  sueq  unless  they  get  the
 permission  of  the  Government  of
 India.  In  this  matter  we  are  consi-
 dering  the  question  of  liberalising  the
 Process  and  we  should  try  to  see  that
 those  people  who  have  any  grievances
 get  an  opportunity  to  try  them  in  the
 court  of  law.  As  far  as  the  other
 Privileges  are  concerned,  I  think  it  is
 time  that  we  have  another  look  at
 them  also,  but  in  that  matter,  the
 Government's  intention  is  to  invite
 fome  of  the  leading  princes  and  dis-
 cuss  with  them  and  see  if  we  can  take
 them  along  with  us  on  these.
 Creasing  inte  Indian  Territory  hy

 East  Pakistan  Families
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 messing  Se
 into  the  Indian  territory  by

 East  tani  Muslim  families
 recently;

 (b)  the  number  of  familles  involv-
 ed  and  the  motive  behind  such  mi-
 gration;  and

 (९)  the  steps  taken  to  prevent  such
 incidents  even  if  they  are  due  to
 food  scarcity  conditions  prevailing
 in  East  Pakistan?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  and  (b).  Unautho-
 rised  entry  of  East  Pakistan  muslim
 nationals  into  the  neighbouring  Indian
 territory  has  been  reported  in  the
 recent  months,  Of  them,  only  “4  cases
 of  entire  families  illegally  entening
 into  Indian  territory  have  been  re-
 ported  Food  scarcity  and  economic
 hardship  in  the  areas  of  East  Pakistan
 exkjoining  India  and  the  desire  of
 those  Pak  muslim  nationals  who  were
 earlier  evicted  from  Indian  territory
 to  re-enter  India  are  among  the  causes
 for  these  attempts  at  unauthorised
 entry.

 (९)  Effective  steps  have  been  taken
 by  the  Centre  and  the  State  Govern-
 ments  concerned  to  prevent  such  in-
 filtration,  like  (i)  increased  and  more
 frequent  patrolling;  (ii)  greater  vigi-
 lance  by  the  border  out-post  staff  etc.

 की  कंधर  लाल  qe:  कया  मंत्री

 महोदय  बतलायेंगे  कि  पहले  भरी  ये  लोग  यहां
 इस  प्रकार  पर  झाले  रहें  है,  यदि  हां,  तो
 जो  आगे हैं उन की हैं  उत  की  संक्या  कितनी  हैं  शौर
 उनको  बापिस  भेजने  के  लिये  सरकार  क्‍या
 ब्रबन्ध  कर  रही  है  ?

 की  oT  राज  अब्काण  :  बहुत  पहले
 की  संक्षया  तो  मालूम  नहीं  है  लेकित  मेरे
 पास  झक्तूबर,  19668 से  माच,  967  तक
 की  फीगस  हैं।  उन  के  झमुसार  झमम  में
 झक्‍तूयर  ‘1966  में  347  लोग  बझाये,  लबम्यर
 i966  Ma77  भागे,  विसम्धर  i986  में
 yagura,  जनवरी  i967  में  02  शाये,
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 फरवरी  67  में  ४1 धाये,  घौर मार्च  e7e
 75  at:  टोटल  प्सम  में  930  झावे,
 बेस्ट  बंगाल में में  होडल  :266 हैं  |  लिपुरा
 में  टोटल  i96  ti

 This  is  the  general  information  that  3
 have  got  about  this.

 Shri  Kanwar  Lal  Gupta:  The  se-
 cond  part  of  my  question  has  not  been
 answered.  उनको  वापस  भेजने  के  लिये
 सरकार  क्या  कर  रही  हूँ  इंसतका  जवाब  नहीं
 दिया  है?

 Shri  ¥.  B,  Chavan:  By  way  of  de-
 tailed  information,  I  can  say  this;  and
 this  information  that  I  am  giving
 depende  on  the  information  that  I  have
 got  from  the  West  Bengal  Govern-
 ment,  22668  Pak.  nationals  infiltrated
 into  India  through  the  border  of  the
 State  with  East  Pakistan  during  the
 period  from  October,  966  to  March,
 1967,  Of  these,  9]  were  pushed  beck.
 Of  the  remaining,  504  were  convicted
 and  260  have  already  been  deported.
 The  cases  of  544  persons  are  pending
 trial  in  the  court.

 wht  -  लाल  गुप्त  :  क्‍या  रकाब  के
 पास  ऐसी  कोई  रिपोर्ट  भाई है हैँ  कि  इन  में  से
 कुछ  लोग  सववरसिद  ऐक्टिविटीज में  भाग
 लेत ेहैं  तो  क्‍या  प्रांतीय  सरकारों  ने  इन
 के  बारे में  कुछ  भाप  के  पास  लिखा  हैं,  प्रगर
 लिखा  हुँ  तो  क्या  लिखा  हुँ  घौर  झापने
 उसका  क्या  जनाब  दिया  हूँ  ?
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 People
 migrate  into  these  neighbouring  States
 of  East  Pakistan  and  what  measures
 |

 posta  etc.  had  to  be  strengthened.

 Shri  ¥.  B.  Chavan:  That  is  another
 suggestion  that  he  is  talking  about.  I
 can  tell  him  from  my  own  experience,
 not  of  this  Ministry  but  of  the  Minis-
 try  of  which  I  held  charge  earlier,
 that  depopulating  this  belt  is  not  a
 very  easy  problem  It  creates  such  a
 terrible  administrative  problem,  and
 a  human  problem,  because  we  just
 cannot  push  the  population  from  those
 villages...

 Shri  Hem  Barua:  Has  the  hon.  Minis-
 ter  given  up  the  idea?

 Shri  ¥.  B.  Chavan:  That  is  not  the
 question;  I  am  only  trying  to  point  out
 the  difficulties:  in  that.  But  subject
 to  the  difficulties,  the  steps  have  been
 intensified.

 Shri  Ebrahim  Guinimen  Sait:  In
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 oft  |... औ  ची  दार  :  मैं  गजीर  साहब
 से  जानना  चाहता  हैं  कि  इस  को  रोकने
 के  लिये  क्या  कोई  ऐसा  इन्तजाम  किया  जायेगा
 कि  बाडेर  पर  जो  बिलेजेज  हैं  वहां  के  रहने
 बालों  को  सरकार  एफ  महरशुधा  धाइडेंडि-
 फिकेशन  कार्ड  दे  दें  ताकि  जो  मुसलभान
 झसाम  के  रहने  वाले  हैं,  जिन  के  हक  में  हाई
 कोर्ट  ने  फैसला  दिया  हैं  कि  उन  को  जबर-
 बस्ती  पकेसा  गया  है,  उन  को  इस  बारे  में
 झाइन्वा  शिकायत  न  हों,  शर  जब  पुलिस
 वाले  च्यायें  तो  बह  भाष  का  दिया  हुआ  तस्वीर-

 जुदा  काई  उनके  सामने  रख  दें  भ्ौर  कह  सके
 कि  ये  हिन्दुस्तानी  हैं  ?

 ह...  धक  ile  glare  pt
 oS  ipl  a  uP  Lal  Wily  oe  ale

 pest  Lil  ts  US  «६  ४  ody,

 pee  ee  oe  yl  SS  Ee  US

 Sel  १४०  ry  ply  2०)  £  (०)  (३००
 mad  20  OS  tetebethysll  Wty

 aly  amy  2  eel  hte  yy  hts

 Dyke  ute  >  Foyt  ३०»

 हि  Sy!  Se  le  ated  i

 wee  «3  cel  of  od  ae  ४  Bates

 Wn:  ne  ay!  gt  ee  cet  saul

 ‘he  to  Be  a  ah  25

 pod  ay  AL.  So!  5  335  जना,

 re  nyoke  Sy  65  दान  oe  yy!
 -  ye

 की  यजश्यम्तराब  बब्हाजण  :  यह  बड़ा
 अच्छा  सुझाव  है  शौर  इस  के  बारे  में  गौर

 किया.  जा  सकता  है  ।

 ग्यी  we  fae  ब्लयेयी  :  भाप  किसी
 “पर  शक  मत  कीजिये  ।  दो  मील  का  इसाका
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 to  गहीं  जायिगा,  भाइडेंटिफिकेशन  कार्ड
 यांटे  नहीं  जायेंगे,  झसम  ते  owe  दिया
 था  कि  तार  लगाया  जाय,  लेकिन  तार  जगाया
 नहीं  जायेगा  ।

 aft  ‘Serer  जक्हाज  :  संशवरत्मक
 हम  नहीं  हैं  ।  भाप  संशयात्मक  बात  करते
 हैं  Tr  ort  सानते  हैं  कि  कोई  बोर  आयेगा
 शौर  हिन्दुस्तान  को  नृक्सान  पहुंचायेगा  1

 ली  प्र्युल  रानी  दार  मैंने  पूछा था  कि
 सरकार  वहाँ  पर  झआइडेंटिफिकेशन  काई
 जारी  करेंगी  या  नहीं  ताकि  मुसलमानों
 को  बाहर  न  ढकेला  जाये  |  उस  का  क्‍या
 जबाब है  ?

 ह.  dy:  yo  hi  laee  wr

 refs  28  ley  Ke  le
 SU  व्यय  ४  ers  gle  SK
 हैं  el  =  Be  he  4  g  (pl

 =  2  le  US

 it  areata  |  अब्हाण  :
 ठीक  है,  हम  इस  पर  सोचेंगे  t

 यह  सुझाव

 Shrimatl  Jyotema  Chanda:  Of  the
 900  familiex  of  infiltrators,  in  Assam,
 how  many  have  been  pushed  back?

 Shri  प्र,  B.  Chavan:  1  have  got  in-
 formation  only  abuut  tho  last  two
 months,  I  have  not  got  about  the  full
 Period  because  the  question  relates  to
 a  very  much  longer  period

 shri  Bal  Raj  Madhok:
 the  fact  that  the  census  of  I96]  show-
 ed  that  the  Muslim  population
 increased  many  times  more  i

 HEE

 pyre
 Z
 i  | |  i
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 On  the  ground  that  they  are  Muslim-
 majority  areas,  this  is  not  a  question
 of  loca)  importance  but  one  of  national
 importance.  What  are  Government

 Diinking
 and  planning  to  prevent  this

 pla  change  of  complexion  af
 population  of  these  border  areas  of  the
 ecountryt

 Shri  Y,  8.  Chavan:  I  would  like  to
 make  my  point  very  clear.  It  is  not  a
 question  of  merely  changing  the  patt-
 ern  of  the  population.  It  is  a  questinn
 of  seeing  that  if  there  are  any  foreign-
 ers  residing  in  the  country  as  Indian
 efizens,  care  is  taken  to  remove  them:
 at  the  same  time,  we  will  have  ६0  see
 that  Indian  citizens  who  happen  to  be
 Muslims  are  not  erred  against  and
 pushed  out  unjustly.

 Mr,  Speaker:  Short  Notice  Question
 No,  |—Shri  Kanwar  Lal  Gupta.

 Shri  Krisheaa  Kumar  Chatterjee
 (Howrth):  Before  wu  take  up  the
 Short  Notice  Question,  I  have  to
 make  a  submission

 Mr  Speaker:  Affer  the  question
 hour  it  is  बैनाविनगा  up.  Let  it  be  answer-
 ed  first.

 Snowr  Notice  Questiun
 az  ण  hrs.

 Admission  in  Delhi  Colleges

 ;
 i
 H

 FEE

 fi

 |

 ef

 3
 s§  He

 §  BR  x

 i  a the
 4 |  |

 i
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 (bp)  whether  it  Is  a  fact  that  there
 is  no  provision  for  Science  in  any
 women  College  of  the  Capital;

 fc)  if  so,  the  action  Govermment
 Propose  to  take  in  this  regard;

 (d)  whether  it  is  also  a  fact  that
 students  getting  less  than  40  per  cent
 marks  are  denied  admission  in  the
 Delhi  University;  and

 (c)  ig  so,  the  alternative  arrange-
 ment  which  Government  have  made
 for  them?

 डिक  ware  हें  राध  मंत्री  (कौ
 मत ला  झाजाद)  :  (क)  =  दित्ली
 प्रशासन  ने  j967-68  के  सब  में  पांच
 नये  महाविशज्यालयों  की  स्थापना  का  निश्चय
 किया  है  a  इस  के  अतिरिकत  कई  वर्तमान
 मसहाविद्यालयों  में  स्थान  बढ़ाने  का  भी
 प्रस्ताव  है  1

 (ख)  जो  नहीं  ।

 पण)  प्रश्न  नहीं  उठता

 (च)  जो  हां  +

 (४)  ऐसे  विद्याथियों  के  लिये  कोई
 दूसरी  व्यवस्था  नहों  है

 aft  कंबर  लाल  गप्ल  :  क्‍या  मंत्री  महोदय
 बतलायेंगे  कि  इस  सास  We  ए०  पास,
 rig  to  धानरर्स  te  काम०,  tte  एससी
 जनरल  शौर  ato  एससो  प्रानसे  में  कितनी
 कितनी  सीटें  और  ज्यादा  चाहियें,  और
 इन  शोटों  के  सिये  कसा  कैसा  प्रबन्ध  किया
 गया है  ?  क्‍या  मंत्री  महोदय यह  कैटेसारिकल
 ऐश्पोरेंस  देंगे  कि  कोई  भी  एलिजिकल  स्टूडेंट
 दिल्‍ली  में  वाखिले  के  बगैर  नहीं  रहेगा  ?

 की  भागवत  क्षा  धाजाब  :  मंत्रातन
 के  कार्यकारी  दल  ने  1967-68  में
 विद्याियों  के  प्रदेश के  लिये  संभावित  मांग
 पर  विचार  किया,  शौर  उस  के  अनुसार  वह
 झम्दाज  लगाया  गया  हैं  कि  1967-68
 में  cherie  भांग  विज्ञान के  सड़कों  के  लिये
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 2591  भौर  लड़कियों  के  लिये  661  है,
 आटूस  शौर  कामसे  भुप  में  लड़कों  के  लिये
 4888  झभौर  लड़कियों के  लिये  6i9 8  1
 हम  उन  में  से  सिफे  9276  के  लिये  प्रबन्ध
 कर  सकते  हैं  ।  इस  के  बाद  भी  5003
 विज्ञाथियों  के  लिये  शौर  श्रचन्ध  करने  की
 झाजश्यकता  होगी,  जिस  के  लिये  हम  झाज
 कोई  ऐश्योरेंस  नहों  दे  सकते  हैं  !

 aft  कंबरलाल  गुप्ता  :  क्‍या  मंत्री  महोदय
 को  सालूस  है  कि  सारे  देश  में  विज्ञान  के
 विद्यार्थियों  का  जो  स्थान  है  वह  32  परसेन्ट
 है,  जब  कि  दिल्ली  में जो  45  हजार  विद्यार्थियों
 की  संक्या है  उस  में  से  विज्ञान  के  कंबल
 is  प्रतिशत  थे  और  ह... थ  वह  घट  कर  74

 पब्रतिशल  रह  गये  हैं,  और  यह  संख्या  हर  साख
 कम  होतों  जाती  है  ”  इसी  ब्रकार  से
 टेकनिकल  सब्जेक्टस  का  स्थान  केवल  2.  9
 परसन्ट  है  और  मेडिकल  स्टूडेन्ट्स  कत
 यान  केवल  4.8  वर्सन  है।  इन
 लौनों  विषयों  में  दिल्‍ली  का  शवरेज
 सच प्रान्तों  सेकमड्रै।  सें  जानना  बाहला
 हु  कि  सरकार  इस  सम्बन्ध  में  कया  कदस
 उठाना  चाहती  है  वर्तमान  संत्रों  से  पहले
 जो  मंत्रो  थे  उन्होने  सिटिजेग्स  कौन्सिल  के
 डेपूटेशन  को  यह  ऐश्पोरेल्स  दिया  था  कि
 मेडिकल,  इंजोतियरिंग  ौर  साइंस  के  लिये
 जगहें  काफो  सादाद  में  बढ़ा  दी  जायेगा
 शोर  किसो  बलन  को  दाखिले  से  नहीं  रोका
 जायेगा  1

 भी  मागउत  जा  झाजणव :  मैं  यह
 शो  नहीं  कह  सकता  कि  किसी  विदार्षी  को
 दाखिल  से  नहीं  रोका  जायगा,  लिकित
 विज्ञान  की  पढ़ाई  के  लिये  दिल्‍ली  में  भ्रावश्यकता
 के झनुसार  प्रयरन  किया  जा  हां  हैं।
 उदाहरण  दिल्‍ली  में  विश्वविद्यालय
 मे  अ्रभी  चोषित  किया  है  कि  पांच  नये  महा-
 विद्यालय  खोले  जायेंगे  ।  hid  भी  पोषित
 किया  गया  हैं  कि  जिन  बर्तमान  कालेजों  में

 MAY  2  ol a

 विज्ञान की  पढ़ाई  होती  है  उस  में  सीटें  बढ़ाई
 जायें  1  यह  भी  सुझाव  दिया  गया  है  कि  दो
 बतेमान  कालेजों  में te  एस०  सी  (जरनल)
 ग्रुप के  लिये  शाम  के  बलसिज का प्रबन्ध का  प्रबर्ध
 किया  जाये, जिन  में  से  एक  कालेज में  शाम
 की  पढ़ाई  के  लिये  प्रबन्ध  किया जा  चुका है  -
 इस  प्रकार  से  हम  मे  कई  कदम  उठाये  हैं  जिस
 से  हम  यह  आशा  करते  हैं  कि  दिलल्‍लो  में
 साइंस  पढ़ने  वाले  विद्याधि  को  संख्या  में
 वृद्धि  होगी  ।

 ष्मी  कंबरलाल  गुप्त :.  मंत्री  महोदय  वे
 इंजीनियरिंग  श्योर  मेडिकल  के  आरे  में  कोई
 जवाब  नहीं  दिया  ?

 शी  भागवत  marae  :  fara  में
 जे  नियर  और  सेडिकल  सभी  प्राते  है।  क्यो
 मसेड़िकल  जिज्ञान  में  नहीं  प्लाता  है  ?

 को  tio  ‘fo  चितायों  :  दिल्‍ली  प्रशासत
 ने  एजुकेशन  सितिस्ट्री  से  ाद  कालेज  ओोलने
 के  लिये  कहा  था,  लेकिन  एजुकेशन  मिनिस्‍्ट्री
 ने  इस  प्रपोजल  को  नहीं  माना  t

 श्यो  भागवत  हा  प्राजाब  :  क्षमा  कीजिये,
 इम  सम्बन्ध, सें  मैं  नहीं  कहे  सकता  कि  कब
 कटा  गया  था  ।  लेकिन  में  यह  जानता  हूं  कि
 कार्यकारी  दल  में  जो  प्रस्ताव  किये  के  उन  के

 झनुसार  अब  यह  निणय  हुआ है  कि  पांच
 कालिज  यहां  खोले  जाये,  छोर  अगर  नरेखा
 में एक  कालेज  खुल  गया  तो  वह  एक  शौर
 हो  जायेगा  L  इस  प्रकार  से  वर्तमान  समय
 है  दिल्ली  में  छः  कालेज  खुलने  की  सम्भावतायें
 है  +

 ft  crepes  सुप्त  :  क्‍या  सै  जान  सकता

 हूं  कि  मांनसीय  मंत्री  जी  मे  जिन  पांच  कालेजों
 का  जिक  किया  है  बह  कहां  कहां  बोले  जा

 रहे  हैं?

 जी  भानचत  का  :  दिल्‍ली  प्रशासन
 में  वह  निर्णय  किया  हैं  कि  एक  गां  कामेज
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 देवनगर  करोज़बाग  में  हो  प्रौर  एक  गस्सं  —  tions  and  science  institutions.  He

 कामेज  तेताजी  बगर  में  हो  जहां  पर  शार्ट
 should  not  inter-mix  these  institutions.

 शौर  सायंस  के  क्‍्लासेज  होंगे,  एक  लड़कियों
 का  कालेज  लाजपत  नगर  में  कामर्स  धौर
 चार्टेस  के  लिये  हो,  एक  को-एजुकेशनल
 कलिज  प्रार्टे  और  कामर्स  के  लिये  गोविन्द-
 पुरी  में  झौर  एक  को-एजुकेशनल  कालेज
 शक्र  बस्ती  में  हो

 करी  भोगेका झा :  दिल्‍ली  भारत  की
 राजघानी  है  1  यहां  पर  बहुत  से  बाहर  के  लोग
 भी  पढने  के  लिए  जाते  हैं।  झाठ  महा  विद्यालय
 हां  पर  खोलने  का  सुझाव  दिया  गयाथा।
 दिलनी  के  सहस्य  को  देखते  हार  मैं  जानना
 आहता  हूं  कि  इन  महाविद्यालयों  को  इस
 साल  से  शुरू  करता  सम्भव  क्‍यों  नहीं
 हो  सकता  हैं  ?  यह  कहा  गया  है।  छ:
 महाविद्यालय  शुरू  होने  की  सम्भावना  हैं
 झोर  कुछ  सीट  साइंस  में  बढ़ाने  की  सम्भावना
 है  ।  मैं  समझता  हूं  कि  मैडीकल  बोर  दैक्नी-
 कल  सीटों  के  बारे  में  का:  जवाब  नहीं  दिया
 गया है  t  क्या  मैडीकत पौ  टैक्सीकल  में  भी
 स्थान  बढ़'ते  की  सम्भावना  है  इस  साल या
 जही  ?  अगले  सत  से  इसके  बढ़ने  की  भी  सम्भा-
 बना  है  या  नही  है.  f

 arma  mm  ‘cnn  :  faa
 की  पढ़ाई  का  प्रभी  यह  प्रबन्ध  किया  जा  रहा
 है  कि  दो  कालेज  हमने.

 थी  कंबरलाल  गुप्त  :  मेडीकल,
 टैक्सीकल  झादि  के  बारे  में  पूछा  जा  रहा  है  ।

 की  भागवत का  area:  विज्ञान  में
 टैक्नीकल  भी  झाता  है,  मसेडीकल  भो  धाता ,

 Mr.  Speaker:  They  are  asking  4
 specific  question  about  technical  col-
 leges,  medica)  colleges  and  engineering
 colleges.

 Ghrimati  Tackeshwari  Ginha:  In  the
 Plan  it  has  been  seperately  mentioned
 technical  institutions,  medical  institu-

 aft  भागवत भा  आज़ाद  :  मैं  देवी  जो
 का  बढ़ा  कृतभ  हूं  कि  उन्होंने यह  मुझे  अताया
 कि  दोनों  झलग  अलग  ®t

 की सागथत  em  wrare  :  मैं  बराबर
 रहा  हूं  a  झभी  इन  कालेजों  को  खोलने  का
 ही  प्रावधान  हुआ  है  जहां  लक  मैडीकल,
 टैक्नीकल  झोर  विज्ञान  के  लिए  स्थानों  का
 सम्बन्ध  है.  इस  सम्बन्ध  में  दिल्‍ली  प्रशासन
 में  हमें  कुछ  निश्चित  नहीं  बताया  है  इस  वास्ते
 मैं  इसके  बारे में  कुछ  कहने  में  प्रसम्  हूं.  1

 की  रधवीर  झरती:  मेरे  एक  श्राइन  के  उत्तर
 में  पिछले  सत्र  में  यह  बलाया  गया  था  कि  नरेला
 में  कासज  खोला  जा  रहा  है  ।  इसके  बारें
 में  निश्चय  हो  गया  है  झाज  शिक्षा  मंत्री
 झगर  ्ग्के  साथ  लगा  रहे  है.  #  जानता
 हैं  कि  इसका  रहस्य  क्या  है  *  झगर”
 का  मतलब  क्‍या  ?

 को  भागवत  ह ए  our:  ग्रगर  मैने
 नहीं  लगाया  हैं  1  नरेला  में  काेज  खोला
 जाए  इसके  बारे  में  हमारें  पास  निवेदन  प्राया
 था  |  हमने  उसको  दिल्ली  प्रशासन  के  पास
 ब्रज  दिया।  दिल्ली  प्रशासन  भी  उसे  स्वीकार
 करता  है  a  लेकिन  प्रशन  यह  है  कि  जब  यहां
 पर  छः:  कालेज  खुलने  है  तो  हमें  विद्याथियों
 की  संख्या  को  भी  देखना  हैं  t  झगर  यहां
 पर  समुचित  विशज्ञाबियों  की  संख्या  होगी
 लो  झन्य  सब  बातो  पर  विचार  करके  हम
 यहां  पर  भी  खोलने  को  कोशिश  करेंगे  ।  खोल
 देंगे  यह  हम  कैसे  कह  सकते  हैं  b

 श्री मधु  चिनये  :  उच्च  शिक्षा  पाने
 की  इच्तछा  रखने  वाले  छात्रों की  संख्या  घटाने
 के  लिए  झोर  उनकी  शिक्षा  का  इंतजाम
 करने की  जिम्मेदारी  से  भागने  के  लिए  क्‍या
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 सरकार  ने  विश्वविद्यालयों  में  ंधेजी  कौ

 पढ़ाई  अनिवार्य की  है  ?  साथ  ही  जो  केवल
 अंग्रेजी में  फेल  होते  हैं.  बर  गणित  में,  विशान
 में  पास  होते हैं,  क्या  उनको  फेल  करार  नहीं
 दिया.  जाता  है  ?

 की  कम  arm:  यह  प्रश्त
 वो  इससे  नहीं  उठता  है.  ।  भौर  किसी  समय
 इस  प्रश्न  को  श्राप  उठायें  |

 लो  मु  लिये  :  उच्च  शिक्षा  पाने
 की  इच्छा  रखने  वाले  लोगों  की  संख्या  बहुत
 झप्निक  है,  उसको  बाप  घटा  रहे  है  1

 जो  खुल गनों दर a  :  दिल्ली पर  से  बोझा
 कम  करने  के  लिए  झापत  कहा  हैँ  कि  पांच  ही
 कावेंज  नाप  खोल  सकते  हैं  घाव  नहीं  |  दिल्‍ली
 के  करीब  के  इलाकों  से,  फरीदाबाद  से,  बल्सभ-
 गढ़ से से  शोर  नह  से  तोन  कालेज  खोलने  को
 मांग  हुए है  t  इनको  खोलने  को  इजाआअत

 दे  कर  धाप  दिल्‍ली  के  बोझ  को  कुछ  कम  करने
 को  क्या  कोशिश  करेंगे  ?

 art  ld  the  Milage  gt

 प्ले  iwl  25  iy  of  lan
 a  Jn  yt  es  Ta  qe  rs

 Lee  £  -  oe  ब्  Ge
 a  aah  n  a  ol  fagyé  बना  uP

 fil.  us  Bye  ce  at  «cr
 wie  SF  ह  Sf -  4  sr®
 et  s  सकता  5  0  रब्त  Sas

 न  Bho  piss  WS  5  dy  of

 जौ  wren ला  wer.  पापकी
 बह  बात  ठीक  है  कि  देश  में  उच्च  शिक्षा  के
 लिए  मांग  महुत  भ्रष्निक हैं  शौर  ास  पास  के
 लोगों को  भी  मांग  है  7  इस  पर  शाप
 भौर  हम  दोनों  सहानुभूति  पूर्वक  विचार  कर
 सकते  हैं  ।
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 a  प्रेम  अन्य  वर्मा:  भी  गुप्त  of
 में  कहा  कि  साइंस और  टैक्सीकल

 कि  हिमा  शल  ें  सब

 ्यज  महोवत्  :  यह  पश्न  हिमाचल
 के  बारे  में  नहीं  है।.  भाष  बैठ  जाइपे ।

 जी  जग  जद  वर्मा  :  दिल्‍ली  भी
 ह... अ  शासित  है  ौर  हिमाचल  भी  ह... उ
 जशायित  है  ।

 Shrimat]  Lakshmikantamma:  There
 are  people  from  all  the  States  in  the
 Capital.  Will  the  Government  encour-
 age  the  different  State  Governments
 to  establish  certain  institutions  here?
 For  instance,  Andhra  Pradesh  has
 ertablished  the  Venkateshwara  College
 in  Delhi.

 Shri  Bhagat  Jha  Azad:  We  have
 always  welcomed  the  establishment  of
 more  colleges.

 at  agave  सिह  :  जो  खहके  ।
 दिविजन  में  पास  होते  हैं.  उसको  कोई  कभी
 जहीं  है  1  इसको  जिम्मेयारी  लिखता  संस्थानों
 की  है।  एक  तरफ  तो  सरकार  मेजोरिटी  को
 प्राथोग्टी  देती  हैं घौर  यह  सेंट्रल  गयनमेंट
 we  मैजोरिटी  के  झाघार  पर  बनी  हुई  है
 और  दूसरी  तरफ  we  'दिविजनें  की  मैजोरिटी
 बेकार  फिर  रही  है,  उनको  दाखिले  नहीं
 मिखते  हैं,  सौकरियां  नहीं  सिलती  हैं  a  इसका
 क्या  इलाज  सरकार  ने  सोचा  हैं  ?

 :  There  is  nothing  two

 cal  colleges.  I  want  to  know  one  thing
 from  the  hon,  Minister,  and  it  ia  this:
 whether  he  has  taken  nto  considera-
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 tion  those  students  who  have  falled
 in  the  examination  and  are  not  able
 to  get  admission  into  the  colleges,  and
 is  he  going  to  make  any  provision  for
 the  new  entrant  as  well  as  those  pluck-
 ed  candidates,  or  whether  the  plucked
 candidates  are  going  to  be  thrown
 into  the  Jumnat?

 Mr.  Speaker:

 जी  बलराज  अचोक :  मंत्री  महोदय
 के  कहा  है  कि  जो  लड़के,  चालीस  चवरमेंट  मे
 हे  कम  नम्बर  लेकर  पाम  होते  हैं  उनके  लिए
 हम  कोई  प्राविजन  नहीं  कर  सकते  हैं  a  क्‍या

 यह  इसच  सहीं  है  कि  इस  प्रकार  को  कोई
 बंदिस  घोर  जगहों  पर  नहीं  है  ?  क्‍या  यह
 जी  सच  नहों  है  कि  दिल्‍ली  से  हजारों  की  तादाद
 में  विधार्ची  बाहर  जाकर,  मोनीफ्स  में,
 पानीपत  में  दाखिल हो  कर  पढ़ते  हैं,  फरीदाबाद
 में  पढ़ते!हैं  ?  दिस्ली  में  इस  प्रकार  के  लड़के

 किसी  कारण  से  बीमार  हो  जाते  हैं  या
 किम्हीं  और  कारणों  से,  भाषिक  कारणों  से
 आलीस  परसेंट  नम्बर  नहीं  ले  पाते  हैं,  उनकी
 पढ़ाई का  कया  बरबस है ? है  ?  यदि  उनके  लिए
 झाप  कॉालिज  नहीं  बोल  सकते  हैं  तो  क्‍या
 झगर  के  प्राइबेट  लिका  प्राप्त  करके  इस्तहान
 में  बैठना  थ्या  तो  उनको  यह  सुविधा  देने
 के  लिए  झाप  तैयार  हैं  ?

 No  answer.

 निर्णय  किया  हैं  कि  जिस  के  प्राप्तांक  बासीस
 परमेंट  से  कम  हैं  उनको  हीं  लिया  जाएगा  ।
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 Shri  M.  L,  Somahi:  I  would  like  to
 ask  the  Minister  of  Education  whether,
 in  the  matter  of  admission  to  colleges
 in  Delhi,  knowing  that  this  ig  the
 capital  city  of  India—this  is  identified
 with  the  general  interests  of  those  who
 seek  higher  education,  especially  those
 who  are  more  talented—and  this  is  in
 relation  to  a  specific  problem  of  many
 talented  students—it  is  not  a  fact  that
 those  talented  students  who  have  not
 yet  just  completed  6  years  of  age  are
 held  up  and  they  cannot  get
 and  just  because  of  a  technical  ques-
 tion  of  the  age  being  there?  And  the
 higher  Secondary  Board  has,  of  a
 matter  of  fact,  waived  these  restric
 tions,  but  the  University  maintains  a
 sort  of  dog-in-the-manger  altitude  in
 this  question  and  does  not  consider
 the  harmful  effects  on  such  talented
 students  who  have  done  better  than
 others  and  gone  ahead  of  the  age-limit.

 Shri  Bhagwat  Jha  Azad:  The  learn-
 ed  professor  knows  it  himself  that
 these  are  under  the  avtonomy  of  the
 universities,  and  it  will  be  much  eased
 by  him  rather  than  by  us.  It  ia  for  the
 universities  to  decide  about  these
 things.

 Shri  5.  ss  Kothari:  Will
 Minister  kindly  consider  the  issue
 that  donations  have  to  be  given  in
 many  cases  to  obtain  admission  into
 medical  colleges?

 Shri  Bhagwat  Tha  ह  It  may  be
 possible  that  donations  might  be

 the  hon.



 355  Oral  Anawers

 try.  It  is  a  question  of  man-power.
 That  is  a  big  problem,  We  cannot
 say  that  all  the  boys  passing  out  of
 our  technical  colleges  are  assured  of
 full  employment.

 ्य  ॥: । उ  नारायण  :  संविधान के  अनुसार
 इस  कांग्रेस  सरकार  झौर  कांग्रेंस  पार्टी  ने  इस
 देश  को  यह  एशोरेंस  दी  थी  कि  हम  इस  देश
 को  शिक्षित  बनायेंगे।  मैं  प्रोफ़ेसर  मधोक
 की  इस  बात  का  समर्थन  करना
 चाहता  हूं  कि  अगर  सरकार  स्वयं  इन्तज़ाम
 नहीं  कर  सकतो  हैं,  तो  विद्यार्थियों  या  सविस-
 मैन  को,  प्रत्येक  भारतीय  को,  प्राईवेट  रूप
 से  शिक्षा  प्राप्त  करने  को  इजाजत  देने  में  कया
 आपत्ति  है।

 की  भागवत  झा  झाजाद  :  में  जानता
 हैं  कि  हमारे  विद्वान  सित्र,  श्री  शिव  नारायण,
 ला  पढ़ने  गाज़ियाबाद  जाते  हैं।  यह  सच  है
 कि  इस  सम्बन्ध  में  कठिनाई  है,  लेकिन
 यह  प्रश्न  विश्वधिलय  द्वारा  निर्णय  करने  का
 है  कि  किसी  विद्यार्थो  को  कितने  प्रतिशत  झक
 ब्राप्त  करने  पर  प्रवेश  दिया  जाये।  हम  इस
 बारे  में  निर्णय  नहीं  कर  सकते  है  ।

 करी  हर्बवाल  वेबगण  :  दिल्ली  में  जो
 एक्सीक्यूटिव  फौसिल  बनो  है,  उस  ने  दिल्‍ली
 की  शिक्षा  समस्याझों  को  हल  करने  के  लिए
 कुछ  निर्णय  किये  हैं।  में  मंत्री  महोदय  से
 जानना  चाहता  हूं  कि  क्‍या  सरकार  उत
 सभी  निर्णयों  को  स्वीकार  करने  वेट  लिए
 तैयार  है  धन्य वा  उनमें  से  उन  में  झब  तक
 कितने  निर्भणयों  को  स्वीकार  किया  है।

 ्बी  कंबरखाज़  चुप्त :  प्रशन  यह  है  कि
 कि  दिल्‍ली  प्रशासन  ते  एडमिश्लन  के  बारे  में

 कुछ  रीकमेंडेशन्ड  केन्द्रीय  सरकार  के  पास-
 जेजी हैं ।  उन  में  से  कोन  कोन  सी  रीकमैंडेशन
 केमदीय  सरकार  ने  स्वीकार  को  हैं  शौर  कौन
 कौन  सी  स्वीकार  नहीं  की  हैं?

 ी भागवत  जा  area  :  इस  प्रश्न
 के  सम्बन्ध  में  इन  सिफारिशों  पर  विचार
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 करना  सम्भव  तहीं  है।  मैं  अपनी  भज्ञानता
 को  प्रकट  बरता  हूं  कि  मैं  ने  उन  सिफ़ारिशों

 को  नहीं  देखा  हैं।  लेकिन  हस  उन  को  देख
 सग |

 WRITTEN  ANSWERS  TO
 QUESTIONS

 witty  के  सम्बन्ध  में  मध्यस्थ  निर्णय

 *37.  भी  ध्रोंकार  लाल  लेरवा  :
 श्री  विभति  ह... ढ  :
 बली  क०  Mo  तिवारी  :
 भरी  मतीमाई  Ho  पटेल  :
 at  यहापाल  सिह  :
 ी  कबर  लाख  गुप्त  :
 करो  क्ष७  Wo  सामम्त  :
 की  झोंकार  सिह  :
 की  हुकम  बान्य  कछवाय  :
 की  मोहन  सबकप  :
 करी  सिद्धंतवर  प्रसाद  :

 अर  आज  फरनेंदीओ  :
 ait  Wo  Mo  अनर्जों
 की  भु  सिमये  :
 ्ी  to  Bo  देव  :
 मी  गु०  Wo  मायक  :
 च्बौ  wo  प्र०  सिंह  देव  :
 थी  qo  बीजा  :
 डा०  राम  शनोहर  लोहिया  :
 जी  एल०  एम०  ह... उ  :
 थी  बी०  Wo  wat  :
 aft  राम  सेवक  are  :
 थी  महाराज  लिह  भारती  :
 tt  मोल  प्रसाद  :
 की  श्यी  बाध :
 aft  राम  किबास  गुप्त  :
 की  प्रफाशवीर  qvedt  :
 ft  रघुवीर  fry  ere  :
 शी  wo  हाल्वर  :
 oh  draws  गोचल  :
 at  fore  ro  wet  :
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 क्या  यृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  हरियाणा  सरकार  ने  चंडोगढ़
 के  प्रएन  पर  प्रधान  मंत्री  के  मध्यस्थ  निर्णय  को
 स्वीकार  करने  से  इन्कार  कर  दिया  है;

 (=)  यदि  हां,  तो  इस  विपय  पर
 हरियाणा  सरकार  से  प्राप्त  हुए  पत्र  में  कया
 लिखा  है;  पौर

 (ग)  वर्तमान  परिस्थितियों  में  इस
 झगड़े  को  निपटाने  के  लिये  प्रधान  मत्री
 क्या  कार्यवाही  करेंगी?

 गृह-कार्य  मर्जी  (क्री  थक्षवन्तराब  चब्हाल  )  :
 (क)  जौर  (@).  हरियाणा  के  मुख्य  मंत्री
 से  इस  भाशय  का  एक  पत्र  प्राप्त  ढपा है  कि
 मध्यस्थ  निर्णय  का  सुझाव  न  तो  धन्य
 सम्बन्धित  पक्षों  के  रुख  को  देखते  हुए  व्यावहा-
 रिक  हो  है  भौर  न  ही  हरियाणा  सरकार
 को  उस  बात के  झानार  पर  स्‍्वोकार  ही  है
 जिसे  गलत  तौर  पर  हरियाणा  सरफार
 की  वचन  बद्धता  बताया  जा  रहा  है।  मध्यस्थ
 निर्णय  के  विकल्प  के  रूप  में  राज्य  सरकार
 ने  चंढोगढ़  समेत  झन्य  क्षेत्रों  के  लिए
 दावों  शौर  जवाब  दाओों  पर  दिजार  करने
 के  लिए  एक  नए  सीमा  झाबोग  की  स्थापना
 का  सुझाव  दिया  है।

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pieused  io  refer  to
 the  reply  given  to  Starred  Question
 Nou,  277  on  the  5th  April,  7967  and
 state:

 (a)  whether
 unce  considered

 Governmem,  have
 the  report  of  the

 working  group  which  was  consider-
 ing  the  family  pension  scheme  for
 industrial  workers;  and

 (b)  if  so,  the  action  taken  thercon
 and  tlhe:  categuries  of  persons  bene-
 fited  by  the  scheme?

 The  Minister  of  Labour  and  Eeha-
 bilitation  (Shri  Hathi):  (a)  and  (७).
 The  report  of  the  Working  Group  is
 sull  awaited.

 indo-American  Educational
 Foundation

 a>.  Shri  Indrajit  Gupta:
 __Aari  George  Fernandes:

 Shri  Madha  Limaye:

 (a)  whether  it  is  a  fact  that  con-
 aultations  have  begun  between  India
 and  U.S.A.  for  reviving  the  idea  of
 an  Indo-American  Edycational



 359

 (b)  if  so,  from  which  side  the
 initiative  was  taken  and  on  what
 ground  and  the  progress  made  in  the
 matter  so  far;

 {c)  whether  any  new  specatic  pro-
 Posals  have  bven  made  about  =  the
 financing  and  administration  of  the
 Foundation;  and

 (d)  if  so,  the  broad  features  there-
 of?

 The  Minister  of  Education  (Dr.
 Triguna  Sen}:  (a)  and  (b).  In  a  re-
 cent  meeting  which  the  U.S.  Ambas- sador  had  with  me  at  his  instance  on
 Indo-American  cooperation  in  the  field
 of  education,  this  matter  was  briefly
 discussed,

 (e)  and  (d).  No  specific  propusals as  such  have  been  received.
 Appoiatments  of  [us  Pal  and  Lui.

 Ayuakt
 “40.  Shri  Ramachan@ra  Vecrappa:

 Shri  Mohan  Swarup:

 शिर
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 EEEEEEFEREERREE

 ff

 £

 Ta
 Singh:

 Dr.  Mahadeva  Prasad:
 Will  the  Minister  of  Home  Affairs

 be  pleased  te  state:
 (a)  whether  a  final  decision  har

 been  taken  to  appoint  the  Lok  Pal
 and  Lok  Ayuakt  to  examine  the
 charges  against  the  Ministers  and
 high  Officials  suggested  by  the
 Administrative  Reforms  Commis.
 sion;
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 (by  if  so,  the  nature  thereof;  and
 (९)  if  no  decision  hag  so  far  been

 taken,  the  reasons  for  the  delay  बात
 when  it  is  likely  to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Nome  Affairs  Vidya Charan  Shukla);  (a)  No,  Sir.

 (b)  Does  not  arise.”
 (c)  The  adoplion  of  a  scheme  of

 this  nature  on  a  national  scale  can
 only  be  on  the  basis  of  ६  consensus
 between  the  Centre  and  the  States.
 The  considered  views  of  the  State
 Governments  are  awaited

 Shiva  Sena
 “4l.  Shei  Tenet]  Viewanatham:

 Shri  Hukam  Chand

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  leading
 editorial  under

 on
 heading

 “Pou. tical  Thuggery”  published  =  in
 Indwn  Express  dated  the  26th  April,
 1067;

 (9.  whether  the  allegations  regerd-
 ‘ng  Shiva  Sena  in  Bambey  afe  cor-
 इच्लॉद

 ३७)  If  a0,  the  actlen  proposed  to  be
 tuhen  against  the  organisers  of  the
 mrvement;  ane
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 (a)  the  action  taken  by  the  Cen-
 tral  Government  to  see  that  the
 Maharashtra  Government  discharge
 their  obligations  to  the  minorities  in
 the  State  of  Maharashtra?

 The  Minister  of  Hume  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  Yes  Sir.

 (b)  and  (eh.  The  matter  has  been
 referred  to  the  State  Government  for
 apprupriate  action.

 (d)  The  Government  of  India  are
 in  touch  with  the  State  Government
 in  this  matter.  The  State  Government
 have  assured  us  that  they  are  keeping
 a  watch  on  the  activities  of  Shiv  Sena
 and  would  take  action  according  to
 law.  The  State  Government  have
 ulso  informed  us  that  Chief  Minister
 had  assured  the  minorities  as  well  as
 all  these  in  Maharashtra  hailing  from
 other  States  that  they  were  all  wel-
 come  to  take  part  in  the  development
 of  that  State  and  would  get  justice
 equally  with  the  Maharashtrians  and
 further  that  ali  necessary  steps  would
 be  taken  to  preserve  the  cosmopolitan
 character  of  the  city  of  Bombay  and
 ta  2९७  that  the  people  of  different
 language  groups  in  the  cily  were  cn-
 abled  to  reside  there  m  peace  and
 harmony,

 Wage  Boards
 eZ.  Shri  George  Fernandes:

 Shri  J,  H,  Patel:
 Shri  Madhe  Limaye:
 Shri  A.  Sreedbaran:

 Will  the  Minister  of  Labour  and
 Rebabilitation  be  pleased  to  state:

 ie)  the  number  of  Wage  Boards
 currently  inquiring  into  the  wage
 and  po  conditions  of  industrial
 and  other  workers  In  the  country;

 (b)  when  these  Wage  Boards  are
 expected  to  give  their  reports;  and

 (०)  whether  it  is  a  fact  thal  none
 of  the  Wage  Boords  has  been  able
 to  keep  to  its  schedule  in  comp-
 leting  ite  work?
 ‘Tae  Minister  of  Labour  and  Reka-

 we  fiitasien  (Shri  Hathip:  (a)  Eleven.
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 (b)  The  Wage  Boards  for  Working
 Journalists  and  non-Journalists  are
 expected  to  submit  their  reports  be-
 fore  the  end  of  June  1967,  An  re-
 gards  other  Wage  Boords,  it  is  not
 possible  to  say  when  they  will  submit
 their  reports.

 fe)  The  Wage  Boards  have  to  deal
 with  complex  matters  and  they  have
 to  take  into  the  submissi
 of  various  interests.  No  time  sche-
 dule  for  their  work  is  fixed  by  the
 Government.

 Transtation  of  Standard  Works  and
 Popular  Books  into  Hindi

 ad.  Shri  8.  M.  Joshi:  Willi  the
 Minister  of  Education  be  pleased  to
 State:

 (a)  the  progress  made  so  far  in
 the  preparation  and  translation  of
 (i)  Standard  Works  of  University level  and  (ii)  popular  books  into
 Hindi;

 fy  the  names  of  the  Departmenis
 which  are  responsible  for  ting
 these  schemes  and  the  reasons  for
 their  slow  progress;  and

 (c)  the  steps  taken  by  Govern-
 Ment  for  their  speedy  and  effective
 implementation*

 The  Minister  of  Staie  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  A  total  of  553  standard  books  of
 University  Level  in  different  subjects
 relating  malnly  to  science,  technolo-
 BEY,  engineering,  social  sciences  and
 humanities  have  so  far  been  approved
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 sent  to  the  press.  The  remaining
 books  are  at  varioug  stages  of  pre-
 paration.

 So  far  as  popular  books  are  con~-
 cerned,  237  titles  have  been  approved
 for  publication,  out  of  which  49  have
 already  been  printed,  7  are  in  the
 Press  and  the  remaining  are  under
 various  stages  of  production.

 (9)  and  ¢c).  The  scheme  relaling
 to  production,  publication  and  trans-
 lation  of  standard  works  of  university
 level  is  being  implemented  by  the
 Commission  for  Scientific  and  Techni-
 cal  Terminology  in  collaboration  with
 various  universitics  and  other  acade-
 mic  bodies.  The  scheme  relating  to
 popular  books  in  collaboration  with
 private  publishers  is  being  handled
 by  the  Central  Hindi  Directorate.

 The  main  reasons  for  the  slow  pro-
 gress  of  the  scheme  are  a  delays  and
 difficulties  experienced  in  obtaining
 copy  rights  from  the  foreign  publish-

 (ii)  printing  delays  and  (iii)  lack
 of  competent  translators,  original
 writers  ‘and  vetters.  Every  effort  is
 being  made  to  accelrnte  the  peace  of
 work  by  eleminating  administrative
 bottlenecks  and  printing  delays.  To
 avoid  dependence  on  foreign  publ  sh-
 ers,  greater  emphasis  is  now  being
 inid  on  preparation  of  orignal  hooks
 and  for  this  purpose  an  extensive
 search  for  talent  is  being  made.

 Uniform  Edecation  Policy

 aH,  Shri  Bishwanath  Roy:
 Shri  Bibbati  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  K.  Haldar:
 Shri  ¥.  A.  Pramd:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Education  be
 pleased  to  state  the  nature  of  steps
 being  taken  for  the  uniformity  in
 the  education  system  in  the  country
 and  regarding  the  duration  of
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 Tke  Minister  of  Education  (Dr.
 ह... , ३  Sen):  Some  of  the  steps
 already  taken  in.that  direction  are:

 (i)  Conversion  and  orientation  of
 elementary  schools  to  the
 basic  pattern;

 (ii)  Re-organisation  of  secondary
 education  On  the  basis  of  the
 recmmendations  made  by  the
 Secondary  Education  Com-
 mission;  and

 (ili)  Re-organisation  of  higher
 education  on  the  basig  of  the
 recommendations  of  the  Uni-
 versity  Education  Commission,

 Recently,  the  Education  Commission
 has  also  made  a  number  of  recommen-
 dations  towards  achieving  greater  uni-
 formity  in  the  duration  and  pattern
 of  education  at  differen,  stages,  These
 are  wu  the  ation  of  the
 Government.

 Official  Languages  Act

 45.  Shri  Seshiyan:
 Shri  D,  C.  “barma:
 Shri  Madhu  Limayc:
 Dr.  Ram  Manobar
 Shri  George  Fernandes:
 Shri  S.  M.  Banerjee:
 Shri  Hukam  Chang  Kachwai:
 Shri  Ram  Singh  Ayarwal:
 fhri  C.  E.  Bhatiacharyya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  wheher  Government  have
 finalised  the  proposalg  to  amend  the
 Official  Languages  Act  for  the  con-
 tinued  use  of  English;  and

 (b)  if  so,  whether  the  Bill  will  be
 introduced  in  the  current  Session  of
 Parliament?

 ‘The  Minlster  of  State  in  the  Minis
 try  of  Heme  Affairs  (Shri  Vidya
 Charan  Shekis):  (a)  Yes  Sir.

 te)  Yeo  Biz.
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 Strikes  and  Lebeur  Agitations
 “46.  Shrimat!  Tarkeshwari  Sinha

 Shri  Tridib  Kumar  Chaudhuri:
 Shri  ss.  C.  Samanta

 Will  the  Minister  of  Labour  ana
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  have
 been  facing  difficulties  with  some  of
 the  State  Govern.  in  the
 of  labour  policies  especially  as
 regards  the  right  to  strike,  the  labour
 agitations  and  wrongful  confinements;
 and

 ib)  of  so,  whether  छाए  attempt  has
 been  made  by  Government  to  evolve
 some  kind  of  uniform  policvy  in  this
 regard?

 The  Minister  of  Labour  and  Eehabi-
 Mtation  (Shri  Hathi):  (a)  and  (b).  Of
 late  some  unhealthy  developments
 have  taken  place  in  the  field  of  indus-
 trial  relations.  To  meet  the  new
 situation  number  of  matters  concern-
 ing  labour  policies  and  situation  and
 in  particular  the  gherao  incidents  in
 West  Bengal  were  discussed  recently
 at  the  Labour  Ministers’  Conference
 and  the  tripartite  Standing  Labour
 Committee.  As  in  the  past,  the  labour
 policy  is  evolved  by  mutual  discus-
 sions  and  tripartite  decisions.  No
 serious  difficulties  have  risen  so  far.
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 appointment  of  a  Commnission  to  settle
 the  border  disputes  with  Andhra,
 Madhya  Pradesh,  West  Bengal  and
 Bihar;

 (bh)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 ‘c}  whether  there  has  been  any
 inter-State  dispute  between  Andhra
 Pradesh  and  Orissa  on  Vamsadhara
 river;  and

 (d)  if  so,  the  broad  outlines  thereof?
 The  Minister  of  State  in  the  Minb-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shokla):  (a)  No,  Sir.

 (b>).  Does  not  arise.
 (९)  No  inter-Statc  herder  dispute  on

 the  Vamsadhara  river  which  seems  to
 have  been  referred  to  has  come  to  the
 notice  of  Government.

 (d)  Does  not  arise.

 Flectronic  Computers
 "SH  Sbrj  Bhogendra  Jha:

 Shri  EK.  M.  Madhbokar:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  his  Ministry  were  con-
 sulted  by  other  Ministries  of  the
 Central  Government  and  statutory
 corperations  before  introducing  elec-
 tronic  computers  or  such  other
 machine-accounting  devices;

 (b)  the  number  of  computers  or
 accounting  machines  now  in  use  in  the
 Central  Government,  Ministry-wise;

 (c)  the  number  of  jobs  which  be-
 came  redundant  as  a  result  of  the
 introduction  of  vhe  above  measurts;
 and

 (d)  whether  the  surplus;  employees
 have  been  re-employed  elsewhere?  *

 The  Minister  of  Btate  in  the  Minis-
 try  of  Labour,  Employment  and  कन
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 habilitation  (Shri  L.  N.  Mishra):  Shri]  D.  N,  Patodin:
 (a)  No.  Since  November  1086,  the  Shri  के,  Barua:
 Department  of  Economic  Affairs  con-  Shri  C.  C.  Desai:
 mult  the  Department  of  Labour  and
 Employment  on  new  applications  for
 the  import  of  computers.

 (b)  to  (d).  The  information  is  not
 available  as  no  such  survey  has  been
 conducted.

 Brain  Drain
 o  Shri  Yogendra  Sharma:

 Shri  Hem  Earua:
 Shri  Surendranath  Dwivedy:
 Shri  N.  8,  Sharma:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  A.  B.  Vajpayee:
 Shri  Ram  Kishan  Gapta:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 ta)  whether  it  is  a  fact  that  the
 scientific  technical  brain  drain  from
 the  country  is  still  continuing  despile
 Government  meusures  to  prevent  it;
 and

 (b)  if  so,  the  steps  Government
 Propose  to  take  in  this  connection?

 Th,  Minister  of  Education  (Dr.
 Triguma  Sem):  (a)  Indian  nationals
 with  scientific  and  technical  qualifica-
 tions  go  abroad  for  advanced  gtudies,
 study-cum-employment:  and  employ-

 a
 and  there  is  no  genera]  ban  on

 (b)  A  number  of  steps  have  been
 taken  to  facilitate  return  of  scientific
 and  technical  personnel  to  India.  A
 statement  regarding  these  is  laid  on
 the  Table  of  the  [Placed  in
 Library.  See  No.  LT-34/67].

 Report  of  the  Adminitirative  Kefornme
 ‘Commission

 ‘@.  Shri  D.  C.  Sharma:
 Shri  Baberso  Patel:

 WN.  Sreckantan  Nair:

 Wil;  the  Minister  of  Mome  Affairs
 be  pleaged  to  state:

 (a)  whether  an  interim  report  of
 the  Study  Team  of  the  Administra-
 tive  Reforms  Commission  on  improve-
 ment  in  administrative  machinery  has
 been  submitted;

 (b)  if  so,  the  salient  features  there-
 of  together  with  the  recommendations
 which  have  been  uccepted;  and

 (c)  the  steps  taken  to  implement
 the  same?

 forms  Commission  to  examine  the
 machinery  of  the  Gove:  nme nt  of  Indias
 wad  it:  ptucedures  of  work  submitted
 an  interim  report  to  the  Administra-

 ‘tative  Reform:  Commission.

 (b)  The  recommendations  are  con-
 tained  in  the  interim  report  of  the
 Study  Team,  copies  of  which  are
 Placed  in  the  Parliament  Library.  The
 Administrative  Reforms  Commission
 hag  npt  yet  expressed  its  views  on  the
 proposals  of  the  Study  Team.

 (c)  Does  not  arise,

 Santhang,,  Commities  Recommenda.
 tons

 51.  Bhri  C.  C.  Desai:
 Shri  KE.  Lakkappa:
 Shri  Shards  Nand
 Shri  Bharat  Singh  Chanhan:
 Shri  Ranjit  Singh
 Shri  J.  B.  Singh:

 Will  the  Minister  of  Home  Agairs
 be  pleased  to  state:

 (a)  which  of  the  recommendations
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 to  complete  the  consideration  of  these
 reconrmmendations;

 (७)  whether  all  the  recommenda-
 tions  which  have  since  been  accepted
 have  been  implemented;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Home  Affairs  (Shri

 ¥.  B.  Chavan):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.
 LT-342/67].

 Assam-Nagaland  Boundary  ह...

 *§2.  Shri  K.  Anirudhan:
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 (९)  the  steps  taken  by  Government

 to  settle  the  dispute?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla}:  (a)  and  (b).  There
 has  been  some  dispute  between  the
 Governments  of  Nagaland  and  Assam
 regarding  the  precise  boundary
 between  the  two  States.  The  Govern-
 ment  of  Nagaland  have  also  claimed
 some  reserved  forests  in  Assam,

 (c)  The  Chief  Minister  of  Nagaland
 has  suggested  the  appointment  of  a
 boundary  commission,  This  matter  is
 under  consideration.  Meanwhile  the
 Two  Chief  Ministers  have  agreed  to
 the  matter  being  discussed  at  official
 level.

 Kidnapping  of  Children  and  young

 Wil!  the  Minister  of
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cases
 of  kidnapping  of  children  and  young
 girls  have  increased  in  Delhi  of  late;

 (b)  if  so,  the  number  of  children  of
 different  age-groupe  ang  young  girls
 kidnapped  fram  the  Capital  during
 ‘1966-67;

 Home  Affairs

 (९)  whether  any  of  these  kidnapped
 children  and  young  girls  have  been
 recovered  by  now;  and

 (d)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  coun-
 ter-claim  made  by  the  Delhi  police  to
 the  effect  that  most  of  these  cases  of
 kidnapping  are  cases  of  eloperment  and
 if  so.  whether  Government  have  given sew  thought  to  this  problem?
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 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  There  has  been
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 (by)  and  (ec).  No.  of  children  and
 girls  of  different  age-groups  kidnap-

 a  slight  increase,  Against  25]  cases
 uring reported  to  the  police  in  the  year  ‘1965-  °°d  And  recovered  a  1966-67

 66,  there  were  270  cases  in  1966-87  (1-4-66  to  3i-3-67)  are:
 (i.e.  till  31-3-67).

 |  Below  7  ycars  |  7  to  78  years  Above  22  vears  |  Toral
 Kidnapped

 |
 36  4  798

 |
 275

 rs
 I  j  '  i

 Recovered  go  38  |  179°
 |  247

 (d)  A  number  of  cases  of  kidnap-
 ping  in  cases  of  girls  transpired  on
 enquiry  and  investigation  te  be  euscs
 of  elopement.

 Use  Of  Foreign  money  in  General
 Elections

 "34.  Shri  Abdul  Ghanj  Dar:
 Shri  Kanwar  Lai  Gupta:
 Shri  R.  Vidyarathi:
 Shri  Vasudevan  Nair:
 Shrj  Swell:
 Dr,  Karni  Singh:
 Shri  Kikkar  Singh:
 Shri  Kolai  Birua:
 Shri  R.  हू,  Birla:
 Shri  Hem  Barua:
 Shri  Surendranath  Dwivedy:
 Shri  Yashpal  Singh:
 Shri  8.  C.  Samanta:
 Shri  F.  Gopalan:
 Shri  P,  P.  Exthose:
 Shri  Vishwanatha  Menon:
 Shri  हू,  M.  Abraham:
 Shri  Umanath:
 Shri  Yogendra  Sharma:
 Shri  Hukam  Chang  Kachwat:
 Shri  Ram  Singh  Ayarwal:
 Shri  Sidheshwar  Prasad:
 Shri  Ram  Kishan  Gepta:
 Shri  Madhu  Limaye:
 Dr,  Eam  Manohar  Lobia:
 Shri  8.  M.  Banerjee:
 Shri  George  Fernandes:
 Shri  J.  H.  Patel:

 ‘Witi  the  Minister  of  Howe  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  report,  of  inquiry  into  the

 utilisation  of  foreign  money  including
 PL  480  Funds  for  clection  purposes;

 (b)  if  so,  the  details  thereof;  and

 fc)  if  not,  when  the  report  is  cx-
 pected  to  come?

 The  Mitister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  No,  Sir.

 (b)  Does  not  arise,
 (९)  While  efforts  are  being  made  to

 complete  the  inquiry  as  early  as  possi-
 ble,  it  is  not  possible  to  give  a  time-
 limit.

 Empioyees  Prevident  Fund

 °55.  Shri  Vasudevan  Nair:
 Dr,  Ranen  Sen:
 Strt  Dhireswar  Kalita:

 Wili  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  a
 number  of  industria]  establishments

 have  failed  to  clear  their  arrearg  of
 contribution  to  the  employees’  Provi-
 dent  Fund;

 (b)  the  total  amount  to  be  reslined
 as  arrears  at  present:  and

 (c)  the  steps  taken  to  realise  the
 arreara?
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 The  Minister  of  State  in  the  Minis-
 try  of  Labeoar,  and  Re-
 habilitation  (Shri  L.  N.  Misra):  (a)
 Yes.  (  Pei

 (b)  The  total  arrears  outstanding
 was  Hs.  5.54  crores  as  on  the  3lst
 January,  1967,

 (९)  Legal  action  by  way  of  prosecu-
 tlons  and  recovery  proceedings  is
 being  taken  against  the  defaulting
 establishments,  through  the  respective
 State  Governments.

 Education  Ministers’  Conference

 156.  Shri  Manibhaj  J.  Patel;
 Shri  Onkar  Singh:
 Shri  Yashpal  Singh:
 Shri  Shri  Gopal  Sabvo:
 Shri  Onkar  Lal  Berwa:
 Shri  N.  EK.  Laskar:
 Shri  Ss.  Supakar:
 Shri  9.  N.  Patodia:
 Shrj  Liladhar  Kotoki:
 Shri  Ram  Kishan  Gupta:
 Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Education  Ministers  held  9  con-
 ference  in  Delhi  towards  the  end  of
 April,  1967;

 (b)  If  co,  the  iter  discussed;  and

 (९)  the  conclusions  arrived  at  in  the
 conference?

 The  Minbter  of  Education  (Dr.
 Triguna  Sen}:  (a)  Yes,  Sir.

 (by  and  (c).  The  main  object  of
 this  Conference  was  to  discuss  the  Re-
 port  of  the  Education  Commission  and
 to  outline  an  agreed  programme  for
 immediate  action.  A  copy  of  the  reso-
 lutions  adopted  at  the  Conference  5
 Placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-343/
 67).

 भआरतोप  सर्वेक्षण  चल  पर  नागाओं  का  ह]... ल
 *  57.  श्री  झोंकार  सिह  :

 शी  झोंकार  लात  बेरथा  :
 श्री  हुकम  ग्वन्द  ea:
 aft  राभ  सिह  sce:

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  आसाम  में  शिवमागर  जिले
 में  नागालेंड  सीसा  के  निकट  हारूपानी  नामक
 स्थान  पर  हाल  प्ें  विद्रोही  नागाओं  ने  एक
 भारतीय  सर्वेक्षण  दल  पर  गोली  चलाई  शौ,
 जिसके  बाद  से  उस  दल  के  दो  सदस्य  लापता
 हैं:

 (ख)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 है;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  है?

 गहु-कार्य  सन्यालय  में  राज्य  झन्तो  (ओ
 विधा  चरण  शुक्ल):  (क)  से  (ग).
 &  प्रेस,  .967  को  विद्रोही  नागाझों  की
 एक  टोली  ने,  शिवसागर  जिले  के  सरुपानों
 बाईर  झाउट-पोस्ट  के  8  मोल  उत्तर-पश्चिम
 में  प्रासाम  सरकार  के  सर्वेक्षण  दल  पर  गोलियां
 चलाईं  ny  कोई  हताहत  नहीं  हुआ  t  इन  गोलियों
 के  चलते  समय  दो  मजदूर  सर्वेक्षण  दल  से
 अटक  गये  थे  n  ये  जंगल  में  छिपे  रहे  भौर  उसी
 दिन  सर्वेक्षण  शिविर  में  लौट  भाये  थे  t
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 Agriculture-biased  Education

 °38.  Shri  Yashpal  Singh:
 Shri  8.  C,  Samanta:

 Will  the  Minister  of  Education  be
 wleased  to  state:

 (a)  whether  jt  is  a  fact  that  he  is
 in  favour  of  agriculture-biased  educa-
 tion  *

 (b)  if  so,  the  extent  to  which  it  can
 b>  implem-nted:  and

 (ec)  the  measures  proposed  to  im-
 plement  this  policy?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  to  (c),  There  is  a  consi-
 derable  body  of  opinion  favouring  the
 idea  of  agriculture-biased  cducation.
 But  the  effective  introduction  of  such
 a  bias  is  not  an  casy  matter.  The
 country  has  enough  experience  of  agri-
 culture  as  a  subject  at  the  primary
 and  the  secondary  levels  and  of  run-
 ning  agricultural  courses  in  Africul-
 tural  Schools  of  one  kind  or  another
 and  multi-purpOse  schools.  But  none
 of  these  courses  or  programmes  have
 gone  far  in  either  imparting  adequate
 vocational  competencies  or  in  training
 young  persons  who  would  wish  to  go
 back  to  the  land  as  practising  farmers.
 The  whole  subject  has  been  carefully
 reviewed  by  the  966  Education  Com-
 mission  The  ©  issi  has

 MAY  24,  1967  Written  Answers  376

 (il)  study  of  agricultural  and  rural
 problems  as  a  part  Of  Science
 and  Social  Studies  syllabus  at
 the  lower  and  the  higher  se-
 condary  stages.

 2,  The  recommendations  of  the
 Education  Commission  are  at  present
 under  examination.

 Laxmiratan  Cotton  Mills,  Kanpur

 Shri  Umanath:
 Shri  K.  Ramani:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 fa)  the  progress  made  in  the  investi-
 gations  into  the  allegations  of  criminal
 breach  of  trust  against  Messrs,  Laxmi-
 tatan  Cotton  Mills,  Kanpur;

 (b)  when  the  investigations  are
 likely  to  be  completed.  and

 (c)  whether  Government  propose  ‘o
 set  any  time-limit  for  the  compl*tion
 of  the  investigations?

 The  Minister  of  Home  Affairs  (Shri
 हु,  B,  Chavan):  (a)  to  (e).  As  a  re-
 sult  of  the  searches  made  of  the  pre-
 mises  of  M's,  Laxmiratan  Cotton  Mills,
 Kanpur  ‘nd  its  allied  concerns  volu-
 minous  records  have  been  scized.
 These  are  under  scrutiny  and  it  is  too
 early  to  say  when  the  investigations
 are  likely  to  be  completed.  Every
 effort  is  being  made  to  complete  the

 mended  “that  some  orientation  of
 agriculture  should  form:  an  integral
 part  of  general  education,  but  not
 only  at  the  secondary  stage  but  also
 at  the  university  stage  and  in  all
 teacher  education".  The  measures
 suggested  by  the  Commission  in  this
 behalf  include  among  other  things:

 a  agricultural  orientation  of  pro-
 grammes  in  all  primary  schools
 including  those  situated  in  the
 urban  areas;

 (il)  Inclusion  of  agriculture  as  an
 important  part  of  work  experi-
 ence  at  the  school  stage:  and

 investigati  as  early  as  poasible.

 Indiscipline  among  Students

 1.  Shri  8.  Supakar:
 Shri  N.  BR.  Lasker:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  he  was  asked  by  the
 University  Grants  Commission  some-
 time  ago  to  report  on  the  causes  and
 remedy  of  the  students’  indiscipline;

 (b)  whether  the  reaction  of  the
 Ministers  of  Education  of  the  various
 States  as  to  how  to  implement  the
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 recommendations  have  been  obtained;
 and

 (c)  if  80,  the  nature  thereof?

 The  Minister  of  Education  (Dr.
 Trigung  Sen):  (a)  and  (b).  The  Uni-
 versity  Grants  Commission  had
 appointed  in  March,  965  a  Committee
 under  my  Chairmanship  on  Students
 Welfare  and  Allied  Matters,  ‘The
 Committee  submitted  its  report  in
 October,  1966,  The  report  was  for-
 warded  tO  the  State  Governments  and
 Universities  suggesting  that  the
 recommendations  ined  in  the
 report  could  be  useful  in  the  formula-
 tion  of  programmes  for  the  promotion
 of  students’  welfare.

 (९)  As  no  specific  request  was  made
 to  ascertain  their  reactions  as  to  how
 to  implement  the  report,  the  question
 does  not  arise.

 Theft  of  Idols  from  Temples

 95.  Shri  Baburag  Patel:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  Ftate:

 (a)  the  number  of  idols,  of  stane
 and  metal,  and  other  antique  picces
 stolen  from  different  temples  of
 India  so  far  with  their  value  and  the
 Hames  of  the  temples  from  where
 they  were  stolen;

 (b)  the  steps  taken  to  recover
 these  stolen  pieces  and  the  number
 of  those  recovered  so  far  and  their
 value:

 ६९)  the  particulars  of  the  culprits
 who  stole  them,  their  modus  operandi
 and  the  punishment  given  to  them;

 and

 (d)  the  steps  taken  to  prevent  such
 thefts  in  future?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidaya
 Charan  Shukla):  (a)  to  (a).  Infor-
 mation  is  being  collected  and  will  be
 ‘laid  on  the  Table  of  the  House  when
 received.
 249  (Ai)  LSD—3.
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 Export  of  Antique  Pieces

 co  Shri  Baburao  Patel:  Will  the
 Minister  of  Edueation  be  pleased  to
 state;

 (a)  the  regulations  governing  the
 export  or  shipment  overseas  of  antl-
 que  pieces  and  other  works  of  art;

 (b)  whether  the  person  who  ex-
 Ported  the  two-thousand-year-old
 Budha  head  found  in  the  Swiss
 Museum  in  963  was  prosecuted  and
 punished;

 (c)  if  so,  the  details  thereof:  and

 (d)  whether  the  rare  pieces  at
 Sanganer  Temple  near  Jaipur  have
 been  classified  and  listed  and  If  50,
 their  walife?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  The  Antiquities  (Export  Control)
 Act.  I87,  and  The  Antiquities
 (Export  Control)  Rules,  I947  prohibit
 export  of  antiquities  except  under  a
 licence  from  Central  Government,
 ‘and  =prescribe  the  procedure  for
 applying  for  licences.

 (b)  and  (c).  Government  have  no
 information  about  any  Sudha  head
 found  in  a  Swiss  Muscum.  The  State
 Police  were  however  investigating
 into  the  thefy  of  such  a  head  from
 the  S:ate  Museum  at  Mathura  in  96]
 which  was  later  found  with  a  Swiss
 art  dealer.  The  piece  was  repatriat-
 ed  to  India  in  1966.  It  is  not  known
 whether  the  Uttar  Pradesh  Govern-
 ment  have  been  able  to  catch  the
 culprit  and  punish  him  and  a  refer-
 ence  to  that  Government  for  infor-
 mation  has  been  made.

 (d)  The  temple  is  not  a  centrally
 protected  Monument  and  the  pieces
 have  not  been  classified  or  listed  and
 their  evaluation  made.
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 Foreigners  employed  in  विक,

 97.  Shri  Baburao  Patel:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 foreigners,
 In  India;

 (a)  the  number  of
 countrywise,  employed

 (b)  the  firms  in  which  they  are
 employed;

 (९)  the  total  emoluments  earned  by
 them  in  a  single  year;

 (8)  the  total  amount  of  their  earn-
 ings  sent  out  of  the  country  every
 year;

 (e)  the  number  of  foreigners  whe
 are  employed  as  experts  by  concerns
 in  the  public  and  private  sectors;

 (f)  the  total  ammount  of  salary  paid
 lo  them  every  year:  and

 (g)  the  total  amount  of  their
 earnings  sent  out  by  them  every
 year?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla}:  (a)  to  (g).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 झाला  डाकपघर,  छपरा

 oa.  ry  क०  खिल  मजुकर  :  क्या  संचार
 मंशी  ag  बताने  को  कृपा  करेंगे  कि  :

 (क)  छपरा  (जिहार)  स्थित  शाखा
 डाकबर  का  दर्जा  ऊंचा  न  उठाने  के  कया  कारण
 हैं;  शोर

 (@)  डाकथरों  का  दर्जा  ऊंचा  उठाने
 के  लिये  निर्धोरित  सिद्धांत  क्‍या  हैं  घौर
 ern  स्थित  नाा  डाकभर  किन  सिद्धान्तों
 को  पूरा  नहीं  कर  रहा  है?

 deen  चिजान  तथा  संचार  चिणाप  में
 राज्य  सची  (ली  ayer  बृभरात):
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 (क)  वि्ार  राज्य  में  छपरा  काभ  के
 पांच  स्थान  हैं  जहां  विभागीय  शाका
 fay  इन  डाकथरों  में  से  किसी  का  भी
 दर्जा  बढ़ाकर  उसे  विभागीय  उप  दडाकचर
 बनाने  का  कोई  भी  प्रस्ताव  घनिर्णीत  नहीं  पड़क
 है।  प्रस्तावों  की  जांच  की  जाएगी।

 (खा)  शाखा  डाकघर  के  लिए  कम  से
 कम  काम  के  पांच  घंटे  होने  चाहिए  पौर  उसका.
 दर्जा  बढ़ा  दिये  जाने  पर  उसे  ग्रामीण
 क्षेत्रों  में होने  पर  600  रुपये  और  शहरी
 क्षेत्रों  में  होने  पर  240  च्पये  की  आथिक
 हानि  की  झ्रनुसत्य  सीमा  के  भीतर  काम  कश्ना
 करना  चआहिए।

 सराफुद्दीमपुर  were

 99.  की  we  feo  जबकर  :  क्‍्याः
 संचार  मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  बिहार  के  मुपफर्पुर  जिले
 में  20  गांवों  के  बीच  सराफुह्वीनपुर  डाकधर
 ही  एक  मात्र  हाकघर  है;

 (ख)  क्या  बाल्थी  मुणाहरी  स्थान  की
 ग्राम  पंचायत  को  शोर  से,  जिसकी  जनसंस्या
 लगभग  चार  हजार  हैं  एक  पृथक  विभागाति-
 रिक्त  डाकधर  खोलने  के  लिये  एक  सा्वंजतिक
 याचिका  ्ाच्त  हुई  है;  ह. अ

 (ग)  क्या  सरकार  का  लिशार  बासी
 मुलाहरी  पंचायत  के  क्षेत्राधिकार  के  प्रन्तगेत
 एक  विभागातिरिक्त  =TeaT  छोलते  का
 है?

 ‘decerd  विभाग  त्या  संचार  विभाष

 राच्य  मंत्री  (ली  इमाकुमार  भुजराल)  :
 (क)  सराफुद्गनीसपुर  weer  से  एक

 विज्ञामीय  ६ | छ  जाकियवे  हारा  25  वादों  को
 सेवा  प्रदान  की  जा  रही  है  शोर  उसमें  डाक
 वितरण  की  व्यवस्था  एक  कित  कोशकार  अ
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 fer  ti  5  भील  की  भरीव  दूरी  में  चार
 ope  tr

 (w)  जी  नहीं,  बाल्यी,  मुणाहारी
 पंचायत  के  प्ंतर्गत  बाल्यी  सूलपुर  के
 ग्रामबासियों  के  डाकबर  कोसते  के  लिए
 एक  थातिका  प्राप्त  हुई  है।

 (ग)  अस्ताव  की  जांच  की  जा  रही  है।

 Telephone  connections

 i06.  Dr.  Kanen  Sen:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 fa)  the  total  number  of  applica-
 tions  for  new  telephone  connections
 now  pending  in  Calcutta.  Bombay,
 Madras,  Delhi  and  other  big  towns
 of  India;  and

 (b)  when  the  majorily  of  the  appli-
 cants  will  be  supplied  with  tele-
 phones?

 The  Minister  of  State  in  the
 Departments  of  Parliamentary  Affairs
 and  Comunications  (Shri  Fr  K.
 Gajral):  (a)  The  information  is  as
 under:

 Name  of  Town  Waiting  Lis
 Cakcuitsz  “Frer9
 Bombay  73078
 Delhi  56589
 Madras  I2$09
 Bangalore  82
 Kanpur  8628
 Poona  S197

 (b)  It  is  not  possible  io  fix  any
 time  limit.  Efforts  ate  continuously
 being  made  to  open  new  exchanges
 and  expand  the  existing  exchanges,
 within  the  available  resources.

 Propagation  of  Indian  Languages
 BT  Dr.  Ramen  Sen:

 Shri  Vishwa  Nath  Pandey:
 ‘Will  the  Minister  of  Education  be

 pleased  to  state:

 (७)  the  amount  spent  in  the  Third

 development  of  the  Indian  languages
 and  the  details  thereof?

 ‘The  Minister  of  State  In  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 A  statement  giving  information  re-
 garding  the  amount  spent  by  the
 Central  Government  on  the  propa-
 gation  and  development  of  the  Indian
 languages  is  placed  on  the  Table  of
 the  House.  (Placed  in  Library.  See
 No.  LT-344/67).

 Number  of  Children  in  N.D.M.C.
 Primary  Schools

 162,  Shri  Eswara  Keddy:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  there  is  a  rule  that
 in  the  Primary  Schools  under  the
 New  Delhi  Municipal  Committee,  the
 number  of  children  admitted  in  a
 School  and  the  number  of  children
 permitted  in  a  Class  or  Section
 should  not  exceeg  a  certain  limit;

 (b)  if  so,  the  maximum  number  of
 children  a  School  and  a  Class  there-
 of  is  required  to  admit  separately:
 and

 ted  the  details  of  the  schools  where
 number  of  children  exceeds  the
 required  number?

 The  Minister  of  State  in  the  Minis-
 try  of  Edecation  (Shri  Bhagwat  Jha
 Azad):  (a)  and  (b).  There  is  no
 specific  rule  but  according  to  a

 Resolution  passed  by  the  New  Delhi
 Municipal  Committee  on  3rd  March,
 I967  as  far  as  possible  the  number
 of  students  in  a  Primary  School
 should  not  exceed  600.  For  the
 strength  of  a  Section  also  there  is
 no  rule  but  normally  the  number  is
 not  permitted  to  exceed  50.  If  the
 number  of  children  in  a  Section
 exceeds  50  the  Section  is  bifurcated
 and  a  separate  teacher  is  provided
 for  a  new  Section.  ‘The  strength  of
 a  Class  depends  on  the  number  of
 Section.

 (c)  There  is  no  school  in  which  the
 number  of  children  in  a  Section  ex
 ceeds  6,  but  according  to  the  bufornig  -
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 then  available  the  following  schools
 at  present  have  slightly  more  than  600
 students  each:—

 (i)  M.  B.  Primary  School,  Netaji
 Nagaf  No.  Ll

 GD  M.  8.  Primary  School,  Kidwai
 Nagar  No.  2.

 (ii)  M.  8,  Primary  School,  Kidwai
 Nagar  No.  3

 The  correct  position  will  however  de-
 pend  on  the  admissions  or  withdrawals
 that  may  take  place  upto  the  end  of
 July,  967  after  the  schools  reopen.

 Unemployment
 103.  Shri  S.C.  Jha:  Wi!l  the  Minis-

 ter  of  Labour  and  Rehabilitation  be
 Pleased  to  state:

 (a)  the  total  number  of  unemplor-
 ed  persons  at  the  end  of  the  First.
 Becond  and  the  Third  Five  Year  Plan
 periods;

 tb)  the  total  number  of  the  edu-
 cated  persons  who  were  unemploved
 at  the  end  of  the  three  plans;

 (e)  the  total  number  of  the  under-
 employed.  at  the  end  of  the  three
 Plans;  and

 (d)  the  estimated  figure  of  the
 total  unemployed,  the  educated  Mt
 employed  and  the  under-employed
 persons  al  the  end  of  the  Fourth
 Plan?

 The  Ministcr  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  ta)
 According  to  estimates  made  by  ‘he
 Planning  Cammission  the  number  of
 unemploved  persans  at  the  end  of
 First.  Second  and  Third  Plan  period:
 was  5.3  million,  7  million  and  9  ty
 30  million  respectively;

 tb)  No  firm  ecstima‘es  are  avail-
 able.  According  to  data  availavl:
 with  the  National  Employment  Srcr-
 vice  the  number  of  educated  persons
 (matriculates  and  above)  seeking
 work  at  the  end  of  First,  Second  and
 Third  Plan  period  was  2.2  lakhs,  4.3
 lakhs  and  8.9  lakhs  respectively.

 (c)  The  precine  estimates  of  under-
 employment  are  no.  available.
 According  to  very  fough  estimates
 made  by  the  Planning  Commission
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 36  million  persons  are  under-employ- ed  at  present.

 (d)  It  is  not  possible  to  assess  pre-
 cisely  the  position  at  the  end  of  the
 Fourth  Plan,

 झजिल  भारतीय  न्यायिक  सेवायें

 104.  थमी  कामेश्वर  सिंह  :
 भी  wo  एच०  पढेल  :
 चम  सधु  लिसये  :

 क्या  गुह-कार्य  मंत्री  5  भच्रैल,  1967
 के  अतारांकित  प्रश्न  संध्या  26]  के  उत्तर
 के  सम्बन्ध  मे  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्‍या  शेप  राज्य  सरकारों  से
 अखिल  भारतीय  न्यायिक  सेवायों  की  स्थापना
 करने  के  सम्बन्ध  |  उनलर  प्राप्त  हो  गये  है  ;
 जौर

 (@)  यदि  हां,  ो  इस  अम्बन्ध  यें
 केन्द्रीय  सरकार  की  क्या  प्रलितक्रिया  है?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (ली
 विद्या  चरण  शुक्ल)  :  (क)  जो  नहों।

 (ख)  प्रणत  उपस्यित  नहीं  होता  ।

 दक्षिण  में  हिन्दी  के  प्रचार  के  लिये  बोई

 105.  भरी  रामचमा  बीरप्पा  :  क्या
 किला  संत्री  यह  बताने  की  कृणा  करेंगे  पि

 (क)  क्या  सरवांग  ने  दक्षिण  में  विन्दी
 के  प्रचार  बौर  उसे  लोकप्रिय  दनाने  के  लिप
 एक  बोर्ड  का  गठन  किया  है  ;  बौर

 पख)  यदि  हां.  तो  are  के  सदस्यों
 की  संख्या  शौर  नाम  क्या  हैं

 सिक्षा  भंग्रालप  में  राज्य  मंत्री  (भी  शेर
 सिह):  (क)  जो  नहीं।  बिल्लु  हिन्द
 शिक्षा  समिति  भारत  सरकार  को  दक्षिण
 भरत  समेत  सभी  प्रडिस्दी  राम्यों  मे  हिन्दी
 के  प्रचार  झौर  प्रसार  के  संबन्ध  में  सजा
 देती  25

 (a)  wer  नहीं  उस्ता।
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 Consultation  by  Governors

 106.  Shri  C.  C.  Desal:
 Shri  Virendrakumar  Shah;
 Shri  M.  Amersey:
 Sbri  Pashabbai  Patel:

 Wil!  the  Minister  of  Home  Affairs
 be  pleased  to  state  whether  it  is  a
 fact  thot  Governors  of  States  even
 where  non-Congress  Governments  are
 in  office,  continue  to  consult  the
 Prime  Minister,  the  Home  Minister
 and  other  Ministers  of  the  Central
 Government  on  political  issues?

 The  Minister  of  Home  Affairs  (Shri
 .'a  B.  Chavan):  Governors  irrespec-
 tive  of  the  party  or  parties  in  power
 in  a  particular  State  do  not  consult
 the  Prime  Minister  or  any  other
 Minister  at  the  Centre  on  politieul
 issues  on  which  under  the  Constitu-
 tion  they  have  to  act  in  their  dis-
 cretion  or  on  the  aid  and  advice  of
 the  Council  of  Ministe>:.

 Appolnitment  of  defeated  Congressmen
 l07.  Shri  C.  C.  Desai:

 Sbri  Virendrakumar  Shah:
 Shri  M.  Amersey:
 Shri  Pashabhal  Patel:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  lar  on  the  Table  a
 atatement  showine  the  names  of  the
 Congressmen  defeated  in  1962  elec-
 tions  and  thereafter  appointed  to  high
 posts  carrying  a  salary  of  more  than
 Rs.  2.000/.  per  month?

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukia):  Dr.  B.  V.  Keskar
 has  been  appointed  Chairman,  Road
 Transport  Taxation  Enquiry  Com-
 mittee  on  a  consolidated  pay  of
 Rr,  2.250  p.m.  and  Shri  A.  K.  Chanda
 has  been  appointed  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  on  Re.  2,000  p.m.  and  also  con-
 currently  Commissioner  for  Linguis-
 tie  Minorities  on  an  edditional  allow-
 ance  of  Rs,  600  p.m.  This  information
 may  however  not  be  exhaustive  and
 if  any  other  appointments  have  been
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 made,  a  statement  shall  be  laid  on
 the  Table  of  the  House.

 Recommendation  of  A.  8.  C,  Regard-
 ing  Public  Undertakings

 108,  Shri  Dhirendranath:
 Shri  K,  N.  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 fa)  whether  the  Study  Team  of
 the  Administrative  Reforms  Commis-
 sion  has  recommended  thaf  Public
 Undertakings  should  have  their  own
 annual  budgets  passed  by  Parlia-
 ‘ment  along  with  their  performance;
 and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  ia)  Neither  the
 study  team  soon  public  =  ssctor
 undertakings  nor  the  one  dealing
 with  budgetary  reform  has  yet  sub-
 mitted  its  report  to  the  Administra-
 tive  Reform  Commission.

 ६9)  Does  not  arise.

 Commitiaa
 ‘bh

 i09,  Shri  Shrichand  Goel:  Will  the
 Minister  cf  Home  Affairs  be  pleased
 to  state:

 Capital  Advisory

 (a)  the  details  of  the  composition
 and  functions  of  the  Capita)  Advisory
 Committee,  Chandigarh:

 (b)  the  party  application  of  the
 members  who  have  been  taken  as
 Prople’s  representatives;  and

 fe)  the  sumber  of  mectings  heid
 in  1966-67  ard  the  date  of  the  Jast
 meeting  held?

 The  Minister  of  State  in  the  Miniz-
 try  of  Home  Affairs  (Shri  Vidva
 Charan  Shukla):  (a)  The  compas-
 tion  of  the  Committee  is  given  in  the
 Annexure.  [Placed  in  Library.  See
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 No,  LT-345/67}.  The  functions  of  the
 Committee  is  to  advise  the  Chandi-
 garh  Administration  on  matters  rela-
 ting  to  sanitution,  construction  and
 designing  of  houses  and  shops,  loca-
 tion  of  bus  stops  and  rickshaw
 stands,  levy  of  taxes,  use  of  public
 buildings  in  Chandigarh,  and  to  help
 the  Administration  in  creating  a
 civic  sense  in  the  general  public.

 (b)  Sarvshi  Lachman  Singh  and
 Daulat  Ram  belong  to  the  Congress
 Party.  The  party  affiliation  of  other
 non-official  members  is  not  known.

 te  Two  mectings  were  held  during
 1966-67.  The  last  was  held  on
 {lth  January.  ‘1967.

 Concentration  by  Miros

 WL  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  «tute:

 (a)  whether  it  is  a  fact  that  heavy
 concentration  of  Mizo  Hostiles  has
 been  reported  in  the  Damchorra  and
 Kanamukhana  areas  on  the  Trijunc-
 tion  of  Tripura.  Cachar  District  and
 Mizo  Hills  recently;  ond

 (bd  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  No
 Sir.  However  the  Government  are
 alive  to  the  situation  and  keeping  a
 close  watch.

 Pakistani  Nationals  in  Merala  Jails

 othe  Shri  P.  P.  Esthose:
 Shri  Viswanatha  Menon:
 Shri  K.  M.  Abraham:
 Shri  Umanath:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Home  Affairs
 he  pleased  to  state:

 (a)  whether  any  Pakistani  Nation-
 aly  are  under  detention  in  Kerala
 Jaits;
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 (bd  if  so,  the  number  of  persons
 detained:

 (c)  whether  any  of  them  -have
 applied  for  Indian  citizenship,  whose
 kith  and  kin  are  Indian  nationals;
 and

 (a)  the  action
 applications?

 taken  on  these

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b),  Only one  Pakistani  national  is  at  present
 under  detention  in  Kerala  under  the
 Foreigners  Act.  ‘1946.  Orders  for  his
 release,  subject  fo  his  executing  a
 Proper  bond  with  sureties,  have
 already  been  issued  by  the  State
 Government.

 (९)  No.
 (di  Does  not  arise.

 Calcutta  Disturbances
 114,  Shri  Indrajit  Gupta:

 Shri  Jagannath  Rao  Joshi:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Guvernment  have
 held  any  independent  inquiry  into
 the  Calcutta  disturbances  on  the  29th
 March,  last;

 (b)  whether  the
 U.S.  made  teargas  shells  were  used
 by  persons  other  than  the  Police
 have  been  investigated:  and

 te)  if  so,  the  findings  thereof?

 allegations  that

 The  Minister  of  State  in  the  Minks-
 try  of  Home  Affaire  (Shri  Vidya
 Charan  Shekla):  (a)  The  Govern-
 ment  of  India  have  not  held  any
 inquiry  into  disturbances  which
 occurred  in  Calcutta  on  the  29th
 March,  ‘1967,

 The  State  Government  are  under-
 stood  fo  have  set  ap  a  Commission
 of  Inquiry  under  the  Commissions  of
 Inquiry  Act,  952  to  inquire  Into  the
 disturbancea,
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 (b)  and  (0),  The  report  of  the
 Commission  is  awaited.

 Grievances  of  Shore  Labour

 ILS.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Labour  and  Echabilita-
 tion  be  pleased  to  refer  to  the  reply

 ‘given  to  Unstarred  Question  No.  607
 on  the  5th  April,  967  and  state:

 (a)  whether  the  Court  of  Inquiry
 to  go  into  the  grievances  of  the  “B”
 eategory  Shore  Labour  under  various
 Port  Trusts  has  now  completed  its
 ‘work  and  submitted  jts  recommenda-
 tions;  and

 (b)  if  so,
 thereto’

 Government's  reac‘ion

 The  Minister  of  Labour  and  Reha-
 ‘billtation  (Shri  Hathi):  (a)  Not  yet.

 (b)  Does  not  arise.

 “May  Day"  as  Paid  Holiday
 116.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Lubour  and  Hehabilita-
 tion  be  pleased  tu  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  State  Governments  have  issucd
 orders  declaring  "May  Day’  as  a  paid
 holiday:  and

 (b)  if  so,  whether  representations
 have  been  made  to  the  Central  Gov-
 ernment  tu  declare  ‘May  Day  as  a
 paid  holiday?

 The  Miniter  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  Informa-
 tlon  is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the
 Table  of  the  House.

 (b)  A  copy  of  a  Resolution  purport
 ing  to  have  been  paseed  by  the  Chris-
 tian  Workers  of  Bangalore  at  a  meet-
 ing  held  on  Ist  May  987  requesting
 the  Central  Government  and  the
 ‘Government  of  Mysore  to  declare
 ‘the  Ist  May  every  year  as  a  General
 Holiday  was  received.

 390

 Dearness  Allewance  paig  to  Tea
 Plasiation  Workers

 nn  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Labour  and  Echabillta-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Wage  Board  for  Tea  Plan-
 tations  Industry  had  recommended
 linking  of  dearness  allowance  with
 all-India  Cost  of  Price  Index  num-
 bers;

 (9)  if  so,  what  is  the  dearness
 allowance  admissible  to  tea  planta-
 tion  workers  on  the  basis  of  rise  in
 the  Cost  of  Price  Index  number  in
 1986;  and

 fc)  whether  Government  have
 taken  steps  to  secure  the  implemen-
 tation  of  the  higher  dearness  allow-
 ance  by  the  tea  plantation  industry?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  Yes,  Sir.

 (bi  The  formula  for  calculation  for
 deatness  allowance  along  with  the
 summary  of  the  other  recommend:-
 tions  was  published  in  the  Govern.
 ment  Resolution  No.  WB-3(4)/66 dated  tne  4th  June,  1966.  The  cost
 of  living  index  number  is  also  pub-
 lished  regularly  and  calculations  of
 the  factual  amount  admissible  as
 Dearness  <Ailowance  from  time  to
 time  can  be  made  by  the  pariie=
 concerned.

 te)  The  State  Governments  have
 been  requested  to  look  into  any  com-
 plaints  regarding  the  implementation
 of  the  recommendations.

 Retrenchment  in  Foreign  Oil
 Companies

 iL8  Dr.  Ranen  Sen:
 Shri  Indrajit  Gupta;
 Shri  Dhireswar  Kalita:
 Shri  B.  K,  Modak:
 Shri  Umanath:

 Shri  8.  M.  Banerjee
 Shri  Madhu  Limaye:
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 Willi  the  Minister  of  Labour  and
 Rehabilitation  be  pleascd  to  state:

 (a)  whether  it  is  a  fact  that  the
 foreign  oil  companies  in  India  are
 still)  resorting  to  retrenchment  of
 workers  in  the  name  of  voluntary
 retirements;

 (b)  whether  Government  have
 received  any  representation  from  the
 workers  regarding  this;  and

 (९)  if  so,  the  action  taken  In  the
 matter?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  and
 (b).  Representations  were  received
 from  the  workers’  organisations
 alieging  retrenchment  of  workers  in
 the  name  cf  voluntary  retirement
 schemes.

 (c)  A  meeting  of  the  representa-
 tives  of  workers  and  emplavers  con-
 cerned  was  convened  on  April  28,
 967  to  discus:  the  icsuce  relating  to
 job  security  in  foreign  oil  companie:.
 There  was  no  agreement  between
 the  partics  at  the  mecting,  but  cer-
 tain  suggestions  that  were  made  in
 the  course  of  the  discussions  are
 under  the  consideration  of  the  Gov-
 ernment.

 Hiolidays  in  Central  Govt.  Offices

 i9,.  Shri  8.  Ss.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  A.  B.  Vajpayee:
 Shri  Sharda  Nand:
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 Shri  D.  C.  Sharma:
 Shri  Hukam  Chand  Kachwal:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Home  Affairs - be  pleased  to  state:

 (a)  whetner  Government  have
 since  considered  the  question  of
 closed  holidays,  restricted  holidays
 and  other  holidays  de  novo;

 (b)  whether  Government  have
 also  considered  the  question  of  reduc-
 ing  the  working  hours  when  the-
 Emergency  is  Ufted;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  K.  8.
 RamasWamy):  (8)  to  (c).  The  whole
 question  Tegarding  holidays  and
 office  hours  was  considered  by  Gov-
 ernment  and  it  was  decided  that  the
 existing  pattern  of  holidays  and
 working  hours  should  continue  for
 the  time  being.  However,  the  matter
 is  under  negotiation  with  ‘he
 National  Council!  set  up  under  the-
 scheme  for  Joint  Consultative  Machi-
 nery  and  Compulsory  Arbitration  for
 Central  Government  employees,

 Education  Commission  Report
 120,  Shri  B.  8,  Sharma:

 Shri  Onkar  Lal  Berwa:
 Shri  Madho  Limayr:
 Shri  George  Fernandes;
 Dr.  Ram  Manohar  Lobia:
 Shri  5.  M,  Banerjee:
 Shri  Ram  Kishan  Gepita:
 Shri  N.  Sharma:
 ह... ह  Shards  Nand;
 Shri  Brij  Bhoshan  Lai:
 Shri  A.  8,  Vajpayee:
 Shri  Swell:
 Shri  mR  8.  Vidyarithi:
 Shri  Kanwar  Le}  Gupta:
 Der,  Kaynl  Singh:
 Shri  B.  K.  Birla:
 Shri  Kiker  Singh:
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 Willi  the  Minister  of  Education  be
 Pleased  to  state:

 (ay  whether  Government  have  taken
 any  decision  for  the  implementation
 of  the  recommeadations  of  the  Edura-
 tion  Commission's  Report;  and

 (b)  if  so,  the  broad  details  thereof?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  and  (b).  The
 recommendations  of  the  Education
 Commission  are  under  the  active  con-
 sideration  of  the  Government  of
 India  and  the  State  Governments.

 A  Conference  of  State  Education
 Ministers  which  was  held  on  28tb-
 30th  April  907  considered  the  main
 recommendations  of  the  Commission,
 and  a  Committes  of  Members  of
 Parliament  is  also  currently  discus-
 Bing  the  recommendations.

 we  प्रचारक

 iay.  Wh  eer  प्रकाश  त्याभी  :  क्‍या
 जुह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  देशों  के  नाम  क्या  है.  जिनसे
 जारत  स्थित  ईसाई  मिलनों  को  बचे  966  में
 बिशीय  श्षह्ययता  श्राप्त  हुई  थो  तथा  प्रत्येक
 देश  से  कितनी  श्रद्धायता  आप्त  हुई  थी  ;

 (छल)  क्या  सरकार  को  इन  मिल्षनों  हारा

 ब्र्मे-परिवर्तेस  करते  के  मामलों  का  पता  सगा
 है।  भोर

 (ण)  यदि  हां,  तो  ऐसी  गतिविधियों
 को  रोकने  के  लिए  क्या  कार्यवाही  की  गई  है?

 सृह-कार्य  सम्भालय  में  राज्व-सल्यी  ी
 'चिताचरण  शुक्ल)  :  (क)भ्राधनिकतम  उप-
 लब्घ  सूचना  जनवरी  से  सितम्बर,  i966  तक
 की  झवधि  के  बारे  में  है  ।  इसको  बताने  वाला
 शक  विवरण  सदन  के  समा  पटल  पर  रख  दिया
 मया है है  ।  [पुस्सकालपय से  रखा  गया।  देखिये

 संख्या  एल.  टी----  346/67)

 (ख)  झौर  (ग)  कुछ  मिशनों/मिलन-
 भरियों  की  राष्छु  विरोधी  अथवा  ग्रापकि-
 जनक  गतिविधियां  फ्ता  चली  हैं  और  उनके
 विरुद्ध  उपयुक्त  कार्यवाही  या  तो  कर  लो  गई
 हैं  या  की  जा  रही  है  t  किन्तु  बलपूर्वक  ह््में
 परिवत्तनों  को  कोई  सूचना  नहीं  मिली  ।

 केमीस  सचिवालय  में  झबर  सचिच/ / /समुभाग

 122.  शी  1... क  द... म  कालचाय  :
 aft  राम  सिंह  ‘racer  :

 क्या  गृह-कार्य  मनी  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  गत  पांच  वर्षों  में  केन्द्रीय  सरकार
 के  विभिल  बन्वासवों  शं  कितते  अवर  सचियों
 सचा  प्रनुभाग-प्रधिकारियों  को  पदोन्नत  किया
 पा  है;

 1९  क्‍या  यह  सच  है  कि  कुछ  मन्त्ा-
 ्न्यों  में  बरिधष्ठता  को  घ्यान  में  न  रखते  हुए
 कुछ  कनिष्ठ  सप्तिकारियों  को  बदोबात  किया
 गया  है  ;  झौर

 | द
 ग)  यदि  हां,  तो  इसके  क्‍या  कारण

 गृहकार्य  ewer  में  राज्य-मभ्यों  (लो
 feerecer  चुक्ल) :.  (क)  सम्भवत:  दीज॑-
 कासीन  रिक्तियों  में  पदोन्नति  कौ  शोर  बॉफिता:
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 किया  पम  &  पिछले  5  बर्षों  के  दौरान  केन्द्रीय
 सचिवालय  सेवाप्ोों  (भगर  सचिव)  को  शेणी
 पु  के  76  झधिकारी  (सेलेक्शन  बेड)  (उप-
 सचिव)  पदोक्नत किए  गए  भौर  8  6  भ्रगुभाग
 ध्रष्रिकारियों  को  केन्द्रीय  सचिवालय  लेबाघों
 (प्रवर-सनिव )  की  श्रेणी -  में  पदोष्मत  किया

 गया  ।

 (ख)  भौर  (ग)  केन्द्रीय  सचिवालय
 सेबाप्रों  की  श्रेणी]  और  सेलैंकशन  प्रेड
 में  दीर्घकालोन  नियक्तितयों  के  लिए  चुनाव
 अखिल  सचिवालय  के  पभझ्ाधार  पर  केबल
 योग्यता  के  प्राघार  पर  किया  जाता  हैं  -  अहां
 योग्वताप्नों  के  प्राधार  पर  नियुक्तियां  की  आती
 है,  यहां,  स्वभावत:  हो  वरिष्ठता  का  बूचंत:
 झनुमरण  करना  सम्भव  नहीं  है  t

 प्रल्पफालीत  तियुक्तियों  में,  -पदोश्रतियां
 अरिष्ठसा  के  प्राधार  पर.  योग्यता  को  ध्यान
 में  रखते  हुए  को  जाती  है,  किन्तु  प्रल्पकालोन
 नियुक्तियों  के  लिए,  प्रस्तर-मन्त्रालय  स्थाना-
 भ्तरण  प्रशासकोय  टुष्टि  से  व्यायहारिक  नहीं
 हैं  1  प्रत:  ऐसी  पदोन्नतियां  सम्बन्धित  भ्म्ज्ञा-
 लय॒/विधाग  के  बरिष्ठता-क्रम  के  'पनुसार
 होती  हैं  ।  इसलिये  यह  सम्भव  है  कि  कुछ
 अन्त्रालयों  में  प्रल्पकालोन  रिक्तियों  पर
 कनिष्ठ  प्रध्िकारों  स्थातापन्न  रूप  से  नियुकित
 हो  सकते  हैं  परन्तु  ऐसी  नियक्तिया  उनको
 नियमित  झाधार  पर  नियुक्ति  का  प्रश्चिकार
 ब्रदान  नहीं  करतीं  ।

 दिल्‍ली  में  धमंपूरा  में  मकान  का  गिराना

 123.  ह  हुकुल  अन्द  कछवाय  :
 ह , उ  राम  सिह  ‘Sracere  :

 क्या  मुहु-कार्य,  मन्त्री  29  माच,  967
 कै  प्रतारांकित  प्रश्न  संख्या  9  के  उत्तर  के
 अम्यन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  में  धर्मपुरा  स्थित
 मकान  के  गिरने  के  बारे  में  आंच  करने  के  लिए
 नियुक्त  झायोग  ने  भ्रपनी  जांच  पूरी  कर  जी
 है;

 (स्व)  यदि  हां,  तो  उसका  ब्यौरा  [
 है;  शौर

 (ग)  यदि  नहीं,  तो  जांच  कार्य  पूरा
 होने  में  कितना  समय  लगने को  सम्भावना है  ?

 गृह-कार्य  सस्थालप  में  रास्य-सल्ी  (eft
 विज्ञाचरण  शुक्ल)  :  (क) जी  हीं ।

 (=)  प्रश्न ही  नहीं  उठता  ।

 (ग)  शध्ावोग्र  द्वारा  श्रतिबेदन  प्रस्तुत
 किए  जाने  की  वधि  को  दिसली  के  उपराज्य-
 पाल  ह्वारा  ai  मई,  i967  तक  की  धबधि
 के  लिए  धौर  बढ़ा  दिया  गया  है  ध्त:  cre  है
 कि  उस  प्रवधि तक  जांच  कार्य  दूंगा  हो  जाएगा  ।

 डाक  कार्चो

 थी  ह्कण  कन  करबाय  :
 ी  राभ  सिह  झायरबाल  :
 थी  पशवम्त  सिह  कुशबाह  :

 क्या  हार  मन्त्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  ढाक  अचत
 बैक,  मनोधाइंर,  वी  ०  te  dio  तथा  झन्य
 रसीदों  के  फार्म  we  क  तार  विभाग  को  केवल
 प्रंग्रेजी  थें  हो  सप्लाई  किये  आते  है  ;  घौर

 (खा)  यदि  हां,  तो  क्हें  हिन्दों  में  ते
 छापने  के  कया  कारण  हैं  ?

 संसद-कार्य  विभाग  तथा  संचार  विभाग
 में  राज्य-मंत्री  (क्री  इलकमार  गुरराल):
 (+क)  बहुत  सी  रसोरदें-.ैसे  कि  अमकता

 की  टाकथर  बचत  जैक  पास  बुक  के  लिए  रसोदे,
 तार  मभीधाडंरों  को  रसीदें  धौर  रजिस्ट्री
 बस्तुधों  के  वितरण  के  लिए  प्राप्तकर्ताभों  की

 में  छापने  के  सिए  पहले  से  हो  ध्रादेश  दिए  जा
 थुक  हैं।  शाखा  दाकचरों  हारा  जारी  की  जाते
 बाली  रसीदें  भी  हिन्दी  या  घंचेजी  &  धकरा-
 धलग  उपसब्ध  हैं।  रजिस्ट्री  पत्रों  धौर  पासेखों
 के  लिश  बी  ०  te  Ho  रसीयों  शौर  प्राथकिस
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 wan  बैंक  रसीदों  जैते  कुछ  झान्य  रसीद-फार्मों
 का  झनुबाद  भी  हो  चुका  है  धौर  वे  निकट  भविष्य
 में  ही  इस्तेमाल  के  लिए  उपलब्ध  रहेंगे  |

 (@)  2,000  से  ऊपर  फार्म  डाक-तार
 विभाग  में  इस्तेमाल  में  लाये  जाते  हैं  ।  चूंकि
 उनके  प्रनुवाव  बौर  छपाई  का  काम  बड़ा  भारी
 है,  मस:  उसमें  निशरय  रूप  से  कुछ  समय  तो
 लगेगा  ही  ।  फिर  भी  जितनी  जल्दी  सम्भव  हो
 सकेगा  सभी  फार्म  हिन्दी  झौर  प्रंग्रेजी  में  उप-
 लब्ध  कराने  के  लिए  लगातार  प्रयत्न  किये  जा
 गहे हैं।

 7  सजस्जर,  966  को  नई  बिल्ली  में  हुए
 मोलीकाण्श  में  मारे  गये  ween  are  हुए

 व्यक्ति

 t25.  ft  शासभोपाल  झालचाले  :
 oft  प्रो  प्रकाश  त्यागी  :

 कया  घह-कार्ष  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (के)  7  लवम्बर,  pass  को  समद
 अवबन  नई  दिल्‍ली  के  सामने  गौरधा  आन्दोलन

 पर  हुये  गोली  काह  के  परिणासस्कम्प  फसल
 किलले  ठपक्ति  मारे  गये,  कितते  पकिगयां
 मे चंग  हाते  रहे  तथा  किनने  उयकिति  प्राय
 हुए;

 (का)  जो  खोग  मारे  गये  तथा  घायल
 हब  उनसे  महिमागो,  पुरुषों  लथा  वच्चों
 की  सकया  बिलानो  थो;

 (ग)  कया  मारे  गये  ज्यक्तियों  का  ह ल
 परोक्षण  किया  गया  था  बौर  यदि  हां,  तो
 कया  क्षत  परीक्षण  परीक्षण  ग्पोर्ट  की  एक
 प्रति  सभा  पटल  पर  रखी  जायेगो  ;

 (थ)  क्‍या  यह  सच  है  कि  परिवार  के
 लबस्यों  के  धनु  रोध  करने  पर  भी  मारे गपे
 आओपों के  ह. ह  उनको  नहीं  दिये  गये थे;  हौर

 क)  क्‍या  यह  सन्न  हैं  कि  7  सवस्भर,
 I966  को  गोली  मध्य  प्रदेश  पुलिस  ने  चलाई

 ची?

 शृह-कार्य  नम्यासथ  में  राज्य-भव्ती  (eft
 विज्ञाचपइण  शुक्ल)  :  (क)  मारे  गये
 व्यक्तियों  की  संख्या  4

 अपंग  होते  बाल  व्यक्तियों
 की  संख्या

 घायल  उपक्नियों  को
 सरया  42

 (=)  मूत  घापनल

 रुप  7  4i
 घ्त्रिया
 जच्चे  दि  (सोलह  ह अ

 का  लड़का  )

 (7)  जी  हा  7  शव  परोक्षग-स्पोर्ट
 को  प्रलियां  लदत  के  सभा  पटल  पर  फस्ना
 झ्रावश्यक  नहीं  समझा  गया  |

 (घ)  मारे  गये घ्ाठ  व्यक्तियों  मेले
 7  अ्यक्तियों  के  शवों  को  न  तो  किसी  नें
 मागा  बंपर  ने  पहचाना  इसलिये  उनका  गन्तिम
 सस्कान  पूलिस  द्वारा  कर  दिया  गया
 एक  ब  मन्नते  वाले  के  सम्बन्धियों  को  हें
 दिया  गया!

 (%)  जो  जहां  ।

 LC.S,  Officers

 Lt].  Shri  s.  EK.  Damani:  Will  the
 Minister  of  Home  Affairs  be  pleased
 tu  stute:

 (a)  the  present  strength  of  LC.S.
 CMicials  and  the  places  where  they
 are  slationed  at  present;

 «oro  whether  any  ICS.  official  has
 resigned  from  Government  service  dur-
 ing  the  last  three  years;  and

 (९)  if  so,  the  details  thereof

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidva
 Charan  Sbhekia):  (a)  The  stiength  of
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 LC.S.  officers  as  on  Jst  January,  7907
 is  ‘144,  Their  present  posting  is  given
 in  the  Civil  List  of  IAS  as  on  Ist
 January,  1967.

 (b)  and  (ce).  Yes,  Sir.  I.C.8.  officers
 retire  from  service  compulsorily  by
 resigning  after  35  years  of  service.
 A  list  of  such  officers  (Annexure  I)
 is  placed  om  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  L.T-347/
 67).

 ies.  Officers  can  also  retire  from
 service  with  full  pension  by  resigning
 after  25  years  of  service.  A  list  of
 such  officers  tAnnexure  THI)  is  also
 placed  on  the  Table  of  the  Housc.
 [Placed  in  Library.  See  No.  LT-348/
 67).

 .C.S.  officers  can  retire  premature-
 ly  with  proportionate  pension  by
 resigning  after  5  years  of  service.
 No.  LC.S.  officer  retired  under  Pre-
 mature  Retirement  Rules  during
 three  years.

 Re-employment  of  Retired  High  Courts
 and  Supreme  Court  Jodges

 128,  Shri  8.  R.  Damani:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  judges  that  re-
 tired  during  the  last  three  years  from
 the  Supreme  Court  and  the  different
 High  Courts;  and

 (8)  how  many  of  them  were  re-
 employed  in  different  Tribunals  and
 Commissic..s?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  Supreme  Court

 7  including  2  who  resigned.

 High  Courts

 29  including  4  who  resigned.  The
 above  information  relates  to  the
 period  from  459  May.  1984  14th
 May,  1967,

 4b)  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of the  House.
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 Activities  of  Foreign  Nationals

 129,  Shri  5.  है.  Damani:  Will  the
 Minister  of  Home  Affairs  be  pleascd
 to  state:

 (ay  the  number  of  forcizn  natiomals
 found  indulging  in  undesirable  activi-
 ties  since  September  7765  up-to-date;

 (b)  the  names  of  the  countries  they
 belong  to;  ang

 (c)  the  action  tuken  against  them?

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  Infor-
 ‘ation  is  being  collected  and  will  be
 jaid  on  the  Table  of  the  House  in
 due  course.

 Chemica)  Engineering  Institute  in
 Gujarat

 1m,  Shri  Virendra  Mumar
 Will  the  Minist

 Pleased  ta  state:

 Shah:
 of  Education  ए.

 fa)  whether  there  is  a  demand  to
 ystablish  a  Chemical  Engineering
 mstitute  in  Gujarat;  and

 (b)  if  so,  the  reaction  of  the  Uni-
 versity  Grants  Commission  thereto?

 The  Minister  of  Educatlon  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  A
 request  has  been  received  for  stact-
 ing  a  Department  of  Chemical  Tech-
 nology  at  Gujarat  University,  Ahme-
 dabad.

 (b)  University  Grants  Cormiasion
 is  not  concerned  at  this  stage.  A
 Study  Group  is  at  present  examin-
 ing  the  requirements  of  Chemical



 gO
 IMeplaced  Persons  from  Mozambique

 8i,  Shri  Virendra  Komar  Shah:
 Will  the  Minister  of  Labour  and
 Eebabilitation  be  pleased  to  state:

 (a)  whether  the  refugees  from
 Moxambique  waited  upon  him  when
 he  recently  visited  Gujarat;

 (b)  if  so,  the  nature  of  their  repre-
 sentation  and  claims;  and

 (c)  the  steps,  if  any,  Government
 Propose  to  take  to  help  these  displaced
 persons?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour  Employment  and  Reha-
 bilitation  (Shri  L.  N.  Mishra):  ia)

 “Yes.
 {b)  The  repatriates  have  _  repre-

 sented  that  the  following  concessions
 may  be  given  to  them:

 (i)  the  capital  brought  by  the
 repatriates  from  Mozambique
 and  declared  by  them  may
 be  approved  by  the  Income
 Tax  Department  as  early  as
 possible;  and

 (il)  no  income-tax  may  be  charg-
 ed  on  the  profits  earned  by
 the  repatriales  from  the
 business  set  up  by  them  on
 return  to  India.  for  a  period
 of  5  Years.

 (iii)  They  hive  requested  =  that
 compensa  ion  may  be  vaid
 for  properties  left  behind  by
 them  in  Mozambique

 fel  The  matter  is  being  exanuned
 in  consultation  with  the  concerast
 Ministries,
 ‘Translation  ef  Officis]  Literature  by

 Central  Hindi  Direcioratc
 I32%.  Shri  s.  M.  Joshi:  Will  the

 Minister  of  Edaration  be:  pleased  ta
 state:

 (a)  the  number  of  procedural  mans-
 als,  forms  and  office  memorandum  of
 the  various  Government  departments
 sent  for  translation  to  the  Central
 ‘Hindj  Directorate  20  far,

 the  volume  thereof
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 of  this  nature  considered  necessary  to
 be  translated  to  facilitate  gradual
 introduction  of  Hindi  in  various  offi-
 ces;

 (c)  the  time  which  is  likely  to  be
 taken  to  complete  the  transiation  of
 such  literature  and  the  steps  taken
 to  expedite  this  work;  and

 (d)  the  arrangements  for  publica-
 tion  of  such  material  after  their  trans-
 lation?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  and  (by,  379  office  manuals  and
 20I65  forms  have  so  far  been  receiv-
 ed  by  the  Central  Hindi  Directorate
 from  the  Ministries  and  Departments
 of  the  Government  of  India  for
 translation  into  Hindi,  This  forms

 a  good  portion  of  the  total  official
 literature  of  this  nature  required  to
 be  translated  in  order  to  facilitate
 introduction  of  Hindi  in  various
 Ministries  and  Departments  of  the
 Government  of  India.

 fc)  Out  of  the  work  for  transla-
 ‘ion  so  far  received,  034  manuals
 and  25878  forms  have  already  been
 ‘ranslated.  The  remaining  work  3
 being  attended  to  on  a  priority  basis
 for  which  a  special  Cell  has  been
 ‘et  up  in  the  Central  Hindi  Direc.
 ‘arate  of  this  Ministry.

 id)  The  printing  of  translated
 material  a  arranged  by  the  concern-
 sd  Ministries  and  Depariments  of  the
 'Sovernmen:  of  India,

 Sheikh  Abdullah
 43s.  Shri  Baburag  Patel;  Wii  te

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  amount  spin!  on
 Sheikh  Abdullah  from  the  8th  May.
 965  to  3ist  March,  96T  by  way  of
 rent,  boarding  and  lodging  and  police
 guard;

 (७)  the  names  ef  the  members  of
 Sheikh  Abdullah's  family  who  are
 allowed  to  either  visit  him  or  stay
 with  him  ang  the  duration  of  such
 stay;
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 (c)  whether  Miss  Mridula  Sarabhai
 Was  permitted  to  visit  and  interview
 Sheikh  Abdullah  after  restrictions
 Were  removed  on  her  movements;

 (db  whether  a  famous  film  actor  met
 Sheikh  Abdullah;

 (e)  if  so,  when  and  his  name;
 (f)  whether  this  visit  was  permitted

 by  Government;  and
 (g)  if  not,  the  action  taken  against

 the  actor?

 The  Minister  of  Hom,  Affairs  (Shri
 ¥.  B,  Chavan):  (a)  Rs.  5,62,99.60p.

 ob)  statement  giving  the  necessary
 informution  75  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-349/67).

 ic)  No,  Sir.

 (dj)  to  cgi)  No  film  actor  wag  per-
 mitted  to  visit  Sheikh  Abdullah,  Dur-
 ing  September  965  Sheikh  Abdullah
 exchanged  casu

 a
 Ercetings  on  a  few

 occasions  with  Shr;  Dilip  Kumar  who
 was  staymg  in,  Koduikana)  in  connec-
 thon  with  shooting  of  a  film.  Shrimati
 Padmini.  film  actress,  also  exchanged
 greetings  with  Sheikh  Abdullah  dur-
 ing  his  walk  on  1  May,  1967,  The
 security  officer  was  present  on  these
 fecasions,

 Recognition  of  Astrology
 LM.  shri  Babarao  Patel:  Wiil  the

 Minicter  of  Education  be  pleased  to
 state.

 (a)  wheth.r  Government  propase  ta
 officially  recognise  the  ancient  science
 of  Astrology:

 (bh)  whether  it  is  a  fect  that  the
 scrence  of  Astrology  was  used  for  the
 various  State  and  private  purposes  in
 ancicnt  India  and  prior  warnings  ob-
 tained  through  astrology  of  many  dls-
 astecs  like  storms,  typhoons,  earth-
 quakes  etc,  which  had  saved  mil‘ions
 ef  human  lives,

 fe)  whether  i  ia  also  a  fact  that
 fany  ancient  and  rare  manuscripts
 knewn  as  ‘Nadis’  on  she  astrological
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 science  are  atill  available  in  the  coun-
 try  in  the  hands  of  various  pro-
 fessional  astrologers;

 (ay  whether  the  proposal  of  buying
 or  obtaining  micro-films  of  these
 Nadis  and  other  rare  works  on  Astro-
 logy  with  a  view  to  do  research  ia
 this  great  and  ancient  science  of  divi-
 nation  js  being  considereq  by  Govern-
 ment:  and

 १६९)  whether  Government  would
 consider  the  proposition  of  establish-
 ing  a  Department  of  Research  in
 Astrology  with  a  view  to  use  its
 scientific  findings  for  the  progress  and
 protection  of  humanity?

 The  Minister  of  State  In  the  Minis-
 try  of  Education  (Shrj  Sher  Singh):
 ta)  There  is  no  proposa)  before  the
 Government  for  giving  the  recognition
 in  question.

 tbh)  It  is  not  possible  to  confirm  or
 deny  this  fact  because  the  Govern-
 ment  hes  not  conducted  any  <syste-
 matic  investigation  into  the  matter.

 (९)  No  official  survey  of  such  manu-
 ccripts  has  been  undertaken.

 id)  No,  Sir.

 te)  Institutions  uke  Voranaceva
 Sanskrit  Vishvavidvaloyo  already
 have  a  separate  Department  of  Jyau-
 tisha  (astrology).

 सिजों  वित्रोहियों  के  हमलों  के  कारण  चिस्वाधिक्त
 हुए  व्यक्तियों  का  बसाया  जाना

 r35.  aft  tre  few  भ्रावरवाल  :
 की  pene  wre  —  :

 कया  गुहन्कार्ष  मंत्री  यह  बतानि  की  कृपा
 करेंगे  कि

 (क)  शिजी  लॉगी  को  फिर  मे  बसाने
 के  कॉम  पर  सरकार  ने  झब  we  किला
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 ब्वय  किया  है  तथा  भागे  इस  कार्य  पर  किलसा
 व्यय  करना  होगा;

 खि)  इन  लोगों  को  अन्य  स्थानों  पर
 बसाने  के  क्या  कारण  हैं;  भौर

 (ग)  इन  सिजो  विद्वोडियों  के  विशद्ध
 कही  कारंवाई  न  करने  के  क्‍या  कारण  हैं

 पृष-कार्य  ध... .......  में  राज्य  मस्त्री  (ली
 चिसा  अरण  झुक्‍ल)  :  (क)  इस  वारे  में
 झनुसमानत'  37.5  खास  रूपया  झ्यय  करन
 का  विचार  है  1

 (खा)  जिस्तृत  छोब  जिसनें  हुये
 छोटे-छोटे.  गायों  पर.  मिज्ञों  विद्रोहियों
 के  प्राक्मण  सरनता  सेही  सकते  थे।
 प्रत:  ग्रामोणों  को  प्रध्िक  सुरक्षा  प्रदान
 करने,  विद्रोहियों  को  प्रलग  करने  शौर  अपनी
 स्रक्षा  मनाधों  के  प्रधिक  दक्षता  से  कार्यवाही
 मरे  सकने  को  सम्भव  बनाने  के  लिये  मिजो
 पहाड़ी  जिले  मे  सिल्चग- सुजा  न्नगनेह
 सहक  के  दोनों  प्रोर  दस  मील  तक  कलि
 हुये  क्षेत्र  में  गाव  के  सोॉसित  समूह  बसाने  का
 काम  oe  किया  गया 1

 (4)  भिजा  विद्ोहियों  के  जिरुद्ध
 कड़ी  कार्यवाही  को जा  रहो  हे

 wang  में  जगा  किये  हुए  योसा-दाकृश  का  पता

 136,  of  राजसिह  ‘Orr  :
 जी  gen  we  कछवाय  :

 क्या  शूह-कार्ष  संत्री  गह  बताने  को  कृपा
 करेंगे  ह; अ

 (=)  माचा,  967  के  महीते
 मे बम्बई  मे ंजो  जमा  किये  हुये  गोना  न्याग्द
 का  प्रा  ह. 5  था,  कदी  उस  सम्बन्ध  में
 सरकार मे  कोई  ate की  है;

 (ख)  यदि  हां,  तो  उसका  ब्योरा
 क्या  है;  शोर

 (7)  आंच  के  दौरान  पकड़े  रथ  व्य  कितियों
 का  डइ्यौरा  क्या  है  ?

 गह-कार्य  सम्जालय  में  wo  sew  (eft
 विधा अरण  शक्ल)  (क)जी  हां।

 (खा)  और  (ग).  उत्तर  बम्बई  समें
 विकरोनी  से  7  ढाझुओझं  का  गिरोह  गिरफ्तार
 किया  गया।  पुलिस  ने  3  हाय  को  बनी
 हुई  af  बोर  की  बन्द्रकें  सौर  उनका  उपकरण
 बरामद  किये।  चार  रामपुरो  चाकू  भी
 बरामद  हुए  ।  सातो  व्यक्िित  इलाहाबआाद
 जिले  के  है।  इलने  से  दो  प्रनभव्रों  मैकेनिक
 है|  शोर  चार  पेश ेसे  जलाड़  हैं

 दिलों  (शाहदरा)  में  बन  विस्फोट

 137.  शबी  रामसिह  आवयरबाल  :
 नी  हुकम  चन्द  कछवाय  :
 थ्घी  झंकार  सिंह  :

 क्या  गृह-कार्य  मंत्री  बह  बनाने  को
 कृपा  करेंगे  कि  :

 ह  क्या  सरकार  ने  3  अप्रैल ,
 lees  को  शाहदरा,  दलती  में  हुए  बम

 बिस्फाट  के  बारे  में  ,  जिससे  चार  व्यक्ति
 घायल  हुय ेथ,  जाच  को  है;  प्रौर

 खा)  यदि  हां,  सो  उसका  ब्योरा
 क्‍या  है?

 बह-कार्य  भग्वालय  में  राज्य  स्त्री  (ली
 जिछा  -  जुब)  :  (क)  जो  ह्ा।

 (का)  यह  विस्फोट  दर  से  मय  हुभा
 जद  IT  के  जनरल  प्रस्पताल  के  सामने
 जमोन  के  नीचे  एक  बानों  का  पाइप  हास्वन
 के  िए  केन्द्रीय  लोक  निर्माण  विभाग  के
 एक  मजदूर  थी  कृदाल  एक  पुराने  जग  चर
 साटे  बाया  से  टकराई।  इस  विस्फोट
 के  फलस्वरूप  एक  झन्य  बिला  फटा  पुराना
 जग  लगा  बारे  बम्ब  दौर  झाड,  जंग
 गये  बांजर  आहर  झा  पढे  शस  विम्फोट  में
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 शक  मजदूर  मौके  पर  मारा  गया  मौर  प्रन्य
 तीन  कमी  हुए  जिनमें  से  एक  बाद  में
 झस्पतास में  मर  गया।  बाद  में  बिना फटे
 अम्ब को नष्ट को  नष्ट  कर  दिया  गया।  सारे
 क्षेत्र  की  छान  बोन  को  गई  किल्‍्सु  झौर  कुछ
 नहीं  मिला।  बिना  फटे  बम्ब  का  छोल  जो
 तीन  इंच  मार्टर  बम्यं  से  मिलता  जुलता  था

 इतना  झधिक  गला  हुधा झौर और  जंग  लगा  था
 कि  उस  पर  कोई  चिन्ह  झथवा  रोगन  दिखाई
 नहीं  देता  था  झतः  उसकी  निमाएंकर्ता,
 बनाए  जाने  की  तिथि  दबे  रहने  की  अवधि
 का  पता  नहीं  अल  सका।  ऐसा  प्रतीत  होता
 था  कि  यह  बम्ब  कई  ज्  पूर्व  उबाई  गई  सेनिक
 सामझ्री थे  a

 MAY  24,  ‘1967

 on  the  20th  and  2ist  May,  ‘1967,  I  have
 had  further  discussions  with  the  rep-
 resentative,  of  the  various  political
 parties  ang  organisations  concerned.
 Further  measures  to  be  taken  are  985
 ing  considered  in  the  light  of  these
 discuasiona.

 Postal  Stamps

 las  shri  Sezhiyan:
 Shri  Blbbutl  Mishra:
 Shri  K,  N.  Tiwary:  . Shri  VYashpal  singh:
 Shri  §.  C.  Samanta:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  Government  have  any
 der  consideration  to  im- Shri  Hem  Barua: Shri  Surendranath  Dwivedy:

 Shri  Swell:

 Shri  R.  K.  Birla:
 Dr.  Ranen  Sen:
 Shri  Dhireswar  Kalita:

 Shrimati  Sharda  Mukerjee:
 Shri  Rameshwar  Rao:
 Shri  C.  C.  Desai:
 Shri  A.  B.  Vajpayee:
 Shri  5.  Supakar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  tak-
 en  further  measures  to  implement
 their  recent  decision  to  reorganise
 Aagsam  into  a  federal  structure:  and

 ‘(b)  if  so,  the  broad  details  of  the
 Teasures  taken  so  far?

 The  Minister  ef  Home  Affairs  (Shri
 ¥.  B  Chavan);  (a)  and  (b),  After  the
 announcement  of  the  decision  to  re-
 organise  the  State  of  Asam,  there

 prove  the  look  of  the  Postal  stamps

 (b)  if  so,  the  main  features  there-
 of;

 tc)  whether  Government  propose  to
 set  up  a  multi-coloured  printing  press
 in  the  country  for  that  purpose;  and

 (d)  if  so,  when?
 The  Minister  of  State  in  th  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (ay  Yea.  Sir.

 fo)  To  improve  the  designing  of  {he
 stamp  and  have  them  printed  In  na-
 tura]  colours  as  far  as  possible.

 (९)  and  (d)  The  proposal  has  been
 deferred  as  considerable  amount  of
 foreign  exchange  is  required  for  im-
 porting  such  equipment.

 Will  the  Minister  of  Cakhewr  sad
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 (b)  if  so,  thelr  main  recommenda-
 tions;  and

 (e)  the  steps  taken  ‘to  implement
 the  same?

 tabiliiation  (Shri  Hathi):  (a)  Not  yet.
 (b)  and  (c).  Do  not  arise.

 mal.

 न

 पिन
 ;  हि

 ‘be  pleased  to  state:

 (a)  whether  there  is  a  move  to  have
 a  round  of  talks  with  Mizo  National
 front;  and

 (b)  if  so,  the  steps,  under  considera.
 tion  to  have  an  honourable  asettle-
 ment  of  the  Mizo  problem?

 The  Minister  of  State  m  the  Minis-
 try  of  Home  Affair

 Question  No,  283  on  the  5th  ह.
 967  and  state:

 (a)  whether  the  decision  of  the
 Fi  Commission  on  the  astate-
 ment  of  Dr,  द  K.  है.  प्र,  Rao  that  the
 original  allocation  of  Rs.  1210  crores
 for  education  should  not  be  reduced,

 {a)  whether  it  is  a  fact  thet  the
 Delhi  Teachers  went  on  48  hours
 strike  on  the  &h  May,  1967;

 (b)  if  20,  the  main  demands  of  the
 5  and

 (७)  Government's  reaction  tharete?



 अण्यारन  में  पूर्णी  बंगाल  से  आए  हुए  झरणाियों
 का  पुनर्वास

 145.  लो  चि२भूति  fore  :
 aft  we  ह  सिषारी  :

 क्या  अब  क  बुनबसि  मंत्री  यह  बताने
 की  कषा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूरब
 शेयास  के  50  हजार  विस्थापित  व्यक्षितयों
 को  बिहार  के  चम्पारन  जिले  में  फिर  से  बसाया
 गया  है;

 थि)  यदि  हां  तो  उनके  जीवन  यापन
 के  सिये  उन्हें  कोई  रोजगार  देने  की  व्यवस्था
 से  करने  के  क्‍या  कारण  हैं;  झौर

 पग)  क्या  उनको  रोजगार  डेंने  के
 के  लिये  मोतिहारी  में  कोई  Ter  खोलने
 का  सरकार  का  विभार  है?

 जग,  रोजयार  क्या  पुजर्जात  में
 राक्य-कतरी  (ली  erferer  भाराजण  लिज)  :
 (क)  से  (ग)  :  एक  बिवश्ण  सधा
 पटल  पर  रखा  गया  [प्रतकालय  में  ला
 ears  afee  den  एल.  2t.-350/67]

 ufos!  की  afcann

 i4¢.  ली  सोकार  fog  :
 मी  gen  ea  ware  :

 क्या  गुह-का्ें  मंती  29  सार्च,  i967
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 के  worefer  wer  den  29  के  कसर
 के  ॥  में  यहु  बताने  की  कपा  करेंगे  कि:

 (क)  क्या  उस  समिति ने  जो  प्रसिश्टैस्टों
 की  बरिष्ठता  निर्धारित  करने  के  है|... ह  पर
 विचार  कर  रही  थी,  अपनो  सिफारिशों
 meer  कर  दी  हैं;

 (a)  क्‍या  सभिति  तेश्पर  डिवीअन  लथा.
 लोवर  डिवीजन  कलकों  की  वरिष्दता
 निर्धारित  करने  के  बारे  में  भी  कोई  निर्भय
 कर  लिया  है  ;  भौर

 (ग)  यदि  हां,  तो  इसका  व्योरा  क्‍या
 है?

 सह-कार्य  धन्धालघ  में  राज्य-मण्जी  (नौ

 fear
 बप झाक | :.  (क)  से  (ग):

 जी  नहीं।  झसिस्टैस्ट  बर्गो  मे  बरिच्ठता  के
 बारे  सें  समन्वय  सम्बन्धी  समिति  की  सिफारिशों
 के  बहुत  क्ीघा  उपलब्ध  हो  जाने  की  झाजशा
 है।  उसके  आद  समिति  झम्प  निदिष्ट
 मदों  के  बारे  में  विचार  करेंगे  y

 मुदुला  साराजाई  पर  प्रतिकण

 247.  थी  लोॉकार  सिह  :
 aft  dere  लाल  लेरणा  :

 ब्या  सह-कार्य  मंत्री  वाह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्या  कुमारी  मृदुला  साराभाई
 पर,  जो  लेख  प्रब्दुशा  को  निकट  सहयोगिनी
 थी,  हमे  प्रतिबध उठा  लिए  गए  हैं;  शौर

 (=)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 गृह-कार्य  अंजालय  में  राज्य-बरत्री  (जी
 कख  बरण  yer):  (क)  भाहां।

 दख)  इस  बारे  में  जर  किए  गए
 ्ादेश,  मामले  से  सम्बन्धित  तन्यों  शौर
 परिस्थितियों  के  है  के  पर्चाल
 मार्च,  .967  में  शब्द  कर  चिष  क
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 नागदा  रेयन  फंक्ट्री

 148,  श्री  जगन्नाथराव  जोशी  :

 श्री  हुफम  चन्द  कछवाय  :

 श्री  रामसिह  आयरवाल  :

 कया  अस्त  तथा  पुनर्वास  मंत्री  L0  अगस्त,

 966  के  तारांकित  प्रश्त  संख्या  365  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे
 किः

 (क)  नागदा  रेयन  फैक्टरी  में  कितने

 कर्मचारियों  पर  श्रब  तक  रेयन  गैस  का  दुरा
 असर  हुआ

 है  और  पिछले  पांच  वर्ष  में  इस

 कारखाने  में  कितने  व्यक्ति  गैस  और  विस्फोट

 के  कारण  मरे  हैं  ;  और

 (@)  उन्हें  प्रतिकर  के  रूए  में  कितनी
 घनराशि  दी  गई  ?

 श्रम  और  पुनर्वास  मनन्‍्त्री'  (श्री  हाथी)  :

 (क)  और  (ख).  यह  मामला  राज्य  के

 क्षेत्राधिकार  में  ग्राता  है  ।

 Decentralisation  of  C.S.C.S.  Scheme

 143,  Shri  Ram  Charan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  after
 the  decentralisation  of  the  CSCS.
 Scheme,  in  some  of  the  Ministries/
 Departments,  Lower  Division  Clerks
 confirmed  with  effect  from  the  Ist
 May,  958  and  thereafter  have  since
 been  promoted  as  U.D.C.  whereas  in
 some  other  Ministries/Departments,
 L.D.Cs.  confirmed  even  prior  to  that
 date  have  not  been  given  promotion;
 and

 (b)  if  so,  the  reasons  for  such  dis-
 parity?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  After
 decentralisation  of  the  Central  Sec-
 retariat  Clerical]  Service,  persons  al-
 lotted  te  a  cadre  can  look  forward  to
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 promotion  only  against  vacancies  aris-
 ing  in  that  cadre-and  some  disparity
 in  the  promotion  prospects  from  cadre
 to  cadre  is,  therefore,  inevitable.  The
 disparity  is  also  partly  due  to  expan-
 sion  of  activities  of  certain  Ministries
 and  consequent  increased  requirement
 of  staff,  and  reductions  in  sOme  others
 as  a  result  of  work  studies  conducted
 by  the  Staff  Inspection  Unit  or  intro-
 duction  of  measures  of  administrative
 reform,

 Seniority  and  Pay  Fixation  of  £x-
 Army  Men

 150.  Shri  Ram  Charan:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal;

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  al-
 lowed  to  count  War  Service  including
 service  as  Prisoner  of  War  in  the
 L.N.A.  of  all  the  ex-servicemen  of  the
 former  Indian  National  Army  towards
 seniority  and  fixation  of  pay  on  their
 re-employment  on  the  civil  posts;

 (b)  if  not,  whether  there  are  ex-
 ceptional  cases;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Ex-I.N.A.  per-
 sonne]  who  had  rendered  War  Ser-
 vice  and  who  had  spent  some  time  as
 Prisoner  of  War  before  joining  the
 IN.A.,  belong  to  the  following  cate-
 gories:

 (l)  Those  who  belonged  to  the
 Armeg  Forces:  and

 (2)  Those  who  originally  served
 as  civilian  Central  Govern-
 ment  servants,  including  civi-
 lians4in  Defence  Services.

 Ex-I.N.A.  personnel  belonging  to  cate-
 gory  (2)  above  are  eligible  to  count
 their  previous  service,  including  War
 Service,  plus  the  period  of  break  in
 service,  including  the  period  spent  as
 Prisoner  of  War  and/or  in  I.N.A.,  for
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 th  ENA.  Such  persons  have,  however,
 been  granted  certain  other  concessions.

 (a)  whether  there  is  any  proposal
 to  set  up  Complaint  Cells  in  every
 Posts  and  Telegraphs  Circle;  and

 (b)  if  so,  the  main  features  thereot?

 (b)  The  scheme  js  being  worked  out.
 were  प्रदेश  &  आधिश्यिक  निचम  के  wrateit

 पर  छापे
 182.  थी  लिदधेवर,  :  er  बृह-

 ार्ष  मंत्री  यह  बताने  की  कृपा  करेंसे  कि  :

 (क)  क्यों  यह  ला  है  कि  केलीय
 सतगंता  विधान  के  wfesicat  ने  fest
 सभा  ewer  स्थित  उत्तर  प्रदेश  भाजिश्यिक
 वियम  के  कार्यालयों  पर  हाल  में  काने  बारे
 बेड

 (थ)  यदि  हाँ,  तो  इसके  क्या  कारण  ब;  हा

 (म)  ब  तक  हुई  जांच  के  क्या  निष्कर्ष
 हैं?

 ुहबायें  ्य  (भी  guerre
 were)  :  (6)  से  (ण.  एक  शिकाबत
 प्राप्त  होने  पर  केंद्रीय  जांच  श्यो  ने  उत्तर
 प्रदेश  आनिज्यिक  नितम  के  चिष्दध  एक
 मामला दर्ज  कर  लिया  |  जांच के  दोशत

 केन्द्रीय  बांच  ष्यूरो  के  ग्रधिकारी  उत्तर  प्रदेश
 दाभिज्यिक  निगम  के  दिल्‍ली  तथा  कलकता
 स्थित  कार्याजयों  में  गए  घौर  सस्यन्धित  रिकॉर्ड

 * बौर  दस्तावेजों  को  आंच  के  लिए  कब्जे  में
 मे  लिया  5

 चन्नपरिव्तिम

 153.  जी  सिद्धेहवर  पसाव :  क्‍या  सृह-
 का  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  एक  वर्ष  में  घ॒र्में  परिवर्तन  के
 बारे  में  को  गई  शिकायतों  का  ब्यौरा  क्या  है  ;
 झौर

 (@)  क्या  सरकार  ने  इन  मामल्नों  को
 जांच  को  है  शौर  यदि  हां,  तो  उसका  क्या
 परिणाम  निकला  ?

 जृह-कार्ण  जंजासप में  राज्य-मंत्री  (लो
 fea-wee  शक्ल):  (क)  घौर  (जल).  धाताम
 हरिवाना,  हिमाचल  प्रदेश,  सतीपुर,  लिपुरा
 झंडमात  तथा  निकोबार  हीप  समूह,  लक्ष्को-
 ीच,  मितिकाय  तथा  धमिनदियों  जीप  समूह,
 वांडेंबे री,  दादरा  तथा  गगर  हवेली  पौर  उत्तर-
 पूर्वी  सीमन्त  'धत्निकरण  प्रशासन  की  धरकाएों
 से  प्राप्त  सूचतापों  के  भनुसाएं  ह ;  परिषर्तत
 की  कोई  शिकायत  दर्ज  नहीं  कराई  1. ई  ।

 wre  ag  सरकारों/इशासनों  से  शूचना
 शुकलित  की  at  रही  है  भौर  सदन  के  om
 wen  पर  रख  दी  जावेगी।  पा
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 164  at  सिल्ेश्वर  were:

 at  गजिभर्त  We  eau  :

 wat  Foro  मंत्री  5  झ्ैल,  i967  के
 तारांकित  प्रक्  संकया  262  के  उत्तर  के
 शंगंध में

 में  यह  बताने  की  क्रपा  करेंगे
 कि

 :

 (क)  क्‍या  इस  झबधघि  के  दौरान  शिक्षा
 अणाली  में  ऋतिकारी  परिवतंन  करने  के  बारे
 में  इस  बीच  कोई  कार्यक्रम  बनाया  गया  है;

 (=)  यदि  हां,  तो  उसकी  कपरेखा
 क्या  हैं;  और

 (न  )  यदि  नहीं,  तो  कार्यक्रम  a  बनाने
 के  कया  कारण  हैं?

 से  (=).  शिक्षा  झामोग  की  रिपोर्ट,  जिसमें

 की  रुपरेशा दी  गई  है,  म्भी  सरकार
 के  विचाराधोन  है।  इस  संबंध  में  सिफारिशों
 चर  विचार  करने  के  लिए  राज्यों  के  शिक्षा
 मंक्षियों  का  एक  सम्मेसन  28-30  झप्रैल,
 2967  को  हुआ  था।  इस  प्रयोजन  के  लिए
 fede रुप  से  गठित  संसद  सदस्यों को  एक
 समिति  श्राजकल  विभिन्न  सिफारिशों  की  जांच
 कर  रही  है  ताकि  शिक्षा  की  एक  रास्ट्रीय
 गीसि  तैयार  की  जा  कके ।

 अवाद्रणाल  ॥...  स्मारक  संध्रहालन

 16s  जी  शिडेश्यर  were  :  कया  शिखा
 अली  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  जवाहरलाल  नेहरू  स्मारक
 1... अ  को  तीन  धूति  से  हटाकर  मेहरू
 ferefeeree  में  ले  जाने  के  ज्ान  पर  विचार
 कर  लिया  भगवा  है;

 te) a  तो  उस  पर  क्या

 (ग)  वदि  नहीं,
 सो  इसके  स्थानाम्तरभ

 में  कया  कठिनाइयां  हूँ  ?

 साला  ्य  में  बनती  (ली
 कोर  सिह)  :  (क)  जी  नहीं  1

 (#)  शर  (7).  शान  नहीं  उठते  '

 राज्यों  की  जाया

 156,  थी  सिडेश्वर  प्रसाद  :  करा  मह-
 wel  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (*)  किन  राज्यों  में  तथा  कहां  पर
 अपनी  प्रादे  किक  माया  के  भ्रतिरिक्षा किन  धन्य

 को  प्रावश्यक  सुविधाधों  शड्ित
 राजदाषा के  कप  में  भयोष  किये  जाने  ्तो
 पझनुमति दी  गई  है  तथा  ऐसा  कब  से  किया
 गया  है  ;

 पर  इस  प्रश्त  पर  किस  रूप  में  विचार  किया
 जा  रहा  है;  शौर

 (ग])  केनदीय  सरकार  ने  इस  बारे  में
 क्या  नीति  अपनाई  है  ?

 विदाचरण
 ger):  (क)  विवरण  सभा

 पटल  पर
 रखा  गया।  [पुस्तकालय  ने  रखा

 थथा।  देखिये  संस्या  एस  ण्टो  o—352/67]
 (ल)  ऊपर  (क)  में  बताये गये  राज्यों

 और  केरल  तथा  नायालैष्ड  के  झतिरिक्‍्त
 'झन्व  सभी  राज्यों  की  विधान  सभानों  के,
 संविधान की  धारा  345  के  प्धीन  धपने-अपने
 राज्यों  के  सभी  या  कुछ  सरकारी  कामकाज
 में  प्रयोग  करने  के  हेतु विधिनियम क्य  राज्य
 में  अयुक्त  भाषाएं  अपताली  हैं।  केरल  में  इस

 सागालेप्ड ने  राज्य  के  सभी  सरकारी  कामकाज
 के  लिये  ध्रंग्रेजी  वा  प्रयोग  जारी  रखने का  निर्भय
 दिया है।  बिहार  विधान  परिषद्‌  के  समल
 शाच  967 से  चिसे  यये  राज्यपाल  के  भचि-
 भाषण  में  यह  घोषित  किया  गया  था,  कि

 उर्दू  को  राज्य  के  सरकारी  कामकाज  की  हितीय
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 (ग)  केन्द्रीय  सरकार  की  गीति  भाषायी
 झल्पसंब्यकों  के  संरह्रण  से  लंबंधित  शापन

 में  विहित है,  जो  कि  4  सितम्बर,  1956  को
 संसद्‌  में  पेश  किया  गया  था।  इस  ज्ञापन के
 उपबन्धों को  पुष्टि  10-12  प्रगस्त,  I96

 को  हुए  मुख्य  मंतियों  के  अस्मेखन  में  की  गई
 थी।

 Next  Belew  Rule  Bonelit  te  LAA,
 Officers

 i5|,  Shri  Jeytirmey  Bam:
 Ghri  B.  EK.  Modak:
 है ठ  Mohamuead  peuail:

 Wil  the  Minister  of  Heme  Alairs
 be  pleased  to  state:

 (a)  the  number  of  officers  of  LAS.
 Cadre  given  the  benefit  of  next  below
 rule  during  the  years  from  90  to
 1968;

 (b)  the  number  of  cases  where  in
 the  opinion  of  the  Central  Govern-

 a
 the  applications  were  unjusti-

 te)  the  total  amount  that  was  drawn
 by  the  involved  officers  during  the
 said  period,  year-wise;  and

 (d)  Whether,  in  terms  of  an  obdjec-
 tion  from  the  Accountant  General,
 West  Bengal,  Government  ate  making
 efforts  to  recover  part  or  who'e  of
 such  amount  drawn  by  such  officers?

 The  Minister  of  State  In  the  Minis-
 try  ef  Home  Affairs  (Shri  Vidya
 Charan  Shekia):  (a)  to  (ad).  The  in-
 formation  is  being  collected  and  wil!
 be  laid  on  the  Table  of  the  House.

 Commenmrative  Stamps
 oT: a  Shri  A.  K.  Gopalan:

 Shri  F.  Ramamurthi:
 Will  the  Minister  of  Coupmunics-

 themg  be  pleased  to  state:

 (a)  whether  the  Commemorative
 ‘taraps  of  Sree  Narayana  Guru  will
 be  out  on  his  birthday  this  year;  and

 (४)  if  not,  the  reasons  therefor?

 Written  Answers  MAY  34,  भय

 (b)  if  so,  whether  prosecutions  have
 been  launched  against  the  Mills;  and

 (c)  if  not,  the  reasons  ‘eeedort

 The  Mialster  of  Labour  ang  Rebabi-
 litatiogn  (Shri  Hathi);  (a)  Yea,

 (b)  Yes.
 ६८)  Does  no  arise.



 The  Minisicr  of  Siaie  in  the  Minks-
 try  of  Heme  Amairs  (Shri  Vidya
 Charay  Shakla):  (a)  The  investigation

 (c)  M  net,  the  reasons  for  the  delay?

 iu  un  its  fimal  stages.

 tb)  if  se,  the  result  thereof;  and
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 J.CM.  has  been  functioning  well  nm
 ter.

 (be)  The  All

 J.C.M.  scheme  so  far.

 Ir
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 tb)  and  (ci.  The  investigation,  is

 ह

 negotiating
 (ec)  The  ALD.ZE.F.  wants  the  revi-

 machinery  which  was  in  existence  in  =  still  going  on.  Finaj  decision  will  be
 val  of  the  permanent
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 Relief  t  Families  of  Peench  District

 (b)  if  ao,  the  total  number  of  {ami-
 lies  who  received  the  assistance;

 (०)  the  main  items  of  relief  provid-
 ed;  ang

 (d)  the  total  expenditure  incurted
 thereont

 The  Minister  of  State  in  the  Mints-
 try  of  Labour,  Employment  and  Eeha-
 bilitatien  (Shri  L,  N.  Mishra):  a)  Yes,

 (s)

 (o)  Upto  Re  300  for  repair  to
 houses  damaged;

 क्र  addition  2  tree  and  two  poles  or
 two  trees  to  be  provided  in  aither  -
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 by  the  State  Government  from  ft»
 forests.

 (ill)  Grant  for  reconstruction  of
 shops  damaged/destroyed:
 Re.  500.

 (iv)  Trade/Business  Loan,
 Usto  Ra,  2,000  in  rural  arees

 and  upto  Ra  5,000  in  urban
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 @)  the  total  number  of  families

 ‘who  have  been  settled  there  so  far;
 (c)  the  total  number  of  families

 who  are  still  in  the  refugee  camps;
 and

 (d)  whether  there  are  any  plans  for
 their  settlement  also?

 The  Minister  of  Staig  in  the  Minis-
 try  of  Labour,  ह... ..... ... ड  and  Reha-
 bilitation  (Shri  L.  N.  Mishra):  (a)  and

 given  boeang  and  grants  for  the  con-
 struction  of  houses  and  for  agricultu-
 Tal  operations.

 About  6,000  families  of  Chbhamb-

 who  are  being  resettled  py
 giving  loans  for  trade}business

 (c)  and  (a).  About  68  familias  (207

 workers  and  the  steps  taken  to  re-em-
 ploy  them

 The  Minister  of  Labour  and  Reha-
 billtation  (Shri  Hathi):  (a)  to  (c).  The
 position  is  that  about  368  dock  workers
 had  participated  in  a  strike  from  the
 Ist  to  8th  December,  26h.  The  Cochin
 Board  took  back  all  the  workers  ex-
 cept  4l  from  the  second  shify  of  phe
 28th  March,  1967  after

 Ae,  Shri  PF.  KE.  Dee:
 Shri  K.  P.  Singh  Doo:



 श्मा

 behalf  from  the  authorities  चि  or-
 Kanised  the  seminar.

 (>)  Does  not  arise.

 Change  In  the  name  of  Madras  State
 168.  Shri  Pr  K.  Doo:

 ह. ह  EK.  F.  ह... ह  Deo:
 Sbri  Dhirendrassth:

 Will  the  Minister  of  Home  Affairs
 -be  pleased  to  state:

 (a)  whether  the  name  of  the  Madras
 State  has  been  changed  by  the  Chief
 Minister  of  Madras;

 (b)  if  so,  whether  a  similar  change
 has  been  made  in  the  Central  Govern-

 -ment  communicetions  also;  and

 (c)  whether  8  Constitution  Amend-
 ment  Bill  is  being  brought  to  give

 The  Minister  of  Home  Affairs  (Shri

 (b)  Under  the  Constitution  the
 name  of  the  State  is  Madras  and  this
 name  is  used  by  the  Centra)  Govern-
 ment  in  their  communications.

 (c)  for  the  present  Government  do
 not  propose  to  bring  forward  any  such
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 =
 the  Central  Government  in  Hindi

 (b)  whether  there  is  inter-State
 correspondence  in  Hindi  amongst  the
 Hindi-speaking  States;.and

 te)  the  States  which  communicate
 with  the  Centre  in  English  and  whe-
 ther  any  of  them  have  introduced  the
 State  Language  for  administrative
 purposes  in  their  own  States!

 Charan  Shukla):  (a)  No,  Sir,
 (b)  Yes,  Sir.
 (c)  Non-Hind  States  cor-

 in  English  only,  With  the  exception  of
 Mysore,  Kerala  and  Nagaland,  al]  the
 States  have  introduced  the  use  of  re-
 gional  languages  for  cerlain  specified
 Stale  official  purposes.

 Will  the  Minister

 to  Starred  Question  No.  279  on  the

 former  Orissa  Ministers  have  since
 beer,  made  avaiizble  to  the  State
 Government;  and

 (b)  whether  the  summary  of  the
 report  lai  on  the  Table  on  the  & ह
 March,  1988  and  the  fuller  report  laid
 on  the  Table  on  the  8th  Apefl,  905
 heve  been  supplied  or  only  one  of
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 these  reports  has  been  sent  to  the
 Oriasa  Government

 ‘The  Minister  of  Home  AMairs  (Shri
 .  B.  Chavan):  (a)  No,  Sir;

 (७)  Does  not  arise.

 Pleased  to  state:

 providing  a  decent  salary  to  the  pri-
 maty  school  teachers;

 (b)  whether  any  assistance  has  been
 Biven  to  the  State  Governments  in

 this  regard  to  enable  them  to  imple-
 ment  the  directive  principles  of  the

 Constitution  on  the  question  of  free
 primary  education;  and

 (९)  whether  Government  have
 drawn  out  any  time-bound  programme

 (b)  Yes,  Sir.

 (ce)  The  date  by  which  each  State
 will  be  able  to  implement  the  Consti-
 tutional  directive  will  have  to  be
 determined  by  it  in  the  light  of  its

 430

 Ware  Board  fer  Cotton  anf  Textiles
 Industry

 {a)  the  progress  made  by  the
 Secong  Wage  Board  for  Cotton  Tex-
 tile  Industry;

 (७)  when  the  Wage  Board  is  likely
 fo  finalise  its  recommendations;

 (c)  whether  the  Wage  Board  has
 made  any  recommendations  regarding
 the  grant  of  interim  relief  to  the
 workers;  and

 (ay  if  not,  the  reasons  for  the  delay?

 The  Minister  of  Labour  gag  Eaha-
 bllitation  (Shri  Hathi):  (a)  The  Board

 ed  to  be  completed  soon.
 (b>  It  is  not  possible  to  say  at  this

 Stage  as  to  when  the  Board  would
 submit  its  fina]  recommendations.

 (ce)  No,  Sir.
 (ad)  The  Board  has  not  been  able  to

 make  recommendations  regerding  in-
 terim  relief  beca
 the  matter  could  be  reached.

 Wage  Boarg  for  Cheenicals  and
 Fertilizecs

 (a)  the  total  number  of  factories
 covered  by  the  Central  Wage  Board
 for  Heavy  Chemicals  and  Fertilisers;
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 dations  of  the  Wage  Board  for  interim
 relief;

 (c)  if  ao,  what  response  was  given
 by  the  employers;

 [ग
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 (e)  if  not,  when  the  ‘recommenda- tions  are  likely  to  be  submitted  to
 Government;  and

 (b)  No.  The  matter  is  stil?  under
 consideration.

 (९)  and  (d).  No  time  limit  is  fixed
 by  the  Government  for  completion  of
 the  work  by  the  various  Wage  Boards.

 ft ih

 ‘Will  the  Minister  of  Heme  Affaire
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 Will  the  Minister  of  Heme  Affairs
 ‘be  pleased  to  state:

 (a)  whether  a  draft  code  has  been
 prepared  to  regulate  ‘official-legislator’
 relationship;

 (b)  ७  so,  ity  salient  features  and  the
 reaction  of  State  Governments;

 (e)  when  it  will  be  officially  pub-
 lisheg  ang  brought  into  force;  and

 (ad  the  built-in  checks  to  restrain
 erring  officials  or  legislators  and  in
 what  manner?

 The  Minister  of  Home  Affairs  (Shri
 Y¥.  का.  Ceavan):  (a)  to  (d).  A  draft
 Code  to  regulate  the  relationship  bet-
 ween  Members  of  Parliament  ang  of
 State  Legislature  and  the  Administra-
 tion  has  been  prepared.  A  copy  of
 the  draft  Code  was  laid  on  the  Table
 of  the  Lok  Sabha  on  2st  March,  1987.
 It  is  proposed  to  finalise  the  code  after
 it  hag  been  discussed  in  a  meeting  of
 the  representatives  of  the  various
 political  partics  and  groups  in  Parlla-
 ment,  and  after  the  State  Governments
 have  been  consulted.

 'लिमजैच्ड'  जाप्योलन
 L77.  Wy  मोहल  ewes  :

 aft  creeews  fwardt  :
 aft  rere  cre  ait  :
 Wt  pen  we  Seer  :
 जी  राज  सिंह  ‘ecard  :
 aft  were  we  :
 ah  we  de  area:
 की  we  we  सिंह  बेच :.
 की  भीषरन  :

 क्या  चुहकार्य  मस्ती  यह  बताने  की  कृपा
 _ बकरेंचे  कि  :

 co  ()
 wat  ag  है  कि  सनीपुर  के

 पचिनो  भनिवासियों  ते  “चित्सैष्छ'  के  निर्माण
 के  लिए  भान्वोलन  भारम्भ कर  विधा  है  ;

 (=)  कया  यह  सच  है  कि  मनीपुर  &
 प्रचार  के  लिए  बड़े  पैमाने  पर  *वैम्कलिट''  बांटे
 का  रहे  हैं  जितमें  वितलैष्ड  का  नक्ता  दिजाया
 गया  है  ;  भौर

 ग]  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 गृह-कार्य ंचालय  में  राज्य  मंत्री  (ली
 लिखा चरण शुक्ल) किन  झुक्ल)  :  (क)  भौर  (ल).  यह
 आइन  कुछ  लोगों द्वारा  958 में उठाया गया. में  उठाया  गया
 था  और  कुछ  पत्र  भी  बांटे  सये  थे  ।  इस  समय
 इस  तरह को  कोई  हलचल  नहीं है  s

 (ग)  इस  बारे  में  सरकार  की  पूर्ण
 झसहमति  2  |

 दाजनेतिक  बन्थियों  की  रिहाई

 178.  नी  लोहन  -  क्‍या  गुह-कार्य
 भन्ती  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  काश्मीर  के
 मुख्य  भन्ती  ने  घोषणा  को  है  कि  काश्मीर
 में  सभी  राजनैतिक  बन्दी  तथा  नजरबन्द
 व्यक्ति  शीघ्र ही  रिहा  कर  दिये  जायेगे;  भौर

 दु)  यदि  हां,  तो  इस  सम्बन्ध  में
 खरकार  की  क्‍या  प्रतिक्रिया  है  ?

 शूह-कार्म  मंच  (ली  पशवन्तराय
 स्हाज)  :  (क)  घोर  (लव).  जम्मू  व  काश्मीर

 के  मुख्य  मस्ती  ने  कहा  है  कि  राज्य  सरकार
 किसी  सी  ब्यक्ति  को  उतनी  प्रवर्धि से  धिक
 समय  तक  नजरबन्द  नहीं  रखना  चाहती जितनी
 झचबि  तंक  उसको  नजरबन्द  रखना  जरूरी
 होता  है  तदभुसार  समय-समय  पर  किए  जाने
 बाले  स्थिति  के  पुनरबलोकन के  बाद  बहुत  से
 सयरजन्दों  को  रिहा  किया  जा  रहा  है  1  इस
 बारे  में  भारत  सरकार  की  नीति  भी  वही  है

 जो  राज्य  सरकार  की  है  |
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 Automation  in  Offices

 At.  Dr.  Eanen  Sen:  Will  the  Minis.
 ter  of  Labour  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 State  Governm  bjected  to  the
 introduction  of  Automation  in  offices
 and  have  informed  the  Central  Gov-
 ernment  of  their  opinion;  and

 (b)  if  go,  the  reaction  of  Goverp-
 ment  thereto?

 The  Minister  of  Labour  and  Keha-
 bilitation  (Shri  Hathi):  (a)  Yes,
 Labour  Ministers  of  several  States  ex-
 pressed  such  opinion  at  the  last  meet-
 ing  of  the  Standing  Labour  Commit-
 tee  on  ‘10-5- 1967.

 (9)  The  Labour  Ministry's  views  as
 expressed  at  the  Conference  were  that
 the  installation  of  computors  for  cleri-
 eal  work  in  an  establishment  should
 not  be  allowed  if  it  leads  to  retrench-
 ment  or  create  unemployment  for  the
 workers  in  that  establishment.

 Report  on  NEFA  by  Parliamentary
 Delegation

 ट्

 f li

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Parliamentary
 delegation  which  visited  NEFA  last
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 year  had  submitted  any  report  tr
 Government;

 {b)  if  so,  the  main  recommendations
 contained  in  the  report;

 (c)  whether  Government  have  exa-
 mined  the  report;  and

 4a)  if  so,  the  decisions  taken  on
 those  recemmendations?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  WMya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  to  (d).  2  statement  showing
 fhe  main  recummendations  made  by
 the  Parliumentary  Delegation  and  the
 decisions  take.  by  the  Government
 an  those  rec  dations  is  placed  on
 the  Table  of  the  House.  [Placed  in:
 Library.  See  No.  LT-353/67].
 Wage  Board  for  Coal  Mining  Industry

 I8l.  Shri  Deven  Sen:
 Shri  sharda  Nand:
 Shri  J.  B.  Singh:
 Shri  Bharati  Singh:
 Shri  Ranjit  Singh  Chaghan:
 Shrimat!  Tarkeshwari  sinha:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  Government  on  the  reeom-
 mendations  of  the  Central  Wage
 Board  on  Coal  Mining  Industry;

 (b)  if  not,  when  Government  pro-
 Pose  to  take  a  decision;

 (c)  whether  it  is  a  fact  that  the
 employers’  representatives  have  been
 invited  for  discussion  in  the  matter;

 (dy  Hf  so,  the  issues  on  which  such
 Consultation  has  been  felt  necessary;
 and

 (e}  whether  Government  propose
 to  give  retrospective  effect  to  their
 decision  trom  the  Ist  January,  1967,
 as  recommended  by  the  Coal  Wage
 Board?

 The  Minister  of  Labour  ang  Reha-
 bilitation  (Bhri  Hathi):  (a),  (b)
 (e)}.  The  recommendations  the
 Wage  Board  are  being  considered  an@
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 Government  decisions  thereon  will  be
 announced  as  catly  ag  possible.

 (ce)  and  (d).  No.  A  meeting  with
 the  representatives  of  employers  as
 well  as  workers  was  proposed  to  be
 held  on  the  12th  May,  2987  to  discuss
 the  action  to  be  taken  on  the  recom-
 mendations  of  the  Board.  The  meet-
 ing  was  however  cancelled  ang  no
 fresh  meeting  has  been  fixed.

 Incentive  Scheme  for  Indestrice
 is.  Shri  K.  N,  Pandey:

 Shri  N.  FP.  Yadab:
 Will  the  Minister  of  Labewr  and

 Behabilitation  be  pleased  to  state:
 (a)  whether  Government  propose  to

 introduce  a  model  form  of  an  incen-
 tive  scheme  in  different  types  of  in-
 dustries;  and

 (b)  if  so,  the  salient  features  there-

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi}:  (a)  No.

 tb)  Does  not  arise.

 of  the  public  sector  industries;  and

 (b)  if  so,  how  the  scheme  is  work-

 The  Minister  of  Labour  ang  Echa-
 bilitation  (Shri  Hathi):  (a)  Yes.

 (b)  In  same  public  sector  undertak-
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 (by  if  se,  the  benefits  which  would.
 be  derived  therefromt

 The  Minister  of  Education
 Triguns  Sen):  (a)  No,  Sir.

 tb)  Does  not  arise.

 (Dr..
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 taken  tw  give  effect  to  those  recom-
 wmendations?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  The  recommenda-
 tions  of  the  Education  Commission  on
 the  teaching  of  languages  at  the  school

 -and  college  stage  are  atill  under  con-
 sideration  in  the  Committee  of  Mem-
 ‘bers  of  Parliament  on  Education.

 (b)  and  (c).  Do  not  arise.

 Grant  to  Utkal  University
 1s.  ghri  Chintamani  Fanigrahi:  Will

 ‘the  Minister  of  Education  be  pleased
 ‘to  state:

 (a)  the  amount  of  grants  made  to
 the  Utkal  University  for  the  years
 1980-61,  to  1967-68,  year-wise;

 (b)  whether  these  grants  were  fully
 ~utilised;

 (c)  whether  any  request  for  grants
 ig  pending  with  the  University  Grants
 ‘Commission  at  present;  and

 (ay  if  go,  the  details  thereof?

 The  Minister  of  Education  (Dr.
 ‘Triguma  Sen):  (a)  to  (d).  Informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha  in  due

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  certain  papers  of  the
 ‘Political  Services  Department  of  the
 ‘Origen  Secretariat  have  been  seized  by
 the  Central  Bureau  of  Investigations

 te)  if  so,  the  nature  of  charges  and
 -the  action  taken  in  the  matter?
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 ‘The  Minister  of  Home  Affaiss  (Shei

 ¥.  B.  Chavan):  (a)  to  (c).  Cantain  re-
 cords  were  obtaineg  by  Central
 Bureau  of  Investigation  from  the
 Orissa  Government  in  MarchlApril,
 967  in  connection  with  the  enquiries
 against  an  officer  of  a  Centra]  Estab-
 lishment  at  Balasore.  The  allegations
 relate  to  misuse  of  official  position
 and  crimina}]  misconduct.
 Return  Letter  Office  for  Orissa  Festa

 and  Telegraphs  Department
 188.  Shri  Chintamani  ह... 3

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 thet  there  is  no  separate  Return
 Letter  Office  for  Orissa  under  Posts
 and  Telegraphs  department;

 (b)  the  steps  taken  to  set  up  such  &
 separate  office  in  Orissa;

 (c)  whether  as  a  preliminary  step
 officers  have  been  trained  to  start
 such  an  office  in  Orissa  circle;  and

 (d)  if  so,  the  reasons  for  the  delay
 in  opening  it?

 The  Minister  of  State  in  the  Depart-
 ments  of  Farllamentary  Affairs  and
 Communications  (Shri  E.  K.  Gujral):
 (a)  Yes,  Sir.

 (b)  Orders  have  been  issueq  on
 16th  May,  967  to  set  up  an  RLO  at
 Cuttack  by  the  Ist  July,  1987.

 (८)  Yes,  Sir.

 (d)  Does  not  arise.

 Grant  to  Gandh!l  Vidya  Mandir  la
 Haryana

 1s.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Education  de  pleased
 to  state:

 (a)  whether  Government  have  re-

 (b)  if  -,  the  ection  taken  thereen?
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 College  applied  for  a  grant  te  the
 University  Grants  Commission  for  the
 construction  of  staff  quarters  and  resi-
 dence  for  the  Principal.

 (b)  The  Commission  have  approved
 in  principle  only  the  construction  of
 Principal's  residence  and  have  asked
 for  details  including  revised  plan  and
 estimates.

 Rehabilitation  of  Gid  Migrants  from
 East  Pakistan

 158,  Shri  Ram  Kishan  Gupta:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  Labour  and
 Behabilitation  be  pleased  to  state:

 (a,  whether  Government  have  re-
 eeived  the  progress  report  af  the
 Committee  of  Keview  of  Rehabilita-
 tion  on  the  work  of  the  rehabilitation
 of  old  migrants  from  East  Pakistan;

 (by  if  so,  the  result  thereo!;  and

 (c)  the  siepe  ta  be  [ken  for  their
 early  rehabil.tut.un?

 The  Minister  of  State  in  the  Mints-
 try  of  Labour,  Employment  and  Re-

 Uitation  (shri  y..  N.  Mishrat:  (a)
 कुछ  (eb.  The  Committee  of  Review  of
 Rehabilitation  Work  in  West  Bengar
 hax  recently  commenced  its  work  and
 is  likely  to  take  some  time  to  submit
 ite  report  to  Government.

 The  Committee  is  not  required  to
 submit  any  “progress  report”  to  Gov-
 ‘ernment,

 Restriction  on  Begum  Abdollah

 Bhri  s.  0.  Samanta:
 Shri  PF.  Paraserathy:

 Wil  the  Minister  of  Home  Affaire
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  relaxed  the  ban  on  Begum
 Abdulish  for  free  movement;  and

 (b)  if  s0,  whether  Government  have
 taken  into  consideration  ali  the  con-
 sequences  which  may  arise  as  a  result
 of  the  prejudicial  activities  of  Begum
 Abdullah?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  The  res-
 triction  imposed  on  Begum  Abduilah’s
 that  she  shall  not  be  at  any  place  in
 the  State  of  Jammu  and  Kashmir  has
 been  removed  with  effect  from  4th
 April,  1967.  Government  had  con-
 sidered  all  aspects  of  the  matter  be-
 fore  taxing  that  decision,

 Caltex  Of]  Company,  Calcutta
 ‘193,  Shri  B  EK.  Modak:

 Shri  Mohammad  Ismail:
 Shrj  Umanath:
 Shri  Bhagwan  Das:
 Shri  Ganesh  Ghosh:
 Snr  A.  K.  Gopalan:
 Shri  P.  Ramamoorthy:

 Wili  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 fn)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  re-
 ported  statement  of  the  West  Bengal
 Labour  Minster  in  which  he  indicated
 that  the  Union  Labour  Minister  agreed
 with  him  on  the  proposal  that  the
 Caltex  management  should  ‘bring  back
 the  files  removed  trom  the  office  and
 create  proper  conditions  fog  Mego-
 tiations:

 (oy  if  so,  whether  the  report  is
 correct;  and

 (c)  the  steps  taken  by  Government
 i  ¢  ‘proposal? mp  r

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hatha):  (a)  to  (c).  The
 West  Bengal  Labour  eug-
 gestion  that  the  Caltex
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 should  bring  back  the  files  co  Calcutta
 to  create  a  favourable  climate  for  ne-

 Delhi  on  April  28,  1987.  The  employer
 1...  inability  to  sccept  the  mig-
 gestion.

 विवेज्ञी  झात्रचत्तियां

 19h  भी  झोकार  लाल  लेरथा :  क्‍या
 क्क्  मन्बी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  i965-s6e  और  (1966-67

 के  दौरान  कितने  विद्याश्रियों  को  विदेशी  छात्र-
 बृत्तियां दी  गईं  तथा  विदेशों  को  करेजा  गया;

 (ख)  इसके  लिये  कितने  भावजदन-पत्र
 प्राप्त  हुए  थे;

 (ग)  क्‍या  विश्याथियों  के  चयन  को
 प्रक्रिया  के  सम्बन्ध  में  सरकार  को  कोई  शिका-
 बे  मिली  हैं  ;  भर

 (+)  यदि  हां,  तो  शिकायतें  किस  प्रकार
 की  हैं  तथा  उन  पर  क्‍या  कार्यवाही  की  गई  है  ?

 जिला  मका  में  रा्य-मंत्रों  (ft
 we  क्त्हु)  :

 (क)  (1965-66  372

 1966-67.  396

 (™)  i965-66  10,381
 1966-67.  9,448

 (ग)  जी  नहीं  ।

 (थ)  प्रश्न  नहीं  उठता  ।

 शुक  लेया  विभाग

 2p4.  of)  Where  लाल  बेरवा :  eur
 &....  बची  $  अप्रैल,  i967  के

 झतारांकित  प्रश्न  संक्षा  sso  के  उत्तर  के

 सम्जन्ध में  यह  बताने  की  कृपा  करेंगे कि
 :

 (क)  उनके  मन्‍्जालय  में  बनाये  गये
 सुबक  सेवा  डिवीजन  (डिवीजन  भाष;  यूथ
 सबिसेज)  की  रूपरेखा  क्‍या  है  ;  भौर

 (@)  उस  पर  कितना  वाधिक  व्यय  होने:
 की  सम्भावता  हैं  ?

 सिखा  मंत्रालय  में  शख्य-संत्री  =  (लौ
 जाययत ला  घाजाब)  :  (क)  युवक  सेवा
 प्रभाग  में  निम्नलिखित  विषय  भाते  है  —

 (a)  शारीरिक  शिक्षा,  जिसमें  राष्ट्रीय
 स्वस्थता  दल  कार्यक्रम  का  कार्या-
 न्वयन,  लक्ष्मीनाई  शारीरिक  शिक्षा
 कालेज,  ग्वालियर  तथा  देश  के
 शारोरिक  शिक्षा  प्रशिक्षण
 सम्बन्धी  संस्थानों  को  सजबत
 करता  शामिल  है  राष्ट्रीय  शारी-
 रिक  सक्षमता  प्रान्दोलन  तथा
 योग  समेत  शारोशिक  शिक्षा  की
 विशेष  शाखाओं  में  प्रनमनन्‍्धान
 का  सवधन;

 (2)  कस-कूद,  जिसमें  राष्ट्रीय  खेल
 संम्धान,  पटियाला  का  विकास
 भी  शामिल  है  राष्ट्रीय  झेल  संच
 आर  राज्य  खेल  परिषदों  को
 अनुदान,  टीमों  को  विदेश  भेजना,
 विदेशी  टीमों  को  भारत  झाम
 न्तति  करना,  प्रशिक्षण  शिविरों
 का  आयोजन  खेल  उपस्कर  की
 खरीद,  प्रामीण  केल  केन्द्रों  की
 रुथापना  और  बेल  प्रतिभा  छात्र-
 शति  योजना  के  अधीन  कक-
 बतियां  प्रदान  करना  शभ्रादि  ।

 (3)  काम  अलाऊ  स्टेडियमों  का
 निर्माण,  राष्ट्रीय  केल  केन्द्र  की
 स्थापना  शौर  रष्ट्रीय  स्टेडियम,
 विल्‍ली  का  विकास  )  पर्वतारोहणकः
 ह... अ  ौर  क्‍तियानों  के  लिए
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 wrote:  पर्वतारोहण  प्रतिष्ठान
 को  सहायक-प्रनुदात  |

 (4)  स्कॉठटटिंग  धौर  प्रय-अ्रदर्शन
 (गाइडिग)  भौर  विद्यार्भी
 शौर  गैर-विद्यार्थी  समुदाय

 पझनुदान  देना  शामिल  है  श्रम  भौर
 समाज  सेवा  शिविर  झौर  प्रांगण
 कार्य  प्रायोजनाएं  बोजना,  धन  f
 विश्वविज्ञालय  युवक  समारोह  भौर
 झन्तर-कालेज  यवक  समारोह  |

 (ख)  967-«8

 शझायोजना  7]  44  लाख  रुपये
 झायोजनेतशर  204.  395  लाख  झपये

 जोड़  275.  83& लाख  इपये

 Sulcides  and  marderg  ta  Capital
 185,  Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 ‘be  pleserd  to  state:

 (a)  whether  there  have  been  #
 gepete  af  oases  of  suicides,  and  murders
 in  the  Capital  in  the  last  one  year;

 (9)  if  so,  whether  any  study  has
 been  made  to  find  out  the  causes;  and

 (ey  the  action  proposed  to  be  taken
 fm  the  matter?

 The  Minister  of  Slate  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  No  Sir.
 A  statement  is  laig  on  the  table  of  the
 House,  [Placed  in  Library.  See  No.
 LiT-354/67].  Comparing  corresponding
 figures  of  last  year  with  those  of  the
 current  calendar  year,  there  has  been
 an  overall  decrease  in  the  incidence

 (e)  Offences  of  these  types  are
 mostly  committed  under  intense  emo-
 tional  disturbance  and  unpremediated-
 ly;  and  most  often  no  scope  is  given
 for  preventive  action.

 Manhandling  of  a  Bus  Driver  by  a
 igner

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Governmen;  are  aware
 of  the  incident  involving  a  bus  driver
 and  a  foreign  nationa)  driving  a  C.D.
 car  on  the  12th  April,  967  in  Delhi;

 (b)  whether  the  Bus  driver  was
 roughly  treated  and  manhandled  by
 the  foreigner;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  §  (Shri  Vidya
 Charan  Shukia}:  (a)  Yes,  Sir.

 tb)  No,  Sir.
 fe)  As  no  cognisable  offence  was

 made  out.  no  action  was  taken  by  the
 police.

 ist,  Shri  Eswara  Reddy:  Wiki  the
 Minister  of  Home  Affairs  be  pleased

 brother/sister/sot.jdaughter)  working
 in  Foreign  Missions  in  this  country;
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  According  to  in-
 structiong  issued  in  7955  which  con-
 tinue  to  be  in  force,  q  Government
 servant  whose  wife  or  dependent  in-
 tends  to  take  up  employment  under  a
 foreign  mission  in  India,  should  inti-
 mate  the  fact  40  the  Government.  It
 is  open  to  the  Government  to  prohibit
 such  employment,  if  considered  neces-
 sary.

 (by)  The  information  furnished  by
 the  Officers  is  intended  for  official
 Purposes  only  and  cannot,  therefore,
 .  disclosed,

 इझन्तर्जातीय  जिवाहों  के  माध्यम  से  भाषात्मक
 एकता

 aos.  sft  ate  प्रकाञ  त्यागो  :
 गृह-कार्य  मन्त्री  यह  बताने  को
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  झन्तजतीय
 और  प्रन्तर्राज्जीध  विवाह  के  मा  यम  से
 साम्धदायिकता,  प्रादेशिकता  और  प्रस्पृश्यता
 की  बुराइयों  का  मकावला  क्या  जा  सकता  है
 ओर  अधिक  भावात्मक  'दिकता  लाई  जा  सकती
 हैं;  भौर

 (ख)  यदि  हां.  तो  क्‍या  दस  बारे  सें  कोई
 प्रस्ताव  सरकार  के  विचाराधीन  है  ?

 क्‍या
 क््पा

 गह-कार्य  मंत्रालय  में  शाज्य-पंत्री  (क्री
 1: ,&  चरण  शुक्ल)  :  (क)  ध्न्तज  तोय  और
 प्रन्तराज्जीय  विवाहों  से  इस  दिशा  में  निश्चित
 ही  सहायता  मिलती  है  qa

 (ख)  जी,  नहीं  1  यह  ऐसा  क्षेत्र  है  जिसमें
 स्वयं  सेवी  सस्थायें  ही  प्रभावशाली  कार्य  कर
 सकती  हैं  1

 राज्यपाल  तथा  २१-राज्यपाल
 iss.  ी रान  अरुण  :  कया  गृह-कार्य

 समंत्ी  पड़  बतासे  को  कृपा  करेंगे  कि  :

 (क)  भारत  में  कितने  राज्यपाल  सा
 उप-राज्यपाल  हैं;  और
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 (@)  क्‍या  इत  पदों  पर  नियुक्ति  के  मामले
 में  योग्यता  की  पेला  वल-सम्बद्धता  को
 यरीगता  दी  जाती  है?

 गुह-कार्य  संजालथ  में  राज्य-मंत्री  (कौ
 विज्ञाचरण  शुक्ल )  ;  (क)  राज्यपाल---  1S,
 जप-राज्यपाल---  4

 (ख)  जी  नहीं

 Wage  Board  for  Plywood  Industry
 200.  Shri  K.  M.  Abraham:  Will  the

 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state;
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 (a)  whether  there  is  a  proposal  for
 constituting  a  Wuge  Boarg  for  Ply-
 wood  Industry;  and

 ib)  if  so,  when  it  will  be  constitu-
 ted?

 The  Minister  of  Labouy  and  Rebabi-
 litatlon  (Shri  Hathi):  day  There  is  no
 such  proposal  at  present.

 (by  Deets  mot  arise,

 New  Universities  in  Kerala

 zl.  Shri  P.  P.  Esthose:
 Shri  K,  M.  Abraham:
 Shri  Vasadevan  Nair:
 Shri  C,  Janardhanan:

 Will  the  Minister  of  Edacatlon  be
 pleosed  to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  Kerala  Gow-
 ernmen,  to  set  up  two  new  Universi-
 ties  in  Kerala;

 (b)  if  80,  the  details  of  the  proposal
 and  the  proposed  location  of  the  Uni-
 vesities;  and

 fc)  the  actlon  taken  thereon?

 The  Minister  of  Education  (Dr,  Tri-
 guna  Sen):  (a)  No  Sir.

 (by  and  (९),  Do  not  arise.
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 Situation  in  Nagaland  and  Mizo  Land

 202.  Shri  Swell:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  he  and  the  Secretaries
 of  the  Cabinet  Secretariat  and  the
 Minister  of  Defence  visiteq  Shillong
 in  April  to  discuss  about  the  situation
 in  Nagaland  and  the  Mizo  Hills;

 (b)  whether  they  have  submitted
 any  report  to  Government  on  the
 result  of  their  discussions;  and

 (c)  whether  any  specific  recom-
 mendations  have  been  made  jn  this
 report?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 New  Universities

 203.  Shrj  Swell:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  has  been  insisting  that  no
 new  University  should  be  established
 in  the  Country  without  its  concur-
 rence;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Education  §  (Dr.
 Triguna  Sen):  (a)  The  University
 Grants  Commission  jis  of  the  view  that
 prior  consultation  and  concurrence  of
 the  U.G.C.  should  be  obtained  before
 a  new  University  is  established.

 (b)  The  Government  of  India  are
 generally  in  agreement  with  this  view.

 Postal  Stationery

 204.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  whether  it  is  ६  fact  that  the
 postal  Stationery  is  not  available  in
 the  Post  Offices  in  the  countryside;

 Written  Answers  450

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  is  also  a  fact  that
 the  printing  of  the  postal  stationery
 is  entrusted  to  the  Nasik  Printing
 Press  and  _  its  distribution  to  the
 Treasury  Offices  in  the  District  and
 Sub-Treasury  Offices  in  the  Sub-
 Divisional  Head  Quarters;

 (d)  whether  it  is  proposed  by  the
 P&T  Board  to  entrust  this  task  to  the
 P&T  Deptt.;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  State  jn  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  No  shortage  of  postal  stationery  in
 the  Post  Offices  has  been  reported  ex-
 cept  occasional  shortages  of  Inland
 Letter  Cards.

 (b)  The  shortage  of  Inland  Letter
 Cards  is  mainly  due  to  the  inadequate
 printing  capacity  with  the  Nasij;  Se-
 curity  Press.  Steps  have  already  been
 taken  to  import  necessary  printing
 equipment  which  jis  expected  to  be
 received  shortly.  With  the  installa-
 tion  of  the  additional  equipment  com-
 plaints  regarding  shortages  of  Inland
 Letter  Cards  are  likely  to  be  elemina-
 ted.

 (०)  Yes,  Sir.

 (d)  No,  Sir.

 (e)  The  present  procedure  is  work-
 ing  satisfactorily.

 Regional  Engineering  College,
 Silchar

 205.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  progress  made  to  start  Re~
 gional  Engineering  College  jin  हझा-
 char  in  the  near  future;

 (b)  whether  land  has  been  acquired
 for  the  purpose;  and

 (c)  if  so,  the  time  by  which  cons-
 truction  will  be  started?
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 The  Minister  of  Edugition  (Dr.
 Trigunma  Sem):  (a)  The  College  has
 been  registered  as  a  Society.  First
 Principal  bas  been  appointed.  The
 Board  of  Governors  have  been  consti-
 luted.  The  Board  held  its  first  meet-
 ing  in  February  1967,  The  Board  has
 initiated  necessary  action  with  object
 of  admitting  the  first  batch  of  students
 in  July  ‘1988.

 (b)  Yes,  Sir.
 te)  Construction  of  various  build-

 ings  will  begin  as  soon  as  pluns  and
 estimates  have  been  prepared  and  aP-
 Proved  by  the  Board  of  Governors  of
 the  College  and  che  Governmen:  of
 India.

 Migrants  ia  Cachar  Camps

 206.  Shrimati  Jyotsna  Chanda:  Wi!!
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  few  thousand;  of  new  migrants
 of  the  year  (1964),  are  still  in  camps
 in  the  District  of  Cachar  for  the  last
 few  years;

 (>)  whether  Government  have  any
 proposal  under  consideration  for  the
 reclamation  of  land  in  the  District  of
 Cachar  to  provide  land  to  the  culti-
 vator  class;  and

 (6)  the  financial  help  per  taily
 given  to  new  migrants  who  are  still
 in  ommmpe?

 ‘The  Minister  of  State  In  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  fa)
 Yes,  there  are  about  3,000  new  mik-
 rant  families  consisting  of  about  12,000
 persons  in  camps  in  Cachar  District.

 )  The  under-nentioned  two
 schemes  have  been  sanctioned  for  the
 vesettlement  of  about  2,000  new  mig-
 rant  agriculturis,  farlies:

 (i)  Scheme  for  the  resettlement  of
 500  new  migrant  agriculturist
 families  on  3,000  bighas  of
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 Cachar  District,  sanctioned  by
 the  Governmem  of  India  in
 January,  ‘1967.  at  an  estimated
 cost  of  Rs.  5.75  lakhs,

 (il)  Scherme  for  the  resetilement
 of  500  new  migrant  agricul-
 turist  families  on  ‘tilla’  lands,
 sanctioned  by  the  Govern-
 ment  of  Assam  in  September,
 1966,  at  an  estimated  cost  of
 Re  2467  lakhs.

 (९)  Cash  doles,  if  otherwise  admis-
 sible,  are  paid  to  these  families  at
 tates  ranging  between  Rs.  30  and
 Rs.  75  per  month,  depending  upon  the
 size  of  the  family.  In  addition,  they
 are  supplied  with  clothing,  given  mar-
 Tiage  and  cremation  grants,  and  are
 provided  with  facilities  for  medical
 treatment,  children’s  education  and
 cultural  and  recreational  activities.

 Rehabilitation  of  Migrants  from  East
 Pakistan  In  Assam

 et.  Shrimati  Jyotma  Chanda:  Will
 the  Minister  of  Labour  and  Eehabili-
 tation  be  pleased  to  state:

 (a)  whether  any  effort  has  been
 made  to  reclaim  land  in  Assam  for  re-
 habilitatag,  of  migrants  from  mst
 Pakistan:

 (७)  if  eo,  where  ang  how  much  land
 haa  been  reclainned;

 (८)  how  many  migrants  will  be  set-
 tled  there;  and

 (a)  if  not,  whether  Government
 would  have  any  such  proposes)  uader
 consideration?

 of  8,200  new  migrant  agriculturist
 families  from  ast  Pakistan  fn  the
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 ~warious  areas  in  Assam  ag  mentoned
 ®elow:. —

 ‘Name  of  place  3  Areato  be  Number  of
 reclaimed  families  to
 (in  acres)  be  settled

 Gare  Hills  District.  —_  9,000  3,000
 Proweong  District  ‘3.500  1,200,
 Dhamar  in  ‘1420 |
 Gumra  in

 District  1,000,  §00
 Total:  74920  $1300 OF  say,  ‘5,000:

 Information  about  the  actual  acre-
 wage  of  land  so  far  reclaimed  is  being obtained  from  the  State  Government
 and  will  be  taid  on  the  Table  of  the

 ‘Sabha  when  available.
 (a)  Doeg  not  arise.

 Envestuent  of  Previdest  Fond  in
 Endestria]  Seceritics

 8.  Shri  Sudarsasam:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  Central  Board  of
 of  the  Employees  Provident

 und  have  urged  the  Centre  to  invest
 Provident  Funds  in  high  yielding  in-
 ‘dustrial  securities;  and

 (®)  if  eo,  the  reaction  of  Govern-
 द...  thereto’

 The  Minister  of  Labour  and  Keha-
 bilitation  (Shri  Hathl):  (a)  The  accu-
 Mulations  in  the  Employees  Provident
 Fund  are  now  invested  exclusively  in
 Central  Government  securities,  The
 Central  Board  of  Trustees  of  the  Em-
 Ployees  Provident  Fund  has  made  a
 recommendation  that  it  may  be  allow-
 @€d  to  invest  the  accumulations  in
 other  types  of  deposits,  securities,  etc..
 ao  that  it  may  earn  more  income  and
 be  enableg  to  pay  interes  to  the  sub-
 acribery  at  a  higher  rate,  without  pre-
 judice  to  the  security  of  the  funds.

 te)  The  Board’,  recommendation  is
 wander  consideration.

 Heliday  on  Election  Day  in
 va

 209.  Shri  Tennet]  Viswanstham:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  remtons  for  not  declaring
 holiday  for  Central  Govermment  «s-

 end  Offices  on  the  day tablishments
 of  dy-election  on  the  27th  April,  ४8
 in  Visakhapatnam  I  Constituency;

 50,  why  the  Central  Government  offi-
 ces  disregarded  the  Collectoe’s  di-
 rective  in  the  matter;

 (९)  whether  Government  ere  aware
 that  out  of  about  66  thousand  voters

 (d)  whether  voters  in  several  offices
 were  not  allowed  to  leave  offices  till
 3  p.m,  rendering  it  impossible  for
 most  of  them  to  exercise  their  fran-
 ohise?

 The  Deputy  Minister  in  the  Minksiry
 of  Home  Affairs  (Shri  K.  &.  Kama-
 swamy):  (a)  The  practice  is  that
 Central  Government  offices  locateg  in
 the  area  in  which  a  bye-election  to  a
 State  Legislature  is  held,  are  not  clos-
 ed  on  the  day  of  polling  However,
 Central  Government  employees  are
 given  full  facilities  to  cast  their  votes.
 ‘The  same  practice  was  followed  on
 the  day  of  bye-election  in  Visakha-
 patnam.

 (b)  Centra!  Government  officcs  are
 governed  by  orders  of  the  Central
 Government  and  not  these  of  the  State
 Government  or  the  local  Collector.

 te)  Government  do  not  have  exact
 information  about  the  proportion  of
 Centra]  Government  employees  among
 the  voters  in  the  Visakhapatnam  Con-
 stituency.

 (d)  Government  have  no  reason  to
 believe  that  the  instructiong  referred
 to  in  part  (a)  above  were  not  Sollowed,
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 Allocation  for  Educational  Reforms
 2i0.  Shri  D.  0,  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  All-India  Second-
 ery  Teachers'  Federation  has  called
 for  the  sllocation  of  at  least  0  per
 cent  of  the  total  Central  Plan  outlay
 as  well  as  70  per  cent  of  the  budgeted
 expenditure  for  carrying  out  educa-
 tional  reforms  in  a  memorandum  sub-
 mitted  to  him  on  the  Ist  May,  907
 demanding  inter  alia  unifom  service
 conditions  for  teachers  all  over  the
 country;

 (b)  whether  their  demands
 been  considered;  and

 (९)  if  so,  the  result  thereof?

 have

 The  Minister  of  Education  (Dr.
 Trigung  Sen):  (ay  Yes,  Sir.

 (bp)  Yes,  Sir.
 (०)  It  has  not  been  found  feasible

 to  agree  to  the  demand.

 Kairon  Murder  Case

 2H.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 {a)  whether  a  decision  has  been
 taken  in  the  Kairon  murder  case;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 {c)  the  steps  taken  to  expedite  the
 same?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  A@airs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  The  cate
 js  pending  trial  in  the  court  of  the
 Yecia]  Sessions  Judge,  Rohtak.

 'मख्वलवों  में  कामुबाद  का  काम

 212.  लो  re  अन्द  ee:  कया

 जुह-कार्च  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 . (8)  केन्द्रीय  सरकार  के  विभिन्न  मंत्रा-
 गों  तथा  सम्बद्ध  कार्यालयों  में  हिन्दी  मे
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 अंग्रेजी  भौर  अंग्रेजी  &  हिन्दी  सें  भनुबाद  कार्य
 से  संबंधित  विभिन्न  पदों  के  नाम,  बेतन-क्रम
 पद-श्रेणी  तथा  पदों  की  संख्या  कितनी  कितनी
 है;  |

 (ख)  प्रत्येक  पद  के  लिये  कया  कया
 मि  ष्बत  बतेड  तथा  उत्तरदायित्व  मिर्घारित
 किये  गये  हैं  और  प्रत्येक  पदाधिकारी  का  देनिक
 काम  का  कोटा  कितना  होता  है  ;

 (ग)  कया  सभी  मंत्नालयों  में  एक  समान
 काम  वाले  प्रत्येक  पद  के  वेतन-क्रम,  पद  श्रेणी
 तथा  बास्तविक  कार्य-मार  समान  है;

 (घ)  यदि  नहीं,  ता  ऐसा  विषमता  के
 कया  कारण  है  ;

 (ड)  इस  विपमता  को  दूर  करने  के  लिये
 क्या  कार्यवाहों  करने  का  विचार  क्या  गया
 है;  प्रौर

 (व)  बया  ऐसे  मामलों  में  जहा  पर  वेसन-
 क्रम  तो  कम  टै  भौर  कार्यनार  झाधिन:  है.  कुछ
 अ्रप्रिम  वाधिक  वृद्धियां  दम  का  सरकार  का
 विचार  है,  शौर  यदि  हां,  तो  कितनी  परिम
 वाषिक  वेतन  बृद्धिया  दी  जायेगी  ?

 बह-कार्य  सन्त्रालय  में  राज्य-भन्जों  (शव
 विज्ञाचरण  शुक्ल)  :  (क)  ने  (क्ष).  सूचना
 एकत्र  की  जा  रहा  है  जोर  सदन  के  रुमा  पटल
 पर  रख  दी  जाएगी।

 Damage  to  an  Ajanta  Painting
 233.  Shri  8.  A.  Agadi:

 Shri  Sezhlyan:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  recently

 one  of  the  well-known  Ajanta  Pain-
 tings  at  Cave  No.  |  was  mutilated  and
 spoiled  by  9  deep  scratch  and  If  -,
 the  action  taken  in  this  regard;  and

 (b)  whetber  any  enquiry  has  bean.
 made  in  the  matter  and  if  29  the  re--
 sult  thereof?
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 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  Yes  Sir.  The  matter  is  under  in-
 vestigation,

 (b)  A  preliminary  enquiry  hag  been
 made  by  the  Circle  Officers.  Detailed
 enquiries  are  continuing  to  fix  res-
 ponsibilily,  and  decide  on  action  to  be
 taken  against  persons  found  guilty.

 ‘B.C,  ana  §.T.  in  Government  Offices
 2i4.  Shri  a  N.  Mukerjee:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  quota  reserved  for
 the  Schedu.eq  Castes  and  Scheduled
 Tribes  has  been  fulfilled  tm  af  the
 Ministrres  and  Attached  Offices  of  the
 Government  of  India  45  on  the  Ist
 April,  I967;  and

 (b)  if  not,  the  extent  of  the  lag  and
 the  reasons  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  ef  Home  Affairs  (Shri  K.  5.
 Ramaswamy):  (a)  and  (b).  Reser-
 vition  ig  made  for  Scheduled  Castes
 und  Seheduled  Tribes  in  all  services
 and  pats  under  Government  filled  by
 direst  recruitment.  Reservation  is
 also  made  for  Scheduled  Castes  and
 Scheduleq  Tribes  in  Class  ITI  and
 Class  [V  appointments  mave  by  pro-
 motion,  by  selection  or  through  de-
 partmenial]  competitive  examination,

 in  grades  to  which  there  is  no  direct
 recrunment  whatever,  These  rescr-
 vations  apply  for  purposes  of  new  ap-
 polntments  only.  Figutes  showing
 the  proportion  of  Scheduled  Castes
 and  Schiduled  Tribes  amongst  the
 total  employees  in  the  Ministries  and
 Attached  Offices  of  the  Government
 of  India  os  on  ist  April,  1967.  are  not
 available.  However,  a  statement
 showing  the  progressive  representa-
 tion  of  Scheduled  Castes  and  Sche-
 duled  Tribes  in  the  services  under
 the  Government  of  India  for  the  years
 3939  to  1966,  ix  placed  on  the  Table  of

 The  main  reason  for  the  shortfall
 in  the  representation  of  Scheduled
 Castes  and  Scheduled  Tribes  ig  that

 4s8-
 suitable  Scheduled  Caste  ang  Sche-
 duled  Tribe  candidateg  are  not
 available  to  fill  all  the  posts  reserved
 for  them  particularly  those  posts  for
 which  technical  or  special  qualifica-
 ions  are  required,

 Mid-day  Meals  to  Primary  Schoel
 Calldren

 2i5.  Shri  मर,  N.  Mukerjee:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (ap  whether  the  scheme  to  provide
 taid-day  meals  to  th:  primary  school
 children  initiated  in  (1962-63  has  been
 extendtg  tu  ali  the  States  and  Union
 Territories;

 (b>)  the  share  of  the  Central  Gov-
 ernment  in  the  expenses  incurred  on
 the  scheme  and  the  amount  spent  by
 the  Central  Government  in  this  re-
 gard  since  (1962-63,  year-wisc;

 (ec)  the  total  number  of  children
 who  are  receiving  this  benefit  at  pre-
 sent;  and

 (d}  when  the  scheme  will  be  uni-
 versally  applied  in  the  case  of  pri-
 mary  985  well  as  secondary  school  stu:
 dents?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  fa)  No,  Sir.  At  present  it  is
 in  operation  in  3  States  and  5  Union
 Territories.

 ¢b)  During  Third  Pian  the  scheme
 wus  in  the  Centrally  Sponsored  Sec-
 ter  and  the  Centra!  share  was  3  of
 the  total  expenditure.  Year-wise
 figures  of  Central  grant  are  as  under?

 Year  Amount  given  by
 Centre

 762-63,  Rs.  99,02,470
 963.64  Re.  65,40,484
 1084-65  Rs.  70,00,000
 1965-66  Rs.  -1,78,00,000

 Re.  352429004
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 In  the  Fourth  Plan  the  scheme  has
 been  transferred  to  the  State  Sector.

 (c)  Nearly  90  lakhs  of  primary
 school  children.

 (d)  At  present  there  is  no  plan  to
 extend  the  scheme  to  the  secondary
 schools  as  the  coverage  of  primary
 schoo]  children  itself  is  far  from  com-
 plete.  The  Ministry  have  suggested
 to  the  States  to  achieve  at  least  a  mini-
 mum  target  of  40  per  cent  coverage
 of  primary  school  children  by  the  end
 of  Fourth  Plan.

 Retirement  Age  of  Central  Govern-
 ment  employees

 216.  Shri  Onkar  Lal  Berwa:
 Shri  Meetha  Lal:
 Shri  Shri  Chang  6०९:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 decision  for  reducing  the  retirement
 age  of  the  Central  Government  em-
 ployees  from  58  years  to  55  years  has
 been  taken  at  the  highest  level;  and

 (b)  if  so,  the  approximate  number
 of  officers  and  employees  who  would
 retire  immediately  following  the  an-
 nouncement  of  this  decision?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No  such  decision
 has  been  taken.

 (b)  Does  not  arise.

 Pak.  Soles

 217,  Shri  Onkar  Lal  Berwa:
 Shri  Meetha  Lal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sus-
 pected  Pakistani  spy  was  arrested  in
 Punjab  on  25th  April,  1967;

 (b)  if  so,  whether  he  belongs  to  a
 net  of  spies  spread  all  over  the  coun-
 try;  and
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 (c)  the  security  measures  |, अ
 ment  have  taken  to  amash  spy  rings
 in  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  it  will
 be  laid  on  the  Table  of  the  House  in
 due  course,

 (c)  Adequate  measures  have  been
 taken  to  counter  espionage  activities.

 S.C.  &  S.T.  m  All  Indis  Servieep

 218,  Shri  Meetha  Lal:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Home  Affake
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  suffi-
 cient  representation  is  not  given  to
 the  Scheduleq  Castes  and  Scheduled
 Tribes  people  in  different  all-India
 services  on  the  plea  that  suitable
 candidates  are  not  available;  and

 (b)  if  so,  the  percentage  of  short-
 fall  of  their  representation  in  these
 services  during  the  last  ten  years?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.  Since
 the  year  963  there  has  been  no  short-
 fall  in  the  recruitment  of  Scheduled
 Caste  and  Scheduled  Tribe  candidates
 against  reserved  vacancies,

 (b)  The  percentage  shortfall  in  rec-
 ruitment  against  reserved  vacancies  is
 shown  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-356/67].

 दया  याचिकाएं

 219.  श्री  प०  ला०  बास्‍्पाल:  स्‍्या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  जनवरी,  966  से  भव  तक

 राष्ट्रपति  के  पास  कितनी  दया  याक्तिकाएँ
 आई  हैं;  और
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 (a)  उनमें  से  कितनी  याचिकाएं

 किचाराधीन  हैं  और  कितनी  याचिकाओं  के

 बारे  में  निर्णय  किया  जा  चुका  है  ?

 मृही-कार्य  मन्त्री  (थी  यशवन्तराद

 अब्हान)  (=)  और  (ख).  जनवरी,  9668

 5  मई,  967  तक  राष्ट्रपति  द्वारा  205

 दया  याचिकाएं  प्राप्त  की गई  |  55  दया  याचि-

 काझ्नों  पर  निर्णय  किया  जा  चुका  है  श्रौर  50

 विचाराधीन  है।

 स्वर्णकारों  को  रियायतें

 220.  श्री  प०  ला०  यारूपाल  :  क्‍या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  स्वर्णकारों  के  बच्चों

 को,  जिन्हें  कि  स्वर्ण  नियन्त्रण  अध्यादेश  के

 फलस्वरूप  हानि  हुई  है,  सरकार  द्वारा  ली

 जाने  वाली  तथा  भारतीय  प्रशासनिक  सेवाओं

 की  परीक्षाय्रों  में  बैठने  के  लिये  पांच  वर्षों  की

 रियायत  देने  के  बारे  में  सोच  रही  है  ;  और

 (ख)  यदि  नहीं,  तो  क्या  उन  स्वणंकारों

 को  जीविका  उपाजंन  के  लिये  खेतीयोग्य

 भूमि  नहीं  दी  जा  सकती  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  (थी
 'विद्याचरण  शुक्ल)  :  (क)  सरकार  के  पास

 ऐसा  कोई  प्रस्ताव  बिचाराधीन  नहीं  2  i

 (ख)  स्वर्णकारों  के  पुनर्वास  से  संबंधित

 योजनाओं  में  एक  ऐसी  योजना  है  जिसमें

 राज्य  शासन  द्वारा  उन्हें  सहायता  दी  जाती  है।

 यह  सहायता  उसी  आधार  पर  दी  जाती  है  जिस

 पर  कि  खाद्य  एवं  कृषि  मंत्रालय  द्वारा  भूमिहीनों
 के  पुनर्वास  के  लिये  सहायता  दी  जाती  है।
 श्न्तर  यही  है  कि  स्वर्णकारों  के  परिवारों  को

 दिये  जाने  वाले  कर्ज  का  पूरा  भार  केन्द्रीय
 शासन  वहन  करता  है।
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 राजस्थान  के  मुसलमान

 22i.  थी  प०  ला०  वादपाल  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की

 जानकारी  है  कि  राजस्थान  के  हजारों  मुसलमान
 जो  947  में  मारत  के  विभाजन  के  बाद

 पाकिस्तान  चले  गये  थे,  955  में  अवध  रूप

 से  फिर  भारत  वापस  झा  गये  और  कीकाने र,
 गंगानगर,  जैसलमेर,  बाड़मेर,  जालौर  आदि

 जिलों  में  बस  गये  हैं;  और

 (ख)  यदि  हां  तों  इस  बारे  में  क्या

 कार्यवाही  की  गई  हूँ  ?

 गह-कार्य  सन्चालय  में  राज्य-मन्ची  (६. |
 विद्याचरण  शुक्ल):  (क)  शर  (ख).  सूचना
 एकत्नित  की  जा  रही  है  और  यथा  शीक्र  प्राप्त

 होते  ही  सदन  के  सभा  पटल  पर  रख  दी  जायेगी  t

 राजस्थान  में  पाकिस्तानी  नागरिकों  षा  प्रदेदय

 222.  थी  प०  ला५  बाहुपाल:  क्‍या

 मूह-कार्य  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि

 (क)  क्या  यह  सच  है  कि  सैकड़ों
 पाकिस्तानी  नागरिक  बिना  पारपत्र  के

 भारतीय  क्षेत्र  में  श्राते  हैं  और  राजस्थान  के

 मार्ग  से  वापिस  चले  जाते  हैं;  झौर

 (ख)  यदि  हां,  तो  उन्हें  रोकने  के  लिए

 कार्यवाही  न  करने  के  क्‍या  कारण  हैं  ?

 गुह-कार्य  मन्ची  (श्री  यशवस्तराब

 चट्ठा)  :  (क)  -  जी  नहीं  ।

 (ख)  प्रश्त  ही  नहीं  उठता  1

 Archaeological  Circles

 223.  Shri  Siddayya:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  the  basis  on  which  Archaeologi-
 cal  Circles  have  been  formed  in  the
 country;
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 (b)  whether  the  Expert  Committee under  the  Chairmanship  of  General
 Wheeler  recommended  a  separate Circle  for  Mysore  with  headquarters at  Bangalore;  and  |

 (९)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh): (a)  The  Archaeological  circles  have
 been  formed  keeping  In  view  several
 factors  such  as  number  of  Monuments, geographical  distribution  of  arcas,
 existing  means  of  communications  and
 administrative  reasons,

 (b)  The  Wheeler  Committee  has  re-
 commended  redistribution  of  the  exist-
 ing  circles  and  creation  of  an  addi-
 tional  circle  for  the  south  appropriate- ly  having  its  headquarters  at  Banga- lore.  The  new  circle  proposed  by the  Committee  is  to  include  only southern  Districts  of  Mysore.

 te)  The  recommendations  of  the
 Committce  have  been  accepted  in
 principle  and  the  matter  is  being  exa-
 mined  further.

 Educational  Problems  of  Scheduled
 Castes,  Scheduled  Tribes  ana

 Bockward  Classes
 224.  shri  Siddayya:  Will  the  Minis- ter  of  Education  be  pleased  to  state:
 (a)  whether  the  Education  Com- mission  had  set  up  a  study  group  to

 took  inte  the  educational  problems  of the  Scheduleg  Castes.  Scheduled
 Tribes  and  the  other  Backward  Class.
 es  in  the  country:

 {by  whether  the  study  Stoup  sub-
 mitted  a  report  to  the  Commission; and

 {c)  if  so,  the  recommendations  of the  gtudy  group?
 The  Minister  of  Education  (Dr.

 Triguma  Sen):  (a)  ४४०,  Sir,
 &  Yes,  Sir.
 se)  The  Report  of  this  Working Group  was  duly  considered  by  the

 MAY  24,  3907  Written  Answers  484

 Education  Commission  and  itz  import-
 ant  recommendations  have  been  in-
 corporated  in  Chagter  VI  (paras  6.43
 to  6.75)  of  the  Report  of  the  Educa-
 tion  Commission,

 Mcdia  of  Instruction  at  University
 Stage

 225,  Shrimati  Jyotana  Chanda:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  University  Grants
 Commission  propose  to  impicment  the
 retommendations  of  the  State  Educa-
 tion  Ministers  regarding  the  adoption
 uf  the  regional  languages  as  media  of
 instruction  ut  the  University  stage.
 and

 th)  if  so,  when  it  will  be  impie-
 mented?

 The  Minister  of  Educatly,  (Dr.
 Triguma  Sen);  (a)  and  (b).  The  re-
 commendations  of  the  Conference  of
 State  Education  Ministers  held  m
 April,  L967  have  yet  tu  be  considered

 Jobs  for  Studenis

 226.  Shri  8.  C.  Jha:  Will  the  Munis-
 ter  of  Labour  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  any  facility  has  been
 Provided  to  students  in  seeking  jobs while  they  are  at  schuvls  and  colleges
 and  who  want  to  work  their  way
 through  schools  and  colleges:  and

 th)  if  so,  the  nature  thereof

 The  Minister  of  Labour  and  Re-
 habilltation  (Shri  Hath);  (a)  and  tbh.
 Information  regatding  opportunities for  part-time  jobs  suitable  for  students
 is  made  available  to  siudent  job
 seekers  by  the  Employment  Exchanges as  well  as  the  University  Zmplay-

 ment  Infermation  and
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 Unemployment  Insurance  for  Casual
 ‘Werkers

 827.  Shri  8.  C.  Jha:  Will  the  Minis-
 ter  of  Labour  ang  Rehabilitation  be
 pleased  to  state:

 (a  whether  there  is  any  arrange-
 ment  for  giving  unemployment  Insur-
 ance  benefit  to  the  casual  workers  in
 the  industrial  sectdr;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Labour  and  Reha-
 billtation  (Sbri  Hathit:  (a)  and  (bh).
 There  is  at  present  no  Scheme  of  Un-
 employment  Insurance  for  industrial
 workers.  Every  workman  who  has
 been  in  continunus  service  for  not
 less  thon  one  year  in  an  industry  is.
 however,  entiiied  te  retrenchment
 eompensation  as  provided  under  thr
 Industrial  Disputes  Act.  1947,

 Post  Offices  in  rural  areas

 229.  Shri  A.  Dipa:
 Shri  P.  K.  Deo:
 Shri  K.  P.  Singh  Dea:
 Shri  Dhirendranath:
 Shri  0.  C.  Naik:
 Shri  D,  Amat:

 Will  the  Minister  of
 tions  be  plcased  ty  state:

 Communica-

 (a)  whether  Government  have  deci-
 ded  not  to  oper  any  new  Post  Offices
 in  the  rural  areas  in  the  pear  future;
 and

 tb)  if  80,  the  reasons  therefor?

 ‘The  Minister  of  State  in  the  Drepart-
 meats  of  Parliamentary  Affairs
 and  Commanication,  (Shri  I.  K.
 Grajral):  (a)  and  cb)  Due
 to  Anancial  stringency  =  restrictions
 have  been  Imposed  on  the  opening  of
 pew  Extra  Departments]  Branch  Post
 Offices  except  in  border  districts  to
 eet  political  and  Defence  require:
 ments.  However.  Branch  Post  Offices
 cantinue  to  be  opened  if  interested

 ——
 undertake  to  re-imburse  =  the
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 Reservation  of  $C,  ang  .8.T  in  F  &  T.

 Services
 ‘230.  Shri  G.  Kechelar:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  there  was  any  reserva-
 tiOn  of  the  Selective  Posts  in  LS.G.
 Cadre,  P.  &  T.  Services  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 prior  to  ‘1967;

 (b)  if  so,  the  reaso
 ing  the  same:

 for  di:  tin

 (c)  whether  there  is  a  demand  from
 the  P.  and  T.  employees  to  recognise
 the  A!l  India  Posts  and  Telegraphs
 Federation  to  represent  the  cause  of
 the  Scheduled  Casts  and  Scheduled
 Tribes  employees;

 (da  if  so,  whether  Government  pro-
 Pose  ti  meet  their  demand;  and

 (e}  if  net,  the  steps  taken  to  safe-
 fuard  the  privileges  of  the  Scheduled
 Caste:  and  Scheduled  Tribes  in  the
 Posts  and  Telegraphs  Department?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Cammanications  (Shri  f.  K.  Gujral):
 ta!  Reservation  of  vacancies  existed
 in  promotion  to  one  third  of  the  vacan-
 eres  im  Lower  Selection  Grade  in  Post
 Ofiees  RMS.  Foreign  Posts.  ALO.
 and  in  Telephone  Exchanges  filled  by
 selection  from  964  to  1966,  in  accor-
 dance  with  the  decision  of  the  Govern-
 ment  that  such  reservations  shOuld  be
 made  in  Cl  If]  and  IV  posts  where
 there  is  no  direct  recruitment  and
 which  are  filied  by  promotion  by  selec-
 tion.

 (b)  Reservation  ceased  when  the
 le  nt  lection  in  promotion  to

 the  Lower  Selection  Grade,  except  in
 Telephone  Exchanges  was  abolished
 with  effect  from  is}  January.  1987,

 ६९०)  and  (d)  No  such  demand  has
 been  received  in  the  recent  past.  It
 is,  however  not  the  policy  of  the  Gov-
 ernment  of  India  to  recognise  service
 Associations  Organised  on  the  basis  of
 caste,  tribe  or  religion.  Any  and  every
 Service  Association  recognised  by
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 the  Government  legitimatety  repre-
 sents  the  S.  C.  &  s  T.  employees  who
 are  members  of  the  Association.

 (e)  In  accordance  with  the  standing

 eeniority-cum-fitnesz:  are  reported  to
 the  Minister  so  as  to  ensure  that  no
 official  belonging  to  Scheduled  Castes
 Or  Scheduled  Tribes  is  superseded
 without  adequate  justification.
 Article  published  in  a  द... द  Faper

 and  its  effects
 231.  Shri  Chitamani  Panigrabi:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  report  has  reached  the
 that  of  an  article

 published  in  ‘Andhra  Prabha"  g  Tele-
 gu  paper  in  Andhrg  Pradesh  maligning the  Oriya  people.  neighbourly  relations
 between  Tclegu  and  Oriya  people
 have  been  seriously  affected:

 (b)  if  so,  the  action  taken  against
 the  writer,  the  printer  and  publisher
 of  the  paper;

 (c)  whether  the  Government  of
 Orissa  have  drawn  the  attention  of
 the  Home  Ministry  to  this  effect.  and

 (d)  if  so,  the  action  the  State  Gov-
 ermment  has  suggested?

 The  Minister  of  State  in  the  Minis-
 ह.  of  Home  Affairs  (Shri  Vidya Charan  Shukla):  (a)  It  has  been  re-
 Ported  that  the  publication  of  the
 article  “Festivals  and  Festivities  in
 जड  Villages"  in  the  ‘Andhra  Prabha’
 Gated  l0th  April,  967  caused  some
 unfortunate  reactions  in  certain  quar-
 ters  in  Orissa,

 (b)  The  editor  of  the  paper  has  pub-
 lished  an  unconditional  apology  in  the
 25th  April,  2967  issue  of  the  paper for  having  caused  pain  to  Oriya  peo-
 ple  unwillingly  and  he  had  also  per-

 tc)  No,  Sir.

 (d)  Does  not  arise.

 Panchayat  Samiti  Offices  in  Orissa
 232.  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Communications
 be  pleased  to  statt:

 (a)  the  number  of  Panchayat
 Samiti  Offices  in  Orissa  provided  with
 telephones  us  on  the  30th  April,  ‘1987;
 and

 (b)  the  number  of  Panchayat
 Samiti  Offices  in  the  Slate  to  be  pro-
 vided  with  telephones  during  7967-68Y

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communication,  (Shri  I.  K.  Gajral);
 (a)  The  number  of  places  in  Orissa
 with  Panchayat  Samitirs,  which  have
 telephone  facilities  as  on  30-4-67  is
 ‘142,  At  all  these  places.  telephones
 can  be  provided  to  Panchayat  Samiti
 uffiees  if  asked  for.

 (b)
 State  with  Panchayat

 proposed  t-  Dt  provided  with  tele-
 Phone  facilities  in  1967-68  is  iB

 Educated  unempieyed  persons  in
 Orin

 The  number  vf  places  in  tie
 Samitieg  that

 233.  Shri  Ramachandra  Vlaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Fredhani:
 Shri  Heer}i  Bhai:

 Will  the  Minister  pf  Labour  and’
 Rehabilitation  be  pleased  to  state:

 fa)  the  number  of  educated  unem-
 Ployed  persons  in  Orissa  as  on  the
 30th  April,  ‘1867;  and
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 mation  is  collected  at  half-yearly  in-
 tervals  relating  to  June  and  Decem-
 ber.  Latest  figures  are  given  below:

 (a)  13,402  educated  job  seekers
 (matriculates  and  above  were  on  the

 Live  Register  of  िपकरफ्जााशताद,  Exchan-
 ges  in  Orissa  as  on  31-12-1966.  and

 (७)  Scheduled  Castes  398
 Scheduled  Tribes  366

 Accommodation  for  PF,  &  T.  Employees
 in

 (a)  the  number  of  Posts  and  Tele-
 graphs  employees  in  the  Orissa  State
 who  have  been  provided  with  Govern-
 ment  residential  accommodation  ti
 the  30h  April,  ‘1967;

 (b)  whether  there  is  any  proposal
 toe  construct  staff  quarters  for  the  Posts
 and  Telegraphs  staff  ip  Orissa  State
 during  1967-68;  and

 (c)  if  so,  the  details  thereof?

 ‘The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Cemmenications  (Shri  I.  K.  Gujral):
 (a)  756  employees  have  been  provid-

 (e)  (i)  6  quarters  at  Cottack.

 diy  quarter  at  Angul.
 (I)  240  quarters  at  Bhubaneshwar.

 (Civ)  6  quarters  at  Balarore.
 TO}  2  quarter  at  Sambalpur.

 The  above  works  will  be  taken

 hand  during  the  current  year  subject
 to  availability  Of  funds.

 Post  Offices  in  Orion
 235.  Shri  Ramactandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  EK.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  Branch  Post  Offi-
 ces  Sub-Post  Offices  and  Public  Call
 Offices  in  Orissa  as  on  the  30th  April,
 1967;  and

 (>)  the  number  of  such  offices  pro-
 Posed  to  be  opened  in  that  State  dur-
 ing  1967-687,

 (a)  Branch  Post  Offices  4,153
 Sub-Post  Offices  540

 Public  Cal  Offices:  278
 (b)  Branch  Post  Offices:  i00°

 Sub-Post  Offices:  27
 Public  Call  Offices:  20

 *Subject  to  the  removal  of  financial
 restrictiong  imposed  on  the  opening
 of  Extra  Departmental  Branch  Offices.

 Employment  Exchanges  in  States
 ae  Shri  Ramachandra  Ulaka:

 Shri  Digleshwar  Meena:
 Shri  K.  Pradhani:
 Sari  Heerji  Bhai:

 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 1987-68;  and



 47

 State  Government  for  opening  Em-
 Bloyment  Exchanges  in  important
 Places  will  be  considered  on  merit.

 DLE,
 ‘237.  Shri  Heerji  Bhai:

 Wil  the  Minister  of  Home  AfMaira
 be  pleased  to  state

 ta)  the  number  of  persons  arrested
 under  the  D.LR.  as  on  the  30th  April,
 ‘1967;  and

 tb)  the  number  of  persons  caonvic-
 teq  and  released  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  ja)  and  (b).  Ac-
 cording  to  information  received  from
 345  StatesUnion  Tervitories  573)
 persons  had  been  aorresieq  upto
 ah  April  I9¢7,  8448  persons  had
 been  convicted  ard  2585  had  been
 released.  Infurmation  in  respect  of
 remaining  States/Union  Territories
 will  be  Isid  on  the  Table  of  the  House.

 Ex-Servicemen  on  Live  Registers
 238.  Shri  K.  Pcadhant:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleured  to  state:

 fa)  the  number  of  ox-servicemen
 borne  on  the  live  registers  of  various
 Empioyment  Exchanges  in  each  State
 seeking  employment  assistance  as  on
 the  30th  April,  1987;  and

 (b)  the  number  out  of  them  who
 found  employment  til!  the  end  of
 April  ‘1967?

 The  Minister  of  Labour  and  Eeha-
 bilitation  (Shri  Hathi):  (a)  and  (by,
 The  information  is  collected  quarter-
 ly.  Figures  for  the  quarter  January-
 March,  4967  are  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-387/

 BT.
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 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  accidentg  thet
 took  place  in  the  various  coal  mines
 in  India  during  (1966-67  resulting  in
 the  loss  of  limbs  and  life;  and

 (by  the  causes  of  the  accidents?

 The  Minister  of  Labour  and  Reha-
 bilitalion  (Shri  Hathi):  (a)  and  (b).
 The  number  of  fatal  accidents  and
 strieus  accidents  including  those  roesu-
 Iting  in  loss  of  limb  that  took  place
 during  (1986-67  in  coal  mines  in  India
 wos  I95  and  899  respectively.  The
 main  causes  of  sccidents  were  fall  of
 roof.  fall  of  sides,  haulage,  explosions,
 machinery,  siffocation  by  gases,  elec.
 tricity,  etc.

 Cast  of  Repairs  of  Jama  Masjiq  aad
 Req  Fort,  Delhi

 240.  Shri  Hcerfi  Bhai:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Educatiog  be
 Pleased  to  state:

 (a)  whether  some  repairs  were
 carried  out  to  Jama  Masjid  and  झालते
 Fort  in  Delhi  during  ‘1966-87:  and

 (b)  if  so,  the  amount  spent  there-
 on?

 ‘The  Minister  of  State  In  the  Minis.
 try  of  Education  (Bhri  Sher  Singh):

 (a)  Yes,  Sir.

 (b)  Jamba  Masjid

 Red  Fort

 Re.  16,780.
 Ra  ty
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 जैसूर  राज्य  में  डाक  तथा  ‘eee

 241.  थी राजय  बीरव्या :  क्‍या
 न्लचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  झवंधि
 में  मैसूर  राज्य  में  कितने  डाक  तथा  तार  घर
 आोलने  का  विचार  है;  शौर

 (छल)  उन  पर  कितना  धन  खर्चे  किया
 जायेगा  ?

 Seren  विभाग  तथा  संचार  विजाय  में
 शाध्य-भन्‍्ती  (थी  geet  युत्राल):
 (3)  विज्तीय  कठिताइयों  के  कारण  नये

 झातिरिक्त  विभागीय  शालों  'दाकचर  खोलने

 पर  कुछ  पाबन्दियां लगा  ही  गई  हैं।  झगर
 नहें  हटा  दिया  जाए  तो  i-4-7966  से
 झ  तक  खोले  गए  27  प्रतिरिक्त  विभागीय
 wer  डाकघरों  के  धतिरिक्त  चौथी  योजना
 के  दौरान  876  झतिरिकत  विभागीय  शाकझा
 डाकथर  खोलने  का  प्रस्ताव  है  |  अैस,
 966  से  ca  उप-डाकचर  भी  खोले  गए  है

 सा  88  उपन्डाकधर  और  स्थापित  कर
 दिये  जाने  को  संभावना  है।  ्य  योजना
 के  दौरान  100  तारणर  भी  कोसने का घ्स्ताव का  प्रस्ताव
 +  |

 (@)  s  43  are  इपये  (लगभग)  ।

 ‘Telephon,  ‘quipment  manafactaring
 Usk

 maa,  Ghri  Shashi  Ranjan:
 Shri  gidheshwar  Prasad:
 Shri  Sitaram  Keeri:

 ‘Will  the  Minister  of  Comarunieations
 de  pleased  to  state:

 (a)  whether  Government  have  de.

 ib)  whether  Government  propese  to
 sot  up  guch  »  manufacturing  unit  in
 Bihar,  and
 MHAILSD—S.
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 (c)  if  not,  the  reagons  therefor?
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  to  (९).  There  is  a  proposal  to  set
 up  a  new  factory  for  the  manufacture
 of  jong  distance  transmission  equip-
 ment  during  the  Fourth  Five  Year
 Plan  period.  No  decision  has  yet  been
 taken  about  the  location  of  the  pro-
 posed  factory.

 V.ELF,  Microwave  System

 ‘Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  places  im  the  country  which
 are  connected  to  very  high  frequency
 of  Microwave  system  of  Communica-
 tions;  and

 (७)  the  steps  taken  to  increase  this
 system  of  communications?

 (a)  The  places  already

 ao

 microwave  systems  and  where  tel¢-
 Phone  channels  have  been
 are  Calcutta,  Asansol,  Kathihar,
 jeeling,  Siliguri,  Coochbehar,  Shillong.
 Gauhati,  Tezpur,  Jorhat,  Kharagpur,
 Ambala,  Simla,  Chandigarh,  Jullundur,
 Dalhousie,  Pathankot,  Udhampur  and
 Jammu.  Communication  by  micro.
 wave  links  will  also  shortly  be  pro
 videg  to  Dibrugarh,  Tinsukia  and  Sri-
 nagar.

 (b)  A  number  of  microwave  system
 as  detailed  below  are  under  install:
 tion:

 a  Dethi-Alwar-Jaipur
 q@)  Dehradun-Mussoorie-Muzat

 nagar-Hardwar
 (3)  Belgsum-Panjim
 (4)  Asansol-Ranchi

 (5)  Coimbatore-Ooty-Khozik«
 (6)  Poona-Sholapur-Secundr

 i
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 During  the  fourth  plan  g  total  of
 8500  kms  of  additional  microwave
 links  are  proposed  to  be  added  to  the
 trunk  network  of  the  country.

 Vacancies-  notified  and  filled  in
 Rajasthan

 244.  Shri  K.  Pradhani:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Labour  and
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 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  vacancies  noti-
 fied  in  the  Public  and  Private  Sector
 establishments  in  Rajasthan  as  on  the
 30th  April,  1967;  and

 (b)  the  number  of  vacancies  filled
 up  in  those  establishments  through  the
 various  employment  Exchanges  till  the
 end;  of  April,  19672

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shri  Hathi):  (a)  and  (b).  The
 information  is  given  below:—

 Type  of  Establishment  No.  of  vocancieS  notified.  during  No.  of  vacancies  filled  dur-
 January  to  April,  1967.  ing  January  to  April,  1067.

 Public  Sector
 Private  Sector

 65I8  9
 579

 45599
 I06

 Educated  Unemployed  Persons  in
 Rajasthan

 245.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  eduacted  unem-
 ployed  persons  in  Rajasthan  as  on  the
 30th  April,  1967;  and

 (b)  the  number  of  Scheduled  Castes
 and  Scheduleg  Tribes  amongst  them?

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shri  Hathi):  The  information
 is  collected  at  half-yearly  intervals
 relating  to  June  and  December.  Lat-
 est  figures  are  given  below:—

 (a)  31,729  educated  job  seekers
 (matriculates  and  above)  were  on  the
 Live  Register  of  Employment  Ex-
 changes  in  Rajasthan  as  on  3Ist  Dec-
 ember,  1966,

 (b)  Scheduled  Castes
 Scheduled  Tribes

 1,713.
 533

 Development  of  Sanskrit  in  Rajasthan:
 and  Orissa

 246.  Shri  Ramachandra  Ulaka::
 Shri  Dhuleshwar  Meena:
 Shrj  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to:  state:

 (a)  the  total  Central  assistance
 given  to  the  Voluntary  Organisations:
 in  Rajasthan  and  Orissa  for  the  deve-
 lopment  of  Sanskrit  in  these  States
 during  1966-67;  and

 (b)  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-358/67].

 Development  of  Hindi  in  Rajastham
 and  Orissa

 247,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka::
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 K,  Predhant:
 Meerk  Bhai:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  names  of  voluntary  orga-
 nizations  in  the  States  of  Rajasthan
 and  Orissa  whitch  were  given  grants
 for  the  development  of  Hindi  during
 ‘1968-67;  and

 (b)  the  amount  sanctioned  to  each
 of  them  during  same  period?

 The  Minister  of  State  in  the  Minks-
 try  of  Edueation  (Shrj  Sher  Singh):
 fa)  and  (b).  The  following  grants
 were  given  to  voluntary  organisations
 in  the  State  of  Orimag  for  propaga-
 tion  and  development  of  Hindi  dur-
 img  966-87:—

 Utkal  Prantiys  Rathtrabhashs
 Prachar  ha,  Cutrack,

 Hindi.  RaSntrabhashe  Parishad,
 Puri.  Rs.

 Rs.  16,290

 TOTAL

 In  Rajasthan,  the  University  of
 Rajasthan,  University  of  Jodhpur
 Rajasthan  Sahitya  Academy,  Udaipur
 are  being  given  financial  assista
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 (by  the  number  of  houses  destroyed
 amq  the  estimated  amount  of  low  of
 foodgrains?

 The  Minister  of  State  in  the  ह...
 try  of  Home  Affairs  (Shri  Vidya  Cha- van  Shekia}:  (a)  and  (b).  No  such
 incident  occurred  in  March  1967.
 However  the  Naga  fostiles  set  on  fire
 73  houses  of  village  Sanakiethe]  in
 Ukhrul  Sub-Division  on  Lith  April,

 afk ~ alam
 Badly  worm

 Aftack  by  Village  Vetanteer  Forees  in
 Manipur

 249,  Shri  M.  Meghachandra:  Wii]  the
 Minister  of  Home  Affairs  be  pleased
 to  stete:

 (a)  whether  the  Village  Volunteer
 Forces  attacked  the  village  of  Charol-
 chakatlong,  a  tribal  village  within  the
 Tamengiong  Sub-division  of  Manipur
 on  the  Sist  January,  ‘1067;

 (b)  whether  the  personnel  of  the
 aforesaid  force  burnt  the  houses  of
 the  aforesaid  village  on  the  4th  April,
 1967;

 (ec)  whether  the  aforesaid  actions
 were  taken  at  the  order  ang  Within

 cognisance  of  the  Government  of
 under  the  scheme  for  Preparation,
 Translation  and  Publication  of  Stan-
 dard  works  of  University  level,  but  no
 grant  was  released  te  them  during
 1986-87  as  the  grants  sanctioned  to
 them  in  previous  years  had  not  been
 fully  utilised,

 @ouses  destroyed  by  fire  in  Manipur
 village

 (a)  whether  many  houses  in  the
 village  of  Senakiethe!  in  the  Uxhrai

 Sub-  Manipur  were  damaged
 by.  fire  in  the  first  week  of  March,

 Manipur  and  the  security  authorities;
 and

 (d)  No,  Sir.
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 Foreign  Missionaries
 250,  हिल  Jagannath  Hao  Joshi:

 Shri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  foreign  mission.
 aries  in  India  at  present  on  Indien
 visa  for  missionary  work;  and

 (७)  what  are  the  periods  for  which
 the  visas  are  granted?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affzirs  (Shri  Vidya
 Charan  Shokla}:  (a)  The  number  of
 foreign  Christian  Missionaries  regis-
 tered  in  India  as  on  Ist  January,
 49886  was  4216,

 (b)  Visas  are  granteg  for  a  period
 not  exceeding  one  year  at  a  time.

 Distribution  of  Foodgrains  in  Charches
 ete.  In  Gea

 ‘1,  Shri  Jagannath  Rao  Jouhi:
 Sbri  Hakam  Chang  Eachwai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 {a)  whether  Government  are  aware

 Goa  at  the  time  of  the  opinion  poll
 with  a  view  to  influence  it;

 (b)  If  so,  whether  any  enquiry  was
 made  in  this  regard;  and

 -(e)  if  so,  the  resull  thereof?
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 Programme  as  in  the  past.

 Conversion  of  Tribals  into  Christianity
 in  Thang  District  (Mahbarashire)

 252.  Shri  Jagannath  Rao  Joshi:
 Shri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  fact  that  5
 thousand  tribals  have  been  converted
 to  christianity  in  Thana  District
 (Maharashtra  State)  taking  undue  ad-
 vantage  of  their  poverty  by  distribut-
 ing  foodgrains;  and

 (b)  if  so,  the  action  taken  fo  stop
 it?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukia):  (a}  No  such  report
 has  been  received  by  Government,

 (b)  Does  not  arise,

 गेर  में  que  firerfeerrenr  की  carrer

 253.  जी  महाराज  feg  भारती  :
 क्या  ferent  मंत्री  यह  बलाने  को  कृपा  करेंगे
 कि  :

 (क)  मेरठ  में  विश्वविद्यालय  स्थापित
 करने  के  लिए  केमीय  सरकार  ते  उत्तर
 प्रधेभ  को  कितनी  राशि  को  वित्तीय  सहायता

 की  है  बौर  'राख्व  सरकार  को  वास्तव
 में  कितनी  रालि  दी  गई  है;  जौर

 (ल)  चालू  वर्ष  में  कितनी  ofe  देने
 का  विचार  है  ?
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 few  wih  (डा०  जियुण  लेग)  :

 (क)  मेरठ  में  दिश्वविद्यालय  स्थापित  करने

 के  लिए  उत्तर  प्रदेश  सरकार  को  कोई  वित्तीय
 सहायता  स्वीकृत  नहीं  की  गई  है  ।

 (स्व)  प्रशन  नहीं  उठता  ।

 ferret  के  लिये  उसर  ब्रदेश  फो  केग्रीय

 सहावता

 254. औ  महाराज  सिंह  भारती :
 क्या  सिका  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  उत्तर  प्रदेश  सरकार  ने  उत्तर
 प्रदेश  म॑  सरकारी  मान्यता-पश्राप्त  स्कूलों  में
 काम  करने  वाले  लिक्षको  का  बतन  प्रोर

 महंगाई  'भस्ा  बढ़ाने  के  लिए  कितना  धन
 मांगा  है;

 (ल)  इस  प्रयोजन  के  लिए  पिछले
 ब्व  कितनी  राशि  दी  गई  थी  और  चालू  बच
 में  कितनी  राशि  की  व्यवस्था  की  जायेगी;
 धौर

 (ग)  क्‍या  सरकार  ने  उतनी  राकि
 देने  की  कोर्ट  नीति  बनाई  हैं  जितनी  सरकारों
 शौर,  गैर-सरकारी  दोनों  स्कूलों  के  शिक्षकों
 को  समान  बेतन  धौर  महंगा:  भत्ता  देने  के

 लिए  पर्याप्त  हो  ?

 शिखा  लल्वालथ,  में  राज्य-मण्जी  (ली
 WEEN  ।  आाजाव) :  (%)राज्य  सरकार
 के  ऐसी  कौरई  प्रार्यना  प्राप्त  नहीं  हु  है  ।

 (=)  कुछ  नहीं

 (ग)  मंत्रालय  की  नीति  बहू  है  कि
 सरकारी  झौर  प्राइवेट  स्कूलों  के  अध्यापकों
 के  बेतन-मानों  के  बीच  ममानता  होनी
 चाहिए  t

 रेडियो  लाइसेंस

 255,  की  अहाराज  सिह  भारती  :
 या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  खरीद  की  रसीद  दिखाये  बिना
 रेडियो  लाइसेंस  देने  के  बारे  में  कया  नीति

 है;  शौर

 [ख )  क्‍या  यह  सच  है  कि  देश  में
 बेचे  जाने  वाले  ऐसे  सेटों  के  लिए  भी
 लाइसेंस  दिये  जाते  हैं  जो  चोरो-छिपे  लाये
 जाते  हैं?

 संसइ-कार्य  विभाग  तथा  संचार  चिलम  में
 राज्य-सस्ती  द्थ्यी  इस्राकुनार  गुबअराल)  :

 (क)  बिना  लाइसेंस  का  रेडियो  कब्जे  में
 रखने  वाला  व्यक्ति  एक  वर्ष  के  लाइसेंस

 शुल्क  के  बरावर  को  रकम  तथा  जिस  धवधि
 सक  रेडियो  सेट  कब्जे  में  रहा  हो,  उसके

 लिए  दे?  शुल्क  को  प्रदायगी  करके  किसी  भो
 डाकभर  से  लाइसेंस  प्राप्त  कर  सकता  है

 रेडियो  सेट  के  प्राप्त होने  के  साघत  या  तारीख
 के  सम्बन्ध  में  लिखित  प्रमाण  को  प्नुपस्थिति
 में  रेडियो  के  मालिक  द्वारा  स्वयं  को  गई
 चोषणा  के  झाधघार  पर  लाइसेंस  जारी  कर
 दिया  जाता  है  t

 (स्र)  हमें  यह  नहीं  पता  कि  उपरोक्त
 (क)  में  निर्दिष्ट  रेडिया सेट  चोरी से  1... ड

 गए  हैं  या  नहीं  ।
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 ३2.22  hra.
 Broapcasr  or  May  Day  Sreecn  or
 Lazoun  Minister  oF  West  Benoat

 Mr,  Speaker:  We  will  take  up  the
 calling  attention  notice.  I  was  expect-
 ing  the  Minister  to  come,  because  he
 is  answering  the  same  question  in  the
 other  House.  Therefore,  [  gave  extra
 time  for  the  Short  Notice  Question.

 Shri  Krishna  Kumar  Chaiterji
 {Howrah}:  The  fundamental  right
 guaranteed  by  the  Constitution  has
 been  violated  in  the  constituency
 which  I  have  the  privilege  to  repre-
 sent  here  today.  The  owner  of  a  hut,
 it  is  reported  in  the  newspaper...

 Mr,  Speaker:  Order,  order.  I  have
 got  the  adjournment  motion  about
 Bengal,  but  I  have  not  allowed  it.  It
 is  a  law  and  order  problem—a  State
 subject.  Once  you  bring  it  up  here,
 the  Home  Minister  will  be  held  res-
 ponsible  for  the  law  and  order  situ-
 ation  in  every  State.  If  something  is
 happening  there,  a  member  of  the
 Assembly  of  that  State  can  call  the
 attention  of  the  State  Government  to
 it.  Tam  sorry;  I  have  disallowed  it.
 (Interruptions).

 Seri  Krishna,  Kamar  Chatterji:  A
 fundamental  right  has  been  trampled

 (Kanpur);  It
 ip
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 Shri  Krishna  Kamer  Ohatterfi:  sir,
 it  is  not  a  question  of  law  and  order,

 Mr.  Speaker:  I  have  disallowed  it
 (Interruptions).  By  raising  that  again
 and  again  you  are  only  encouraging
 disorder  in  the  Howse  and  nothing
 else  (Interruptions).  Now,  Shri
 Banerjee  may  read  his  Calling  Atten-
 tion  Natice,

 Shri  5.  M,  Banerjee:  Sir,  I  call  the
 attention  of  the  Minister  of  Informa-
 tion  and  Broadcasting  to  the  following
 matter  of  urgent  public  importance
 and  request  him  to  make  a  statement
 thereon:

 “The  refusal  by  All  India  Radio
 authorities  at  Calcutta  to  Labour
 Minister  West  Benga}  to  broadcast
 on  Ist  May,  7907  on  May  Day.”

 try  Broadcasting
 (Shrimatl  Nandini  Satpathy):  Sir,  on
 29th  April,  1967,  Station  Director,
 All  India  Radio,  Calcutta,  requested
 the  Lobour  Minister,  West  Bengal  if
 be  would  agree  to  participate  in  a
 discussion  programme  which  All  India
 Radio  was  arranging  on  ‘Gheraos’.
 The  Labour  Minister,  agreed  to  record
 a  talk  which  was  scheduled  for  (he
 30th  April,  19687.  As  is  customary,  a
 eopy  of  the  script  was  asked  for  in
 atvance  by  the  Station  Director.  On
 going  through  the  script  tne  Station
 Director  found  the  following  senten-
 एश्ड: ना

 “For  this,  a  revolution  is  neves-
 sary,  election  is  no  revolution
 though  we  have  formed  the  Gov-
 ernment  through  Electian.
 Secondly,  if  we  want  to  get  rid  of
 exploitation,  there  is  need  for
 changing  politica)
 change  in  Government  does  not
 imply  a  change  in  the  political
 system...."

 “It  i»  necessary  ip  understand
 what  is  the  meening  cf  tha  word
 ‘legitimate’.  Lagitimate  and  nw.
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 the  axisting  social  system  of  ex-
 there  are  many  things

 which  are  legal  but  not  legitimate.
 Therefore,  it  cannot  be  ruled  out
 that  whatever  is  considered  aa
 illegal  is  not  necessarily  unjust.”
 Shri  Namblar  (Tiruchirappalli):

 FYAISTHA  3,  5859  (SAHA)  May  day  speech  by
 West  Bengal  Minister  (C.A.)

 Prevent  any  aspersion  or  derogatory
 references  to  judiciary.

 Since  the  Station  Director  was  satis-
 fied  that  the  saig  references  were
 against  the  accepted  policy  of  Ail
 India  Radio  he  was  obliged  to  request

 Who  is  the  Station  Director  to  decide?
 Shrimat]  Nandini  Satpathy:  Again:

 “To  intensify  the  liberation
 ‘movement,  to  remove  the  cancer-
 ous  growth  in  the  admini  jon

 the  Labour  Minister  to  hear  him,  so
 that  the  script  could  be  amended.
 He  had  offered  to  go  to  the  Labour
 Minister  but  unfortunately  the  latter
 refused  to  listen  to  him  and  canceiled
 his  broadcast.

 as  a  result  of  Congress  rule  to
 gear  up  the  administrative  machi-
 nery,  even  the  judiciary  which
 lost  its  neutrality  during  the  jong
 Congress  Administration,  the
 defeat  of  the  congress  was  neces-
 sary."

 ‘These  relerences  violate  established
 conventions.  The  Station  Directur
 Tang  up  the  Labour  Minister,  West
 Bengal  and  pointed  out  thay  there
 were  difficulties  in  regard  to  certain
 portions  of  his  script.  He  offered  to
 €0  to  the  Minister  and  discuss  with
 ‘him.  The  Minister  said  he  would  not
 agree  to  any  change  and  that  he  would
 not  broadcast.  The  Station  Director
 offered  to  draw  his  attention  to  cer-

 of  the  script.  The

 the  matter  and  cancelled  the  broad-

 The  script  went  against  the  code
 gecepled  by  All  India  Radio  which  Is
 in  the  interest  of  all  parties.  This
 code  applies  to  all  irrespective  of  party
 affiliations,  It  will  be  conceded  that

 are  not  wanting  when
 similar  situations  arose  in  the  past
 also.  On  6th  July,  1949,  for  example,
 Shri  C.  Rajagopalachari,  the  then
 Governor  General  of  India,  had  ts
 amend  his  script  which  contained
 eulogistic  reference  to  the  Congress
 Party.  The  Governar  Genera]  in  the
 first  instance  refused  to  be  guided  by
 the  Station  Director  and  preferred  to
 cancel  his  broadcast  rather  than  delete
 certain  portions  of  his  script.  How-
 ever,  he  later  accepted  the  rationality
 of  the  position  placed  before  him  and
 agreed  to  drop  any  special  reference
 being  made  to  Congress  Party  against
 whien  the  Station  Director  had  taken
 objection.

 Last  year,  another  incident  occurred
 when  the  Chief  Minister  of  Bihar  in-
 sisted  Upon  referring  to  SS.P.  and
 Communist  Party  of  India  by  name.
 The  Station  Director  tried  [0  persuade

 by  the  Station  Director,  Patna,  was
 Director  General  tried  to  con-
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 {Shrimati  Nandini  Satpathy}  Mr.  Speaker:  He  may  please  ait
 tions  from  Director  General,  All  India
 Radio,  the  broadcast  of  Chief  Minister
 went  through  the  air,  but  this  action of  the  Chief  Minister  was  taken  note
 of  and  his  attention  was  drawn  to  it.
 The  Chief  Minister  in  protest  wrote
 back  to  say  that  since  it  was  the
 deliberate  policy  of  All  India  Radio
 that  Politica)  Parties  should  not  be
 named  in  any  speech  to  be  delivered
 on  the  radio,  he  had  decided  not  to
 speak  on  All  India  Radio  at  all.  This
 made  it  necessary  for  the  Ministry  to
 issue  the  following  instructions  in
 More  emphalic  terms  to  Director
 Gencral,  AN  India  Radio:

 “The  Government  desire  that
 you  may  advise  Station  Directors
 to  explain  to  any  broadcaster,
 irrespective  of  his  or  her  rank,
 station  or  authority.  why  it  is
 necessary  to  refrain  from  men-
 tioning  any  politica;  party  or
 group  by  name  even  when  it
 elear  thal  the  disturbances  are
 going  to  be  organised  by  specific
 political  parties  or  groups.  If  the
 intending  broadcaster  insists  on
 naming  any  politica,  party  or
 parties  or  group  or  groupt,  the
 Station  Director  should  decline  to
 record  his  her  broadcast,  after  all
 persuation  to  refrain  from  naming
 political  parties  or  groups  has
 failed.  Exceptians  will  be  made
 only  under  clearly  authorised
 orders  issued  by  the  Ministry  on
 each  specific  cate  of  exemption  of
 this  advice.”
 These  instances  have  been  mention-

 oe  to  show  that  the  action  of  the
 @tation  Director,  Calcutta.  was  not
 arbitrary.  It  way  in  full  accord  with
 the  healthy  conventions  which  have
 town  regarding  tuch  broadcasts.

 Mr.  Hpeaker:  The  hon  Members

 may
 put  questions  on  this  statement

 nm  3  O'clock,
 Shri  Jyetirmey  Basy  (Diamond  Har-

 eur):  May  I  make  a  subniiesion,  Sir?
 ‘We  have  had  three  railway  accident
 in  the  lag  three  days. .  .  .

 Mr.  Speaker;  I  have  received  four
 notices  of  adjournment  motions  re-
 garding  agitation  by  Delhi  Police.  The
 first  is  by  Shri  Ram  Sewak  Yadav  and
 Dr.  Lohia.  I  give  my  consent  under
 rule  56.  Shri  Ram  Sewak  Yadav  is.
 not  here.  Dr.  Lohia  now  ask  for
 leave  of  the  House  to  move  hig  motion.

 Sto  शाल  मोहर  शोडिया  (कनोज)  :
 मानतीय  quay  mga,  में  दिल्‍ली  पुलिस
 संबंधों  स्थगन  प्रस्ताव  को  पेश  करने  की
 अनुसनि  बांग  रहा  हूं  t

 The  Minister  of  Home  Affairs  (Shri
 YY.  SB.  Chavan):  Sir,  as  tar  as  I  am.
 concerned,  I  welcome  every  opportu-
 nity  to  discuss  the  problems  of  Delhi
 Police.

 Mr.  Speaker:  So,  we  shall  take  it  up.
 at  4  O'Clock,

 थी  कंधर  लाल  शुष्ल  (दिल्‍ली  सदर)  :
 लीन  चरे  के  लिए  रखिए  |

 Mr.  Speaker:  No,  no.  The  adjourn-
 ment  motion  is  taken  up  at  4  O’Clock..
 Papers  to  be  laid.

 12.36  brs

 RE:  CALL  ATTENTION  NOTICES.

 Shri  Balj  Raj  Madhok  (South  Delhi):
 We  have  tabled  a  Cal)  Attention.
 Notice  on  the  situation  in  West  Asia...

 Mr.  Speaker:  How  can  hg  take  it  up:
 like  that?  There  are  g  cumber  of
 Call  Attention  Notico:  before  me.  H’
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 Mr.  Speaker:  He  cannot  raise  it
 separately  like  this.  [  will  certainly
 consider  it.  There  are  so  many  Call
 Attention  Notices.  Papers  to  be  laid.

 1237 पर  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Econe-":-  Survey

 (डफ  Morarji
 Desai}:  I  ber  to  lay  on  the  Table  a
 copy  of  ‘Economic  Survey’  966-u7.
 {Placed  in  Library,  See  No.  LT-336/
 aT}.
 ANNUAL  RePoRT  or  NATIONAL  Councn.

 Or  EpucaATIonAL  Hestarcn  ano
 TRAINING
 The  Minister  of  Education  (Dr.

 Triguas  Sem):  |  beg  to  lay  on  the
 Table  g  copy  of  thy  Annus  Repor,  of
 the  National  Council  of  Educational
 Research  ang  Truining,  New  Delhi,  for
 the  year  1964.65,  alongwith  the
 Annual  Accounts  and  the  Audit  Re-
 Port  thereon  [Placed  in  Library.  See
 No,  इन- उडा; 61.

 Acnion  TAkEx  ox  AsavRancrs

 1  Suppl  te  ry  Sta’  t  No.  I—
 First  Session,  ‘1967.

 Third  Lok  Sabha

 2,  Suppl  ry  Statement  No.
 T—Sixteenth  Session,  1966.

 3.  Supplementary  Statement  No,
 Vi—Fifteenth  Session,  (1966.

 4.  Supplementary  Statement  No.
 X—Fourteenth  Session  1966.

 5.  Supplementary,  Statement  No.
 XI—Thirteenth  Session,  1965.

 6.  Supplementary  Statement  No,
 XXViI—Seventh  Session  1964.

 {Placed  in  Library.  See  No.  LT-338/
 67).

 Shri  S.  जी.  Banerjee  (Kanpur):  Sir,
 during  the  last  session,  some  assur-
 ances  were  given.  There  was  an
 @ssurance  giver,  absut  certain  irregu-
 larities  committed  by  the  Aminchand
 Pyarelal  tem  in  Kashmir  and  we  we7e
 told  that  some  statement  will  be
 made.  I  would  only  request  the  hon.
 Minister,  through  you,  that  if  the
 assurances  are  jiven.  let  those  assur-
 ances  be  fulAtled

 Mr.  Speaker:  There  i:  the  Assur-
 ances  Committee.  They  are  tooking
 into  it,  I  suppote.

 Reroar  or  FxqQuiny  ON  ACCITENT  aT
 Ming  m  Hassan  Drstvruct

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitatlo,  (Shri  wR  N.  Mishra):  I
 beg  to  lay  on  the  Table  a  copy  of  Re-
 port  of  Enquiry  on  the  fatal  accident



 बजा  Papers  Laid  MAY  24  i967  Papers  Laid  oa
 {Shri  L.  N.  Mishra)

 NorrricaTioNs  unver  De.uz  Rzrorms
 Act,  Aut  Inpra  Services  Act,  Ere.
 The  Minister  of  State  in  the  Mink-

 try  of  Home  Aairs  (Shri  Vidya
 Charan  Shukla):  I  beg  to  re-lay  on
 the  Table:

 (i)  2  copy  each  of  the  following
 Notifications  under  sub-section  (3)
 of  section,  191  of  the  Delhi  Land
 Reforms  Act,  ‘1964:

 (a)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  ‘1968,
 published  in  Notification  No.
 F.(3)jL.B.0.(66  in  Delhi
 Gazette  dated  the  8th  July,
 ‘1966.

 (by  The  Delhi  Land  Reforms
 (Amendment)  Rules,  9858

 published  in  Notification  No.
 F(4)'L.3.0.'66,  in  Delhi
 Garette  dated  the  8th  July.
 1966.  (Placed  in  Library.

 See  No.  LT-3/67].

 Gil)  A  copy  each  of  the  following
 Notifications  under  sub-section  (3)
 of  section  3  of  the  Al}  India  Ser-
 vices  Act,  1951:

 fa)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)
 Regulations,  p66,  published
 in  Notification  No.  G.S.R.
 I672  in  Gazette  of  India  dated
 the  Bist  October,  1966.

 {b)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)
 Amendment  Regulations,  1966,
 published  in  Notification  No.
 GSR.  ३63  in  Garette  of
 India  dated  the  3lst  Octobor,
 1906.

 Second
 tions,  ‘1986,  published  in  Woti-
 fication  No.  G.S.R.  ए  in
 Gazette  of  India  dated  the  7th
 January,  1967,  [Placed  in
 Library.  See  No,  LT-234/67].

 {e}  The  Indian  Forest  Service
 (Recruitment)  Amendment
 Rules,  1967,  publishag  ip  Noti-
 fication  No.  G.S.R.  387  in
 Gazette  of  India  dated  the
 25th  March,  1967,  [Placed  in
 Library.  See  No.  LT-233/67].

 (१)  G.S.R.  26  publisheg  in  Gazette
 of  India  dated  the  द.  Janu-
 ary,  1967,  making  certain
 amendment  to  Schedule  III  76
 the  Indian  Administrative
 Service  (Pay)  Rules,  1954.

 (gy  GSR.  347  published  =  in
 Gazette  of  India  dateg  the
 श्र)  March,  I  967,  making  cer-
 tain  amendment  to  Schedute
 HI  to  the  Indian  Administra-
 tive  (Pay)  Rules,  ‘1984.

 (bh)  GS.R.  348  published  =  in
 Gazette  of  India  dated  the
 80  March,  1987,  making  cer-
 tain  amendment  to  Schedule
 III  to  the  Indian  Administra.
 tive  Service  (Pay)  Rules,  i954.
 {Placed  in  Library.  See  No.
 Lr-soue7).

 (2)  TI  alag  Iny  on  the  Table:

 (i)  9  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (2)  of  section  3  of  the
 All  India  Services  Act  95!:—

 {a)  GSR.  +22,  published  in

 (Pay)  Rules,  1984.
 (b>)  GSR.  433  published  in

 Gasette  of  India  gated  the  let
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 amendments  to  Schedule  Il  <Ancucrr  MonumENTs  AND

 (ey  GBR.  424  published  in

 AscHAEOLO-
 GICAL  Srrzs  AND  ReMAIws  (AMeND-
 MENT)  Ruves.
 The  Miuister  of  State  in  the  Minis-

 try  of  Education  (Shri  Sher  Singh):
 I  beg  to  re-lay  on  the  Table  a  copy  of
 the  Ancient  Mon’  ts  ang  Archace-

 (Amend-
 ment)  Rules,  1966,  published  in  Not-
 fication  No.  5.0,  3529  in  Gazette  of
 India  dated  the  20t,,  November,  1986,
 under  sub-section  (4)  of  section  38  of
 the  Ancient  Monuments  and  Archaeu-

 Sth  April,  1967,  making  cer-  logical  Sites  and  Remains  Act,  1953,
 tain  amendment  to  Schedule  [Piaced  in  Library.  See  No.  LT-237/
 Til  to  the  Indian  Administra-  67).
 tive  Service  (Pay)  Rules,
 1954,

 (e)  GS.R.  4  published  =  in
 Gazette  of  India  dateg  the
 22nd  April,  1987,  making  cer-
 tain  amendments  to  Schedule
 Hl  to  the  Indian  Adminisra-
 tive  Service  (Pay)  Rules,
 1954,

 if)  The  Indian  Administrative
 Service  (Regulation  of  Seni-
 ority)  Amendment  Rules,
 1987,  published  in  Notification
 No.  GSR.  564  ip  Gazette  of
 India  dated  the  22nd  April,
 ‘1987,

 (g)  The  Indian  Police  Service
 (Regulation  of  Seniority)
 Amendment  Rules,  i967,  pub-
 lisbed  in  Notification  No.
 GELR.  S88  in  Garette  of  Iadis
 dated  the  2ind  April,  ‘1967.

 corrigendum  to  G.S.R.  993
 published  in  Gazette  of  India
 dated  the  3ist  December,
 1968,

 (d)  G.S.R.  472  published  =  in
 Gazette  of  India  dated  the

 L2.4l  brs.
 PARLIAMENTARY  COMMITTEES—

 SUMMARY  OF  WORK
 Secretary:  |  beg  to  lay  on  the  Table

 a  copy  of  the  ‘Parliamentary  Com-
 mittces—Summary  of  Work’  pertain-
 ing  to  the  period  Ist  June.  2968  to
 3rd  March,  1967.

 1240-1  hrs.
 PRESIDENTS  ASSENT  TO  BILLS

 Secretary:  Sir.  |  lay  on  the  Table
 following  three  Bills  passed  by  the
 Houses  of  Parliameny  during  the  last
 Session  ang  assented  i0  by  the  Presi-
 dent  since  a  report  was  last  made  to

 [Pleced  in  Library,  See
 LT~-$59/67).

 (i)  a  copy  of  the  Interim  Re-
 port  of  the  Administrative  Re-
 forms  Cornmission  Machinery  for
 Planning.  {Placed  in  Library.  See
 No.  LT.se0jsT}.

 (iil)  s  Copy  of  the  Arms

 No.  the  House  on  the  3rd  April,  1967:

 a  The  Constitution  (Twenty-
 first  Amendment)  Bill,  1967.

 (2)  The  Mineral  Products  (Addi-
 tional  Duties  of  Excise  and
 c  )  Amendment  Bill.
 1967.

 (3)  The  Finance  Bill,  ‘1867.

 2  Sir,  I  lay  on  the  Table  copies.
 duly  authenticated  by  the  Secrevary

 Rajya  Sebha.  of  the  following  four
 mite  by  the  Houses  af  Parila- pasted
 weent  during  the  lest  Seasioo  end



 495  UKs

 [Secretary)
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  ह... ह  April,  1967:

 zeby  The  Armed  Forces  (Special
 Powers)  Continuance  Bill,
 1987.

 (2)  The  Representation  of  the
 People  (Amendment)  Biil,
 ‘1967.

 (3)  The  Land  Acquisition
 (Amendment  and  Validation)
 Bill,  1987,

 (4)  The  Essential  Commodities
 (Amendment)  Bill,  1967.

 32.3  4  brs.
 COMMITTEE  ON  PRIVATE  MEM-

 BERS’  BILLS  AND  RESOLUTIONS
 Frusrt  Rerorr

 Shri  Khadilkar  (Khed):  I  beg  to
 present  the  First  Report  of  the  Com-
 mittee  on  Private  Members’  Bills  and
 Resolutions.

 32.42  hrs.
 STATEMENT  ON  UK'S  RENEWED

 APPLICATION  FOR  ENTRY  INTO
 ECM.
 ‘The  Minister  of  Commerce  (Shri

 Dine  Singh):  Sir,  hon.  Members
 would  have  known  from  recent  an-
 nouncements  that  the  British  Govern-
 ment  have  made  an  application  on  the
 lith  May.  967  for  admission  of  ihe
 United  Kingdom  to  the  European
 Eeonomic  Community....

 Shri  Nath  Fal  (Rajapur):  We  have
 Studied  the  statement  and  we  are
 ready  with  questions.

 Shri  Ranga  (Srikakulam):  We  did
 mot  know  that  this  was  being  placed
 somewhere  and  we  had  to  go  there
 and  get  it.

 _Shrimat!  Tarkeshwari  Sinha  (Barh):
 T  have  not  got  it.
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 Mr.  Speaker:  I  am  told  it  hes  peen.
 circulated.  Then,  he  may  lay  i;  on
 the  Table  of  the  House.

 Shri  Dinesh  Singh:  I  have  no  objec.
 tion.  I  lay  on  the  Table  [Placed  tn.
 Library.  See  No,  LT-340/67).

 Shri  Nath  Pal:  Are  you  ready  to-
 answer?

 Shri  Dinesh  Singh:  Yes.

 की  wa  fers  (मृंगेर)  :  भ्र्यल
 महोदय,  मंत्री  महोंदय  ने  साझा  बाजार  में
 झंब्रेजों  ने  प्रवेश  पाने  के  लिए  जो  झर्जी
 दो  है  उसका  हिन्दुस्तात  के  व्यापार  पर  क्‍या
 झसर  पहने  वाला  है  उस  को  लेकर  यह  बयान
 विया.  हैं।  23  साथ  की  उगा  होने  पर  कोई  भी
 व्यक्ति  बालिंग  हो  जाता  हैं,  शझब  स्वसन्तता
 के  बाद  करीब  करीब  2)  साल  हो  रह  हैं,
 ह, ड  समभ  में  नहीं  at  रहा  है  कि  हमारी
 सरकार  कब  बालिग  होने  वाली  हैं  ?
 इसमें  जो  विचारधारा  है,  वही  राष्ट्रमसंडल
 के  मुर्दे  को  गाते  लगाने  की  विभारधारा  है,
 यहीं  प्रंग्रेजों  के  साथ  जो  पुराने  व्यापारी  रिश्ते
 ये,  उनको  बनाये  रखने  को  विद्यारघारा  है  t
 यूरोप  में  शौर  दुनिया  में  जो  बड़े  बड़े  परिवर्तन
 झाये  हैं,  उनके  प्रनुकूल  झपनी  नीति  को  बनाने
 की  इसमें  इच्छा  नहीं  विन्याई  दें  रहो  है  +

 मैं  यह  जानना  चाहता  हूं  कि  झपने
 निर्यात  ब्यापार  के  मामले  में  जो  हम  अंबेजों
 पर  ज्यादा  मुगनहलिर  रहते  हैं,  उसको  फेम
 करने  के  लिये  तथा  टूसरें  देशों  के  साथ  ब्यापार
 बढ़ाने  के  लिए  सरकार  क्‍या  ठोस  कदम  उठाने
 जा  रही है  ?  बाज  ।  कि  कॉम  के  प्रभ्यक्ष
 जनरल  डिगाल  साहब  ने  स्टलिश  के  बारे  में

 कुछ  झाक्षेप उठाये  हैं,  फिर  भी  हम  लोग  चिंग
 एरिया के  सदस्य  है  Y  ore:  मंत्री  महोंदय  इस
 बात  का  खुलासा  करे  कि  हमन  यारकेट
 के  ह. | द  ब्वापार  बढ़ाने  के  लिये  किस  तरह
 की  कार्यवाही की  जा  रही है  ।  जो  बातचीत
 होने  बाली  है,  उसका  नेतृत्व  कौन  करने
 वाले  हैं  भौर  अंग्रेजों  के  ऊपर  हर  जरे  में...
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 हम  शुनहसिर  रहते  हैं,  उस  निर्भरता  को
 के  लिये  सरकार  क्या  इलाज  कर  रही

 ? 4

 Mr,  Speaker:  Mr,  Nath  Pai.
 Shri  Nath  Pai:  Is  he  going  to  answer

 ai  the  end?

 इसका  जबाब  पहले  दीजिये  |

 aft  ay  लिखने  :  एक  एक  प्रश्न  का
 लवाय  दिलवाइये  ॥।

 Shri  Nath  Pail:  [  think,  it  will  be
 confusing  if  he  has  to  answer  at  the
 end.

 Mr,  Speaker:  No,  no.  He  will  make
 a  note  of  the  questions.

 Shri  Nath  Pai;  You  are  putting  an
 ‘unnecessary  strain  even  on  the  intelli-
 gence  of  an  intellingent  person.  I  con-
 aider  him  Intelligent  but  still  I  do  not
 think  it  is  fair,  Anyway,  mine  is  a
 supplementary  to  what  Mr.  Limaye
 has  submitted  already.

 Mr.  Speaker,  I  would  like  to  draw
 your  attention  to  the  portion  where
 @here  is  an  admission:

 “And,  the  extension  of  the  Com-
 munity’s  tariff  to  Indian  products
 imported  into  the  Uniteq  Kingdom
 would  place  us  at  a  much  greater
 disadvantage  and  casuse  grave  in-
 jury  to  the  interests  of  Indian
 producers,  manufacturers  and  ex-
 porters."

 also  to  meet  our  oxternal  obliga-
 tlens."
 It  seems  thst  the  Minister  is  aware

 JVAISTHA  3,  7880  (SAKA)  entry  into  E.C.M.  498

 tain,—E  do  not  want  to  take  the  time
 of  the  House,  as  much  as  53  per
 of  our  exports  are  taken  by  Britain—
 are  not  affected.  [Et  is  very  clear  that
 once  it  joins,  these  exports  will  be
 declined.  What  are  we  going  to  dea  to
 diversify  our  trade  or  to  find  aglter-
 native  claims  and  customers  for  our
 exports?  Or  are  we  going  to  depend
 on  the  sweet  will  of  Mr.  De  GaulleT

 Bre  ाम  गोहर  लोहिया  (कन्नौज)  :
 झध्यदा  महोदय,  मंत्री  महोदय  ने  यह  सो
 बताया  है  कि  प्रंप्रेजों  को  हम  कितना  मॉल
 भेजते  हैं  सोर  हमें  कितना  फायदा  होता  है.
 लेकिन  उत्तकाों  बयान  अधूरा  रह  जाता  है--
 क्योंकि  उन्होंने  यह  नहीं  बताया  कि  उतका
 हम  कितना  माल  सिया  करने  हैं--यह  बहुत
 बड़ी  कमी  है  |  झमर  बहे  साथ  मि  यह
 भी  बता  देते  तो  पता  अल  जाता  कि  हमारा
 ओर  ंप्रेजों  का  सम्बन्ध  न  सिर्फ  हमारे  फायदे
 के  लिये  है  बल्कि  उससे  ज्यादा  फायदा  ग्रंघेडों
 के  लिये  है  |  घगर  आप  कभी  उनसे  पूरा
 बयान  झायात  शौर  लियांत  के  सामने  में
 दिलया  हें,  तब  यह  मालूम  हो  सकेगा  कि  जो
 भारत  सरकार  को  झंग्रेदो  को  लॉडो  पकड़
 कर  चलने  को  ब्ादत  पह  गई  टै--व्यापार  के
 बौर  दूसरो  जोजों  के  मामले  मे.  बसे  थोड़
 लंग  हों,  लेकिस  पहा  तो  खंगहपने  को  धादत
 पड़  गई  है.  लाठों  Tee  कर  कर  चलते  को
 झादत  पढ़  गई  है.  बगर  बह  लाठो  छोड़  दे
 धौर  झपने  स्यापार  को  झब  सारे  मंसार  में
 सभता  के  धाधार  पर  सभी  देशो  के  साथ
 बनायें  तो  कहीं  झच्छा  काम  हो  सकेगा  !

 तो  क्‍या  मंत्री  महोदय  बतायेंगे  कि  बह
 बब्  तक  लाठी  को  फेंक  देने  को  तैयार  हैं?



 OK

 जी  way  जिहारी  चाजपेली:  झगर
 ब्रिटेन  साझा  बाजार  में  शामिल  होने  को  तैयार
 हमा  है  सौर  साझा  बाजार के  धन्य  भागीदार
 उस  को  लेने  के  लिये  तैयार  हैं,  तो  भारत
 उस  के  मर्ग  से  बाधक  कैसे  बन  सकता  है।
 यदि  भारत  विरोध  न  करेगा  तो  हमारे
 हितों  को  हानि  पहुंचेगी  इस  से  भी  इम्कार
 नहीं  किया  जा  सकता।  मैं  जानना  चाहूंगा
 कि  झगर  चिटेन  साझा  आजार  में  मामिल

 होता  है  तो  क्या  हमें  राष्ट्र  मंडल  की  जो
 थोडी  बहुत  उपयोगिता  थी,  बाजार  में  जो
 हमें  प्राथमिकता  मिलती  थो,  उसके  कारण
 थी?  क्या  सरकार  1... |  मच्यल  में  शामिल
 रहने  के  सवाल  पर  फिर  से  विज्ञार  करेगो ?

 कौ  चु  लिमये :  इन  सब  सवालों  का
 जवाब  एक  साथ  हीक  नहीं  झारयेगा,  उन  से
 झलग  अलग  जवाब  दिलखवाना  बांहिये।
 Mr,  Speaker:  I  think,  he  will  be  able

 to  answer,  Let  us  pee.
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 Mr  Indrajit  Gupta.

 की  जु  लिलये:  बहुत  प्रश्न  हो  पये
 हैं,  एक  एक  चान  का  जवाब  देते,  तो  oT

 ang  the  Commumity,  we  are  hoping.
 that  the  United  Kingdom  wil)  bear  in.

 bE |  i  bg
 aL not  to  rise  the  existing  tariff

 2  ;  |  H
 =.

 aoe:  seine !
 48

 2

 65

 we  insistently  belong  because
 not  been  consulted  before  the
 was  taken,  may  I  know,  if  this
 which  the  Minister  nurses  is  not
 filled—and  the  chances  ure  tha
 will  not  be—what  is  his  assessment  of
 the  impact  that  this  is  going  to  have

 cs
 t

 Shri  a  Kothari  (Mandsaur):  May



 507  U.K.’s  JYAISTHA  3,

 also  to  bring  pressure  on  the  United
 Kingdom  to  see  that  our  interests  are
 protected?  Besides,  if  our  interests
 are  not  protected,  would  be  consider
 Jeaving  the  Commonwealth  on  this
 issue?

 श्री  प्रकाशवीर  शास्त्री  ((हापुड़)
 ब्रिटिश  सरकार के  प्रवक्ता  ने  पीछे  इस  प्रकार

 का  वक्‍तव्य  दिया  था  कि  ब्रिटेन  के  साझा

 बाजार  में  सम्मिलित  होने  के  वाद  भी  ब्रिटिश

 सरकार  इस  बात  का  प्रयास  करेगी  कि

 भारतीय  हितों  को  किसी  प्रकार  का  झ्राधात
 न  पहुंचने  पाये।  भारत  सरकार  ने  क्‍या

 ब्रिटिश  सरकार  से  कोई  जानकारी  ली  है
 कि  उस  प्रयास  के  क्या  रूप  होंगे  ?  जिससे

 भारतीय  हितों  को  आघात  न  पहुंचने  पाये

 उसे  क्या  भारत  सरकार  की  ओर  से  इस  प्रकार
 का  कोई  सुझाव  दिया  गया  है  कि  सीमा

 शुल्क  से  भारतीय  सामान  को  मुक्त  किया

 जाय  अथवा  उस  में  कुछ  कंस्सेशन  किया  जाय  ?

 Shrimatji  Tarkeshwari  Sinha:  In
 view  of  the  great  uncertainty  which  is
 Prevailing  because  of  the  fact  that  it
 is  not  the  sweet  will  of  UK  to  seek
 entry  into  the  ECM  but  it  is  the  ECM
 countries  which  ultimately  going  to
 decide  the  entry  of  UK  and  UK  will
 be  compelled  by  certain  conditions,
 and  also  in  view  of  the  fact  that  the
 Government  of  India  were  aware  of
 this  kind  of  uncertainty  prevailing
 for  a  number  of  years  ever  since  the
 first  time  UK  sought  admission  in  the
 ECM,  may  I  know  whether  Govern-
 ment  of  India  either  in  the  past  or
 even  in  the  present  during  the
 Kennedy  round  of  talks  for  reduction
 of  tariffs  did  make  an  efforts  to  see
 that  if  this  does  not  come  about,  that
 is,  if  the  UK  is  not  able  to  secure  us
 concessions  in  respect  of  tariffs  and
 other  things,  they  could  satisfy  us  that
 they  have  been  negotiating  directly
 with  the  countries  of  the  ECM  to  see
 that  at  least  a  country  like  India  which
 had  such  a  big  lump  of  trade  with  a
 country  like  U.K.  which  is  now  be-
 coming  a  member,  will  be  treated  in
 a  different  way?  May  I  know  whether
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 any  indication  cay  be  given  by
 Government  that  they  have  had  any
 contact  with  the  ECM  countries  about
 this  matter?

 श्री  सिद्धेश्वर  प्रसाद  (नालन्दा)  :

 क्या  सरकार  का  ध्यान  इस  वात  की  ओर  नहीं
 गया  है  कि  ब्रिटेन  ने  यूरोपीय  साझा  बाज़ार

 में  शामिल  होने  के  लिए  जो  मस्विदा  तैयार

 किया  है  उस  में  भारतीय  हितों  की  रक्षा

 का  कोई  उल्लेख  नहीं  है  और  क्‍या

 सरकार  का  ध्यान  इस  बात  की  ओर  नहीं  गया

 है  कि  ब्रिटेन  यूरोपीय  साझा  बाज़ार  में  अपने

 हितों  कशे  रक्षा  के  लिए  शामिल  हो  रहा  है

 भारतीय  हितों  की  रक्षा  के  लिए  नहीं  तो

 भारत  सरकार  ने  इन  सारी  बातों  की  जान-

 कारी  रखते  हुए  भी  बर  बर  इस  वक्तव्य

 में  इस  बात  का  उल्लेख  क्‍यों  किया  है  कि  भारत

 सरकार  को  ब्रिटेन  की  सरकार  ने  इस  बात

 का  आश्वासन  दिया  है  कि  वह  हमारे

 हितों  को  ध्यान  में  'रक्‍्खेगी  इस  स्थिति

 में  जबकि  साझा  बाज़ार  में  शामिल  होने  के  बाद

 ब्रिटेन  भारतीय  व्यापारिक  हितों  का  ध्यान

 नहीं  रखेगा  क्‍या  भारत  राष्ट्रमंडल  से  अलग

 हो  जायगा  ?

 Shri  D.  6.  Sharma  (Gurdaspur):
 The  entry  of  the  UK  into  the  ECM  is
 not  being  welcomed  wholly  and  solely
 even  by  the  Labour  Party,  ang  there
 are  some  members  of  the  Labour
 Party  who  are  going  to  lead  an  agi-
 tation  against  that.........

 Mr.  Speaker:  What  has  that  got  to:
 do  with  this  statement?  If  every  hon.
 Member  wants  to  go  into  the  back-
 ground  of  the  whole  thing,  I  do  not
 know  whether  we  shall  have  enough
 time  for  this,

 Shri  D.  C  Sharma:  But  here  I  find
 that  the  hon.  Minister  is  endorsing
 it,  which  even  the  Labour  Party  in  the
 UK  is  not  doing.  Now,  I  would  like
 to  ask  one  question.  Mr.  Harold  Wil-
 son,  the  Prime  Minister  of  the  UK  in
 his  first  statement  has  referred  only
 to  two  countries,  namely  Australia:
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 and  New  Zealand.  He  did  not  men-
 tion  any  others  Asian  or  African
 country  which  was  a  member
 of  the  Commonwea'th,  I  would
 like  to  know  what  guarantee
 is  there  that  India  and  Africa,  count-
 ries  which  are  members  of  the  Com-
 monwealth  will  not  be  treated  as
 second  class  citizens  in  matters  of
 trade  and  commerce  etc.  as  compared
 with  the  White  Gommonwealth  count-
 ries  like  Australia  and  New  Zealand.

 Shri  Umanath  (Pudukkottai):  From
 the  statement  it  is  clear  that  the  Gov-
 ernment  cf  India  are  entirely  depend-
 ent  upon  the  goodwill  of  the  British
 Government  and  some  implied  promis-
 es  contained  in  the  statements  of  the
 leaders  of  the  ECM  countries.  If  that
 is  so,  I  do  not  know  why  these  coun-
 tries  are  coming  together  into  a  com-
 munity  at  all.  These  countries  are
 not  as  innocent  as  all  that,  I  would
 like  to  know  from  the  hon.  Minister
 whether  he  is  aware  that  this  com-
 munity  insists  upon  countries  like
 ours  which  are  in  the  Commonwealth
 or  some  such  association,  to  join  the
 Assciation  of  Overseas  Territories,  by
 dangling  the  offer  of  protecting  our
 trade  interests  which  will  get  affected
 if  Britain  joint  the  ECM.  They  in-
 sist  upon  our  joining  the  Association
 of  Overseas  Territories.  I  would  like
 to  know  from  Government  whether
 they  will  assure  this  House  that  under
 no  circumstances  will  our  Government
 agree  to  join  this  association  which
 is  purely  an  instrument  of  rule  on
 countries  like  ours  if  we  join  it.  Will
 the  hon.  Minister  assure  us  that  India
 will  never  join  that  Association  of
 Overseas  Territories?

 Shri  M.  L.  Sondhi  (New  Delhi):
 After  reading  the  statement  of  the

 ‘Commerce  Minister  I  felt  as  if  it  was
 a  document  from  the  British  Foreign
 Office  or  the  U.K.  Foreign  Relations
 Office,  because  the  whole  psychology
 is  50  out  of  date  that  it  has  not  at  all
 appreciateq  the  change  of  climate  in
 Europe.  I  think  the  hon,  Minister  did

 “have  a  sojourn  in  Paris  for  some  time;
 I  do  not  know  for  what  purposes  he
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 devoted  it.  But  the  economic  cli-
 mate  of  Paris,  the  economic  c!imate
 of  Western  Europe  is  not  all  reflected
 in  this  document.  What  we  really
 need  is  not  to  be  told  that  negotiations
 are  being  conducted  in  Brussels,  be-
 cause  the  decision-making  centres  are
 in  Paris)  Bonn  ang  elsewhere  and
 they  are  people  who  are  very  tough;
 we  have  to  show  a  similar  toughness
 in  dealing  with  them.  I  wish,  there-
 fore,  that  instead  of  relying  upon
 Britain  and  presenting  the  British
 point  of  view  ad  nauseum  we  appre-
 ciated  the  new  situation  in  furope
 and  gave  some  evidence  of  it.

 Shri  Hem  Barua  (Mangaldai):  May
 I  know  whether  the  attention  of  the
 hon.  Minister  was  drawn  to  a  slate-
 ment  made  by  Shri  M.  C.  Chagla  to
 the  effect  that  while  the  UK  decided
 to  jointhe  European  community,  what
 happened  was  that  the  White  count-
 ries  like  Australia  and  New  Zealand
 were  consulted  but  India,  alfhough  a
 member  of  the  Commonwealth,  was
 thoroughly  by  passed,  andifso,  may  I
 know  whether  Government  have  taken
 pains  to  enquire  from  the  British
 Government  what  made  that  Govern-
 ment  consult  only  the  White  countries
 and  neglect  and  bypass  India,  apart
 from  the  safeguards  that  the  British
 Prime  Minister  Mr.  Wilson  now  pro-
 poses?

 Shri  Narendra  Singh  Mahida
 (Anand):  May  I  know  whether  the
 Government  of  India  have  consulted
 the  other  Commonwealth  countries,
 and  if  so,  which  Commonwealth  coun-
 tries  have  agreed  to  the  Indian  point
 of  view?

 Shri  Amrit  Nahata  (Barmer):  May  I
 know  whether  Government  realise
 that  the  only  alternative  to  the  UK
 joining  the  ECM,  in  order  to  safeguard
 the  trade  interests  of  all  the  develop-
 ing  countries  of  Asia  and  Africa  is  to
 organise  an  Afro-Asian  market  and
 whether  Government  have  taken  any
 steps  in  this  direction?

 Mr.  Speaker:  That  is  a  very  good
 suggestion.  फर्क

 कं



 |  f  i
 ment  was  drawn  up  g  provision  wat
 inserted  to  the  effect  that  in  the  even.
 tuality  of  the  UK  joining  this  com-
 munity,  the  tariffs  enjoyed  by  the
 Indian  products  and  by  Indian  exports
 should  remain  unaffected.

 Secondly,  I  find  also  from  the  state-
 Tent  that  much  of  our  hope....

 Mr.  Speaker:  I  expect  only  ques-

 Shri  s.  Kundu:  I
 question.

 tm  asking  my

 Por  safeguarding  our  exports,  all
 hopes  have  been  put  on  the  ECM
 community  in  this  statement  because  it
 has  been  said  that  they  will  take  care
 of  the  exports  of  the  developing eountries,  Besides  this,  may  I  know
 what  other  measures  are  beng

 thought  of  to  boost  up  our  exports  in
 caso  this  is  not  undertaken  by  them’?

 Shri  8.  R.  Damani  (Sholopur):  For
 the  last  five  or  six  years,  the  UK
 Gavernment  are  negotiating  and  mak.
 ing  all  efforts  to  joint  the  ECM.  If
 they  join

 antined
 HCM  then  our  exports would  be  May  I  know  whe-

 ther  any  definite  proposal]  has  been

 ports  would

 is  कययाथ,
 शक...  Kvtbean  Kunwar  Chatior}i

 (owesh):  Tt  te  lety  from  the
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 though  we  are  a  member  of  the  Com-

 Shri  J.  8.  Kripalani  (Guna):  It
 seerns  that  people  think  that  the
 Minister  is  responsible  for  the  UK
 going  and  joining  the  Common  Mar-
 kev?  Is  the  correct?

 Mr.  Speaker:  Has  he  followed  the
 the  question?

 Shri  Dinesh  Singh:  Yes.  It  makes
 my  reply  very  much  easier.

 Shri  Tenneti  Viswanatham:  (Visa-
 khapatnam):  It  is  stated  in  his  reply:

 “The  British  Government  have
 Offered  to  start  the  process
 consultation  with  us... .  -  -

 bid

 May  |  know  at  what  stage  that  pro-
 cess  is  at  present?

 Mr.  Speaker:  I  think  every  mem-
 ber  who  wanted  to  ask  a  question  has



 ह्र्णा

 (Ma.  Derory-Srsixm  in  the  Chair)
 The  Lok  Sabha  re-assembled  after

 tunch  at  fourteen  of  the  clock,
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE—<contd,

 Baoapcassr  or  May  Day  Spreecx  or
 Lasourn  Mrnisrsr  or  Wesr  Brvoat

 —contd.
 Mr.  Deputy  Speaker:  Mr.  Banerjee.

 aft  xe  बिहारी  बामपेवो  (बलरामपुर)
 सूचना  म॑त्रो  कहां  हूँ  ?  जिन्होंने  जवाब  देना  है  ।

 The  Ministey  of  Parliamentary  Af-
 fairs  ana  Communications  (Dr.  Ham
 Subhag  Singh):  He  is  there  in  the
 other  House  and  the  same  matter
 was  asked  therc,  and  he  is  going  to
 reply  to  supplementaries  there,  There-
 fore,  I  would  humbly  request  you...

 just  finished  and  1  have  run  up  here.

 शो  कंबर  चाल  दष्ल  (दिस्सी.  सदर)  :
 मिनिस्टर  शाफ  पासिमेंटरी  एफेप्ड  ने  सहो
 इनका  मेंशन  हट्स  को  नहीं  दी  है  चॉस्तव  में

 बह  खब  देर  से  झाए  हैं।  इन्होंने सदी  इनफा-
 मेलन नहीं दी है नहीं  दी  है  ।
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 Stri  J.  M.  Biswas  (Bankaura):
 Perhaps  you  are  aware  of  the
 that  there  has  been  a  disastrous  rail-
 way  accident,  and  our  Minister  of

 minute.  Our  Minister  of  State  for
 Railways  had  been  to  the  site  and
 he  has  returned  to  Parliament.  I
 would  request  you  to  allow  him  to
 give  us  some  information  because
 this  accident  has  resulted  In  the
 death  of  62  persons.  It  is  a  very
 serious  accident,  and  we  are  much
 eager  to  know  the  report  from  the
 Minister  of  State.

 Mr.  Deputy-Speaker:  After  we
 finisn  the  caliing  attention  notice,
 if  the  Minister  of  State  is  willing,  I
 will  permit  him.

 Shri  8.  M.  Banerjee  (Kanpur):  The
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 had  attacked,  the  ex-Home  Minister,  then  he  must  be  speaking,  that  is
 eri  Nanda  had  sttacked  when  the  presumption,  and  therefore  I
 arrests  were  going  on  of  the  Left  cannot  offhand  deny.  I  will  And  out,
 Communists;  he  useq  =o  their  «=  butt  irrespective  of  anything—I  am
 names)  a  used = the  party's  =  just  coming  from  the  other  house—
 mame  and  the  names  of  the  to  the  same  statement  different  जिन
 individuals  and  attacked  them  terpretations  are  given  by  different
 politically  many  times.  So,  I  would  people;  therefore,  if  you  want  even
 like  to  kn  why  there  has  been  a iow  why  to  avoid  the  difficulty  of  interpre-
 deviation,  and  why  in  this  particular  ting  somebody’s  speech  on  the  radio,
 case  a  non-Congress  Minister  was  the  wholesome  principle  which  |  am
 not  allowed  by  the  Station  Director  prepared  to  abide  by  is  not  to’  nama
 to  make  his  broadcast.  I  am  told  any  political  party  by  name,  there-

 the  worst  type  of  fore  the  question  of  interpreting  what
 consulted  first.  he  says  does  not  arise;  otherwise  on

 the  Director-  the  policy  of  any  party,  there  are  dif-
 by  ferent  parties  in  power,  they  can  say

 the  UPSC  but  kept  in  emp’  ent  what  they  like.  Therefore,  are
 only  because  of  Indirejl.  These  are  two  points.  One  point  is:  de  not

 and  the
 will

 i
 facts  are  very  bitter  same-  name  a  political  party  so  that

 e  to  know  difficulty  of  reply  and  re-reply
 when  the  Congress  Party  is  using  disappear.  Secondly,  we  have  accep-
 All  India  Radio  for  their  narrow  ted  the  Constitution.  “Do  not  say
 political  ends  and  to  glorify  their  anything  against.  contrary  to  the
 minimum  achivements  and  shield  all  provisions  of,  our  Constitution,  or
 their  misdeeds,  why  in  this  case  he  which  will  be  an  affront  to  our  Cons-

 not  allowed?  the  smooth  working  of
 |  the

 demo-
 tie  institutions  in  country. Shri  Sashi  Ranjan  (Puri)  The  ‘6

 explanation  been  submitted,  there  Why  mske  allegations  against  the

 is  Section,
 su  poor  officer  who  carries  out  his

 uri
 i

 M.  Banerjee:  There  was  no  duties?  There  are  numerous  officers

 cxpioration  I  am  not  convinced.  Let  Who  carry  out  their  duties.  Now

 there  discussion.  they  will  be  carrying  out  the  orders

 em  Mi.  Shah:  My  hon,  friend  of  the  different
 Lengel  in power  there.  They  doing

 must  know  from  the  statement
 ine

 their  ‘duty.  In  the  way.  this
 we  _

 to  thia
 oe

 thai
 ed  officer

 in  Bengal  is
 carrying  ott

 this

 interest  of  all  pefties,  not  one  party,
 js  nolenntne  :  carry



 six  Broadcast  of  MAY  24,  May  dey  speech  by  32 West  Benge?  Miniater  (C.A.)
 ॥... . ह  8,  M.  Banerjee]

 One  is  the  neme  of  the  particular  why  go  into  the  other  things.  It  is  net
 party.  Another  cause  was  the  use  of  denied.  The  point  is  whether  this
 the  word  ‘tevolution’.  When  Pandit  Principle  is  acceptable  or  mot.  You
 Nehru  was  alive,  he  used  to  describe  also  admit  that  the  Congress  Party
 the  community  development  and  pan-  has  been  mentioned  by  mame.
 chayati  raj  as  a  revolution.  Why  be
 allergic  to  that  word  when  used  by  Shri  8.  M  Banerjee:  It  has  been
 somebody  else?  I  want  to  ley  the  correctly  mentioned,
 statement  of  the  hon.  Minister,  Subodh  Shri  KK.  Skah:  Your  point  is  that
 Banerjee  on  the  Table  of  the  House.  it  has  been  correctly  mentioned  I
 I  want  all  the  representatives  of  the  &  saying  that  it  is  not  desirable  to
 recognised  political  panties  shoulg  be  Mention  any  party,  from  this  side  or
 allowed  to  broadcast.  Did  mot  the  from  that  side,  by  name.  If  that  prin-
 Congress  broadcast  its  manifesto?  ‘iple  is  not  acceptable,  then  let  us  dis-
 What  was  wrong  with  the  speech  of  CUS™  and  come  to  an  agreed  principle.
 Mr.  Subodh  Banerjee?  For  full  rT  have  also  made  a  public  statement
 twenty  years,  they  were  doing  this.  about  it
 He  should  reply  to  my  points  Shri  8,  A.  Dange  (Bombay  Centrat

 South):  All  the  parties  should  be क्री  चू  लिंगये  (मुंगेर)  उपाध्यक्ष  mentionrd—Coneress.  Communist  and

 सभा-पटल  पर  रखने  के  लिए
 कहां  जा  रहा  है,  वह  मेरे  पास  है।  प्रगर  मंत्री

 Shri  K.  K.  Shah  ह ह  ase  bear  with
 me.  As  I  said,  there  can  be  different
 interpretations,  You  have  got  the
 statement:  it  is  admitted.  He  says
 “....imtensify  the  liberation  move-

 Spent.  *

 att  wy  लिमये:  मंत्री  महोदय  पूरा
 कयों  नहीं  पढ़ते  हैं?  बह  घापजण  को  टेबल  पर
 ६. अह  हम  मोय  बाद  में  उस  को  पढ़  लेंगे।
 Gkri  K.  K.  Shah:  The  hon.  Members

 everybody  else.

 Shri  K.  K.  Shah:  How  many  times?
 And  who  will  decide  the  number  of
 times  it  should  be  allowed.  The  same
 difficulty  will  arise  agains  Govern-
 ments  thinks  that  this  is  a  wholesale
 principle  and  we  are  prepared  to  abide
 by  this  principle.
 mae  ओ  जाज॑  फरनेस्डीज  (बम्यई-दक्षिण  )

 प्रा  व्यवस्था  का  प्रश्न  है  1  मंती  महोदय  ने
 काहा  है  कि  इस  में  एक  प्रिसियल  शौर  सिद्धान्त

 की  बात  है  भौर  वह  शिद्धानत  यह  i:  कि  किसी
 दल  का  ताम  झाल-ददियां  रेडियो  पर
 a  लिया  जाये।  मेरा  कहना  है  कि  मंत्री
 महोदय  बिल्युल  थलता  किस्म  का  ययाज  कर
 रहे  हैं।  कई  बार  कांग्रेस  पर्टी  की  ओर  से
 या  किसी  बड़े  ध्रधिकारी  को  शोर  से  झाल--.
 इंडिया  रेडियो  पर  दूसरे  राजनीतिक  बलों
 को मॉम  जिया  गया  है  ।  मैं  प्राप  के  सामने
 सबूत  पेश  करता  हूं  ।  यह  युलमारीभाण
 बन्दा  की  तकरीर  है  ,

 Mr.  Deputy-Speaker:  Order,  order.
 There  is  no  point  of  order.

 थी  सा  artery  :  गली  ह. ।
 fafewer  की  बात  करते  हैं,  लेकिन  fetrver
 कह  है? में शाप  को  बता  चाहता हूं  कि,  -
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 Mr.  Deputy-Speaker:  This  will  not
 recorded.

 my  point.
 should  not  have  the  power  to  check
 and  obstruct  the  specches  of  State
 Ministers,  particularily  when  they  be-
 Jong  to  opposition  groups.

 Mr,  Deputy-Bpeaker:  What  is  your
 question?

 Spri  &  8.  Kothari:  Why  is  the
 Government  fighting  aby  of  transfer-
 ring  ‘he  ALR.  to  an  autonomous
 corporation  as  recoramended  by  the
 Chanda  Commission?  This  issue  has
 been  under  the  consideration  of  the
 Guvernment  for  the  last  ten  or  fif-
 teen  years.

 Mr.  Deputy-Speaker;  That  is  a
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 power;  he  should  consult  the  autho-
 ritieg  in  Delhi  That  is  for  the
 future,

 mation  is  correct,  after  this  incident,

 Now  that  the  political  picture

 wider  question.  (Interruptions.)
 Shri  S.  S.  Kothari:  He  should  re-

 ply  to  my  earlier  point.
 Shri  K.  K.  Shah:  How  can  the

 Minister  be  at  all  the  places  to  de-
 cide  the  question.

 An  hon.  Member:  The
 can  be  consulted,

 Shri  K.  HM.  Shah:  But  they  would
 not  even  agree  to  discuss  it.  Our
 misfortune  is  tha:  by  did  not  axrce
 to  discuss  it.  If  it  was  discussed
 und  there  was  any  difference  of  opi-
 nion,  the  Minister  could  have  been

 Minisver

 people  will  Interpret  the  same  state-
 ment  in  different  ways.

 Shri  [a  s  Kethari:  My  simple  point

 this  code  may  not  be  interpreted  at
 the  sweet  will  of  this  or  that  official
 of  A  station  or  B  Station  ot  the
 Director  General  of  the  ALR?  There
 should  be  a  body  to  administer  that
 eode.  Otherwise  this  sort  of  thing
 will  recur  again  and  again.  We  feel
 strongly,  becaupe  the  entire  State
 Government  of  West  Bengal  feels
 hermiliated  and  we  also,  the  MPs
 representing  West  Bengal,  feel  that
 our  Government  representative,  the
 State  Minister,  has  been  unjustly
 denied  the  right  to  use  the  All-India

 Shri  K.  K.  Sah:  I  have  made  it
 abundantly  clear  that  I  have  even
 sent  a  wire  to  Mr,  Bhupesh  Gupta....
 Chiterruption).
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 Shri  Tridib  Kumar  Chuondhari:
 Mr.  Bhupesh  Gupta  is  neither  a  Mem-

 fer  to  Mr.  Bhupesh  Gupta?  Because
 Mr.  Bhupesh  Gupta  does  all  the
 shouting  in  the  other  House,  shall  ‘we
 also  always  shout  here  in  order  to
 get  a  hearing  from  you?  We  are  not
 comerned  with  Mr.  Bhupesh  Gupta

 Shri  K,  K.  shah:  I  will  reply  to
 the  question.  Any  time  we  are  open
 for  discussion,  and  if  you  can  suggest
 a  better  method  or  a  better  way  or  a
 Detter  code  of  conduct,  we  are  open
 for  a  discussion.  I  have  never  said
 no.

 Shri  Tridib  Kamar  Chasdhari:
 He  has  not  replied  to  my  question.

 Mr.  Deputy-Speaker:  He  said  that
 he  39  prepared  for  a  discussion.  Un-

 MAY  mm  2907

 Shri  K.  K.  Shah:

 received,  an@

 Have  you  done  that?
 Shri  K.  K.  Shah:  It  is  only  a  few

 days  before  that  I  received  it.
 Shri  Tridi>h  Kumar  Chusdberi:

 That  means  forthe  last  one  month—
 almost  three  weeks  have  passed—
 you  have  not  taken  care  to  answer  ७
 letter  received  from  the  Chief  Minis-
 ter.  That  is  how  you  treat  the  Chief
 Minister  of  West  Bengal.

 Shri  M,  Bamerjce:  Thus  will  en-
 courage  the  Station  Director,  if  this
 is  the  attitude  of  the  Minister.

 गौर  से  सुनी  हैं।  उन  हल्टैन्सेज  में  से  को
 इल्सीयस  है  ने  भ्रनाकांस्टीटयूलसल  है  श्ौर
 किटिसिज्म  का  हक  हम  को  कॉस्टीट्यूजन मे
 दिया  है:  तो  जब  हमें समालोचता का  afwere

 दिया  हुआ  है  तो  क्या यह  उचित  था  कि  एक
 डाइरेक्टर  इतने  बड़े  मिनिस्टर  के  भाषण

 को  रद  करे?  उस  में  कौन  सा  ह्स्था  ऐसा
 था जो  धनकांस्टीट्यूजनल  था?
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 aft  cee  चिहारी  आजपे्।:  उपाध्यक्ष
 महोदथ,  में  मंत्री  महोदय  को  इस  बात  से
 सहमत हूं  कि  रेडियो  पर  होने  वाले  भाषणों
 में  किसी भी  राजनोतिक दस  का  नाम  न
 लिया  बाथ ।.  लेकिन  झधी  सके  लिए  जाते
 च्हे्हें  शौर  जिस  भाचरण  संहित,  १:  वह
 उल्लेख  कर  रहे  हैं  वह  प्रायरण  संहिता
 कब  से  आमल  में  था  रही  है  यह  हमारे  लिए
 रहस्य  का  विषय  है।  लेकिन  चूनाव  के  गाद
 जो  नयी  परिस्थिति  पैदा  हुई  है  उस  को
 यास  में  रख  कर  इस  प्रकार  की  प्रानरण
 संहिता  का  निर्माण  करना  जरूरी  है।  में
 मंत्री  महोदय  से  जानना  चाहूंगा  कि  क्‍या  वह
 फऐसी  झाचरण  संहिता  का  निर्माण  करने  के
 लिए या  जो  प्रायरण  संहिता  बमों  अमल
 में  लायी  जा  रही  है  जिस  की  वह  बात  कर
 रहे  थे  उस  पर  भी  पुनजिचार  करने  के  लिए
 क्या  बहू  दाज्य  सरकारों  के  प्रतिनिष्तियों

 शौर  संसद  में  जिन  दलों  के  सदस्य  मौजूद  हैं
 उन  को  एक  बेठक  बुलाने  के  लिए  तैयार  हैं  ?

 वूगरो-बात  क्या  मंत्री  महोदय  यह  स्वीकार
 नहीं  करते  कि  यह  बड़ी  विचित्र  स्थिति  है
 कि  किसी  प्रदेश  के  मंत्री  या  मुझ्य  मंत्री  का
 भाषण  झाल  इंडिया  रेडियो  का  कोई  झधिकारी

 रह  कर  दे  ?  क्‍या  यह  संभव  नहीं  हो  सकता
 कि  जब  ऐसी  परिस्थिति  पैदा  हों  तो  बह
 अधिकारी  स्वयं |  जहां  बैठा  हुभा है बहीं है  वहीं  से

 नई  दिल्‍ली  में  जैठे  हुए  मंत्री  महोदय  से  संपर्क
 कर  सके  बौर  भाषण  को  रह  करने  का  या
 अगर  भाषतण  में  संशोधन  स्वीकार  नहीं  है
 सो  इस की  इन्फामशन  कस्ती'  सूचना
 मंख्री के  द्वारा  संबंधित  मंत्री  था  मुख्य  मंत्री  को
 मिलनी  चाहिए,  पहु  काम  बाल  इंडिया
 रेडियों  के  किसी  झफसर  पर  छोड़ना  ठीक

 है?
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 all  of  them,  if  I  find  that  there  is  a
 difference  of  opinion,  certsinly  we  will
 ait  round  and  consider  it.  In  a  de-
 mocracy  we  always  discuss  and  ¢x-
 haust  the  subject  and  we  learn,  and
 nobody  says  no  abiut  it.

 But  so  far  as  the  officer  is  concerned,
 you  say  a  party  should  not  be  na-
 med  by  name,  then  it  is  very  eaty
 for  the  officer  to  decide.  If  there  is
 a  question  of  interpretation,  different
 interpretations,  as  I  have  said,  are
 bound  to  be  there,  and  we  have  not
 kept  gny  question  of  different  inter-
 pretations.

 att  क्च  शिमके  प्रध्यक्ष  महोदय,  जिस
 प्राचरण  संहिता  का  उल्लेख  भन्ती  महोंदम
 ने  किया  मैं  सब  से  पहले  उन  से  यह  कहूंगा
 कि  बह  भाजरण  संहिता  वह  सदन  की  टेबल
 पर  रखें  ताकि  सदस्य  लोग  उस  का  ग्रध्यवन
 क्र  सर्के।  उन्होंने  जो  सिद्धांत  जताया  कि
 किसी  भी  राजनीतिक द्  का  उस  में  उल्लेख

 नही  होना  चाहिए  तो  उस  के  संबंध  में  जब
 प्रधान  मंत्री  सूचना  और  प्रसाश्ण  विभाग
 की  मंत्रो  थीं  उसी  वक्‍त  नन्दा  साहब का  यह

 आवण  हुमा था  जिस में  वामपंथी  कम्यूनिस्टों
 की  भालोचना  उन्होंने  को  थी।  उस  समय
 कौन  झधिकारी  जा  मुझे  मालूम  नहीं  है  लेकिन

 जो  झधिकारी था  जिस  ने  यह  भाषण  पास
 किया  क्‍या  उस  भधिकारी  के  खिलाफ  भी

 आप  कार्यवाही  करेंगे  ?  अगर  भ्राच  रण  संहिता
 का  सवाल  है,  &  पसंद  नहीं  करता हूं  भापकी
 झावरभ  संहिता,  सेकिक  अगर  कोई  साचरण
 संहिता  है  तो  क्या  उस  के  ' खिसाफ  भी  are

 कार्यवाही  करेंगे?  और  नाम  लेने  वाली  जो
 बात है  इस  को  बहुत  दूर  तक ले  जा  रहे  हैं।

 भाज  से  चार  पांच  सास  पहले  पाल  इंडिया
 रेडियो  के  बध्चई  केन्द्र  के  भाथिक  संकट
 और  धाजिक  विकास  पर  मेरा  एक  भाषण

 ateeree  किया  था  और  उस  में  भाषिक

 सत्ता  का  जो  केन्ट्रीकरण हो  रहां  है  उस  का
 उल्लेख  किया  ar  और  we  जो  हथारी
 श्पट  है,  यह  नयी  नहीं,  ह. अ  पुरानी उस  की
 रपट  है  उस  का  हवाला  देते  हुए  मैंने  विदेशी
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 सेल  कंपनियों  तथा  बिरला  परिवार  झौर  टाटा
 परिवार  का  उल्लेख  किया  था।  तोप्टेंजस
 पर  भी  बाद  में  बढ़ा  शट  शैदा  हो  गया
 झौर  कहा  गया  कि  इत  का  नाम  क्‍यों  सिया
 थया 1  जैसे  पुराने  विचारों  को  जो
 नडकी  होतो  है  बह  झपने  पति  का  नोम

 ह... 4  में  लजाती  है  तो  क्‍या  झाल  इंडिया
 रेडियो  की  भी  यही  नीति  है  कि  राजनीतिक
 दलों  के  नाम  न  ले,  विदेशो  फम्पनियों  के
 जाम  न  लें,  बिरला  परिवार  का  नाम
 ने  ले,  टाटा  का  नाम  न  ले,  गह  मेरों  समझ
 में  नहीं  भरा  रहा है।  तो  इन  सारी  बातों  को
 खफाई  मन्त्री  महोदय  करें।

 और  वह  जो  भाषज  है,  मैं  रखना  चाहता
 हैं  भाप  की  इजाजत  से।  एक  मुद्दा  उन  का
 यह  है,  उन्होंने  यह  कहा  है  कि  लोग  पूछ  रहे
 हैं  कि  पश्चिमों  बंगाल  में  विरोधो  सरकार
 होते  हुए  भी  बुनियादी  परिवर्तन  क्‍यों  नहीं
 हुए  तो  उन्होंने  कहा  कि  पंजोबादी  बर्थ  व्यवस्था
 का  जो  हांचा  हैं  उस  के  दायरे  के  प्रन्दर
 हम  को  काम  करना  पड़ता  है।  उन्होंने  भागे
 आस  कर  यह  कहा  कि  देश  में  संविधान  भी
 है  ओर  संविधान  के  दायरे  के  प्रन्दर  हम  को
 काम  करना  पड़ता  है।  तो  संविधान  का  इस
 हे  घनादर  कहां  है  यह  स ेरी  समझ  में  उहों  श्राता
 है।  इसलिए  मैं  चाहंगा  फि  पूरा  भाषण
 लोगों  के  सामने  रखें  झौर  मैं  ते  जो  मुद्दे  रखे

 हैं  उत  का  मंत्री  महोदय  खुलासा  करें।

 कल  KK,  Shak:  May  I  remind  my
 hhom,  friend  that  when  the  incident  in
 Bihar  took  place,  he  was  the  first  per

 to  table  a  Call  Attention
 If

 sI9

 a  मु  feet:  नहीं  नहीं,  मैं  तो  नन्‍या

 साहब  के  भाषण  का  उल्लेख  कर  रहा  था।

 Shri K.  x  Mek:  I  am  coming to
 What  point.  My  hon.  friend  हका,
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 weotay

 tev
 Bengal  Minister  (CA  a

 Madhu  Limaye  hed  tabled  a  Call
 Attention  Notice.

 Shri  Madhu  Limaye:

 ना।  यहां  नहीं  प्राया।

 Sbri  K.  K.  Shah;  [I  will  produce  it.
 On  4th  August  I966  he  gave  this
 notice:

 पटना  भ्ाकाशबाणी  को  विरोधी  दलों
 के  खिलाफ  भ्रप्रचार  करने  के  लिये  सरकार
 द्वारा  इस्तेमाल  i

 Shri  s.  ला,  Banerjec:  Was  it  accep-
 ted  by  the  Speaker?  Lf  it  was  rejec-
 ted,  he  has  no  right  to  read  it  now.

 Shri  K.  K,  Shah:  My  department
 reevived  the  notice.

 Shri  8.  जा,  Banerjee:  But  was  it
 accepted  by  the  Speaker  or  rejected?

 थी  णु  लिकये  :  हम  को  याद  नहीं
 पट  रहा  है।  इस  सदन  में  नहों  धाया  होगा  r
 कई  दफा  तोटिस  जाता  है,  परन्तु  ररोकर  साहब
 नहीं  मानने  हैं  ।
 Shri  D.C.  Suarma  =  (Gurdaspur):

 This  iy  the  first  performance  of  the
 Ministe:  and  I  want  the  House  to  be
 patient  with  him.

 Shri  A,  B,  Vajpayee:  Maiden  per-
 formance!

 Shri  K.  K,  Shah:  I  want  to  remind
 my  hon.  friend  ¢hat  when  any  party
 is  named,  he  himself  feels  it  and
 wants  action  to  be  taken  That  itself
 shows  that  there  is  an  indirect  admis-
 sion  that  it  is  a  good  thing  not  to
 mame  any  party.

 जी  चु  लिखने  :  धाम  लेता  चाहिये  ।
 Shri  K.  K.  Shah:  So  far  as  Nandaji

 is  concerned,  I  am  sorry  I  am  mot  in
 a  position  to  say  either  yes  or  no....
 (interruptions).

 att  श्ज्भू  ्  :  क्योंकि  ह...  जी  का
 सामना  है  1
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 Shri  Sezhiyan  (Kumbakonam):  Cn
 a  point  cf  order,  Sir.  Rule  368  says:

 “Tf?  qa  Minister  quotes  in  the
 Wouse  a  despatch  oar  other  State
 paper  which  has  not  been  presen-
 tecl  to  the  House,  he  shall  lay  the
 relevant  paper  on  the  Table.”

 He  has  quoted  from  some  paper.  I
 want  the  entire  paper  to  be  placed  on
 ‘the  Table  cf  the  House.

 श्री  मधु  लिमये  :  वह  कह  रहे  हैं  कि

 eT  रखा  जाय  |

 Shri  K.  K,  Shah:  I  have  no  objec-
 ‘tion  *g  lay  it  on  the  Table.

 att  मधु  लिमये  :  यही  तो  झगड़ा  चल  रहा

 था,  इस  बात  को  पहले  ही  कह  देते  ।  विदेशी

 कंपनियों  का  बिरला,  टाटा  का  नाम  लेना

 मना  है--यहू  नहीं  बताया  ।  वे  तो  राजनीतिक
 दल  नहीं  हैं  ।

 Shri  8.  A.  Dange:  I  find  there  is
 no  mention  of  the  Congress  Party  as
 such,  It  refers  to  Congress  rule.
 Conzress  rule  is  different  from  Con-
 gress  party.

 Secondly,  I  would  like  to  know  whe-
 ther  what  frightened  him  and  the
 officzr3:  was  the  last  line

 'इन्कजाब  जिन्दाबाद

 Is  the  objection  to  Congress  rule  or  to

 इन्ह्लाव  जिल्दाबाद  ?

 जो  जाज  फरनेन्ड/ज  :  मंत्री  महोदय  ने

 उत्तर  देते  हुए  आचार-संहिता  का  जिक्र

 किया  है  1  चन्द  दिन  पहले  पूना  में  भी  एके  ऐसी

 ही  घटना  हुई  थी,  जब  प््ना  के  मेयर  साहव
 ने  बिहार  की  मदद  के  वास्ते  आकाशवाणी

 को  इस्तेमाल  करने  की  भांग  की  थी  और  पूना
 के  स्टेशन  डायरेक्टर  ने  उन  की  मांग  को  अस्वी-

 कार  कर  लिया  था  ।

 बाद  भें  पता  चला  कि  कांग्रेस  के  राज्य

 सभा  5  शब  यों  ने  मंत्री  महोदय  से  कुछ  बातें

 की  आर  ee  दातों  के  आधार  पर  मेयर  साहब
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 को  तकरीर  करने  की  इजाजत  मिली  ।  भेरा

 प्रश्न  इतता  ही  है  कि  चूंकि  मंत्री  महोदय  इस
 चीज  की  पूरी  जानकारी  तो  रखते  हैं  शर  कांग्रेस

 के  कई  सदस्यों  की  मध्यस्थता  के  बाद  उन्होंने

 पूना  के  मेयर  साहब  को  इजाजत  दी  थी,
 तो  वह  खुलासा  करें  कि  कौन  सी  आचार-

 संहिता  में  यह  बात  बैठी  ।  जिस  से  कि  पूना
 के  मेयर  साहब  के  भाषण  से  उन  को  दिक्कत

 पहुंचने  वाली  थी,  दया  उन  की  तकरीर  में

 किसी  राजनीतिक  दल  का  नाम  था,  जिस  में

 कि  उन  को  अड़चन  दिखाई  दी  ।

 Shri  K.  K.  Shah:  I  can  assure  him
 that  before  anybody  approached  me,
 as  soon  as  the  reference  was  received
 from  Poona,  even  before  I  recéfved
 any  letter  from  any  M.P.,  this  permis-
 sion  was  given.  The  generai  rule  is,
 nobody  should  be  alioweg  to  make  an
 appeal  for  funds  through  All  India
 Radio,  because  there  are  a  number  of
 charitable  institutions  and  there  is  this
 difficulty  of  whom  to  allow  and  whom
 not  to  alow.  (Inierrupiiens).

 श्री!  मधु  लिमये
 डांचा  है  1

 यह  नौकरशाही

 Shri  Indrajit  Gupta:  From  these
 questions  and  answers  it  is  quite  obvi-
 ous  that  this  so-called  code—lI  say  ‘so-
 cajled’  because  none  of  usever  seen
 it—has  been  violated  severaltimes  in
 the  past.  Thisisthefirsttime  it  has
 ceme  up  inthisHouse.  Bui  it  is  obvi-
 eus  that  it  is  not  something  which  is
 inviolable.  Even  in  the  past  the  Home
 Minister  of  the  Government  of  India
 has  violated  it,  3  want  to  know  whe-
 ther  it  is  also  part  of  this  cede  that  not
 only  political.  parties,  but  also  coun-
 tries  which  are  friendiy  to  India
 should  not  be  meniicned  over  All
 India  Radio  in  derogatory
 terms,  or  net,  and  ig  that  is
 so,  I  ean  aiso  take  up  the
 time  of  the  House  by  quoting  examples
 where  All  India  Radio  is  being  used—
 I  do  not  know  who  these  gertiemen
 are;  they  seems  to  be  some  Americar
 stooges  who  are  using  the  All  India
 Radio  to  0०  all  sorts  of  hostile  propa-
 ganda  against  communis:  countries
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 with  whom  India  has  very  good  re-
 lations.  In  view  of  this,  what  pre
 vents  the  minister  from  calling  at  an
 early  date  a  mceting  of  all  the  repre-
 sentatives  of  the  State  Governments,
 Congress  and  non-Congress,  to  go
 through  thia  whole  code  and  change
 it  as  necessary?

 Shri  हु.  K.  Shah:  I  want  to  remind
 him  that  this  question  was  discussed
 on  the  floor  of  the  Rajya  Sabha  and
 the  impression  that  the  Government
 justifiably  got  was  that  this  code  of
 conduct  was  acceptable,

 Shri  Nath  Pai  (Rajapur}:  ‘This  is
 Tok  Sabha,  not  Rajya  Sabha.  (Inter-
 ruptions).

 Shri  K.  EK.  Shah:  The  impression
 prevailing  in  our  mind  was  that  this
 eode  of  conduct  has  not  been  so  far
 objected  to.  This  is  the  first  time  we
 come  to  know  that  it  has  been  objec-
 fed  to.  (interruptions).  Io  want  to
 assure  my  friend  that  if  any  props-
 ganda  is  carried  on  against  any  friend-
 ly  country,  if  it  is  brought  to  my
 notice,  I  will  take  a  very  strong  view
 and  take  action  ageinst  the  concerned
 people,

 Mr,  Deputy-Speaker:  ‘You  are  not
 supposed  to  refer  to  whatever  you
 have  stated  in  the  other  House,

 Seri  Kx  KE.  Shah:  I  know  the  rules,
 Sir:  I  have  not  quoted  it.

 aft  य्थु  लिगये  :  इस  सत्  को  कार्मवाहो
 का  उल्लेल  नहीं  करता  बहिये,  पूरानी  कार्य-
 माही  का  कर  सकते  हैं।

 ‘‘Khapatnam):  May  I  know  where
 this  code  of  conduct  is  availabie?

 Can  we  have  a  copy  of  it?  Is  it
 underground  or  open?

 Shri  हू.  K.  Shah:  It  can  be  sup-
 piied..

 |  Deputy-Speakter,  He  has
 aiready  stated  that  be  would  show
 it  to  those  who  desire  to  see  It.
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 Shri  A.  B,  Vajpayee:  Let  it  be
 Jaid  on  the  Table  of  the  House.

 Shri  J,  M.  Biswas:  From  this  dis-
 cussion  jt  is  clear  that  in  one  case
 the  Chief  Minister  of  Blhar  referred
 to  some  political  party  and  in  another
 case  the  then  Home  Minister,  Mr.
 Nanda,  referred  to  the  name  of  the
 left  communist  party.  I  want  to  know
 whether  in  these  two  cases  Govern-
 ment  took  action  against  the  Station
 Directors  who  permitted  the  spea-
 kers  to  refer  to  the  parties  by  name
 and  subsequently  whether  Govern-
 ment  condemned  the  speeches  made
 by  the  two  speakers  abusing  other
 parties?  If  no  action  was  taken,  why
 not?

 Shri  हू,  K.  shah:  I  have  not  been
 able  to  follow  the  question.

 Shri  J.  M.  Biswas:  So  far  it  is
 understood  that  the  Chief  Minister  of
 Bihar  once  used  this  radio  and  refer-
 ted  to  other  political  parties.  In
 another  case  Shri  Nanda,  the  ex-
 Home  Minister,  also  utilised  this
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 convenient  to  Government,  My  point

 Mr.  Deputy-Speaker;  There  is  no
 desire  to  suppress.  In  that  statement
 perhaps  these  things  were  overlooked.

 Shei  Umenath:  He  has  noe  seid  that.

 TYAISTHA  3,  889  (SAKA)  Mey  day  speech  by
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 and  that  is  one  record.  Sir,  he  has  not
 mm  dey  pons,

 Minister  of  Finance  (Shri  Morarji
 Desai):  Sir,  may  I  say  that?
 It  is  uncharitable  ‘to  attribute
 any  motive  to  thc  Minister  of
 information  and  Bruadcusting  that  he

 information ig  deliberately  guppressing
 about  Nandaji's  speech  on  the  radio.
 There  have  been  Many  gpeeches  on  the-
 radio  by  many  people.  He  has  referr-
 ed  to  those  two  speeches  because  they
 were  brought  to  his  notice.  Other
 speeches  he  has  not  gone  through  nor
 bag  he  gone  through  all  the  files.  The
 Moment  it  is  brought  to  his  notice  he
 says  that  he  will  lonk  into  it  and  cer-
 tainly  tel]  the  Hane  what  be  think:

 Deputy-Speaker;  Already
 :

 |
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 Patna  failed  no  communication  could
 be  sera  from  Delhi  in  regard  to  that

 speech  of  Mr.  B,  Sahay.
 case, F
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 {Shri  Ranen  Sen)

 Shri  K.  K.  Shah:  J  have  made  it
 abundantly  clear  in  the  statement.  ae

 De,  Ranen  Ben;  It  is  not  clear.
 Shri  K.  K.  Shah:  He  wanted  to  dis-:

 cuss  but  the  hon.  Minister  even  re-
 fused  to  discuss.

 Dr.  Rapep  Sen:  You  did  not  hear
 me.

 Mr.  ॥!  His  question  is
 When  there  was  ob,

 case  of  Calcitta?
 Shri  K.  K  Shah:  No  consultation

 took.  place  because.
 Shri  5S.  M.  Banerjee:  Why  not?
 Shri  K.  K.  Shab:  Jt  has  been  mude

 clear  that  when  he  wanted  to  point
 it  out  to  the  Minister  the  Minister
 said  thet  he  did  not  want  to  discuss
 and  he  cancelled  his  broadcest.

 Dr.  Kanen  Sen:  That  is  not  my  qucs-
 tion  I  do  not  understand  why  the
 hon.  Mingster  is  fumbling  like  this.

 Mr.  Deputy-Speaker:  He  watts  to
 know  whether  the  Minister  at  ay
 time  was  consulted  by  the  Director
 General  after  receiving  information
 from  the  Calcutta  Station  Director  re-
 garding  policy.  (Interruptions).

 whether  the  Director  Genefal  in  turn
 advice  of  the

 Minister  or  है * अ
 want  to  know  what  advice  was  Liven
 If  no  advice  was  given  I  want  to  know

 Shri  K.  x  Shak;  He  did  not  consult.
 There  was  no  ‘question  of  taking  any

 MAY  mm  eT  May  dey  speech  by
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 advice  because  before  he  could  discuss
 the  Minister  refysed  to  dlecuss  and
 cancelled  the  broadcast  (Interruptions)

 को  शायचाई  :  उपाध्यक्ष  महोदय,  झभी
 उतको  क्षमा  क,  जिये,  उनको  छोड  दीजिये

 aft  भु  लिखये  :  सोधा  जनाब  क्यों  नहीं
 देते,  भाप  को  नहीं  पूछा  गधा  7

 to  you  he  should  not  discuss  with
 sUCh  8  poor  officer;  it  is  beneath  the
 dignity  of  a  Minister,  Why  did  not
 that  officer  consult  Delhi  (Interrup-
 tions).

 Shri  8.  M.  Banerjee:  Sir,  why  are
 you  asking  the  Deputy  Prime  Minister
 to  rise?  Sir,  you  are  in  the  Chair.

 Shri  M.  L.  Somdhi  (New  Delhi):
 Sir,  what  is  the  decision-making  pro-
 cess  (Interruption)?

 Shri  5,  M,  Banerjee;  Sir,  I  rise  to
 a  point  of  order.

 Mr.  है...  Order,  order
 (Interruptions).  It  is  not  {alr  that
 when  Iam  on  my  lege  go  many  hot
 Members  should  be  standing.  He  has
 trade  it  clear  that  the  question  of  his
 opimor,  dig  not  arise  because  the  Sta-
 tion  Director  repanted  that  ‘Sinise
 te:  concerned  had  refused  to  revit,  Whe
 seript,  discusg  with  him  or  do  any-
 thing  in  the  motter.  That  ig  i).  फन
 rect  position.

 Shri  Nath  Pal:  On  a  point  of  order,
 Sir.

 Some  hon.  Members  rose—
 Shri  8.  M.  Bamerjec:  On  a  point  of

 wrder,  Bir.
 Shri  Nath  Pal:  I  wes  the  first  to

 rise  on,  a  point  of  order.



 s39  «=  -  Broadcast  of

 prompting  the  Deputy  Prime  Minister?

 aft  wee  बिहारी  वाजपेयी  :  धाप  उन्हें
 बक-अप  क्‍यों  करना  चाहते  है  ?

 सपाध्यक  'भधोषष :  बक-श्रप  करने  का
 क्यों  सबाल  है  ?  How  do  you  say  so?

 Shri  Nath  Pai;  You  were  doing  like
 this  (Interruptions)

 Shri  Umanath:  You  were  doing  like
 this  and  he  sald,  ‘No,  no

 Shri  A.  Dange:  Were  you  prompt-
 ing  himor  waking  him  up?  (Interup-
 tions).  e

 Mr,  Deputy-Bpeaker:  Order.  order
 Now,  if  the  Members  are  not  satisfied
 with  the  reply,  there  are  other  ways
 of  raising  the  metter  again.  Let  us
 proceed  with  it.

 Dr.  Ranen  Sen:  I  want  to  know  whe-
 ther  you  arc  satisfied.

 Shri  s.  M.  Banerjee:  Please  hear  me
 for  a  minute,

 Shri  J.  जा,  Biswas:  Are  you  satisfied
 with  the  answer?

 Mr.  Deputy-Speaker:  If  a  section  of
 the  House  does  not  feel  satisfied.  then
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 Here,  the  question  is,  whether  in
 view  of  the  seriousness  of  the  situation
 when  the  State  Minister  of  Labour
 was  being  denied  to  broadcast  on  the
 historical  May  Day,  the  Station  Direc.
 tor,  Calcutta,  contacted  the  Director
 General,  All  India  Radio,  New  De'hi
 or  the  Minister  or  someone  else.  It  is
 not  proper  for  the  Minister  to
 evade  the  question.  He  may  not  know
 everything;  he  is  not  a  moving  ency-
 clopedia.  He  can  say,  “I  want  notice.”
 Let  him  ask  for  time  but  he  cannot
 evade  the  question.

 Shri  K,  K.  Shah;  The  Station  Direc-
 tor,  Calcutta,  did  not  find  it  neces-
 sary  to  contact  the  Station  Director
 here  because,  as  I  have  said,  dhe  hon.
 Minister  refused  to  discuss  jf.  But  he
 dig  contact  him  because  he  was
 threatened  the  next  day  by  demons-
 tration  and  gherao,  He  wanted  protec-
 tion  and  we  had  to  contact  the  Chief
 Minister  of  West  Bengal  for  protection

 (Interruptions).
 Dr.  Ranen  Sen:  This  Minister  must

 resion,  He  is  making  a  false  state-
 ment.  It  is  diseraceful,  Hy  must  re-
 slen  CUnterruptions).

 Shri  nm  P.  Chatterjee  :Krishnagar’:
 The  Minister  should  resign.

 An  hon.  Member:  He  is  deliberately
 misleading  the  House

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 bers  should  refrain  from  making  such
 wild  charges.  The  only  thing  he  bas
 ow  said  is  that  on  that  day  he  was
 Trot  contacted.  That  is  all.

 Shri  5.  M.  Banerjee:  Why?  (Inter-
 ruptiongs).

 Mr,  Deputy  Speaker:  Order.  order.
 I  do  not  want  to  waste  the  time  of
 the  House.

 Shri  Hem  Baraa  (Mangsidai):
 Minister  said  that  he  was
 aver  the  phone  by  the  Station  Direc-
 tor,  Calcutta.  He  said  that  only  when
 he  was  threatened  to  be  gheraced,  the

 contacted.

 The



 wat  wereerc  ave)  (पटना)
 उपाध्यक्ष  महोदय,  मैं  जानना  चाहता  हूं  कि

 जब  इतनी  बालें  हो  रही  हैं  तो  क्या  मंत्री महोदय
 साफ  साफ  कहने  को  तैयार  हैं  कि  बंगाल  में
 शी  महोदय  के  साथ  जो  कुछ  किया  गया,
 संशोधन  का  बहाना  बना  कर  उन  के  भाषण

 को  को  रोक  लिया  गया,  बस  गसत  द््भा  है  t
 क्या बह  साफ  साफ  इस  को  मंजर  करने  के  लिये
 लैबार हैं वा नहीं ? हैं  या  नहीं  ?  भगर  बह  तैयार  हैं  तो  हाउस
 में  wifes  करें  कि  सरकार  ते  शौर  सस  के
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 कफसरो ंने  गलती की  है  तथा  प्रावे  के  देशा

 ट्
 तभी  यह  भसला इल  हो  weer

 !
 Shri  H.  P.  Chstterjee;  If  the  Minis-

 ter  does  not  give  a  reply,  there  should
 be  a  gherao  here  .  (Cinterrup-

 aft  Trae  erred  :  वह  मानें  कि
 उन से  गसतोी  हुई  है।  क्या  बह  कबूल  करने
 को  तैयार  हैं  ?

 Mr,  Deputy-Speaker:  That  ia  a  mat-
 ter  of  opinion.
 Bia  brs,

 कौ  qeere  इत्माइल  (बैरकपुर)  :
 मंत्रों  महोदय  के  सामने  जो  चान  रखे  गये

 घौर  उन्होंने उन  के  जो  जवाब  दिये,  उनसे

 पता  चलता हैं  कि  मंत्री  जी  को  क्च  मालूम
 नहीं  है।  बह  एक  बहुत  बढ़े  डिपार्टमेंट के
 चाज हैं हैं  1  अपने  एक  साथी  मंत्री  के  शिलाफ

 इतनी  बड़ी  बदना  घट  गई  बौर  अफसोस के के
 साथ  मुझे  कहता  पड़ता  हैं  कि  इत  को  इसका
 चता  तक  ते  असा  ।  हमारे कन्दा  जी  ने,
 ाप  को  मालूम  है,  क्योंकि  धाप  पुराने  हैं,
 नए  नहीं हैं,  लैफ्ट  कम्यूनिस्ट्स को  चीन  का
 एजेंट  कहा  था।  मैं  आना  चाहता  हूं  कि  उस
 बकते  पाप  का  कोड  पाक  कंडक्ट  कहां  ा
 उस  बबत  श्राप को  कोई  चिस्ता  नहीं  हुई
 तब  पाप  ने  इस  ओर  ध्यान  क्‍यों  नहीं  दिया।
 यह  मैं  जानता  आहता  हूं  ।

 बैस्ट  बंगाल के  मंत्री  को  जो  रोका  गया,
 क्या  वह  सही  था  ?  क्‍या  ऐसा  कर  के  7स  का
 अपमान नहीं किया गया नहीं  फिया  गया  मैं  चाहता हूं  कि
 ाप  इस  के  बारे  में  भी  जवाब  दें  y

 **Ecpunged  ss  ordered  by  the  Chair.



 His  question

 ht  सुहम्भद  इस्माइल  :  भत्री  महोदय  को
 जवाब  देना  चाहिये  ।

 condemned  or  criticised.  If  that  is
 case,  I  should  like  to  know  from
 Minister  whether  really  thay  code  of
 conduct  is  adhered  to  by  the  ALR.
 Very  often,  if  not  always,  the  ALR.
 is  used  as  Sn  instrument  to  boost  the

 I  should  like  to
 kmow  whether  thig  code  of  conduct
 ‘applies  to  all  items  on  the  ALR.  or
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 Shri  K.  K,  Shah:  Since  it  has  been
 to  my  notice—the  script  of

 22nd  of  this  month—I  will  look  into
 it  and  do  the  needful  according  to  the
 code  of  conduct.  (Interruptions).

 Shri  Vasudevan  Nair:  Does  the  code
 of  conduct  apply  to  all  the  items  on
 the  AIR?

 Shri  K.  K,  Shak:  This  coda  of  con-
 duct  applies  to  everybody,  (Interrup-
 tions).

 Shri  Morarji  Desal:  I  rise  point of  order.
 =

 Is  it  within  the  reles  of  this  House
 that  several  Members  should  stand  up
 together  and  shout  tagether?  Should
 not  all  of  us  follow  the  rules  of  the
 House?  (Interruptions).  The  Congress
 members  are  following  the  rules  bettey
 than  you.

 Mr.  Deputy-Speaker:  I  would  appeal
 to  the  Leaders  of  the  Parties.

 Shri  Nath  Pal:  Let  us  excuse  him.  Te
 has  been  mauled  enough,  Mercy  can
 be  shown  to  him.

 Mr,  Depaty-Speaker:  Regarding  the
 point  of  order  raised  by  the  Deputy
 Prime  Minister,  I  would  like  to  appeal
 to  the  Leaders  of  the  Parties  that  they
 should  ask  their  followers  to  behave
 themselves  with  some  dignity  and  de-
 corum.

 थी योगेगा  (जयनगर )  :  वहां
 पर  संगीन  रूप  में  बातें  सामने  भाई  हैं  .
 कलकत्ता  स्टेशन  के  डायरेक्टर  जो  हैं  उन  के
 बारे में  बहुत  से  माननीय  सदस्य बोल  चुके  हैं  t

 मैं  उस  पर  ज्यादा  बोलना महों  चाहता  हूं।
 बिह्वार  को  जिस  धटना  का  जिक  जबाब  में
 झाया  हैं,  उस  का  जिक  मैं  करना  चाहुंगा  ।

 विहार  के  मुख्य  मंत्री  का  भाषण  प्रसारित  किया
 जाए,  इस  पर  केन्द्र  से  रोक  लगा  दी  गई  थी  ।

 यह  भो  कहा  गया  है  कि  जब  तक  दूसरा  भादेश
 यहां  से  नहीं  जाए  तथ  तक  उस  मुख्य  मंत्री
 के  बयान  को  प्रसारित  %  कया  जाए  ।  भषर

 कोन  राय है  चौर को  सरा  धादेश  ही
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 दिया  जाता  है  तो  पहले  बाला  झादेश  ही  चल
 सकता  था  ।  उस  हालत  में  जब  वह  भाषण
 असारित हो  गया तो  पटना  केन्द्र  के  डायरेक्टर
 के  खिलाफ  क्‍या  कार्रवाई  की  गई  ?  झगर
 कोई  का  रंबाई  नहीं  को  गई  तो  झब्  को  जाएगी
 या  सहीं  की  जाएगी  ?  मुख्य  संतरी  क ेखिलाफ
 तो  मतदाताधों  ने  का  रंवाई  कर  दी  है,  इसलिये
 मे  उन  के  खिखाफ  कार्यवाही  करने  को  भांग
 नहों  करता  हूं।  लेकित  उस  झफसर  के  खिलाफ
 कोई  कारंवाई  की  जायगी  या  नहीं  ?  उस  ने
 हिंदायतों  का  जो  उल्लंघन  किया  है  झौर  जिस
 को  बध्रभी  बयान  में  पढ़  कर  सुनाया  गया  है,
 उस  के  लिए  उस  के  खिनाफ  कोई  कार्रबाई
 की  जाएगो  या  नहीं  की  जाएगी  ?

 बंगाल  के  बारे  में  भी  बताया  गया  है
 कि  श्रम  मतो  जो  वहां  के  हैं  वे  यह  कहना  चजाटसे
 थे  कि  झमीइन्कलाबव  नहीं  हुआ  है।  भरी
 इन्कलाब  होना  बाको  है  '  इग  चौज  को  संविधान
 का  उल्लंबन  बताया  गया  a  मैं  समझना  चाहता
 हंक  क्‍या  हम  यहे  समझ  लें  कि  धी  जो
 आनाव  हुए  हैं  उन  से  देश  का  जो  मकसद  था  बह
 शूरा  हो  गया  2?  में  समझता हूं  कि  नहीं  हुआ  है  1
 ह्म  धिक  इन्कलाब  चाहते  हैं,  सामाजिक
 इन्कलाब  चाहते  हैं,  हम  सहों  मानों  मे  इन्कलाब
 अआहते  हैं,  आप  भी  जो  देश  में  सभी  ्ासत'  है.
 उस से  पूरी  तरह  से  सन्युष्ट  नहीं  हैं  -  कोई  हो
 ो  नहीं  सकता  है  हाँ,  परिवर्तन  किस-किस  तरह
 से  हो  इस  को  लेकर  थोड़ा  बहुत  राय  में  श्न्तर
 हो  सकता  है  ।  लेकिन  बुनियादी  तौर  पर
 परिव्तत  हम  सब  चाहत  हैं,  इन्कलाब
 हम  सब  जाहते  हैं  (इंदरप्लंग)  मैं  पूछता
 चाहता  हूं  कि  क्‍या  आज  इन्कजाब  शब्द  के
 इस्तेमाल  पर  रोक  लगा  दी  जाएगी,  क्‍या  इस
 लब्द को  असंर्ंधानिफ  घोषित  कर  दिया
 आएगा ?  ब  झगसे  चुनाव  पांच  वर्ष  कश्चाव
 होगे  ।  इस  जीच  में  क्‍या  कोई  परियर्तत  नहीं
 होगा  t  मैं  जानना  apm  fe  क्या  भाप
 इन्कलाब  शब्द  पर  रोक  लगा  दि  ?
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 Shri  K.  K.  Shah:  So  far  as  the  officer

 that  there  was  no  justification  for  tak-
 ing  any  action  because  there  were
 numerous  other  things.  (Interruptions'
 Ag  I  have  mentioned,  the  attention  of
 the  Chief  Minister  was  drawn,  The
 Chief  Minister  protested  and  sald  that
 he  would  not  go  on  the  radio  at  all.  I
 have  already  mentioned  this.  ‘That  was
 welcomed  by  all.

 5.06  hes
 STATEMENT  ON  UK’S  RENEWED
 APPLICATION  FOR  ENTRY  INTO

 E.C.M.—:ontd.
 Mr.  Deputy-Speaker:  Now,  the

 Minister  of  Commerce  will  reply  to
 the  questions  put  by  tie  iu.  daeuiles's
 this  morning.

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  Some  hon.  Members
 had  asked  similar  questions  ar  raised
 points  c‘usely  connected  with  one
 another  and  fo  would.  therefore,  जान
 temp,  to  answer  them  subject-wise
 and  I  hope  that  the  hon.  members
 wil]  excuse  mr  if  I  do  not  take  the
 namey  of  all  the  hon,  memberg  who
 tad  asked  questions  this  morning,

 Some  hon.  members  tried  to  five  an
 impression  that  our  foreign  trade  was
 largely  with  the  Unite,  Kingdom.
 Mr.  Madhu  Limaye  mentioned  the
 figure  of  40  per  cent,  I  should  like  to
 inform  the  House  that  our  export  to
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 trade  with  the  United  Kingdom  con-
 siderably  and  we  have  diversified  our
 trade.  We  have  made  special  pay-
 ment  arrangements  and  have  consid-
 erable  trade  with  East  European
 countries  and  the  Soviet  Union.  We
 have  also  trade  with  the  European
 Community,  the  United  States,  the
 countries  in  Africa  and  the  coun-
 tries  in  West,  South  and  East  Asia
 and  it  is  the  result  of  our  persistent
 effort  that  we  have  been  able  to  reach
 bilateral  arrangements  with  three  of
 the  members  of  the  Community—
 France,  West  Germany  and  Italy.  We
 have  also  arrangement  with  the  Com-
 munity  arrangements  where  they  have
 either  suspended  or  reduced  import
 duties  on  some  of  the  Indian  goods.  I
 think  this  was  the  question  asked  by
 my  hon.  friend  Shri  Puri  who  said
 that  we  had  not  contacted  the  other
 Members  of  the  European  Community.
 I  wish  he  had  read  the  statement
 more  ‘carefully;  if  he  had  done  so,  he
 would  have  seen  that  we  have  diver-
 sified  and  we  have  contacted  them.
 He  also  asked  me  what  I  was  doing  in
 Paris.  I  think  I  was  doing  the  same
 thing  there  for  which  he  had  himself
 been  there......

 Shri  M.  L.  Sondhi  (New  Delhi):  I
 am  not  Shri  Puri  but  I  am  Shri  Sondhi.

 Shri  Dinesh  Singh:  I  am  sorry.
 Since  the  Member  is  new,  I  made  a
 mistake.  I  have  seen  his  photograph
 in  the  papers,  and  I  should  have  re-
 membered  his\  name.

 Shri  Piloo  Mody  (Godhra):  Let  me
 now  introduce  him  to  the  hon.
 Minister.

 Shri  Dinesh  Singh:  I  know  Shri
 Pillioo  Mody  very  well.

 An  hon.  Member:  Did  the
 Minister  like  his  photograph?

 hon.

 Shri  Dinesh  Singh:  The  hon.  Mem-
 ber  had  askeq  me  what  I  was  doing
 in  Paris.  I  was  there  for  the  same
 thing  for  which  he}  had  gone  abroad.
 But,  perhaps  he  did  not  know  what  he
 had  gone  abroad  for.

 Tt  is  important  for  ug  to  bear  in
 ming,  that  it  is  the  UK  which  is  joining
 349(  Ai)  LSD—8.
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 the  Community  and  not  India,  and  thaz
 the  UK  would  naturally  want  to  jain
 Community  if  she  finds  that  it  is  to
 her  advantage.  We  have  always  said
 that  it  is  for  the  UK  to  consider  whe-
 ther  she  wants  to  join  the  Community
 and  when  she  wants  to  join  the  Com-
 munity,  they  are  a  sovereign  nation
 and  they  have  to  decide  on  their  own,
 but  that  we  hope  that  if  and  when
 they  do  join  the  Community  they
 would  also  bear  in  mind  the  close
 trade  relations  that  we  have  between
 our  two  countries.  They  have  consi-
 derable  trade  interests  in  this  coun-
 try,  and  we  have  trade  interests  there.
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 I  think  it  was  Dr.  Ram  Manohar
 Lohia  who  had  asked  me  for  the
 figures  in  regard  to  our  export-import
 trade  with  the  UK.  The  export  is
 round  about  Rs.  75  crores,  and  the
 imports  are  a  little  more,  being  of
 the  order  of  about  Rs.  80  crores;  the
 average  export  to  the  UK  is  about
 Rs.  75  crores.  But  as  I  have  mention-
 ed,  it  is  for  the  UK  to  judge  for  them-
 selves  when  and  how  they  want  tc
 join  the  Community.  It  is  not  right
 to  say  that  they  have  not  consulted
 us.  They  have  been  in  close  touch
 with  us.  They  mentioned  to  us  that
 they  would  like  to  join  the  Community,
 and  we  offered  our....

 Shri  Hem  Barua  (Mangaldai)-  That
 is  not  what  Shri  M.  0.  Chagla  says.

 Shri  Dinesh  Singh:  I  am  sorry,  I
 am:  saying  what  I  know.

 a
 Shri  Hem  ‘Barna:  But  Shri  M.  C.

 Chagla  made  a  statement  like  that,
 that  only  New  Zealand  and  Australia
 were  consulted  and  India  was  not  con-
 sulted.  Shri  M.  C.  Chagla  had  said
 that  in  South-East  Asia.

 Shrj  Dinesh  Singh:  Anyway,  we
 have  been  in  close  touch  with  the
 U.K.  They  have  consulted  us,:and  we
 are  going  to  hold  further  talks  with
 them.  From  the  2nd  June,  they  have
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 [Shri  Dinesh  Singh]
 invited  us,  and  we  are  sending  two
 representatives  who  will  hold  talks
 with  UK  Government.  We  shall  also
 assist  them  in  their  talks  with  the
 Community  so  that  our  interests  are
 safe-guarded.  I  should  also  like  to
 say  that  we  are  ourselves  in  touch
 directly  with  the  individual  members
 of  the  Community  and  with  the  Com-
 munity  collectively,  and  I  mentione:!
 earlier  that  because  of  that  we  had
 been  able  to  get  certain  reductions
 and  certain  suspensions  of  duties  and
 we  would  continue  our  efforts  directly
 with  the  Community  and  try  to  reach
 better  arrangements  with  them.

 I  think  it  was  Shri  Nath  Pai  who
 had  asked  what  the  disadvantages
 would  be,  It  is  very  difficult  at  this
 stage  to  say  what  the  disadvantages
 would,  actually  be.  Our  export  trade
 with  the  UK  is,.as  I  have  mentioned
 already,  of  the  order  Of  Rs.  175  crores.
 All  this  is  likely  to  be  affffected,  be-
 cause  it  is  on  preferential  terms  to
 the  UK.  But  as  and  when  we  are  able
 to  reach  agreement  with  the  Commu-
 nity,  it  may  be  that  we  shall  not  suffer
 any  disadvantage,  but  that  will  depend
 upon  the  outcome  of  our  negotiations
 directly  and  also  the  _  negotiations
 which  the  UK  will  carry  on  with  the
 Community  where  we  shall  be  able
 to  help  and  assist  them.

 So  far  as  our  links  with  the  Com-
 monwealth  are  concerned,  it  is  a  politi-
 cal  matter  which  I  would  rather  leave
 to  the  Foreign  Minister  to  speak
 about.  There  is  no  doubt  that  we  have
 had  in  the  Commonwealth  a  certain
 preferential  treatment  in  trade,  and
 if  that  is  broken  then  to  that  extent
 one  of  the  important  links  with  the
 Commonwealth  is  gone.  But  the  poli-
 tical  association  remains  in  its  wider
 context.  That  is  a  matter  where,  if
 the  hon.  Members  so  desire,  I  would
 request  them  to  address  the  Foreign
 Minister,

 MAY  24,  967
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 Shri  Nath  Pai  (Rajapur):  The  hon.

 Minister  is  provoking  us.

 Shri  Hem  Barua:  He  is  provoking
 the  Members  to  oust  Shri  M.  com  Chagla.

 Shri  Dinesh  Singh:  No;  I  do  not
 think  hon.  Members  will  be  able  to
 oust  him  anyway.  So,  why  should
 I  make  such  an  insinuation?  It  is  not
 possible  for  the  hon.  Members  to  oust
 him....

 Shri  Hem  Barna:  He  may  put  in  a
 word  to  the  Prime  Minister.

 Shri  Dinesh  Singh:  It  is  for  hon.
 Members  on  my  side  to  decide,  and
 they  all  appreciate  his  work,  and,
 therefore,  there  is  no  reason  to  oust
 him.

 I  think  Shri  Narendra  Singh  Mahida
 wanted  to  know  whether  we  had  tried
 to  assess  the  views  of  the  other  mem-
 bers  of  the  Commonwealth,  The  pro-
 blems  of  the  members  of  the  Com-
 monwealth  are  somewhat  _  different;
 the  problems  of  the  Asian  members
 are  different  from  the  problems  of
 the  African  memters  and  the  Carib-
 bean  memberg  and  the  problems  of
 the  Americas  or  the  Australias.  But
 we  are  aware  of  the  problems  of  the
 Asian  members  ang  they  are,  some-
 what,  similar  though  there  again  they
 vary  a  little.  I  think  that  we  shall
 have  full  co-operation  in  the  discus-
 sions  which  we  shall  have  and  that
 they  would  also  take  a  similar  stand
 where  they  face  similar  problems.

 Shri  Narendra  Singh  Mahida
 (Anand):  The  hon.  Minister  has  not
 said  how  many  of  them  have  agreed
 to  our  suggestions  and  how  many  of
 them  will  fall  in  line  with  us.

 Shri  Dinesh  Singh:  It  is  not  one
 particular  suggestion.  It  is  a  question
 of  various  suggestions  concerning
 various  commodities  and  _  various
 groupings  as  such,  and  they  will  be
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 with  us  where  the  groupings  of  the
 commodities  in  which  we  are  inter-
 ested  are  the  groupings  in  which  they
 are  also  interested,  because  obviously
 they  also  would  like  to  have  the  same
 facilities.

 It  was  Shri  Umanath  who  had  ask-
 ed  whether  we  were  going  to  join  the
 ‘Community....

 Shri  Umanath  (Pudukkottai):  No,
 that  was  not  my  question.  The  ECM
 countries  would  be  pressurising  coun-
 tries  like  ours,  when  we  suffer  these
 difficulties,  to  join  the  Association  of
 Overseas  territories.  I  wanted  an
 assurance  that  under  no_  circum-
 stances  would  We  join  that  Association
 of  Overseas  territories.

 Shri  Dinesh  Singh:  What  the  hon.
 Member  asks  is  whether  we  _  shall
 accept  the  position  of  an  associate
 nation  with  the  community....

 Shri  Umanath:  This  particular
 association  is  an  adjunct  of  the  ECM.

 Shri  Nath  Paj;  The  ex-French
 colonies.  My  hon.  friend  as  a  former
 Minister  in  charge  of  Foreign  Affairs
 should  be  knowing  this.

 Shri  Umanath:  They  are  the  colo-
 nies  or  the  dependencies  of  the  coun-
 tries  which  become  members.  For
 instance,  we  are  members  of  the
 Commonwe=!th  along  with  Britain.
 If  Britain  joins  the  ECM  they  will
 Pressurise  us  to  join  this  particular
 adjunct  as  a  member  of  the  Com-
 monwealth.  That  is  my  point,  I  want
 an  assurance  that  we  shall  not  be
 pressurised  into  that.

 Shri  Dinesh  Singh:  I  quite  under-
 stand  the  point.  I  was  only  using  a
 technical  term  namely  accepting  an
 associate  status.  There  is  no  propo-

 “sal  before  us  at  the  moment  of  any
 associate  status.  We  are  _  having
 bilateral  negotiations  with  the  indivi-
 dual  members  of  the  community  and
 with  the  community  as  a  whole.  This
 will  be  an  arrangement  which  we
 shall  make  with  the  Community  with-
 out  the  associate  status.  We  have  not
 talked  of  the  associate  status....
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 Shri  Umanath:  Will  Government
 assure  this  House  that  under  no  cir-
 cumstances  will  we  join  as  or  accept
 the  position  of  an  associate  member?

 Shri  Nath  Pai:  Will  he  assure’  us
 here  and  now?

 Shri  Umanath:  Will  he  assure  us
 here  and  now?  Let  him  not  keep  it
 fn  the  air  so  that  in  future  when  they
 pressurise  us  we  would  accept  that
 position.  I  want  a  clear  assurance  to
 this  House  that  under  no  _  circum-
 stances  shall  we  or  our  country  accept
 an  associate  membership  in  this.

 Shri  Dinesh  Singh:  I  can  say  that
 we  are  not  contemplating  joining  it
 with  an  associate  status....

 Shri  Nath  Pai:
 sure  or  duress,

 Even  under  pres-

 Shri  Dinesh  Singh:  It  would  not
 be  desirable  for  me  to  make  any  com-
 mitment  for  ever.  Neither  would  the
 hon.  Member  want  me  to  do  so.  He
 can  say,  of  course,  that  he  should  be
 consulted  before  we  do  something,
 and  we  can  consider  that.  Today,
 when  negotiations  are  going  on,  how
 can  we  Say....

 Shri  Umanath:  In  1961,  the  then
 Finance  Minister  Shri  Morarji  Desai
 said  that.  I  wanted  this  assurance
 again  because  I  wanted  to  5९८  that
 Government  did  not  change  their
 position.

 From  his  statement  now,  I  conclude
 that  fit  is  just  open.

 Shri  Nath  Pai:  Do  not  make  it  worse.
 Leave  it  at  that.  re

 Shrj  Dinesh  Singh:  The  hon.  Mem-
 ber  has  put  various  words  in  my
 mouth  which  I  did  not  say.  Nothing  is
 open  or  closed—when  you  are  discus-
 sing  matters,  When  you  come  to  some
 conclusion,  that  would  be  the  time  for
 the  House  to  consider.  If  we  were
 going  to  do  anything  for  joining  89-
 sociate  status,  obviously  it  would  come
 before  the  House.  But  I  said  that  we
 were  not  contemplating  it  at  all.  If
 any  assurance  has  been  given  by  Gov-
 ernment,  to  which  the  hon.  Member
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 referred,  obviously  it  will  be  honoured.
 Our  Government  have  not  dishonour-
 ed  any  agreement.

 Shri  Umanath:  A  clever  answer.

 Shri  Dinesh  Singh:  So  far  as  the
 question  of  general  interest  is  concern-
 ed,  I  would  like  the  House  to  bear  in
 mind  that  these  are  very  difficult  ne-
 gotiations;  trade  andreconomic  matters
 are  rather  technical  and  while  my
 friends  can  and  might  take  any  op-
 portunity  they.  have  here  tq  question
 Government  on  political  matters—
 there  were  some  prefaces  to  questions
 in  this  regard—in  so  for  as  negotia-
 tions  with  other  countries  are  con-
 cerned,  negotiations  jin  which  our  very
 vital  economic  interests  are  concerned,
 I  would  beg  of  the  Members  to  give
 us  every  co-operation  to  let  us  nego-
 tiate  these  matters,  and  when  the  ne-
 gotiations  are  complete,  we  shall  come

 _before  the  House.  If  any  hon.  Members
 wish)  to  keep  in  touch  with  us  and
 know  what  is  happening,  I  sha!l  very
 gladly  do  so.  But  it  becomes  rather
 difficult  to  discuss  in  any  great  detail
 negotiations  when  they  are  taking
 place.

 श्री  मघ  लिमये  :  (ःंगेर)  :  अध्यक्ष

 महोदय,  एक  साथ  सब  प्रश्न  प्छे  गए  इस  का

 नतीजा  यह  हुआ  कि  कोई  जानकारी  नहीं

 हुई  i  एक  जानकारी  मैं  ने  यह  मांगी  थी  कि
 कामन  मार्केट  के  साथ  यह  बातचीत  कौन
 चला  रहा  है  और  यह  अलग  अलग  देशों  के  साथ

 बातचीत  चल  रही  है  या  कमीशन  के  साथ

 चल  रही  है,  उस  का  नेतृत्व  कौन  कर  रहा  है
 और  देश  के  हित  की  रक्षा  कैसे  हो  रही  है,  इस

 के  बारे  में  ज/नकारी  मैं  चाहता  हूं  ।

 श्री  दिनेश  सिंह  :  अध्यक्ष  महोदप्र,

 मुझे  दुख  है  कि माननीय  सदस्य  समय  पर  नहीं
 आये  ।  मैं  ने  पहल्ले  उस  का  जिक्र  किया  था,

 शायद  वह  यहां  पर  थे  नहीं  ।  मैं  ने  यह  कहा  कि

 हमारी  बातें  कम्यूनिटी  &  भी  इल  रही.  हैं,
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 wat  अलग  देशों  से  भी  चल  रही  हैं,  हमारी
 बातें  यूनाइटेड  किगडम  से  भी  चल  रही  हैं  t

 यूनाइटेड  किगडम  ने  2  जून  को  हमारे  लोगों

 को  बुलाया  है  ।  हमारे  दो  अफसर  जायेंगे,
 उन  बातों  में  रहेंगे  उस  के  श्रलावा  जैसी  जरूरत

 पड़ेगी  वेसे  और  लोग  जायेंगे  और  बातें  करेंगे  |

 Shri  5.  5.  Kothari  (Mandsaur):  My
 simple  question  has  not  been  answer-
 ej.  When  UK  applied  for  member-
 ship  of  ECM  last  time,  they  had  stated
 that  India’s  interests  should  be  safe-
 guarded.  This  time  when  they  have
 applied,  my  information  is  that  they
 did  not  insert  this  clause  in  their
 application.  Is  that  so?

 Shri  Dinesh  Singh:  I  have  incor-
 porated  in  the  body  of  my  main  state-
 ment  jn  verbatim  what  they  have  said
 about  it.  I  would  beg  of  the  hon.
 Member  to  go  through  it.

 ‘(5.25  hrs.

 ELECTION  TO  COMMITTEE

 The  Minister  of  State  in  the  Min-
 istry  of  Education  (Shri  Bhagwat  Jha
 Azad):  On  behalf  of  Dr.  Triguna  Sen,
 I  move:

 “That  in  pursuance  of  Section
 3(2)(k)  and  32(l)  and  (4)  of
 the  Institutes  of  Technology  Act,
 96l,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members
 of  the  Council  established  under
 Section  3(l)  of  the  said  Act,  for
 the  triennium  commencing  from
 the  date  of  election”.

 Mr.  Deputy-Speaker:
 js:

 The  question

 “That  in  pursuance  of  Sections
 3(2)(k)  and  32(l)  and  (4)  of
 the  Institutes  of  Technology  Act,
 1961,  the  members  of  Lok  Sabha
 do  proceed  to  -elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-
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 selves  to  serve  aS  members  of
 the  Council  established  under
 Section  3(l)  of  the  said  Act,  for
 the  triennium  commencing  from
 the  date  of  election”.

 The  motion  was  adopted.

 5.26  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 First  REPORT

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Sathag  Singh):  I  beg  to  move:

 “That  this  House  agrees  with
 the  First  Report  of  the  Business
 Advisory  Committee_presented  to
 the  House  on  the  22nd  May,  1967”.

 Mr.  Deputy-Speaker.  Motion
 moved:

 “That  this  House  agrees  with
 the  First  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  22709  May,  1967”,

 Shri  Umanath  (Pudukkottai):  We
 are  absolutely  in  the  dark  as  to  the
 future  prospects  of  the  Patents  Bill.
 During  the  last  Parliament,  there  was
 a  big  furore  in  this  House  several
 times  on  this  matter.  We  went  to  the
 Joint  Committee  on  this  Bill  and  it
 came  to  the  House.  Last  time  when
 some  members  on  this  side  said  that
 it  was  being  delayed  because  Govern-
 ment  was  under  pressure  from  various

 foreign.  companies  and  business  inte-
 rests,  it  was  said  that  the  delay  was
 because  the  Joint  Committee  had  not
 completed  its  consideration.  Then  it
 passed  the  Committee  stage  and  it
 came  to  the  House  and  it  was  Put  on
 the  agenda,  But  beyond  introduction
 of  the  motion,  it  could  not  proceed  in
 the  last  Parliament.

 Now,  we  find  certain  Bills  which
 were  pending  in  the  last  Parliament
 being  brought  forward,  But  in  that
 list  the  Patents  Bill  is  completely  ab-
 sent.  So  I  would  request  the  hon.
 Minister  to  tell  us  how  we  are  wrong
 in  thinking  that  now  that  it  ix  abeo-
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 lutely  in  the  hands  of  Government  to
 bring  it  or  not,  they  are  not  bringing
 it  under  pressure  from  foreign  big
 business  interests.  So  I  insist  that  the
 Patents  Bill  must  receive  priority  and
 must  come  before  the  House.

 The  second  point  concerns  the  Con-
 tract  Labour  Abolition  Bill.  For  the
 last  two  or  three  years,  wa  were  agi-
 tating  this  matter  in  the  Consultative
 Committee  on  Labour.  It  was  said
 every  time  that  it  would  be  brought
 before  the  House  the  next  _  time.
 It  did  not  come  during  the  life  of  the
 last  Parliament.  In  this  Parliament,
 there  is  no  talk  about  its  introduction.
 Will  the  Minister  ‘clarify  on  these  two
 points?

 Shri  D.  C.  Sharma  (Gurdaspur):
 This  House  spent  a  considerable
 amount  of  time  on  the  Delhi  Second-
 ary  Education  Bill.  It  went  to  a  Joint
 Committee.  It  heard  evidence  from
 managers,  headmasters  and  teachers.
 The  Committee’s  Report  was  placed
 here,  Now  the  teachers  of  Delhi  have
 been  waiting  for  the  enactment  and
 implementation  of  that  Bill....

 Mr.  Deputy-Speaker:  These  items
 are  not  in  the  Report  under  our  con-
 sideration  now.  These’  matters  could
 be  taken  up  in  the  next  meeting  of  the
 Committee.  I  do  not  think  they  are
 relevant  just  now.

 Shrj  Umanath:  We  are  entitled  to
 raise  these  things  in  the  House  when
 this  Report  is  under  consideration.  Let
 the  Minister  clarify,  because  the
 Patents  Bill  has  been  a  matter  on
 which  there  has  been  a_  particular
 understanding  on  this  site.

 श्रीम  लिमये  (मुंगेर):  अध्यक्ष  महोदय,
 मैं  रपट  के  बारे  में  ही  कुछ  कहना  चाहता  हूं  ।

 यह  जो  रपट  है  इस  में  रेल  बजठ  पर  साधारण

 बहस  के  लिये  बू घंटा दिया है  श्र  जो  श्रनुदान
 की  मांगें  हैं,  उन  पर  8  घंटे  दिया  है  ।  मेरा

 सुझाव  है  कि  इस  रेल  बजट  में  किराया  ग्रादि

 सब  बढ़ाया  गया  है  तो  यह  समय  नाकाफी  है
 श्रौर  दो  दो  घंटे  समय  इन  में  बढ़ा  दिया  जाय

 यह  मेरा  सदोधन  है  ।
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 Dr,  Ram  Subhag  Singh:  My  esteem-
 eid  colleague,  Shri  Umanath,  said  that
 sve  are  working  under  sOmeone’s  pres-
 sure.  He  ig  absolutely  wrong  there
 because  we  do  not  know  of  any’  pres-
 sure  from  either  side.  As  you  aptly
 said,  the  matters  referred  to  by  Shri
 Umanath  and  Shri  Sharma  can  be
 vaised  in  the  next  meeting  of  the
 Businesg  Advisory  Committee,

 As  regards  Shri  Madhu  Limaye’s
 point  for  raising  the  time  allotment
 by  two  hourg  for  both  the  general
 discussion  and  the  Demands  stage  of
 the  Railway  Budget,  on  that  day  all
 the  parties  were  represented  and  we
 unanimously  agfeed  on  this  tin.
 schedule.

 |  श्री  मघु  लिमये  :  मैं  नहीं  आया  था  श्र |
 (हमारा  आदमी  भी  नहीं  था  t

 Dr.  Ram  Subhag  Singh:  But  all  the
 parties  were  notified  about  it.

 ay  meet  बिहारी  वाजपेयों  (बलरामपुर  )
 एकाघ  घंटा  अध्यक्ष  महोदय  बढ़ा  सकते  हैं  |

 Dr.  Ram  Subhag  Singh:  That  is  in
 the  hands  of  the  hon.  Speaker  and  can
 be  looked  into  by  him,

 aft  मधु  लिमये  :  एक  एक  घंटे  के  लिए

 तैयार; हैं  श्राप  तो  ठीक  है  ।

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  this  House  agrees  with  the
 First  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the
 House  on  the  22nd  May  1967”.

 The  motion  was  adopted.

 35.30  hrs.

 ANTI-CORRUPTION  LAWS
 (AMENDMENT)  BILL*

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  On  behalf  of  Shri
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 Y.  B.  Chavan  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  anti-corruption  laws.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 anti-corruption  laws.”

 The  motion  was  adopted.

 Shri  Vidya  Charan  Shukla:  I  intro-
 duce  the  Bill.

 5.3  hrs.

 STATEMENT  RE.  ANTI-CORRUP-
 TION  (AMENDMENT)  ORDI-

 NANCE,  967

 The  Minister  of  State  in  the  Minis-
 try,  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  I  beg  to  lay  on  the
 Table  a  copy  of  the  explanatory
 statement  giving  reasons  for  immedi-
 ate  legislation  by  the  Anti-Corruption
 Laws  (Amendment)  Ordinance,  1967,
 as  required  under  rule  7l(l)  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha.  [Placed  in
 Library.  See  No.  LT-362/67.]

 5.33  hrs.

 MOTION  RE.  REPORT  OF  UNION
 PUBLIC  SERVICE  COMMISSION,

 964-65—Contd.

 Shri  D.  con  Sharma  (Gurdaspur):
 When  you  gave  me  a  chance  last  time
 I  had  time  to  say  only  two  sentences
 which  I  want  to  repeat.  My  first
 sentence  was,  “I  welcome  this  report”,
 ang  my  second  sentence  wag  that  it
 ig  a  fine  report.  I  call  it  a  fine  report
 in  the  same  sense  in  which  |  call  the
 Kutab  Minar  a  fine  monument,  the
 Taj  Mahal  a  magnificent  monument  or
 the  Red  Fort  a  massive,  historical
 monument,  because  I  have  been  in
 this  House  for  some  time  now,  and  I
 have  found  one  thing  about  this  re-

 *Publisheq  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
 (24-5-67,
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 Port,  and  it  is  this,  that  this  report
 follows  one  stereotype,  it  follows  one
 pattern.  The  names  change,  but  the
 content  does  not  change,  and  _  the
 methods  do  not  change,  and  the  ap-
 proach  to  the  problem  does  not
 change.  Therefore,  this  is  a  report
 which,  in  this  changing  world,  gives
 me  the  feeling  of  being  somefhing
 which  is  unchangeable.  I  wish  that
 the  Union  Public  Service  Commission
 changes  the  character  of  thig  report,
 changes  its  nature;  it  shoulg  not  only
 use  the  old  material  and  put  in  new
 names,  but  should  adopt  some  new
 methods  to  highlight  the  facts  that  it
 wants  to  present  to  the  public.  I
 think  ‘this  only  shows  how  the  Union
 Public  Service  Commission  hag  got
 into  a  rut,  a  rut  out  of  which  it  can-
 not  get  out,  even  in  the  matter  of
 writing  out  this  report,  and  it  is  a  very
 sad  day  in  the  history  of  this  country
 when  this  Union  Public  Service  Com-
 mission,  which  is  responsible  for  pick-
 ing  the  topmost  administrators  in  this
 country  gets  into  such  a  groove  that  it
 finds  jt  difficult  to  change  even  the
 chronology,  the  paragraph,  the  style,
 the  words,  and  almost  the  contents  of
 the  report  that  is  presented  to  Parlia-
 ment.

 I  would  request  you  to  compare  this
 report  with  any  previous  report,  and
 you  will  find  that  it  would  be  like  the
 Siamese  twins.  There  is  not  much
 difference  between  the  previous  re-
 port  and  this  report.  Therefore,  I
 want  a  face  lift  for  the  Union  Public
 Service  Commission?  I  want  this
 Public  Service  Commission  to  undergo
 some  kind  of  metamorphosis,  and  it
 is  this.  What  is  this  Union  Public
 Service  Commission?  It  reminds  me
 of  the  old  conflict  between  crabbed
 Nge  and  youth.  All  the  members  of
 this  Union  Public  Service  Commission
 are  superannuated  persons,  persons
 who  have  outlived  their  utility  in
 ‘heir  respective  departments,  and
 people  who  have  found  a  rest  cure
 jn  the  sacred  premises  of  the  Union
 Public  Service  Commission.  J  would
 gay  to  you  that  a  Commission  which
 fas  to  sit  im  32@gment  wpon  the  Per-

 /
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 formance,  the  achievement,  the  capa-
 bility  of  the  young  men  of  this  coun-
 try,  and  also  the  young  women  of
 this  country,  should  not  be  so  out  of
 touch  with  the  urges  of  the  times,
 with  the  yearnings  and  hopes  and  as-
 pirations  which*the  youngmen  and
 young  women  of  India  today  have,

 Old  men  are  good  in  their  own  way;
 they  can  go  to  the  Rajya  Sabha,  if
 nowhere  else,

 An  hon,  Member:  But  you  are
 here.

 Shri  D.  C,  Sharma:  Because  I
 have  come  as  a  fesult  of  elections  in
 which  two  of  you  opposed  me.  _  So,
 they  can  be  sent  to  the  Rajya  Sabha,
 or  they  can  be  sent  to  some  other
 place,  but  the  sacred  precincts  of  the
 Union  Public  Service  Commission
 should  be  reserved  not  for  these  out
 of  date  persons,  persons  who  are  out
 of  touch  with  the  realities  of  the
 India  of  today,  but  for  those  persons
 who  know  what  the  India  of  today
 stands  for,  what  India  today  looks  for-
 ward  to,  what  India  is  going  to  be
 in  another  20  years.  Because  they
 are  there,  these  old  people  get  a  com-
 fortable  audience,  otherwise  they
 would  get  no  audience.  Therefore,  I
 would  say  that  this  should  have  a
 face-lift,  and  it  should  have  a  subs-
 tantial  number  of  young  men  to  man-
 age  it.

 I  would,  however,  not  be’  very
 uncharitable  to  old  persons,  but  I
 would  say  4,

 An  hon.  Member:  Because
 are  of  the  same  category.

 you

 Shri  D.  C,  Sharma:  I  am  not  one,
 though  I  look  like  your  granéfather,
 I  am  a  young  man  at  heart.

 5.37  hrs.

 {Sarr  C.  K.  BHATTACHARYYA
 Chair.]

 in  the

 I  was  submitting  very  respectfully
 that  this  Union  Public  Service  Com-
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 document  is  worth  reading.  But  my
 misfortune  is  that  I  have  to  read  the
 same  thing  over  and  over  again.
 Therefore,  I  say  that  next  time  this
 report  should  have  some  different  ap-
 proach  so  that  I  may  have  something
 different  to  read  and  ponder  and  think
 about  and  something  different  to  say
 about.

 Shri  A.  K.  Kisko  (Jhargram):  Sir,
 I  am  a  new  Member  of  this  House  and
 I  belong  to  the  Scheduled  Tribes.
 Therefore,  I  would  take  this  opportu-
 nity  to  review  this  report  from  the
 point  of  view  of  a  Scheduleq  i  Tribe.
 During  the  last  twenty  years  the  Peo-
 ple  of  India  had  been  hearing  a  great
 word  from  the  ruling  party—socialism.
 In  other  words,  they  are  saying  that
 the  administration  and  the  govern-
 ment  were  trying  to  help  the  back-
 ward  classes  and_  under-privileged
 classes  to  come  to  the  level  of  the
 more  fortunate  people.  I  was  going,
 through  this  report  and  there  was
 some  reference  to  appointments  to  the
 reserved  posts.  I  feel  that  twenty
 years’  time  was  more  than  enough  by
 which  time  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes  should
 have  been  appointed  even  to  the  un-
 reserved  posts.  On  the  other  hand,
 I  found  that  there  jg  an  expression  of
 satisfaction  that  the  Scheduled  Caste
 and  Scheduleq  Tribe  Members  have
 been  appointed  to  the  reserved  posts
 and  that  is  all.

 I  am  coming  from  the  State  of  West
 Bengal.  It  is  ६  very  genuine  griev-
 ance  that  we  the  Scheduled  Tribes  and
 also  the  Scheduled  Castes  of  West
 Bengal  have  even  today  that  there  is
 not  a  single  IAS  officer  in  the  whole
 State.  It  should  make  us  seriously
 think  as  to  whether  the  Government
 had  been  seriously  trying  to  give  the
 under-privileged  group  the  opportuni-
 ties  and  to  what  extent  they  have
 been  successful.  Apart  from  that,
 I  was  reading  the  report  of  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  which  has  just  been
 published  concurrently.  I  was  read-
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 ing  the  report  of  the  Public  Service

 Commission,  l5th  Report,  which
 appeared  on  the  2th  July,  965  and.
 also  side  by  side,  the  4th  report  of
 the  Commissioner  for  Scheduled
 Casteg  and  Scheduled  Tribes  which
 appeareq  on  24th  November,  1965.  [
 want  to  put  the  whole  thing  before
 the  House  that  great  dissatisfaction
 has  been  expressed  in  the  report  of
 the  Commissioner  for  Scheduled.
 Castes  and  Scheduled  Tribes.  May  I
 quote  some  of  the  paragraphs  of  that
 report?  There  is  one  paragraph
 where  something  has  been  said  on  the
 implementation  of  reservation  orders.
 That  is  to  be  found  at  page  46  of  the
 report.  It  says:

 “It  is  apparent  that  there  has
 not  been  an  appreciable  increase
 in  the  intake  of  Scheduled  Castes
 and  Scheduled  Tribes  in  the  Cen-
 tral  Government  services  so  far
 as  Class  I,  II  and  III  are  concern-
 ed.  The  reasons  for  this  slow  in-
 take  have  been  discussed  in  the
 previous  reports  ‘which  also  con-
 tain  recommendations  for  secur-
 ing  adequate  representation  of
 these  communities.  Unfortuna-
 tely,  most  of  these  recommen-
 dations,  for  reasons  which  are
 hardly  convincing,  have  been  re-
 jected  by  the  Ministry  of  Home
 Affairs.”

 “According  to  the  Ministry  of
 Home  Affairs,  the  number  of
 Scheduled  08869  and  Scheduled
 Tribes  is  increasing  from  year  to
 year.  While  that  is  undoubtedly
 So  the  fact  remains  that  the  rise  in
 the  percentage  of  representation  of
 these  communities  is  insignificant.
 Admitted'y,  the  Constitution  re-
 quires  the  Government  to  secure:
 adequate  representation  of  the
 Scheduled  Castes  and  Scheduled’
 Tribes.”

 “Attention  was  also  invited  to
 the  recommendations  made  in  the:
 report  of  the  Seminar  on  Employ-
 ment  of  the  Scheduled  Castes  and’
 Scheduled  Tribes.  The  late  Prime



 Practical  recommendations
 the  Seminar  held  in  January.
 1966."

 Then  there  are  some  comments  on
 ‘some  ad  hoc  appointments  made  in
 the  grade  of  lawer  =  division  clerks.

 been  assigned  the  subject  of  reserva-
 tion  of  Scheduled  Castes  and  Schedul-

 ‘ed  Tribes  in  the  Central  services  has
 taken  certain  stepa  which  seem  to  run
 counter  to  the  declaret!  policy  of  the
 Government  of  India  in  regard  to  the
 representation  of  these  communities
 in  the  Central  Government  services.

 ‘This  Ministry  recently  recruited  on  an
 ed  hoc  basis  as  many  as  535  lower
 division  clerks  through  employment
 exchange  organisations,  of  whom  only

 ‘39,  that  is,  7.20  per  cent,  belonged  to
 the  Scheduled  Cast#s  and  none  to  the
 Scheduled  Tribes.  The  reason  for  this
 huge  shortfall  cannot  but  be  attri-
 ‘buted  to  the  fact  that  recruitment  was
 restrictly  only  to  candidates  who  had
 inter-alia  secured  50  per  cent  or  more
 marks  in  the  aggregate  and  in  English
 in  the  matriculation  or  equivalent
 examinations.”

 Mr.  Chairman:  The  hon.  Member's
 ‘time  is  up.

 Shri  A.  K.  Kiske:  Since  you  refuse
 ‘to  give  me  more  time,  I  may  just  give
 you  now  the  main  impression  that

 6  brs.
 (Ma.  Sreaxcr  in  the  Chalr]
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 some  suggestions,  Mr.  Hathi,  the  Min-  इसी  तरह  से  22  भोचित  अपराधी  हैं  t

 Fr]  ®  =  Son  Se
 0

 =  rely  कभी  कोई  मुकदमा नहीं  चला  t  यहां पर  कोई discussion.
 जन  के  लिखाफ  कार्रवाई  भदालत  में  गहीं  हुई  t

 Mr.  Speaker:  How  long  will  he  दिना  किसी  कानूनी  कार्रवाई  के  22  सोगों  को
 nal  बोधित  भ्रपराधी  करार  दे  दिया  गया  है  ।

 Shri  ‘Seuhiyan:  I  waht  5  or  20
 minutes  more,

 Mir.  Speaker:  He  may  continue  on”  ऐसा  सुनने  में  ‘wear  हैं  प्लौर  ऐसा  संशय
 the  next  day,  किया  जाता  है  कि  शायद में में  22  मर  गए

 हों  -  वा  दहो  के  दूसरे  कुछ  धौर  साथी  हों
 36.62  hes.  सकता  है  कि  भागे  हुए  हों।  सेकिन  मरे  हैं  ।  झोर

 8  नई  पुलिस  साइन  में  और  टूसरे  wert MOTION  FOR  ADJOURNMENT—
 contd,

 Agrration  sy  Detar  Potice—contd,

 डा०  राम  मनोहर  लोहिया  (कन्नौज)  :
 अध्यक्ष  महोंदय,  में  प्रस्ताव  करता  हूं.  कि
 सदन  झब  स्थगित  हो  1

 साहब  की  कोठी  के  सामने  ।  एक  का  नाम  भी
 मैं  बताए  देता  हूं  ।  हो  सकता  है  कि  नाम  में
 कुछ  हेर  फेर  हो  जाए  आछिर  हम  लोगों  को
 जो  इत्तिला  मिलती  है  वह  कोई  सरकारी  तो
 होती  नहीं  ।  एफ  का  नाम  है  जीत  सिंह  ।
 उसी  तरह  &  विलिगडन  अस्पताल  में  छः

 अध्यक्ष  महोदय.  लोक  सभा  के  उस  मौतें  रजिस्टर  हुई  हैं  7
 दरबाजे  की  तरफ  शाप  देखिये  ।  बहां  एक
 धृड़सबार  छड़ा  है।  मैं  ठीक  नहीं कह  सकता  हूं
 कि  बहू  चुड़सवार है  यथा  धुड़  सवारिन ।
 भग्ल  भ्रमरीकों  लेखक  पलटनी  तानाजशाही
 शौर  पलटनी  तानाशाह  को  “दि  मैन  शान

 हार्स  बैंक”  की  संज्ञा  देते  हैं  1  भोर  घुड़  सवार
 क्यों  ?  क्योंकि  कानूल  का  ज्ञासन  लोप  हो
 जाता  है,  ot  बह  झाता  है  a  मैं  इस  वक्‍त

 इस  बहस  यें  नहीं  आना  चाहता  हुं  कि  इस  की
 जिम्मेदारी  सरकार  पर  कितती  है  जनता
 पर  फितनी  t  शायद  दोनों  पर  है  a  लेकिन  जिस
 सपने को  में  उठा  रहा  हूं  उस  से  तो  विल्कुल

 साथ  ही  साढ़े  तीन  सौ  से  चार  सो
 पुलिस  कांस्टेबल्श  के  इस्तीफे  हो  न्यु हैं  ।
 लेकिन  उन  से  जबदेस्ती  काम  लिया  जा  रहा

 चिड  हो  जाता  है  कि  जिम्मेंदारी  बहुत  ज्यादा.  कोई  कानूनी-हक  तो  था  नहीं  क्योंकि  वे  बोर्डर शौर  करीय  करीब  पूरी,  सरकार  पर  है  कानून  सिक्‍योरिटी  बालें  में  ॥  जो  यहां  पर

 के  शासन  के  लोप  की  ।  इस  वक्‍त  जब  मैं  घाप  पुलिस  फुकट,  1861  का  ज्ागू  है.  उसके

 से  बोल  रहा  हूं  लो भाठ  पुलिसोरतें जेल  में...  झनुसार  पुलिस  aan  सैंट्रल  रिज  प्रणवा
 हैं।  जिन  पर  कत्ल  का  जुसे  होता  है  ऐसी  घौरतों  क्सी  ही  किसी  पुलिस  को  गिरफ्तार  करने
 को  भी  जमानत  पर  रिहा  कर  दिया  जाता  है  ।  का  झधिकार है  ।  हां  धगर  पलटनी
 लेकिन  ये  सवा  महीने  से  जेल  में  हैं,  उन  को  काशुन  की  थोषणा  हो  जाए  तब  कूचों  को
 जमानत  नहीं दी  या  रही  है  1  भमरजीत  कोर,  पलटन  के  सिपाहियों  को  भी  झधिकार  हो

 शरक्थर्ल  अवैर बेज  में  हैं।  धमरजीत कोर  जाता  हैं  ।  वर्मा  केवल  पुलिस  बाले  ही  कर
 को वो  बपने  छोटे  पच्चे का  लिर भी  छूने  की.  सकते  हैं  ।  यहां  बोडेर  सिक्योरिटी  बालों
 waren  जेल  में  भहीं  मिली  है  ।
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 इस  बकता  तिहाड़  जेस  में  शुकदने चले अल
 रह ेहैं  7  हज़ार  के  करीब  लोग  बेल  में  बन्द
 हैं  हजार  के  करीब  पुलिस  आले  बन्द  हैं  t
 मुकदमों  का  कोई  समय  नहीं  रहता  है  a
 बहुत  से  बकील  झपता  सारा  कामकाज  छोड़
 कर  शक  सहानूझूसि के  रूप  में  उतके  लिए  जाते
 हैं  |  मैजिस्ट्रे:  मन  में झाता ह ैहै  तब  आता
 है  भाए  न  झाए.  उसको  मर्जी,  देर  करके

 भाएं,  उसकी  इच्छा  a  एक  बहुत  ही  दवेनाक
 किस्सा  मैं  भ्रापको  सुनाये  बेता  हूं  -  जो  लोग
 बरखास्त  कर  दिये  गये  हैं,  जो  लोग
 मोझसिल  कर  दिये  गये  हैं  उतको  झप्ैल
 की  तनकवाह  पब  तक  मिल  जाती  चाहिये
 थी  |  जो  बरखास्त  किए  गए  हैं  उनकों
 तो  पूरी  तनकवाह,  प्राविद्वेट  फंड  यगैरह  सब

 कुछ  मिल  आना  बाहिये  थ्रा  ताकि  उनके
 रिफ्तेदार  तो  कम  से  कम  जिन्दा
 रह  सकते,  कोई  मोटे  तौर  से,  झघमरे  रह
 सकते  -  मैंने  सुना  है  कि  इंस्पैक्टर  जनरल
 ने  बाज़ाने  से  इन  लोगों  को  तनब्वाह  वगैरह
 निकाल  तो  लो  है  लेकिन  इनको  दी  नहीं  गई
 हैं  ।  क्‍या  बीत  रही  होगी  इनके  रिश्तेदारों
 पर  ॥  हो  सकता  है  कि  गह  मंत्री  कहें  कि  नहीं,
 दी  गई  है  ।  मैं  पहले  से  बता  देता  चाहता
 हैं  कि  दस  पंद्रह  भादमियों  को  दी  गई  होगी
 खेकिन  करीब  करीब  पांच  सात  सौ  झ्रादमियों

 को  जो  कि  था  तो  मुझ्रतिल  हैं या  wearer
 te  झौर  जेलों  में  हैं,  नहीं दी  गई  हैं  ।

 मैं  जानता हूं  कि  लोग  कुछ  पुलिस  के  मामले
 में  बात  सुनते  ही  नाक  भी  सिकोहने  लगते

 कन  बले  मैं  दिल्‍ली  बाया  था  तब
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 की  बात  अक्सर,  उठा  वी  जाती
 है।  इस  बास्ते  सब  से  पहले  मैं  इस  सवाल
 को  साफ  कर  देगा  wen  हूं  |  कोई  भी
 बात जो  मैंने  कही  है  गृह  मंत्री  जी  या  कोई
 शौर  धनुशासन  की  रटल  लगा  कर  उसको
 कोट  देंगे  ।  भनुशासन  होना  चाहिये  भर
 विशेषकर  पुलिस  झौर  पसटन  में  तो  होगा
 ही  चाहिये  क्योंकि  बिता  अनुशासन  के  कोई
 कारवाई  भागे  बढ़  नहीं  सकती  है  1  मैं
 खुद  इसको  मानता  हूं  कि  अनुशासन
 होना  चाहिये  ।  पअ्रनुशासन  के  बिना  शासन
 अल  ही  नहीं  सकता  है  ।  झनुशासन  बिगढ़ता
 कय  है  ?  वह  तब  बिगड़ता है.  जब  शासन
 में  जुल्म  और  झन्याय  झौर  भ्रापों  रिश्ते
 ऐसे  हो  जाते  हैं  कि  जिस  को  लोग  समझ
 न  पायें  ।  जुल्म  झौर  झम्याय  चलता  रहे
 लोग  मूक  रहें  उसके  ऊपर,  सोच  विचार  न
 करें.  उसको  स्वीकार  कर  लें  ौर
 जब  तक  ऐसा  बलता  रहता  है  तब  तक
 झनुशासन  नहीं  टूटता  हैं।  लेकिन  जब
 जनता  शासन  के  प्रन्यायी  रिम्तों  को  स्वीकार
 करना  बम्द  कर  देती  है  धौर  कुछ  शौर  बातें
 सोचने  लग  जाती  है  तब  प्रपने भाप  झमुशासन
 तो  टूटने  लगता  हैं.  भौर  उस  -  मासला
 इतना  बिगह  जाता  है  कि  झगर  नया  झमुन
 शासन  न  बनाया  आए  से  धनुशासन  विस्कुल
 छम  भिन्न॒  हों कर  रहेगा  ।  मुझे  कहता
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 कर  रहे  हैं  1  लाई  ऐलेलवर्र  ते,  जो  गबर
 मवरल  रह  चुके  थे,  ना  में  बोर्ड  धाफ  कमि-
 & ... छ  के  प्रेजिडेंट  की  हैसियत  से  इस्ट  इंडिया
 कम्पनी  बालों  को  3  मार्च  i858  में  मह

 Mr.  Speaker: If  you  go  into  old
 history  I  have  no  objection,  but  I  may
 remind  you  that  you  have  only  ten
 ‘more  minutes  because  the  time  allow-
 ed  to  the  mover  is  only  20  minutes
 ह... ड  you  have  already  taken  ten
 minutes,  7  do  not  mind  your  reading
 all  that,  but  in  that  process  present
 history  should  not  be  forgotten.

 We  Ure  कमोहर  लोहिया  :  मैं  बहुत
 बोडे  में  बताए  देता  हूं  ।  इससे  पता  चलता
 है  कि  श्री  चब्हाण  इस  संयठन  को  किस  तरह
 से  बला  रहे  हैं  |  प्रंश्रेजों  ने  पुलिस  पल्टन
 ,किस लिए  बनाई  ?  झपराध  रोकने  के  लिए
 नहीं,  धपराष्तियों  को  पकड़ने  के  लिए  नहीं,
 अरीब  शोर  कमजोर  लोगों  की  रहा  के  लिए
 नहीं  ।  झगर  ये  सब  काम  योड़े  बहुत

 हो  सकते,  तो  प्रंग्रेजों  को  इस  में  एतराज
 महीं  था।  लेकिन वे  तो  दूसरे,  तोसरें  भौर
 लौथे नम्बर  के  उद्देश्य  थे  a  अंग्रेजों  का
 मुख्य  उद्देश्य  था  श्रपरे  राज्य  को  कायम  रखना
 और  ढूसरे  उद्देश्य  उस  के  बाद  धाते  ये  t
 g  काली  एक  ae  पढ़  कर  सुनाएं  देता
 हूं.)  लार्ड  पुपेसबरा  ने  सिखा,  छ्सी
 झालत  पैदा  करो  कि  सिपाही  बमन  से  भी
 ऊयादा  झपने  झफसर  से  हरने  लये”  मैं  अंग्रेजी

 में  थी  इस  बाक्य  को  पढ़  देता  हूं  7  देखिए,
 ंचिज  लोग  किस  तरह  हमारे  शब्द  को  भी
 अपता  बना  चेह  हैं--  सिपाही”  को
 /प्िपाय”  बना  लिया  t  लार्ड  एलेनबरा
 ने  लिखा,

 ‘The  sepoy  must  be  made  to
 fear  his  officer  more  than  the
 namy.”

 wien
 at  were  are  इन  ऐतिहासिक

 feat  को  ब्लेड  पढ़  किया  करें,  तो  शभ्छा

 होगा,  क्योंकि  संगठम  यही  चला  भरा  रहा
 हैं:  पुलिस  पलटन,  अक्सर  सिपाही
 इस  ae  संगठन  शौर  भ्रमुशासन  ऐसा  है  कि
 झक्सर  है  देवता,  कांस्टेबल  है  जंगली  जानवर,
 सरेडिया,  शेर  शौर  साधारण  जनता  है  बकरी  |
 प्रगर  मंत्री  महोदय  इस  प्रनुशासन  को  कायम
 रखना  चाहते  हैं,  तो  बाते  झलग  हैं  ।  भ्रफसर
 शौर  वह  खुद  तो  बन  जायें  देवता,  कांस्टेबल
 को  बना  दें  भेड़िया  शौर  शेर  चौर  जनता
 को  बना  दें  बकरी--बकरी  चुपक्षाप  पड़ी
 रहे,  झनुशासन  कायम  होता  रहेगा  ।  लेकिन
 सब  जनता  बकरी  बनी  रहने  से  इंकार  करती
 है  भौर  ag  दूसरी  तरह  का  धनुशासन  चाहती
 है  a

 मैं  झ्रापफो  i830  की  एक  दिलचस्थ
 बात  सुनाना  चाहता  हूं  +  मैं  हिन्दी  में  उस
 का  तर्जुमा  न  कर  के  पंग्रेजी  में  ही  एक  वाक्य
 पढ़  वेता  हूं  :
 “Whenever a  theft  has  been  com-

 mitted  in  the  dwelling  of  a  house-
 holder  he  labours  in  every  possi-
 ble  mode  to  conceal it  from  the
 Public  office  for,  if  it  shoulg  get
 wind,  that  which  the  thieves  have
 left,  the  officers  will  seize.”

 यद्यपि यह  ig30  की  बात  है,  लेकिन  मैं  सम-
 ता हूं कि भाज हूं  कि  प्राज.  भो  यह  वाक्य  हजारों
 थानों  और  चटनाओों  के  बारे  में  लिखा  जा
 सकता  g  }

 यह  अ्रनुशासन है,  जिस  के  बारें  में  मुझे
 बोलना पड़  रहा  है  घौर  इस  श्रनुशासन को
 बदलना  है  a  aM  देखें कि  एक  प्रदेश  में साधारण
 जनता  को  4  किलो  गेहूं  राशन  मिलता  2,
 साधारण  सिपाही  को  i0  किलो
 मिलता  है  शौर  हथियारबन्ध  सिपाही  को
 a4  किलो  मिलता  है  1  बही  सम्बन्ध  हैं  :

 बकरी,  भेड़िया  धौर  बर,  प्रफतर  की  बात
 तो  छोड़  दीजिए  4

 हैं  ह ।। ल  तौर  से  मंत्रियों  को  टेलीफोन

 बगैर  ग्ड्ी  किया  करता,  क्‍योंकि मैं  अपनी
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 अब  इंष्लिस्तान  तो  है  नहीं,  ce  लिये  इस
 की  जगह  कह  दीजिए

 “to  be  recruited  entirely  from  the
 upper  class”

 “(b)  a  provincial  service  to  be
 recruited  entirely  in  India;

 (c)  an  upper  subordinate  service
 consisting  of  inspectors  and
 sub-inspectors;  and

 (d)  a  lower  subordinate  service
 consisting  of  head  constables
 and  constables.”

 झसली  बात  यह  है  :  झपर  सवाडिनेट
 संबिस  शौर  लोघर  सवाडिनेट  सर्विस  जिस
 ढंग  का  परमुशासा  बता  रखा  है,  उस  में  देश
 का  कोई  भी  सुधार  घधसमग्धव  है  ।

 अने  तो  सोचा  बा  कि  सितारा का  बिद्दोही
 गही  पर  बैठ्गा, तो तो  शायद  अदले  हुए  मत
 से-मैं  इस  पत  हंसी  नहीं कर  रहा  हूं,  इस  को
 सखी  न  समझा  जाए--एक  पुनर्गठन  करने

 की  कोशिक्ष  करेगा  ।  सितारा  के  दमती  की
 तरह  जो  लोग  ह्ाज  नया  बुनगेंठन  करना
 चाहते  हैं  उन  का  दमन  नहीं  करेगा  लेकित
 कुछ  ह, अ  लगता  है  कि  संत्रियों  की  जगह
 ही  ऐसी है  कि  यहां  जो चला  जाता  है  वह
 पुनर्गठन  घौर  पन रें बना,  नया  'झगुशासन
 अनाने  के  बदले  अदबनी  बन  जाया  करता
 है  ।  हम लोग  भो  करीब  करीब  वही
 कर  रहे  हैं...  (ew)... om
 करेंग  नहीं,  ना  भी  यही  कर  रहे  हैं  ।  oT

 जानते  नहीं  हो  qe  को  ।  हां,  यह  आात
 झलग  है  झानर  कणी  वेरे  हाथ  में  ताकत  aT

 नहीं  झावथी,  यह  बिलकूल  सही  कह  रहे
 हैं।  सेफिन  भमर  कभी  था गईतो  में  पनी
 बात  काक  से  कह  रहा हूं  कि  झगर  कभी  भा

 गई  तो  बाब  रखना  कि  इस  पुनगंठन को  हमारे
 लोग  ferret को  gary  में  डालकर  करेंगे।
 जी तक  मैने  कोशिश  की  है  कि  हमारे  बंजी

 लोग  शूठ-मूठ  की  सलामी  बगैरह  को  लेगा
 बन्द  करें,  पने  जर  के  सामसे  से  पुलिस
 बालों को  हटायें  ।  कुछ  ऐसी  कोशिश की  ।
 फिर  हुआझा  कया  ?  एक तो  ध्रफसरशाही
 बढ़ी  'जबईस्त है, चिट्ठी है,  चिट्ठी  पहुंच गई  मंत्री
 के  यहां  कि  देखों,  तुम  ने  कान्स्टेबल  हटया
 दिया,  तुम्हारी  जान  के  ऊपर  फलां  जमहू
 मैं  झाफत  है  ।  बबड़ा  गया।  बेंचारा  हमारा
 मंत्रों  चबरा  गया  ay  मंत्री  फिर  से  वह  पुखिस

 Sto  राव  नोहा  लोहिया  :  धादमी  है,
 झ्रादमी है  बैसाही ही  जैसे  झाप  हो  लेकिन  मैं
 समझता  था  कि  कम  से  कम  व  वक्‍त  ऐसा
 दा  गया  है  कि  जब  हम  लोग  भपने  भुल्क
 को  बनाने के  लिए  कछ  झपनी  जिन्दगी  को
 जोखिम  में  डालकर  करने  की  आदत  सीखेंगे,
 में  यह  सोचता  था  t  are  है।फिर  एक
 पेशेवर  रोग  भी  है  मंत्रियों  की  झऔौर  वह  शान
 शोकल,  te  ate  ।  करीब  एक  लाख  प्ादमी
 अपने  देश  में  है ंपुलिस  सिपाहियों  समेत  जिस

 का  केवल  बन्  है  कि  वह  लोगों  को,  साधारण
 सता  को  दिखाय  कि  यह  संत्री  लोग  कितने

 _ ढाट  बाट  के  धादमी हैं  ।  ऐसी  बढ़िया  बढ़िया
 ्र्शी  सल  मियां  दिया  करते  हैं  जिस  थें  उन
 की धाक जमी रहे डसी  रहे  1  बहों  पुराने  जमाने
 को  बातें  अली  प्रा  रही  है  ।  किसी  सभ्य
 देश  में  ऐसा  नहीं  होता  ।  लेकिन  क्योंकि  धंद्रजी
 जमाने  का  हिंसाव  चला  थ्या  रहा  है,  लाई
 एलिनबरा  लिख  कर  गए  में  इसलिए
 यह  सब  बात  चल  रही  हैं।  तो  मनकों  बहुत
 स्वादा  बिहार  झौर  उत्तर  प्रदेश  की  बात

 मत  कहना  ।  कोशिश  हम  कर  रहे  हैं  कि  कुछ
 थौजों में बदलें में  बदलें  लेकिन  मंत्री  तो  एक  पेशवर
 रोग  में  मुबतिसा  हैं  ।  मैं  दाशा  करता  हूं

 कि  हमारे  मंत्री  शामद  एकाध  बढ़ा  काम  कर
 से  जायेंगे  ।  ज्यादातर  तो  उसी  हिसाव  से

 चलेगा,  ।  कितने  राइमी  सकीर  को  छोड़
 कर  चला  करते  हैं  ?  सकोर को  छोड़  कर
 तो  शेर,  शायर  धौर  शूर  ही  चला  करते  हैं  »
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 [sto  राम  मनोहर  लोहिया]

 बाकी  तो  चहवाण  साहब  की  तरह  ही  चला

 करते  हैं  |  तो  लकीर  के  ऊपर  चल

 रहे  हैं  ।  मैंने  यह  जरूर  सोचा  है  कि  दो  चार

 वर्ष  तो  आज  का  ऐसा  हाल  चलेगा  खट-मिट्ठी
 सरकार  ।  मत  समझना  कि  मैं  इन  सर-

 कारों  को  मीठी  सरकार  कहता  हूं  t

 आप  लोगों  की  20  वर्ष  तक  कड॒वी  सरकार

 चलती  रही  ।  अब  दो  चार  वर्ष  तक

 खट-मिट॒ठी  सरकार  चलेगी  |  फिर  वह  वक्‍त

 आयेगा  जब  जो  बातें  मैंने  कही  हैं  वह  बातें

 बदलेंगी  ग्रौर  मैं  श्राप  से  ्रर्ज  करूंगा  कि  इस

 वक्‍त  जब  पुलिस  का  मामला  दिल्‍ली  में  चला

 तो  हम  लोगों  ने  बड़ी  कोशिश  की  कि  इस
 के  जरिए  से  पूरा  पुनसेगंठन  पुलिस  का  और

 देश  का  किया  जाय  अ्रफसोस  मुझे  इस

 बात  का  है  कि  दिल्‍ली  में  हमारा  समाजवादी

 दल  इतना  दुर्बल  है  कि  जब  अकेला  पड़  गया

 तो  हम  जनता  की  मदद  पुलिस  वालों  को

 बिलकुल  दिलवा  नहीं  पाये।  एक  फंसला  हुग्ना
 था  कि  22  तारीख  को  हम  लोग  हड़ताल
 करते  1  उस  फंसले  में  कम्यूनिस्ट  भी  थे  ह्म
 भी  थे  ।  कम  से  कम  कम्यूनिस्टों  बेचारों  ने

 फैसले  में  तो  साथ  दिया  लेकिन  जब  फैसले  को

 कार्यन्वित  करने  का  वक्‍त  अ्राया  तब  कम्यू-
 निस्ट  मंदान  छोड़कर  चले  गए  ।  शायद  उन्होंने
 सोचा  हो  कि  ताकत  काफी  नहीं  है  और  जहां
 तक  जनसंघ  का  सवाल  है  अभी  उन  को  तो

 परिवत्तंन  की  यह  सब  चीजें  समझ  में  ही  नहीं

 आई  हैं  ।  हमारी  नाकाबलियत  है  कि

 हम  उन  को  समझा  नहीं  पा  रह  हैं  n  असल

 में  हम  खुद  इतने  नालायक  रहे  कि  दिल्ली

 में  अकेले  अपनी  ताकत  से  इन  पुलिस  वालों

 को  साथ  नहीं  दे  पाये  वरना,  बकरी,

 वह  खोमचा  लगाने  वाला  दिल्‍ली  का  आदमी
 “जिस  को  पुलिस  का  कांस्टेबल  ठोकर  मार

 देता  है,  वह  साध।रण  मेले  कपड़े  पहने  हुये
 आदमी  जिस  को  पुलिस  वाला  चपत  मार

 देता  है,  ओर  मैं  आप  से  कहता  हूं  चार  दिन

 “पहले  तो  पुलिस  वाले  की  जबान  मेरे  ऊपर

 भी  चल  चुकी  थी,  उप्त  पुलिस  वाले  को  बदलते,
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 फिर  अफसर  को  श्रौर  इसलिए  मैं  अगर  आप

 इजाजत  दो  तो  खाली  एक  कसम  जो  कि  मैंने

 कई  सभाओं  में  श्रोर  यहां  पर  हजारों  लोगों

 में  पढ़ाई  थी,  दिलवाई  थी  यहां  पढ़कर

 सुना  देता  हुं  1  बड़ा  बढ़िया  मौका  था  अगर

 राजवीतिक  दल  इस  पुलिस  आन्दोलन  के

 जरिए  भारत  के  अन्दर  अनुशासन  को  शौर

 पुलिस  को  पुनंसंगठित  करने  के  लिए  इस
 का  उपयोग  करत  |  वह  कसम है  :

 “हम  साधारण  जनता  और  पुलिस
 जन  कसम  खाते  हैं  कि  एक  दूसरे  को  सता-

 येंगे  नहीं  ।  रिश्वत  नहीं  लेंगे  -  नैतिक

 अपराधों  को  रोकेंगे  ।  अपराधियों  को

 पकड़ेंगे  श्रौर  पकड़ने  में  मदद  करेंगे  तथा

 सादा  और  अच्छा  जीवन  बसर  करने  में

 एक  दूसरे  की  मदद  करेंगे  1  ञ्राज़  जो  देवता

 है  उत्त  को  आदर्मी  बनाग्रों,  जो  अज  जंगली

 जानवर  है  उस  को  ्रादमी  बनागञ्रो,  जो

 ग्राज  बकरी  है  उस  को  आदमी  बनाओ  |

 इतनी  बात  कह  कर  मैं  यह  प्रस्ताव  पेश

 करता  हूं  ।

 Mr.  Speaker:  Are  you  moving  the
 motion?

 Sto  राम  मनोहर  लोहिया  :  जी  हां,
 मैंने  पहले  ही  कह  दिया  कि  मैं  प्रस्ताव  करता

 हूं  कि  यह  सदन  स्थगित  हो  ।

 Mr.  Speaker:  Motion  moved:

 “That  the  House  do  now  ad-
 journ”’.  के

 Mr.  Indrajit  Gupta.

 Shrj  Indrajit  Gupta  (Alipore):
 There  is  very  limited  time  at  our
 disposal....

 Mr.  Speaker:  Just  a  minute.  Dr.
 Lohia  has  taken  five  minues  more,
 though  he  was  allotted  twenty  minu-
 tes.  If  each  Member  takes  five  mi-
 nutes  more,  naturally  the  others  will
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 lose  their  time.  Therefore,  .  would
 Tequest  the  hon.  Members  to  take
 only  ten  minutes  each,

 The  hon.  Member  may  tii

 Shri  Indrajit  Gupta:  Dr.  Lohia
 has  referred  in  some  detail  to  the
 traditions  in  which  our  Police  force
 had  been  reared  from  previous  regi-
 mes.  I  do  not  wish  to  dilate  on  this
 point  further,  but  it  is  a  fact  that
 the  image  of  the  typica)  Indian  po-
 liceman,  both  in  our  country  and  also
 abroad  in  the  pre-Independence  days
 and  even  subsequently  hag  been  the
 image  of  a  typical  lathi-wielding,  trig-
 ger-happy  instrument  of  represssion
 against  the  people;  that  was  the  typi-
 cal  image  which  was  projected.  I  say
 this  because  ]  hope  that  the  Govern-
 ment  and  other  friends  on  that  side
 wil!  realise  that  unless  this  tradition
 is  broken  with  though  I  do  not  think
 that  this  Government  is  ever  capable
 of  breaking  from  that  tradition—and
 any  serious  altempt  ig  really  made,  as
 Dr.  Lohia  said,  to  reorganize  the  en-
 tire  police  force  with  a  new  outlook
 and  on  ४  new  basis,  we  have  entered
 a  period  when  very  dangerous  com-
 Plication;  may  follow.

 I  want  to  make  a  reference  to  the
 deplorable  news  which  has  come
 from  West  Bengal--from  Calcutta
 and  Howrah—of  events  that  have
 taken  place  there  yesterday.  A  po-
 lice  force  is  accustomed  from  times
 immemoria]  to  be  used  mainly  as
 an  instrument  of  repression  against
 the  people  and  once  g  Government,
 even  though  it  is  a  Government  with
 limited  powers— ,  State  Government
 —makes  somg  attempt  to  change  the
 outlook  of  that  police  and  to  res-
 trict  its  functions  as  an  instrument
 of  repression,  a  situation  comes  about
 where  the  police  itself  revolts  beca-
 use  it  is  accustomed  to  9  certain  way
 of  life  and  a  way  of  behaviour  to-
 wards  the  people,  Yesterday  we  have
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 ning  amuck  and  not  even  hesitating
 to  break  up  the  heads  of  district  ma-
 gistrates,  SDOs,  a  former  M.P.—a
 colleague  of  ours;  many  members
 know  him,  Mr.  Mohammed  Elias—,

 a  local  MLA  and  even  a  Minister  who
 had  a  very  narrow  escape  and  news-
 paper  reports  which  have  coma  in  a
 very  detailed  form  today  say  that
 these  policemen  were  also  shouting
 slogans  against  the  present  United
 Front  Government  of  West  Bengal.
 This  is  a  new  type  of  thing.  Members
 on  that  side  of  the  House  were  voci-
 ferous  and  very  eager  that  these  po-
 lice  constables  and  police  personnel
 of  Dejhi  should  be  punished  and
 severely  punished  because  they  com-
 mitted  this  unforgivable  crime.  In  the
 eyes  of  discipline,  it  ig  a  crime;  I
 admit  that  they  went  and  took  to
 what  is  called  the  agitational  path
 for  ventilating  their  demands.  But
 they  were  agitating,  if  I  understand
 it  rightly  for  some  economic  better-
 ment  of  their  conditions,  against
 those  things  which  Dr.  Ram  Manohar
 Lohia  had  mentioned,  namely  the
 wretched  pay  scales  which  had  pre-
 vailed  for  so  many  years,  deplorable
 housing  conditions  and  all  those
 things.  You  are  very  eager  to  punish
 such  people.  But  J  want  to  know
 what  attitude  the  members  of  the
 ruling  party  are  going  to  take  to-
 wards  those  officers  particularly  of
 the  police  force  in  this  country  who
 because  they  are  prevented  today
 from  carrying  out  the  kind  of  indis-
 criminate  and  anti-people  ectiana  to
 which  they  have  been  accustomed,  try
 to  revolt  against  the  Government  and
 who  even  beat  up  and  use  their  lathis
 against  the  district  magistrate,  SDOs,
 Ministers  and  MLAs
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 [Shri  Indrajit  Gupta]
 country  who  were  respomsible  for  yio-
 Jence  was  the  police  force;  they  were
 responsible  for  the  crimes  committed
 in  this  country....

 An  hon,  Member:  Gangsterism.
 Shri  Indrajit  Gupta:  That  raised

 a@  lot  of  uproar  at  that  time.  :  quite
 remember  that.  But  today  when  we
 are  looking  back  in  retrospect  we  see
 how  correct  and  how  true  that  obser-
 vation  made  by  that  judge  was,

 Anyway,  there  is  not  much  time  at
 my  disposaj  now.  Therefore,  I  just
 want  to  say  one  or  two  things  about
 the  Delhi  police  incident.  1  remem-
 ber  that  on  the  7th  November  last
 when  the  incidents  took  place  outside
 this  House  which  the  hon.  Minister
 remembers,  everybody  praised  the
 Police,  and  Members  from  all  sides
 of  the  House  were  very  Joud  in  praise
 of  these  very  same  police  constables,
 because  it  was  said  that  they  had
 stoog  firmly  by  their  duty  and  it  was
 they  who  were  ible  for  ing
 to  it  that  the  people  from  outside  had
 no  broken  into  the  sacred  precincts
 of  this  Parliament  and  done  violence;

 -instead,  the  viol  took  place  out-
 side.  We  remember  thal.  [fs  it  mot
 an  irony  of  fate  that  today  those
 game  poli  are  locked  up  here
 inside  jail  and  are  not  given  even  5
 class  status  inside  jail,  whercas  those
 same  people  who  had  tried  to  break
 their  way  into  the  Parliament  House
 @nd  se  fire  to  cars  in  this  area  on  the
 ‘Ith  November,  the  people  who  were
 artested  that  day,  were  given  B  class?
 Those  policemen  today  are  kept  in  the
 C  division  inside  the  Tihar  Jai)  and
 even  their  minimum  demands  are  be-
 ing  denied  to  then.  What  I  want  to
 say  is  that  from  that  time,  the  first
 rumblings  of  discontent  were  visible
 to  everybody.  The  policemen  were  al-
 ready  taking  part  in  meetings  before
 ‘the  police  stations  and  trying  to  put  up
 their  memoria]  of  demands  to  the  Gov-
 ernment  as  long  ago  as  Novenrber
 and  at  that  time  the  Khosla  Commis-
 sion  was  appointed.  It  was  promised
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 So  far  ag  2  know,  up  to  ghis  day,  the
 Khosla  Commission's  have  not
 seen  the  light  today,  perhaps,
 have  submitted  some
 tions  to  the  Government  I  do  not
 know;  but  at  least  no  action  has
 been  taken  in  that  matter  up  till  to-
 day.

 The  majority  of  the  Delhi  police-
 men  are  not  very  well  trained  or  edu-
 cated  people.  These  ordinary  cons-
 tabls  are  recruited  from  around  this
 place,  from  Haryana  and  from  the
 Punjab  and  the  rural  areas  round
 about,  Very  many  of  them  are  semi-
 literate.  They  are  poorly  paid.  They
 are  Not  very  well  trained.  They  are
 half-trained  in  fact,  because  they
 are  brought  here  mainly,  as  Dr.  Ram
 Manohar  Lohia  indicated  to  carry  «ut
 so-called  security  duties  because  of
 the  large  number  of  tration  of
 VIPS.  in  this  capita!  city  of  our  coun-
 try.  Their  main  job  is  to  line  the
 streets  and  do  pahra  because  so  many
 VIPS,  domestic  and  foreign,  are  per-
 mabulating  and  concentrating  in  this
 city  all  the  time.  This  is  the  kind  of
 police  that  we  have  here  mainly.
 discontent  among  these  people  and
 the  grievance  regarding  their  econo-
 mic  gonditions  were  known  to  Govern-

 Z

 Governmen,  is  complacent  and  full  of

 against  anything.  But  once
 those  policemen  are  agitate?  over
 their  conditions  and,  perhaps



 ‘573
 and  put  in  jail,  thie  mood  changes
 from  penic  to  one  of  equally  blind
 revenge  and  vindictiveness  against
 those  people.

 These  are  the  moods  through
 whieh  this  Government  has  passed.
 ‘Today  I  am  more  bothered  than  any-
 thing  else  about  the  reports  which
 have  appeared.  I  would  like  the
 Minister  either  to  confirm  or  to  deny
 them,  reports  about  the  condtions  in

 ‘which  these  people  are  now  being
 held  for  trial.  Firstly,  I  have
 already  mentioned  the  question  of
 their  not  being  given  B  division  in
 jail.  Secondly,  it  is  reported  that
 adequate  facilities  are  not  being
 given)  by  the  Delhi  Administration
 for  their  Jegul  defence.  I  want  to
 know  whether  this  is  correct  or  not.
 Thirdly,  suspended  policemen  are  not
 getting  their  suspension  allowance.  If
 so,  I  want  to  know  under  what  rule
 they  are  being  deprived  of  _  it.
 Fourthly,  suggestions  made  for  the
 improvement  of  the  Delhi  police
 force,  suggestions  made  by  their  own
 Police  Karmachari  Sangh  were  not
 forwarded  by  the  authorities  to  the
 Khosla  Commission.  although  that
 Commission  is.  I  think,  empowered  to
 give  some  suggestions  about  this
 matter.  Fifthly,  policemen  declared
 Proclaimed  offenders  by  the  Delhi
 Administration,  a  large  number  of
 them,  are  missing.  It  is  alleged  in  the
 Press  and  outside  that  many  of  them

 taken  prisoner,  were  treated  with  the
 utmow  brutality  after  their  arrest  in
 a  spirit  of  revenge  and  vindictiveness,
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 handicapped  because  they  are  not
 given  details  about  the  timings  and
 venue  of  the  trials  held  inside  the
 jail.  Bail  proceedings  in  respect  of
 these  prisoners  are  hampered  with
 delaying  enquiries.  The  convener  of
 this  defence  committee  has  said  that
 the  Administration  has  not  been  able
 to  provide  him  even  with  the  copy  of
 the  gazette  notification  of  the  1933
 order  under  which  arrests  under  sec.
 188  were  held  to  be  non-bailable.  He
 had  asked  them,  quite  legitimately,
 for  a  copy  of  it  so  that  he  could  sce
 whether  they  have  a  case  or  not.  But
 even  a  copy  of  that  gazette  notifica-
 tion  is  not  made  available  to  him.

 These  are  some  of  the  things  which
 are  going  on.  Therefore:  I  demand
 that  a  Judicial  Commission  should  be
 appointed  to  go  into  this  whole  thing, the  circumstances,  the  background  of
 what  has  taken  place  and  what  is
 Roing  on,  the  way  the  Government
 has  treated  these  men.  Therefore,  |
 say,  let  them  not  bury  their  head  like
 an  ostrich  in  the  sand.  This  is  not
 going  to  create  any  permanent  or
 lasting  solution  of  this  problem.  Even
 Shri  Ramanand  Tiwari  who  certainly
 did  not  come  here  as  a  State  Min-
 ister,  was  told  that  it  is  no  business
 of  yolirg  to  interfere’.  He  came
 because  he  !s  the  President  of  the  All-
 India  Policemen’s  Association.  He  is
 a  man  with  a  history  behind  him,  a
 man  who  was  responsible  as  leader
 in  946  of  the  Bihar  policemen's
 strike,  which  was  at  least  partiy
 responsible  for  putting  these  gentle-
 men  opposite  in  power  in  Delhi.  Of
 courte,  he  was  punished  by  the
 British  Government.  But  today  he  is
 a  Minister.  His  services  could  have
 been  utilised  at  least  to  bring  about
 some  kind  of  a  settlement,  But  that
 ‘was  rejeced.

 Therefore,  this  attitude  of  the
 Government  should  change.  This  blind
 and  vindictive  vevengeful  attitude
 should  go  and  the  Government
 should  behave  in  a  morc  Suman  way
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 attention  of  the  House  to  certain
 incidents  which  occurred  in  Howrah, I  was  prevented  from  doing  so  far
 certain  reasons  best  known  to  you.
 Luckily  I  have  got  an  occasion  to
 mention  that  fact  before  the  House.

 It  has  been  mentioned  in  the
 ,  at  has  been  mentioned  by

 Mr.  Gupta,  that  even  the  officer  in
 charge  of  the  police  station  ran  amuck

 Elias,  was  arrested  and  then  certain
 People  were  s¢t  upon  and  a  cry  was
 raised  that  he  should  be  released,
 and  the  police  was  coerced  to  release

 There  is  a  historical  haz  there,  and
 eome  fram  that  place.  The  hat  hes
 been  there  for  the  las,  hundred  years,
 and

 and  Mr.  Mohammad  Elias  is  the  pres!-
 dem  of  the  other  union,  What
 happened  wes  that  when  the  sole
 owner,  proprictor  of  the  het  was
 attacked,  he  went  to  the  court  to  file
 a  case,  but  he  was  encircled
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 say.  Mr.  Indrajit  Gupta  eapoke  about
 the  Calcutta  riots.  He  never  objected.
 This  is  not  fair.  There  is  no  point  of

 Let  him  come  to  Delhi  police  now.

 happened,
 would  be  good  for  the  hon.  Members
 on  the  other  side  to  listen  to  this.
 These  proprietors  were  forced  to  sign,
 a  blank  paper  donating  the  hat,  as
 reported  in  the  newspaper,  to  the
 West  Bengal  Government.

 Shri  Tridib  Kamar  Chandheri
 (Berhampore):  Is  it  his  contention
 that  because  of  these  things,  police-
 men  should  beat  up  the  District
 Magistrate?

 Shri  Krishna  Kumar  Chatterji:  I
 am  prepared  to  hand  over  this  list
 to  my  hon.  friend.  The  hat  was
 donated  to  the  West  Bengal  Govern-
 ment  under  coercive  forces.  Then,

 Such  a  state  of  affairs  is  generated
 because  we  have  been  creating  certain
 perverse  condtiong  in  thie  country.

 When  I  read  about  this  Delhi  police
 affair  Iwas  in  Calcutta.  I  was

 tion,  whether  he  had  been  functioning
 at  all.

 snd  duties.  We  must  not  be  carried
 away  by  certain  consiieta-
 tions,  I  have  known  Dr.  Lohig  for
 long  time  since  hig  school  snd  college
 days.  I  know  he  is  an  emotional  man
 I  do  not  grudge  him  his  emotion  bat
 I  wilt  certainly  remind  him  thet  when

 i  i
 |



 they  were  the  upholders  of  law  and

 an  attempt  was  madg  to  curb  this
 Even  then  the  Government  took  steps
 to  look  into  the  demands  of  the  police-
 men.  They  set  up  &  commission  to  go into  the  conditions  of  service.  Then,
 sbout  the  penalty.  I  think  my  hon,
 ftiende  who  have  spoken  cannct  chal-
 ange.  these  facts  which.  are  stranger
 than  Gotion  in  the  minds  of  same  peo-
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 ple  on  account  of  some  emotional  con-
 siderations.  If  we  have  to  function
 as  a  civilised  society,  we  must  have
 a  code  on  conduct  for  our  police  and
 military  people.  It  is  fortunate  that
 there  are  non-Congress  Governments
 functioning  elsewhere  and  the  hon.
 Members  know  that  in  Managhat  also
 when  a  police  officer  committed  ex-
 cesses  they  had  to  arrest  the  police
 officer  atd  put  him  into  prison
 He  was  not  classified,  Lf  a  policeman
 does  wrong.  he  has  to  be
 penalised  and  he  hag  to  bear  the  guff-
 ering  as  any  other  common  =  citizen.
 Everybody  has  got  the  right  to  ask  a
 classification  in  the  proper  way.

 Mr.  Speaker:  The  hon.  Member
 should  conclude  now.

 Shr}  Mrikea  Kemer  Chatterji:
 Therefore,  I  would  appeal  to  the  hon.
 Members  not  to  proceed  with  this  ad-
 journment  motion  because  the  matter
 is  sub  judice  and  the  courts  will  have
 to  go  into  these  things  and  if  hon
 Members  make  comments  which  £o
 aut  to  the  Press,  it  will  be  difficult  for
 the  courts  to  come  to  correct  conclu-
 sions.  By  so  doing  we  will  be  doing
 more  Injustice  to  the  people  whom  we
 want  to  serve  and  therefore  I  would
 request  them  to  withdraw  this  motion.

 Shri  Vireadra  Kumar  Shah  (Juna-
 gadh):  The  year  857  was  a  year  of
 great  historic  significance.  What
 happened  then?  Though  the  British
 described  it  a3  the  sepoy  mutiny,  we
 liked  to  call  it  as  the  first  war  of
 Indian  independence.  70  years  after
 that,  when  this  Government  took  over
 the  real  sepoy  mutiny  took  place  In
 the  city  of  Dethi.  What  happened?
 Just  like  the  mutiny  had  its  manifes-
 tation  on  the  Parade  Ground  of
 Meerut,  the  same  thing-happened  on
 the  Parade  Ground  in  Delhi,  and  that
 was  the  manifestation  of  that  mutiny.
 and  just  like  the  British  army  had  to
 be  called  out  to  quell  that  rebelling
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 event,  most  serious  and  unusual,  caus
 ing  graVe  concern  to  all  law-abiding
 eltizeng  of  this  country,  and  the  sights
 witnessed  were  unusual.  For  24
 hours  there  was  no  law  and  order  in
 this  capital  city  of  India.  The  Home
 Minister  was  surrounded  by  the  police
 who  were  supposed  to  maintain  law
 and  order  themselves  causing  2
 breach  of  law  and  order.  And  we
 g0t  adverse  international  publicity  ali
 over  the  world  as  if  a  revolt  was  tak-
 ing  place  in  this  country.

 I  have  great)  sympathy  for  these
 policemen,  though  I  have  no  sympathy
 with  the  strike  or  the  action  they
 took,  nor  do  I  have  any  sympathy
 with  those  who  might  have  been  in-
 strumental  in  instigating  them  to
 take  this  action  which  I  consider  an
 action  which  was  very  scrious  and
 which  endangered  the  unity  and  soli-
 darity  of  this  country.

 It  ig  unfortunate  that  certain  ele-
 ments  might  have  thought  it  fit  ta
 make  political  capital  out  of  the  mis-
 eries  of  these  poor  policenren  of  Delhi.
 It  is  unfortunate  and  it  is  condemn-
 able  giso.  To  exploit  the  law  and
 order  arm  of  any  government  for
 one’s  own  political  purposes  is  a
 thing—I  am  sure  those  of  my  hon.
 friends  and  others  who  might  have
 thought  it  fit  to  do  so  would  have
 now  realised—which  would  not  do
 good  to  any  party  in  power  and  we
 certainly  dissociate  ourselves  from  this
 sort  of  action.  But  certainly  we  must
 examine  the  causes  a3  to  why  this
 heppened,  and  I  think  the  Home
 Ministry  of  this  Government  should
 share  this  blame  squarely  ang  fully.
 It  ts  entirely  due  to  their  shirking  the
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 hardships,  the  plight,  which  these  po- licemen  have  suffered,  such  as,  their low  income.  I  am  told  that  even
 the  cobbler,  the  dhobi  and  the  ber-
 ber  ig  better  paid  by  the  police  than
 the  police  constable;  even  the  Muni-
 cipal  sweeper  is  better  paid  than  the
 Police  constable  whose  duties  are
 much  more  onerous  than  those  of
 these  people.

 Take  the  housing  problem  which
 was  described  here;  take  the  rising
 Prices.  What  do  all  these  lead  to?  Not
 only  do  they  lead  to  corruption  but
 I  am  sure  one  cannot  blame  them,
 though  one  cannot  appreciate  if  it
 leads  to  trade  unionism,  because,  it  is
 thase  sitting  in  the  Treasury  Ben-
 thes  who  caused  all  these  things  to
 happen,  to  make  the  policemen  form
 #  trade  union  which  is  not  allowed;
 when  they  did  it.  when  their  prob-
 ‘ems  were  there  did  anyone  cate?
 Certainly  not  The  unrest  was  sim-
 mering  since  954  under  the  very
 nose  of  the  Home  Ministry  here
 which  maintains  for  al}  India  nearly
 8  officers  of  the  rank  of  Inspector-
 General  of  Police.  Under  their  very
 nose  when  the  trade  union  activities
 werc  being  organiyed  since  94—

 when  even  newspapers  drew  their  at-
 tention  to  the  explosive  situation  in
 the  country.  A  foreigner.  Karan  Singh
 Beria,  could  come  and  stay  for  mon-
 ths  in  this  country  and  create
 trouble.  Even  then  the  Government,
 with  all  the  Intelligence  at  their  cam-
 Mand,  coyld  not  find  it  out  till  the  ale
 tuation  really  explodea.  Menior  offi-
 cers  were  aware  of,  this,  but  nobody
 wanted  to  take  the  initiative  to  con-
 vey  it  to  the  Government,  They  were

 was  politicking



 van  with  8  or  7  armed  men,  follow-
 ed  by  another  police  van  with  6
 or  T  armed  men,  as  though  these  Ko-
 hinoors  are  in  great  danger  of  being
 lifted  from  this  countryf  |  would
 quote  from  the  Statesman  to  show
 that.all  sorts  of  politicking  js  tak-
 ing  place  here:

 “A  Central  Minister  wanted  his
 personal  bodyguard  to  be  promot-
 ed  out  of  turn,  another  wanted
 that  his  bodyguard  be  nominated
 for  clection  to  Delhi  Corporation.
 Since  politicians  and  even  minis-
 ters  were  accessible  10  the  men,
 officers  were  invariably  ignored.”

 So,  the  situation  ultimately  erupted
 into  what  happened.

 There  wus  no  contact  between  =  the
 officers  and  the  men,  Our  Home  Mi-
 nister  has  been  till  recently  Defence
 Minister  and  he  knows  that  in  the
 army  the  particular  thing  they  have
 to  see  is  that  great  contact  is  main-
 tained  between  the  officers  and  the
 men.  No  money  was  being  sanc-
 tioned  by  Government  whenever  ask-
 ed  for.  The  practice  of  this  Govern-
 ment  is,  they  would  wake  up  only
 very  late.  Even  the  legitimate  de-
 mands  of  the  police  or  any  section  of
 the  society  will  be  heard  only  when
 there  is  an  agitation.

 They  have  four-decade-old  rules.
 Dr.  Lohia  said,  they  are  00  years  old.
 How  do  you  expect  them  to  show  de-
 votion  to  duty,  discipline  and  courtesy
 to  the  citizens  when  they  aie  paid  so
 low?  They  are  recrulted  so  badly.

 ‘They  are  not  trained  properly.  The
 Government  is  insensitive  to  this  very
 vulnerable  and  sensilive  branch  of
 service,  which  35  most  important.  Par-
 tleularly  when  we  defire  that  =  there
 should  be  no  trade  unionism  in  the
 Police,  the  responsibility  of  the  Gov-
 ernment  ix  much  greater  to  see  that
 they  are  responsive  and  they  ‘keep
 theip  ears  and  eyes  open  and  listen
 to  what  Js  happening  ang  they  do  on*
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 give  cause  to  them  to  voice  their  grie-
 vances  through  trade  unionism.  But
 Government  do  not  do  that.

 In  fact,  I  should  suggest  that  if  the
 दा  to  the  present  Home  Mi-

 nister  had  to  leave  on  account  of
 what  happened  outside  Parliament
 House  in  November  last,  what  hap-
 Pened  in  April  this  year  should  make
 the  present  Home  Minister  consider
 whether  it  would  not  be  right  for
 him  to  follow  his  predecessor  even  in
 that.  3

 Let  there  be  British  type  of  police
 councils  where  the  representatives  of
 the  Government  and  of  the  police  for-
 ces  are  there  to  look  into  their  prob-
 lems  and  grievunces.  I  would  also
 urge  tha:  the  report  of  the  Police
 Commission  when  submitted  be  acted
 upon  quickly  ang  not  shelved  as
 usual.

 iW  hes.

 श्री  बरूराज  मबोक  (दक्षिण  दिल्ली)  :
 अध्यक्ष  महोदय,  दिल्‍ली  पुलिस  के  सम्बन्ध  में
 अभी  यहां  जो  कुछ  कहा  गया है.  मैं  समझता
 हैं,  बह  बहुत  कुछ  सुनी  सुनाई  बातों  पर
 कहां  गया  है।  दिल्ली  पुलिस  को  समस्यायें
 वास्तविक है  ,  और  उन  समस्याझों  को  पोर
 सरकार  का  ध्यान  आज  से  नहीं.  कई  वर्ष
 बहने  से  खोचा  जा  रहा  था।  उनका  केतन
 बहुत कम  है  ।  सन्‌  94TH  पुलिस  कांस्टेडल
 का  बेतन  पटवारी  के  वेलन  से  5२०  अधिक
 होता  था,  are  पुसिस  कांस्टेबल  का  बेतन
 पटवारी के  बेतत  से  33  रु० कम  है  ।  पहले
 दिल्‍ली  बहुत  छोटी  थी  बौर  एक  जगह  से

 दूसरी  जगह  जाना  झ्रासानथा।  झाज  दिल्‍ली

 बहुत  फैल गई  है।  यहां पर  6  हजार
 कांस्टेबल  हैं,  झोर  उन  में  से  .0  फोसदी
 के  पास  ही  रहने  के  लिये  स्थान  हैं।  उन्हें
 टूर  दूर  स्थानों  से  इयूटी  पर  घाना  पड़ता
 है।  महंगाई  के  बढ़ने  के  कारण  उनका  जीवन
 ह्रसग  दो  गएा है।  दिल्लो में सर्दी काओ में  सर्दी  काफी
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 पड़ती है  ।  उसको  सर्दियों  में  भी  मर्म  बधियां
 नहीं  दी  जातीं।  इस  प्रकार  की  आनेकों
 समस्‍यायें  दिल्‍ली  की  पुसिस  की  थीं।
 मैंने  पिछली  are  परालियामेंट  में  कहा  Ci
 296]  येंजब  मैं  यहां  मेम्बर  था  कहा  बा---
 झाप  रिकार्ड  निकलगाकर  देख  लें---कि  दिल्ली
 पुलिस  को  अहुत सी  समस्‍याये ंहैं  जिनको
 हल  किया  जाना  चाहिए ।  इस  'समस्याधों
 की  शोर  मैंने  सरकार  का  ध्यान  बचा  ला।
 लेकिन  उन  समस्याहों  का  समाधान  करने
 के  बारे  में  कुछ  नहीं  किया  गया।  पांच
 शाल  तक  सरकार  सोती  रही ।  पुलिस
 बालों  ने  जब  देखा  कि  उनको  समस्याधों
 का  कोई हस  नहीं  होता  है  तब  उन्होंने
 आवाज  उठाई  लेकिन  उसकी  इस  झावाज़
 को  सुना  नहीं  क्या ।  तब  उन्होंने  सोचा
 कि  एंजीटेशन  का  ही  एक  मार्स है  जिसको
 सरकार  सुनती  है  शौर  उन्होंन ेभी  एजीटेशन

 का  लार्ग  क्‍्रपनाया।  उन्होंने  यूनियन  बनाई  |
 शूलिंयन  अना  कर  उन्होंने  भ्रपनी  मांगें
 उठानी  शुरू  कों।  हमारे गृह  मंत्री  जो  भो
 जानेंगे कि fe  उनकी  जो  मांगें  हैं  बे  जायज
 आयें  हैं।  गृह  मंत्री  जीने  कहा  कि  मूनियन
 नहीं  बममी  अहिये।  इसलिये  बहां  शोक
 सना में  यह  एक  विधेयक  साथे  कि  यूनियन
 बनाने का  अधिकार  उनको  नहीं है  परन्तु
 पूलिस  एसोशिवेशन  बनाने  का  ब्ाध्चिकार
 है,  इसको  आल  सिया  गया  |  इस  तरह  से
 वहां  पर  एक  पुलिस  कर्मच। री  संघ  बना  बिया

 गया।  इस  संघ  का  एक  संविधान बना  शौर  उस
 संविधान के  भम्तर्ेत लहे  झपनी बात कहने बात  कहने  का
 अधिकार  मिला  और  इन्होंने  प्रपती  बात  कहनी
 शुक  की  tt

 जनकी  qe  बहुत  बड़ी  शिकायत  यह
 थी  कि  बहां पर  जो  सथ  इस्स्पैक्टर्ज  की  धरती
 झोती है.  बह  कासून  के मुताबिक  करखा के
 सुछविक  होगा  चाहिये।  “म्कस'

 में  से  जिया  बागा.  चाहिगे।  जो  कांस्टेअल
 भरती  होता है  शौर  हैंड  बॉस्टेयल  बनता है
 उसको ने  खाकर  सब  हंस्वैक्टर  बनाया
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 जाना  चाहिये,  इंस्पैक्टर  बनाया  जाना

 चाहिये  शोर  हल्थ के  मुताबिक  वह  ।
 सकता  है।  परस्तु  ऐसा  नहीं  किया  गया।
 इस  सारे  भामसे  की  शुरूआत  ही  यहां से
 होती है  कि  एक  सौ  नए  सब  इंस्पैक्टर  भरती

 कर  लिये गये  ।  पुलिस  कर्मआरी  संध  ते  कहा

 कि  यह  बात  गलत  है।  आपके  नियों  के

 अनुसार  अधिक  से  धिक  प्रास  प्रतिशत
 डायरेक्ट  भरती  कर  सकते  हैं  झौर  बाकी
 पचास  प्रतिशत  सोग  प्रापको  रैक्स में से लेगे में  से  लेके
 चाहिये  |  उस  वक्त  कर्मचारी  संत  को  इस
 बात  को  कहने का  अभ्रधिकार  था।  यहां
 कहा  गया  है  कि  के  पूखिस  कांस्टेबस  हैं  के
 पूरानी  श्प्नेजों  की  परम्परा  पर  चलते  हैं।
 लेकिन पुलिस  फसद  भी  उसो  परम्परा में
 बबलते  हैं,  व्यूरोफेशीज  wt  तो  उसी
 परम्परा  में  चलती  है।  भफसर  समझते हैं
 कि  कांस्टेबल  हमारे  भागे  बोलें,  ये  हमारे
 मायने  झपती  were  gerd,  हमारे  सामने
 मांगें  पे  करें।  यह  कंसे  हो  सकता है  +.
 इस  प्रकार  पुलिस  जौर  उसके  भ्रधिकारियों
 में  तनाव  पैदा  दोने  लगा ।  पुलिभ  बालों  से
 यहां  हां  पुलिस  लाइंज  में  सभाये  बर्गरह
 को |  मैं  कल  जेल  में  गया  था  अौर इन सोयों इन  सोयों

 से  मिसा  था।  मुझे  उन्होंने  बताया  कि  कर्म-
 चारी  संघ  का  जो  संविधान  है  प्लौर  जिसको
 सरकार  में  माता हैं,  उसके  झत्तसंतर  ह्सें
 पुलिस  लाइस्ख के  झम्दर  मीटियें  करने  का
 क्षधिकार  था  परन्तु अब  उनको  बुला  कर
 कहा  गया  कि  ाप  घीटिगे  नहीं कर  सकते
 है  तब  उन्होंने  मीटियेंकरता  ।  कर  दिया  1

 उसके  याद  4  अप्रैल  को  सात  पुखिल कमे-
 चारियों  को  एफ  दम  डदिसमिसच  के  झाईर
 दें  दिया  बचा ।  वे  जो  विशवनिसन्त  के  ate
 दिये गये  चौदह  आपस को  ये  सारी  भह़यक्
 की  जड़  चिकने ।  गर  उन्होंने  गड़बड़ी
 के  थी  तो  सरकार  चनो  कलपेंच  कर
 मकती  थी,  ह... उ  थुलाफर  कह  सकतो  थी,

 ie
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 aT  सकती  थी,  feet  के  भम्यर  कुछ
 ौर  लोग हैं,  उमके  जरिये  उन्तको  समझा
 कती  थी  1  हम  पूलिस  को  बरगताते
 नहीं,  हम  बगायत  करवाना  नहीं  चाहते  हैं,
 इंडिसिप्लिन  पैदा  करना  नहीं  चाहते  हैं।
 अगर  हमारा  भी  उनके  साथ  सम्बन्ध  है।
 के  हमारा  भादर  करते  हैं।  सरकार  की  बात
 नहीं  सुनते थे  तो  हमारी  सुन  सकते  थे  ny
 सरकार  चाहती  तो  शांतिपूर्वक  ढंग से  काम

 हो  सकता  था।  हमें  सरकार  विश्वास  में
 से  सकती थी  ।  लेकिन  ऐसा  नहीं  किया  गया  |
 लेकिन  उनको  टहिसमिस  कर  दिया  गया।
 इसने  बसते  पर  तेल का  काम  किया  बौर
 उससे  उत्तेजना  फैल  गई।  बहिस्त  होफर
 जन  लोगों ने  एक  ऐसा  cen  asa
 जो  ठीक  नहीं था  1  उन्होंने जो  अशूस  निकाला,
 जो  गृह  मंत्री  के  घर  के  बाहुर  भेरा  डाला

 यह  उचित  नहीं  था।  परन्तु  इसमें  मैं
 समझता  हू ंकि  कुछ  पोलिटिकल  पार्टीज
 भी  इतवाल्म्ट  थीं  उन्होंने  डिस्कर्टेट
 का,  उनके  सन्तोष  का  लाभ  उठा  कर
 अपना  पोलिटिकल  ह,  शोलना  चाहा.  भौर
 बह  ge  की  बात  है।  उन  में  से  कुछ  लोग
 ज्ायद  जानते या  प्रनजाने  में  हस  प्रकार  के
 घोशिटिकल  लोगों  का  जिकार  बन  गण  |

 हमारा  यह  निश्चित  मत  हैं  कि  जहां
 ee  बेक्ष  को  भ्म  फोसिस का  सम्बन्ध है है
 जहां  तक  देश  की  पुलिश  का  ween  है,  उन्हें
 ‘Sfwfewr  से  बाहर  रखना  चआहिये।  पोलि-
 feew  पार्टीण  का  उस  के  शाथ.  डॉयरेक्टली
 ewe  मही  रहना  चाहिये  |

 उन  के  झम्दर  उस  को  ह... अ  नहीं  लेगी  चाहिये  |
 ककर  कुछ  पोलिटिकल  पार्टीज  वा  पोशिटिकलस

 ह...  -  के  बीच  में  स  पढ़ते,  उन्हें  उकसाते
 नहीं  तो  मुझे  पूरा  विश्वास  eer  लोग

 उन  हें  काम  कर  रहे  थे,  उस  में  से  बहुत से

 के  उस  प्रकार  की  हरकत नहीं  करते  t  लेकित  मे
 बोग  में भा  पु  शौर  कुछ  उन  ते  गती  हो
 vf  |  हर  |.  गलती  कर  कता  है  1  उन  से

 जी  मलती  हो  गई।  उत्हों  ते  एक  रास्ता  ऐसा
 अपनाया  जो  रास्ता  बिल्कुल  गलत  था

 परन्तु  सरकार  को  विंडिक्टिग  नीति
 नहीं  झपनामी  चाहिये  1  जिस को  पकड़ा गया  है
 उन  की  जमानतें  नहीं  हुई  हैं  |  जेंल  के  पन्दर
 उन  के  मुकदभे  लते  नहीं  हैं।  भैजिस्ट्रेट  के

 भाने  जाने  का  कोई  सप्तय  नहीं  है  1  बह  कितने
 बजे  आता है  इस  का  कुछ  पता  नहीं है  ।
 कभी  बह  पांच  बजे  पहुंच  जाता  है  झौर  कभी

 तीन  बजे  +  मैं  चाहता हूं  कि  गृह  संत्री इस  की
 इन्कयायरी करें  ।  जो  जोग  गिरफ्तार किसे
 गये  हैं,  उन  में  से  एक  को  भी  बला  सेते हैं,
 कभी  दूसर ेको  कब भौर  कंसे वे  अपने
 बकौल  बुलायें  इस  का  पता  नहीं  है  ।  कोर्ट
 किस  समय  लगनी  है  इस  का  वकीलों तक  को
 पता  नहीं  होता  है  ।  उन  की  जमाननें तक  नहीं
 ली  जाती  हैं।  एक  का  पिता  मर  गया  उस  की
 जमानत नहीं  हुई  I  एक  की  लड़को को  शादी
 थी  उस  की  जमानत  नहीं हुई  ।  जो  सुविधायों
 एक  बड़े  से  बड़े  गम्भीर  जुर्म  करने  बाले

 धादभी  को  दी  आती  है,  वे  सुविधायें तक
 उन  को  नहीं  दी  यथा  रही  हैं।  की  क्लास तक
 उन  को  नहीं  दी  जा  रही  है।  यह  उचित  नहीं
 हैं।  उन  का  दोष  है,  उन्होंने गलती  की  है  a
 मैं  इंद्सिप्लिन के  पक  में  नहीं  me  परन्तु
 जिस  ढूंग  ले  उन्हें  सजा  दी  आर  रही  है,  बह  गलत
 है  4.3  लोगों  को  डिसमिस  किया  गया  है.
 396  लोगों की को  सबिसिस्त  टर्सिनेट  को  गई  है  it
 आर सौ  कोसों  ने  त्याजपतल दे  ्  हैं  ।  चाहे
 उस  के  'ह्यागपतों  को  स्वीकार  किया  गया  है  या

 नहीं  किया गया  है  लेकिन यह  क़  ठोक  नहीं
 है।  इस  प्रकार  से  नौ  सौ  था  एक  हजार  लोगों
 को  ध्वाप  निकाल  देंगे  तो  उस  का  क्या  परिचाम
 होगा ?  अगर उन  को  अजेलों में  डालते  हैं
 aw:  महीने,  साख  या  दो  साल  के  बाद  धाप  को
 जन  को  छोड़ना  पड़ेगा  ।  नव  दिल्‍्लो ही  नहीं
 सारे  देश  में  एक  प्रकार  का  ये  असम्तोष  बैद
 करेंगे  t  w  लोग  जगह  जगह  जायेंगे  घोर  बतायेंगे
 कि  किस  तरह  ले  उन  के  साथ  जुस्म  हुभा है
 याज  सारे  देश  में  झसम्तोष  है  a  मंहगाई  बढ़
 रही  हैं।  लेवाओों की स्थिति की  स्थिति  भ्रच्छी  नहीं है  »
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 फी  बलराजण  मधोक]  यो  मे,  पुलिस  बालो  के  मिले,  जवानों  से  मिले
 भौर  उनकी  क्या  कठितादपां  हैं,  पो  मजबूरि- इससे  श्राप  किसी  का  भला  नहीं  करोगे ।

 जिस  चीज  को  आप  बाना  चाहते हो  उस  को
 शाप  फैलायेंगे  ।  यह  रास्ता  गलत  है  ।  झाप
 उन  के  भ्रति  बदले  की  भावना  से  काम  न  सें  v
 उन  से  यलती हुई  है।  कुछ  डिपार्टमेंटल  कार्रवाई
 नघाष  कर  सकते  हैं  ।  कुछ  इनक्वायरी  धाप,
 करवा  सकते  हैं।  अगर  किसी  ने  बावोलेंत की
 है  तो  उस्त  क ेलिलाफ  शाप  एक्सन  ले  सकते  हैं
 लेकिन  हमारी  जानकारी के  मुताबिक  उन  मे ंके
 है; ...) क  के  ऊपर  बायलेंस  का  झारोप  नहीं
 ग्लगा  सकते  हैं।  हालांकि  श्रोबोकेशन  जुभा  है
 फिर  भी  जन्हों  ने  बायोलेंस  नहों  की  है  ।  वे
 कर  सकते ये  लेकिन  नहीं  को।  ये  शान्तिपूर्
 रहे  हैं।  इसलिए  मैं  सश्कार  से  प्रार्थना  करता  हूं
 कि  उन  को  लिकालने  की,  उस  को  दिसमिस
 करने  को  बात  सरकार  न  सोचे  ।  उन  को  नौकरी
 पर  बापिस  लिया  जाए,  उन  के  खिलाफ  हिपाटट-
 मेटल  कार्यवाई  को  जाय  t

 जो  कर्मचारो  जंच है  उस  को  सास्पता
 आप  ने  खत्म  नहों  को  है।  कर्मचारी संघ  झाज

 जो  मौजूद है  ।  उस  संघ  के  प्रध्यक्ष हैं,  मंगो है।
 उन  को  बाप,  बुलाइये,  उन  से  शात  कीजिये
 शौर  बात  करने के  बाद  कोई  रास्ता  निकालिये।

 इस  -  तो  यह  लोक्लाइज्ड कुकेंयर  है  .
 लेकिन  धन्य  प्रान्तों  की  पुलिस  के  बन्दर  भो
 ससम्तोच  है  ।  ऋ्ाम्द  फोंसिस  के  अन्दर  दनो
 अख़ब्लोच  व्यापक  हैं  |  देश  जर  में  कह  फैला
 ह््फा  है  क्योंकि  सबिस  कंडीशंज  नही  हैं  जो

 पूरानी चलो  झा  रही  है  भ्रफसरों को  राहत
 मिली  है,  कांस्टेबलों  को  सही  सिली  है,  जबानों
 को  नहीं  मिली  है  ।  उन  का  वह  असम्तोध

 ह... उ  रूप  में  प्रकट  होगा  कोई  नहीं  कह
 सकता  है  |  इसलिये  में  समझता हुं  कि
 ag.  एक  प्रकार की  हमारे  लियें  बामिर  है  a

 इस  से  हमे  न  सीखना  चाहिए  |  सरकार  एक
 पालणियामेंटरी  कमेटी  मुकंद  करे  जैसे  ँ्रमरीका
 के शन्दर  सिकेट  ह... &  कोजिल  कमेटी  बनाई
 गई  थी  ।  इस  प्रकार  की  एक  पालियामेंटरी
 कमेटी  बगई  फोवनिय  के  लिये  जाप  बनायें

 ा  हैं,  उस  सें  १7-क्या  झ्ासस्तोष  के  कारण हैं,
 इस  का  था  लगायें झौर  पाव  को  इन्हें दूर
 करने के  सुशाव  वें  ।  इन  सब  चीजों  को  गह
 पालियामेंट  के  झस्द्र  खायें,  बौजिनेत  के
 साथने  लायें  जौर  तब  इत  की  सजव्रियों को
 इन  के  'भसम्तोच को को  तूर  करने का  प्रयत्न
 किया  जाए  ।  यदि  ऐसा  होगा  तो  इस  प्रकार  की
 चटलनापों  को  चुनशाबत्ति  होने  को  हालत
 पैदा  नही  होगी,  उस  को  रोका  जा  सकेगा ।
 झन्यवा  मुझे  डर  है  कि  इस  प्रकार  की  घटनाओों

 की  पुमरावूत्ति  होती  रहेगी  7  प्राज  देश के  श्रवर
 जिस  प्रकार  एक  तगाद  से  प्रराजकता  के
 हालात  पैदा  हो  रहे  हैं,  कुछ  लोग  ''निहिलिस्टिक
 एटीट्यूड”  झपना  रहे  है  -  इन  हालात  के,
 इस  पृष्ठभूमि  के  हत्दर,  इस  प्रकार  की  'चटनाओं
 का  भटना न देश न  देश  के  हिल  मे  है, न  जतता  के  हित
 में,  न  देश  की  एकता  के  हित  में  भौर  न  ही  देश

 की  सुरक्षा के  हित  में  7  इस  प्रश्न  के  दो  पहलू
 हैं,  एक  थामचोय  पहलू  दौर  दूसरा  राष्ट्रीय
 पहलू  |  दोनों  पहलुझों  का  विचार  करक  कोई  t
 सही  रास्ता  आप  को  'मिकालना  चआाहिये।
 इस  को  झापष  अपनी  प्रति"्ठा  का  लवाब  न
 बनायें,  प्रेस्टीज  पर  art  wt  a  रहें  t  oat
 मेरा  निवेदन  है  ।

 Mr.  Speaker:  There  are  a  num-
 ber  of  Members  who  want  to  speal
 If  you  eut  short  your  speeches  ]  will
 be  able  to  cal]  at  least  one  from
 each  group.  Now,  I  will  cal)  one
 or  two  Members  from  this  side.  Shri
 Randhir  Singh.

 क्री  श्वधौर  Ferg  (रोहतक )  :  मेरे  विए
 यह  मामला  एक  जाती  गौदहयत  का  है|  मैं

 कोड़ा  सता  भडवाती  भी  झादमी  हूं  ।  ये  ia  घावजी

 जेसों  के  सीजणों  के  पीछे  हैं,  og  मेरे खून  का
 बावला है, है,  मेरे  अपने  किस्म  का  आमल  हैं,
 भरे  अपने  जाई  हैं,  मेरे  पने  हरियाणा  के  भाषनी
 हैं  ।  गौ  सौ  था  इजार  भाषनी  जो  बेलों  में
 हैं उन  में  से  os  परतेंट  ऐसे  श्रादजी  हैं  जो
 ‘Pewtt  के  बाख  पास  के  इनाकों  से  सी  सी
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 पयाल  कचाल  मौल  के  चारों  तरफ  के  इन्याके
 से  जाते  हैं  1  मुझे  सफतसोस  इस  बात  का  है  फि
 ये  सयाने  झादमी  बावले  बम  गए,  सियासी
 लीडरों  के  ह््त्ये  चढ़  गए,  इन  को  भ्रफल  मारी
 जई,  उन्‍्हों  ने  सलती  की  मैं  समझता हुं  कि  उनके
 साथ  GOST  सलूक  होता  चाहिये  |  मैं  ममझता
 हैं  कि  जैसा  कि  जनसंघ  के  प्रधान,  श्री  बलराज
 अल्योक,  ने  कहा  है,  इस  में  सियासी  सोएयत
 झा  गई  1  किन्हीं  ली  पील  प्रश्नवाल  ने,
 जो  किसी  पार्टी  के  हैं,  इस  लोगों  को  उकसाया,
 एक  मुनज्जम  पार्टी  की  तरफ  से  पुलिस  फोर्स
 को  उकमाया  झौर  कहा,  चढ़  जा  बेटा  सूलो
 पर  लों  करेंगे  भतवान।  इस  तरह  उस  ने
 हजार  झादमियों  का  रोजगार  खत्म  किया.
 जो  कि  डिसमिस  कर  दिए  गए  t  दो  आर  बद-
 किस्मत  तो  सर  भी  सार  ।  रैक  साल  पहले  डन
 पार्टी  बालों  aa  उन  को  जानता  हूं.  लेकिन
 उनका  नास  नहीं  amie  को  भा
 सरवा  दिया  होता  मैं  ह्वोम  मिनिस्टर  साहब  को
 तारीफ  करता  हूं  कि  उन्हों  ने  मदालनत  कर  के
 हाम्मात  को  बचाया,  वर्ना  हमारे  सँकोड़ो,
 हजारों  नौजवान,  हमारे  खिलले  हुए  फल,
 हमारे  स्ट्हेट्स  सियासी  'बार्दोबाओं  का  शिकार
 हो  जाते  ।

 मैं  य्याण  साहब  को  यही  कढ़ना  चाहूगा
 कि  बह  'फरास्िदिस  बने  |  इस  देश  में  उन  को
 रेपुटेलम  एक  फराछदिस  नेता  की  बन  गर्ट  है
 मैं  उन  को  बसाना  चाहता  हू  कि  जो  भादमो
 इस  थकते  बेल  थे  है,  जिस  बकल  बहू  डिफेंस
 मिनिस्टर  के,  तो  इन्हों  ग्राटमिय्रो  के  भाइयों.
 चाचाहों,  बक्छों  बौर  बापो  न  टिथवाल,
 सिशाखकोट,  जदी,  काशगिल,  बडानकोट,
 लाहौर,  बाइमेर  श्रौर  कमूर  में  पाकिस्तान  मे
 टक्कर  सी,  एक  एक  शादणी  से  पाकिस्खान  के
 चार  थार  Oe  क्षर्ण  ये  ह, अ  हरियाणा  +
 एक  एक  जबान  के  ईज्छोशिल  कैमाल  पर  बने
 प्रांच-एंच,  a-s:  पिल-बाक्मिज  को  तबाह
 किया  ।  &  लोक  बहुत  भोले  हैं,  मक्  बहुत
 बहादुर,  दिलेर,  शोर  डिलिप्लिस्ट  है।  यह  हीक

 है  किये  लोग बहक  में  था  ण,  विन बडे

 से  बड़ा  झादगी  जी  गलती  कर  सकता  है  a
 महात्मा  भांची  से  बड़ा  शादमी  दुनिया  में  गहीं
 हुआ,  लेकित  उन्होंने  ी  झपनों  “हिमालयन
 बलडर  की  बात  मानी  i

 मे  यह  मानता  हूं  कि  हमारे  इन  भाइयों
 और  साथियों ने  गलती  की  है  at  श्री  मधोक  ने
 बड़ा  प्रण्छा  किया  कि  उन्हों  ने  यहां  पर  सज्ची
 बात  कहो  ।  मैं  उस  का  मुंह  बूबना  चाहता  हूं  कि
 उन्हों  ने  भ्रपोजोशन  में  होते  हुए  भो  हकोकत
 बयान  को  ।  उन्हों  ने  एक  ऐसी  बात  कहो,
 जो  कि  एक  फराखदिल  झादमी  ही  कह  सकता
 at  we  तक  मैं  समझता  था  कि  उधर  मारि
 थोचों  ढ्ोलको  पीटन  बाले  हैं,  लेकिन  नहो,
 हां  पर  एक-ग्राध  ण््म  को  प्रादमी  हैं.  जो  सच्ची
 बात  कहने  हैं  ।

 आओ  भ्रकाशबीर  झारत्री  (हापुड़)  :
 परायट  श्राफ  शाइर  +  माननीय  सदस्य  ने
 “मुह  चूमने  को  जो  बात  कहीं  है,  वह  भन-
 परालियामेटरी  है.  इस  लिए  उन  शब्दों  को
 रिकाई  से  निकाल  दिया  जाये  ।

 थो बाटल  बिहारी  बाजपेथी  (बलरामपुर  ):
 चूकि  दो  मर्दों  में  बात  है,  इस  लिए  इस  को
 रहने  दिया  जाये

 को  रणधौर  सिह  :  अगर  पुलिस  शौर
 फोज  में.  डिसिप्लिन  नहों  होगा, तो  देश  का
 क्या  बनेगा  झगर  बंगास  में  पुलिस  में  धूनियन
 बने  घोर  वहा  पर  दफा  ह ६ 0 ल  को  तोड़ा  जावे,
 सलोगन्ज  लगाए  जाये  शौर  डिमास्ट्रेशन  हो,
 लो  बहां  की  सरकार  क्‍या  करेगी  ?  प्रयर  केरल  में
 ऐसा  हो.  तो  श्री  गोपालन  धौर  उन  की
 जस्यूदरोपाद  सरकार  क्‍या  करेंगी  ?  झमर
 उड़ीसा,  बिहार,  यू  ०  पी  पंजाब  या  हरियाणा
 में  इस  तरह  ला  को  तोड़ा  जावेगा,  तो  यहां  को
 सरकारे  क्या  एक्शन  लेगी  t  मैं  कोई  तानाजनी
 को  बात  नही कर  रहा  हूं,  लेकिन  झगर  पुलिस
 धौर  फौज  में  दिसिप्सिन  नहीं  होगा,  जो  कि
 खा  एंड  जार  के  कस्टोडियन  हैं.  वो  देश
 खतरे  में  पड़  जायेगा  av

 मैं  इस  खास  को  तारीफ  करना  चाहता
 हैं  कि  दिस्खी के मामते में के  मामले  मे  हुकूमत रो  तरफ  के
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 झौर  यस  तौर  से  हो  मिनिस्टर  साहब  की
 तरफ से  काफी  tat,  arte
 te  को  सारे  सैट-धप को  देखने  के  लिये
 कहा  गया,  एक  पुलिस  कमीशन  भुकरंर  किया
 गया,  जिस  की  रिपोर्ट  झा  गई  है,  कुछ  क  मसेशस्ज
 शौर  ‘Ofatetrar  दी  गई  ।  लेकिन  जल्यबाजी
 में  कुछ  गहीं  हुआ  करता  है  ।  ये  काम  भाहिस्ता
 ग्राहिसता होते  हैं  ।  हमें  विश्वास है  कि  जहां
 चह्ाण  शाहब  होम  मिनिस्टर  होंगे,  वहां  छोटे
 से  छोटे  कर्मचारियों के  जब  भलाई की  हो
 बातें  दोषी,  बुराई को  नहीं  a

 +  हें चह्वाण  साहब  से  अपील  करना  चाहता
 हूं  कि  अगर  इस  देश  के  होगहार,  यहावुर और
 माज  खिपाहियों  ते,  जो  उस  की  कमान
 में  देश  के  लिए  लड़ते  हुए  बीरचक,  महाबीर
 चक्र  र  परमवीर  ण्  के  ह  हैं,  एक-भाथ
 डिसिप्लिन  तोड़ने  की  बात  हो  थी  गई  है,
 लो  भी  यह  साफ्ट  दिख  रखें  ।  इस  का  अच्छा
 झसर  होगा,  बुरा  मर  नहीं  होगा  a

 a  wre  से  माफो  चाहता  हूं  कि  मैं  ने
 झपने  wer से  दो  मिलट  ज्यादा के  लिए  a
 मैं  are  का  मशकूर हूं  |

 Shri  N.  C.  Chatterjee  (Burdwan):  I

 sor

 wp  with  itt’.  I  seid  t  T  was  the
 Chairman  of  the  First  Police  Com-
 mission  appointed  in  India,  and

 ५9 9  aa  =  Dethi  Polies  (4M.

 talk  to  that  trade  union  which  they
 recognize.  I  maintain  that  it  was  an
 absolutely  fair  suggestion.  I  pointed
 out  that  we  did  not  make  any  demand
 which  was  in  the  nature  of  an  ulti-

 What  was  their  grievance?  They
 have  got  many  grievances.  The  Prure
 Minist  ndidily  Fessed  tha:  they
 had  many  grievances.  I  am  rot  going
 to  take  up  the  time  of  the  House  by
 narrating  them.  We  all  know  them.
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 wes  Chief  Justica  of  Trade  Unions  not  to  accept  it.  He

 Khoals,  flecondly,  when  the  Khosla  ly  they  got  restive.  Ultimately,  Par- did  they  wart?  liament  passed  this  law.  When  the

 standard  of  behaviour  pattern.  That  {s  that  tenes  every is  what  they  ought  to  recognise.  They  equitable?
 ir?  ds  that  just?  Js  that

 well  in  the  past,  in  very  difficult  cir-
 cumstances.  There  wat,  ibutc  I  shall  not  tolerate  any  kind  of  in-
 Ptid  to  the  police  force  in  this  Parlia-  ‘**iPline.  I  will  never  tolerate  it.
 ment,  this  very  police  force.  Why  Bu!  छे  this  fair?  Is  this  justice?
 did  Government  treat  them  in  thi:  “ave  they  got  no  case?
 way?  ‘wnat  was  the  difticalty

 in  ac-
 cepting  threefold  demand  which  i I  put  forward  on  behalf  af  the  police  pp  What  happened

 I
 = punsible: foree?—call  them  back,  no  condilions.  _,N.  Lekhi,  one  of  the  res

 they  shall  go  beck,  and  then  you  talk  =  ie  i,  the  iam:  Of  this  Defuee
 committee.  Ghri  Lekhi  gave  me  these

 Now,  they  had  applied  ior  recogni-  facts  which  you  should  know.  It  is
 tion  of  their  trade  union.  Are  noi  4  Very  setious  situation.  At  present,
 policemen  citizens  of  India?  Under  ‘here  are  858  persons  in  jail,  They
 art.  mn  have  you  not  promised  them  #f*  all  given  C  class  treatment.  They
 their  fundamental,  basic  human  right  @Te  herded  into  over-crowdeg  accom-
 to  beve  thetr  trade  union?  As  wou  modation.  There  is  no  proper  facility
 know,  under  art.  a,  Parliamert  has  =  for  trials  in  court  because  the  magist-
 got  the  right  to  modify  the  furda-  T#tes  come  at  odd  hours.  I  asked  him
 gental  right  of  the  armeg  forces  and  on  this  point.  [  met  him  at  I0-30  am.
 elt  forces  charged  with  the  marten.  He  said:  one  magistrate  come  at
 ance  of  law  end  order.  t  am  not  20  O'clock:  another  magistrate  came
 g0ing  isto  the  legalistic  question  at  230.  another  magisirar  at  .s
 whether  the  police  come  under  thst  or  बॉन्ते  ancther  at  6  O'clock  and  went  on
 net  I  will  Proceed  that  the  police  till  0  in,  the  night.  I,  this  $  trial?
 comes  under  Chet.  But  then  until  7t  is  ७  farce  of  #  trial,  This  is  what

 had  is  going  on  in  the  city  of  Delhi.

 You  have  never  been  to  the own  tras  unions,  jail.  The  Tihar  Sail!.  I  have

 dupe,
 ष्  |...  tie  Goverment  Go?  Ther  =  in  the  Dethi  jeil  and  I  know,  Thee

 eter  amend  thy  Registrar  of  is  a  च्लधचाबादव,  of  the  Supreme  ह... ३
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 [Shri  N.  C.  Chatterjee)
 There  was  some  hanky-;
 along  with  Dr.  Shyama
 Mukerjee  was  in  that  jall.  Organise-
 tion  of  defence  is  unfair  rendcring
 trial  «difficult.  The  manner  in
 which  complaints  an@  challang  are
 being  put  up  has  made  the  position
 confusing.  Bails  are  not  being  accept-
 ed.  Even  Ks,  12,000  which  were  actu-
 ally  placed  on  the  table  in  one  case
 were  no,  accepted.  They  said.  ‘No,  you
 must  produce  g  gurety  bond  for
 Rs.  12,0077,  In  one  case,  a  lady  con-
 Stable  was  not  allowed  even  to  have
 the  feel  of  the  touch  of  her  own  boy
 but  he  wag  carried  away.  Inhuman
 treatment  is  thus  being  meted  out
 Men  who  carried  on  the  Gorgksha
 andolan  had  al!  been  given  B  class.  I
 am  not  against  them.  But  thik  is  dis-
 erimination,  The  IG  has  not  distributed
 one  paisa  as  subsistance  allowance,
 has  not  paid  the  pay  for  the  duration
 of  the  service.  The  administreuen  w
 hot  co-operaling  with  the  Defence
 committer,  and  illegally  many  daffi-
 culties  are  being  created.  Mr.
 Bhagwandas  Shastri  is  toc  Fresident,
 and  be  has  addressed  two  letters  to
 the  Minister.  but  no  answer  hast  been
 given.  I  am  appealing  to  the  Home
 Minister  not  to  be  =ruthlezs  in  this
 matter,  to  shed  your  ruthlessness,
 make  a  human  approach.  That  will
 solve  the  problem.

 when  I
 Prasad

 the  suggestion

 tion  appointed  but  it  must  Le  headed
 by  =  Supreme  Court  Judge  tw  gu  into

 tter  deal  with  it  fully  ind
 in  ry  impart

 Mr.  speaker:  I  would  like  to  repeat

 the  Minister  can  reply  at  0  minutes
 to  हैं,  and  then  Dr.  Lohia  has  to  reply.
 -  &  EK.  Nayamar  (Palghat).  Our

 représentative  has  not  been  called.
 Mr,  Gpesker:  Wil)  you  Please  sit

 down,  I  am  saying  there  are  names
 with  me.  (Interruptions).

 Sart  Shee  Naralm  (Basti):  On  a
 Poin  of  order,  Who  the  gentle-
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 man  shouting  from  that  side?  Let
 him  stand  up,  I  would  ilke  to  see  him.
 This  is  not  the  way.

 की  we  ge  fag  (फैजाबाद)  :
 अध्यक्ष  महोदव,  मैंने  इस  देश  के  किसी  अमाने

 बहुत  यु  नेता  शौर  धाज  भी  इस  देश
 बहुत  मुजर्म  नेता  डा०  लोहिया  का

 1 उसर  भाजण  में  ज्यादातर  बातें
 बारे  में  नहीं  थी,  डिसिप्लिन

 t  टठाठबःट  के  बारे  में
 पहले  मैं  उस  बारे  मे  आप  के  सामते

 कुछ  we  कहना  बचाता  हु  मेरे  जिसे
 फेजाबाद  में  झभी  दो  तीन  यूनाइटेड  फंट  के
 मिलिस्टरों  का  हमला  हुध्ा  शोर  स्क्लों  में
 जा  कर  के  उन्होंने  क्लरों  को  रात  रात  से
 खुलवाया,  सड़कों  पर  जाते  ge  जो  उनके  ठाट
 थे,  काबेसी  sre  उनके  सामने हेय  था  ।  वो
 tre  साहब  जिस  अक्स  यह  कह  रहे  के  कि
 जब  उनके  हाथ  में  क्ति  होगो  सो  हिन्दुस्तान
 को  काया  पलट  कर  देंगे,  तो  मैं  दाक्टर  माहब
 को  उन  जष्दों  को  धापके  हारा  वाद  दिखाना
 चाहता  हूं,  एक्वीडिस्टेंस  शोर  एक्वीव॑लेंस
 क्यो  इरेलिबेस्ट  को  बात,  करते  बाले  को
 झौर  हर  बोज  जुन्नार  को  दरेलिवेट  हो  बाई 1
 धाज  हर  चीज  उधर  को  इरजोबेट  हों  गई  t

 झाज  हम  लोगों ने  राष्ट्र  हित को  भला  दिया
 हैं,  हम  चल  गए  हैं  कि  कौस  को  भलाई  के
 लिए,  कौम  को  बेहबूदी  के  लिए  कोन  भी  बोजें
 हैं  जो  व्मकं  कायदेमग्य  हो  बकती  है  धौर

 मफसानदेह
 wre  मुझे  शोलने  दें  भौर  ात मुझे at

 ere  नहीं  पायेंगे  |  चाष  बोलते  हैं,  हम  थी
 बाल  सकते  हैं  छाप  कोई  पालियानेंट  में
 ज्यादा  बोट  से  जीत  कर  नहीं  भागे  हैं।
 (व्यथभाण)  .  Quai ge  की  बावत
 है ंकि  वह  of  हफ  जो  अपने  लिए  चाहते  हु
 वही  दूसरा  को  देने  के  लिए  तैयार  नहीं  हैं.  .
 (ज्यचचाण)  ae  बैनी  चाइव,  में

 बोगला  श्ूूंगा  ौर  जापको  जुगरा  wget:
 -  -  . (weer)
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 में  म  करूता  कि  बाज  हमको  ag  सोचना
 अहिए  कि  हिस्दुस्ताम  के  संविज्ञान  में  हमक
 ge  हक  दिया है  t  हिन्दुस्तान के  संविधाम
 में  जो  इसके  खिए  धारा  बनाई  है,  जा  चुनाव
 यहां  होते  हैं  जिनके  जरिए  ज  हटाया  जा
 सकता  है,  जिनके  ऑरिए  मिनिस्टर  हार  सकते
 हैं,  उस  संविधान  की  और  उन  परापराधों  को
 हमें  इज्जत  करनी  होगी  शौर  झगर  भारतीय
 संजिधान  को  खत्म  करने  के  लिए  हिन्दुस्तान
 की  पुलिस,  हिस्दुस्तान  की  फौज  झौर  निपाहियों
 को  राजनीसि  का  झखाढ़ा  काया  जायेगा  तो
 बह  इस  देश  को  हुकड़ें  टुकड़े  करने का  पह़यंत
 के  अराबर  होगा  क्षौर  मैं  इस  का  चिरोध
 करूंगा  ।  मैं  पालियाबेट का  बज़  कहला  सदस्य
 ला  जिसने  प्ापके  सामने  कास  झटेलन  नोटिस
 दिया  था  पुलिस  कर्मकारियों  के  लिए
 a  पुलिख  कर्मचारियों  को  बाजिब  दिमाइस
 का  समर्थक  हू  लेकिन  मैं  यह  कहना  बहता  हूं
 कि  झाज  झापष  फौज  को  धोर  पुलिस  को
 ओर  सवजवानों  को  राजनोनि  का  धाड़ा
 स  अनायें।  झाज  उत्तर  प्रणदेश में  बहो  सरकार
 जो  इन  बोग  को  बनाई  हुई  है  काय  बढ़  करे
 में  है  श्लौर  उन  लोगों  के  जिन  लोगों  को  शाप  ने
 उफलाया  था  ।  जरा  भाचने  को  कोशलिल
 कीजिये,  साप  &  बालें  पैदा  4  करें,  &  जहर
 जे  पैदा  करे  जो  भापको  eT  जायें  1  हम  चाहते
 हैं  कि  बजदूरों धीर घोर  किसानों की  बातें  पूरो  हो,
 मौजबागों की की  बातें  पूरी हो,  लेकिन  बह  न  होना
 चाहिये,  जैसा  उत्तर  प्रदेश  के  प्रिन्सिपलों
 को  कहना  पह़ा----भ्रमर  काज  पुलिस  वाले
 हमारे  स्कूल  के  सामने  न  होंगे  तो  बच्चों  को
 गकलयाजी  कन  a  होगी,  इस  किस्म  की
 ट्रेडबूनिवमिस्ज  सही  चसेगी,  स्क्स  के  विद्याणियों
 को  गकल  करने  की  बेरणा  शी  जाव,  उस  को
 नकल  करने  का  कौफा  दिया  यह  कोई
 रायबीतिक  ना  की  बात  नहीं  मानी  भा
 सकती  |

 में  चहता  हूं  कि  पुलिस  कर्मचारियों  को
 चाजिय  गांवों  को  पूरा  (्  जाग,  मैं  चाहता

 :है  कि  च  कर्चचारियों  को  हक  दिया  भाव,

 मैकिन  इस  खाल  पर  भी  ओर  दिया  जाय  कि
 देश  का  पुलिस  फोर्स  देश  के  इन्टैलीजेन्स का
 एक  अंग  है,  देश  के  इन्टेलिजेस्स को,  देश  की
 फौज  को,  देश  के  सरकारी  फसरों
 को  राजनीति  का  झखाड़ा  न  बनाया  जाय,
 इससे  देश  को  एकता  कस  होगी  भौर  मजबूतो
 नहीं  रहेगी  t

 ली  weenie  met  ©  अध्यक्ष
 महोदव,  यह  कहानी  एक  ऐसे  दुझो  कर्मचारो
 को  है  जो  दीपावलो  पर  दीपावली  का  स्वौहार
 अपने  बच्छों  के  साथ  नहीं  मना  पाता,  होसी
 पर  अपने  बच्चों के  साथ  होलो  का  स्थौहार
 नहीं  मना  पाता  ।  26  जनवरी  ट्ौर  5
 घगस्त  ऐस  राष्ट्रीय  पव  हैं,  जिनकों  देखने  के
 लिये  पुलिस  कर्मचारियों  के  अच्छे  ो  उसी
 उत्पाहे  से  उत्सुक  होते  हैं,  जैल  दूसरे  होते  हैं  ।
 लेकिन  अकि  उनके  पिता  को  हयटी  पर  रहता
 होता  है,  इसलिये  ये  झ्रपने  बच्चों  को  इस
 राष्ट्रीम  समारोह  में  क्रो  सम्मिलित  नहों  कर
 पाले  )  इस  ध्रकार  के  ह...  कर्मचारियों  के  लिये
 थो धपने  धामिक  पों  पर  झपने  बच्चों  के
 माथ  नहों  रह  सकते,  राष्ट्रीय  ववों  पर  छापने
 बच्छो  के  माथ  नहों  रह  सकते,  झगर  उसको
 सामान्य  मुबिधाघों  के  भो  बच्चिग कर कर  दिया
 जय,  को  यह  उनके  माथ  एक  बहुत  अष्ा
 धन्याव है

 सोचना  बह  है  कि  पुलिस  कर्मचारों  जे
 हवारों  राष्ट्रीय  सुरक्षा  का  प्रमखतम  झग
 हैं-क्या  उनको  इस  प्रकार  को  जायें  है,
 जिससे  उसको  सम्तुध्ट  कर  इस  प्रकार  के
 झाम्दोलगों  की  ज्यत्ति  को  पेदा  होने  से  रोका
 जा  सकता  है  |  उदाहरण  के  लिये  रेल
 मंजालय  ने  कुछ  इस  प्रकार  को  व्यवस्था

 की  है,  जो  कर्मचारो य  के  निर्धारित  सप्ताह
 में  मे  छः  दिन  बाये  करेंगें,  उनको एक  दिन

 का  खचकाश दिया दिया  जायया।  क्‍या गृह  मंत्री
 जी  इस  पर  लिचार  करेंगे  कि  पुलिव  के  कमे-
 आरियों  के  लिए  चली  इस  प्रकार  को  कोई
 व्यवस्था  कर  दी  जा  कि  सप्ताह  में  या
 लाल नें में  कुछ  इसी  प्रकार  को  सुविधा  उन  को
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 आओ  प्रकाशवीर  शास्त्री]
 भी  दी  जाय  जिससे  वे  झपने  बच्छों  के  साथ
 'रह  सके  भौर  उतके  साथ  रह  कर  झपते  बच्चों
 की  झौर  झपने  परियार  की  देख  ह. अ  कर
 सच्छें ।

 दूसरी  बात,  पीछे  खोसला  कमीशन
 जिसकी  नियुक्ति  हुई  शौर  जिसने  झपना  प्रति-
 जेवन  भी  सरकार  को  दे  दिया  उस  पर  क्‍या
 हुआ ?  जहां  तक  मेरी  प्रपनी  जानकारी है,
 आोसला  कमीशन  का  प्रतिवेदन
 हाने  के  बाद  ली  भी  aw  सरकार  खोसला
 कमीशन  के  प्रतिबेदन  से  पूरी  तरह  सहमत
 गहीं हो  पाई  है  शौर  उसके  ध्ाधार  पर  पुलिस
 कर्मेघारियों  को  जो  सुविधायें  मिलनी  चाहियें
 यीद  सुविशायें  झभी  तक  पुलिस  कर्मचारियों
 को  नहीं  दी  जा  शकों

 सीसरी  सब  से  बड़ी  ara  यह  है  1. अ
 आपने  प्रुलिख  कर्मचारियों  के  सिये  एक  ऐसी
 व्यवस्था को  थी  कि  जो  कर्मचारी  8  च्े ने ले
 अधिक  ड्यूटी  देंगे,  उन  को  चपया  25  पैसा
 ते  के  ।  सें  दिया  आयगा  ।  दुर्भाग्य यह  है
 fe  पुलिस  कर्मचारो 8  घंटे  के  बजाय  22  घंटे
 डबूटी  देता  है,  लेकित  क्या  किया  जाता  है---
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 सहीं  कर  सकते  ।  लेकिन  साथ  ही  साथ

 इस  बात  का  भौ  समर्थ  हूं  कि  उसकी  उचित
 मांगों  पर  सरकार  अवश्य  ध्यान  दे  a  मुझे  इस
 बातको सुन  कर  कष्ट  हुआ  कि  जो  पुलिस  कर्म-
 चारी  गिरफ्तार  हुए  उनको  बसों  में  र  कर
 करनाल के  जंगलों  में  रोहतक  के  जंगलों में,  फी-
 रोजपुर  के  जंगलों  में छोड़ा गया  ।  भ्राखिर  कार
 वे  भी  -बनुच्य हैं  हैं।  क्रगर  आपने  उनको  क्षय  देता
 है  तो  दब्ड  देते  की  भी  कोई  उचित  प्रक्रिया
 होती  है,  मानवीय  उपाय  होते  हैं,  उमको
 पशुझों  को  तरह  से  दतष्ड  नहीं  देना
 चाहिये  था  ।  इससे  उनके  झम्दर'  प्रति-
 किया की  भावना  बदा  होती  है।  हम  इस
 पर  इस  दृष्टि  सें  विजार  त  करें  कि  यह  कोई
 लीय  न  है  ।  यह  एक  राष्ट्रीय  प्रश्न  है,
 बलीय  हसर  से  ऊपर  उठ  कर  हमें  इस  पर
 निर्णय लेना  चाहये  ।  जहां  हम  उनकी  उचित
 भांगों  का  समर्थन  करें  और  यह  चाह  कि  ये
 सरकारी  मशीनरी  का  एक  मुन
 चौर  जरूरी  अंग  बन  कर  रहे,  वहां  उसकी
 समस्याधों  पर  भी  उचित  हंग  से  विचार  किया
 जाय  t  ह्य  बलीय  स्तर  से  ऊपर  उठ  कर
 इस  बात  की  निम्दा  काव्य  करें  कि  पुलिस
 शौर  सुरक्षा  कर्मचारियों  के  झन्वर  इस  प्रकार
 के  हड़ताल  शौर  ह | 8  को  प्रवृत्ति  नहीं
 ध्रामी  चाहिए,  जिससे  देश  की  सुरक्ा घर  किसी
 प्रकार  का  श्रत्माव  पड़े  |

 तल्
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 for  a  police  horse,  that  two-legged
 animal,  The  policemen  demands,
 “Please  give  ug  more  wages  than  you
 give  to  the  four-legged  animals.”  At
 the  same  time,  our  Home  Minister
 faced  them  with  the  bullets,  tear-gas
 and  with  suppression  andj  other  coer-
 cive  methods,

 Just  as  other  friends  have  spoken,
 let  me  point  out  this.  The  pulice-
 men  who  were  working  in  West
 Bengal  and  Kerala  had  expressed
 their  opini  I  ber  now,  how
 in  1958,  when  the  ommunist  ministry
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 with  Ministers  and  Secretaries  to
 Government  in  order  to  press  such
 claims  without  the  sanction  of  the
 Inspector-General  of  Police.

 The  Government  not  only  neglected
 their  case  but  threatened  the  police-
 men  with  dire  consequences,  and  the
 Policemen  who  were  being  used  all
 these  days  to  suppress  the  people's
 struggle,  themselves  became  the  yic-
 tims  of  the  iron  hand  cf  the  State.
 The  Government  did  not  stop  ot  that.
 They  provoked  the  policemen  by  dis-
 urming  more  than  2,000  armed  pvulice

 in  Kerala  came  to  power,  the  leading  =  and  replaced  them  by  the  Central  Re-
 Congressmen  in  Kerala  connected  serve  police.  Tha  policemen  natui-
 with  Delhi  contacted  the  leading  ally  resented  this  arbitrary  steps  of
 police  officers  and  tric.l  to  overthrow
 the  legally  constituted  Communist
 ministry  there,  Now,  their  attitude
 is  this:  they  enacted  that  drama  which
 was  seen  in  West  Bengal  and  Calcutta.
 In  Kerala,  we  are  very  cautious  from
 the  past  experience,  we  know  the
 whole  xtory,  At  that  time,  our  chief
 Minister  Shri  E.  M.  5.  Mumboodirivad
 expres:ed  those  things  jn  Delhi,  and
 at  the  same  time,  now,  lhey  are  teach-

 with ing  us,  “Do  not  play  politics
 policemen.”  Just  like  Punyavalan.
 ibey  are  speaking.  Tf  organised
 Policemen  strike  work  in  Uttar  Fra.
 desh  or  West  Bengal  or  Kerala,  what
 will  the  Government  do?)  We  bnew.

 What  were  the  prievances  of  the
 policemen  in  Delhi?)  The  burat  of  tne
 Police  struggle  is  not  ८६७  accidenta.
 one.  The  Delhi  poticesnen  ver:  :  fi-
 tating  for  «  long  time  for  bette:  wages
 and  working  conditions  and  the  re-
 cognition  of  their  union.  While  the
 Government  is  not  willing  ta  recog-
 nise  their  union,  their  other  demands
 have  not  been  consider  ~?  too.  At  the
 tame  time,  even  police  officers  of  all
 ranks  are  forbidden  to  press  their  ‘n-
 dividual  claims  in  ‘he  matter  of
 promotion,  transfer  and  appeal  ageinst
 the  punishment  by  approaching
 officials  and  non-official  tlemen  for

 the  Centra]  Government,  and  =  spon-
 was  tak  by  them

 to  express  their  resentment  to  Gov-
 ernment  action.  Therefore,  it  is  the
 offvials  of  the  Home  Ministry  who
 were  directly  responsible  for  this
 state  of  affairs.  Instead  of  punishing
 these  officials,  the  Central  Govern-
 ment  decided  to  bring  into  the  pic-
 ture  the  Border  Security  Force  to
 intimidate  the  policemen.

 Sir.  the  conditions;  of  the  police-
 men  itt  Delhi  are  simply  horrifying.
 ]  have  listened  to  the  story  men-
 tianed  here  by  my  hon  friends,  t
 am  told  that  in  winter  the  police-
 men  are  not  even  provided  with  ade-
 quate  warm  clothing,  How  do  yout
 expect  the  ह  policemen  to  do  their
 duty  ¢ffectively?

 Mr.  Speaker:  All  tha:  has  been
 said  by  the  others.

 Shri  E.  KE.  Nayanar:  During  the
 whole  agitation  period,  the  Home
 Minister  took  a  high  and  mighty  at-
 titude.  He  might  have  been  success-
 ful  in  suppressing  the  struggle  tem-
 porarily.  He  cannot  stop  the  cause  of
 discontent  among  the  policemen.

 If  the  Gcvernment  perists  in  its
 adamant  attiude,  the  recent  agitation
 of  the  policemen  is  likely  to  be  repea-
 ted  with  more  vengeance,  Whar  is
 the  point  in  the  boasting  of  the  Home
 Minister?  After  detaining  1500  police-
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 Government  will  not  be  blind
 see  the  writing  on  the  wall.

 वी जोकासाथ  =  (eet) :  भ्रष्पल
 कहोदस  मैं  me  रामसनोहर लोहिया  का
 द... ल  सुन रहा था ।  राजस्थान में  नो
 जब  फार्यारन  हुई थी  उस  समय  भी  यह  बात
 दी  नई  ली  कि  काफ़ी  लोग  मरे  हैं।  वहाँ
 धर  उसमें  सरे ले  केवल  8  कित  उन्होंने

 we  wh  fewest  शोर  nnenee  के
 बारे  में  नो!  व्यान न  दिया  हो  वह  बात  जय

 हो  सकती  है  लेकिन  इस  तरह  से  मै रजिध्नेदा राना
 बाराता  इंच से  जयपुर  बौर  दिल्ली के  बारे  में
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 WEST  lane  66  को  ।  क् शौर  गह  दिल्ली  स्टेट में  3  चिसब्यर  शम
 से  साबू  हो बबा।  उसके  गाप्स  भी  2
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 ‘eT  th कि  28  आर्च  967
 Wie  tre  से  इस  कर्मचारी  शंच
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 में  शामिल  रह ेहैं  लेकिन  मैं  नहीं  समझता
 कि  बाज  के  हालात में  पुसिस  जिम पर  कि  देश
 में  आंतरिक  सुरक्षा  कायम  रखने  का
 दायिवि  है  उसे  इस  तरह  से  उकसाना  कदापि
 उचित  नहीं है  ।  होम  मिनिस्टर साहब  से
 खूद  उनको  इंटरव्यू  दिया  भौर

 कि  ag  उनकी  कठिनाइयों  के  बारे में दिया.
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 fen  तो  उसके  मुताबिक  चलता  चाहिये
 था  t  इसलिये  मैं  ह. ह  करना  चाहता  हुं  कि
 डा»  लोहिया  में  जो  ऐडमोनमैंट  मोशन  सब
 किया है  उसको  नामसंजूर किया  बाब 1

 Shri  5  Kunde  (Balasore):  ‘Sir,  I
 rise  to  support  this  adjournment
 motion,  Thig  problem  should  be
 viewed  from  two  angles.  Firstly,  it
 apptars  to  Me  that  the  Delhi  incident
 should  be  taken  as  a  case  in  point  to
 study  what  is  happenig  in  the  minds
 of  the  young  officerg  of  the  police  de-
 Partment  and,  secondly  to  fix  up  res-
 Ponsibility  for  what  happened  =  in
 Dethi.  Who  is  responsible  for  thisT
 I  must  say  that  for  what  happened
 ain  Dethi  during  the  police  strike  the
 responsibility  is  cent  per  cent  that  of
 the  Union  Government.

 Mr.  Speaker,  Sir,  the  legitimate
 demands  of  the  police  officers  for  years
 together  have  been  denied  by  the
 Government  of  India.  Therefore,
 there  =  no  escape  from  the  point  of
 responsibility.  Today  the  Home
 Ministry  might  say  that  the  police
 starled  to  create  same  sort  of  a  chaos
 in  the  city.  Here,  in  this  House,
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 say  that  the  police  or  the  military
 should  not  have  any  right  to  go  on
 strike,  stage  some  demonstration  or
 surround  the  Home  Ministry,  it  will
 not  solve  the  problem  unless  we  solve
 the  other  question  of  providing  the
 basic  amenities  to  these  people.
 These  basic  amenities  have  been
 denied  by  this  Government  time  after
 time.  Therefore,  as  has  beer  said  by
 some  hon.  Members,  1  would  fix  the
 entire  responsibility  on  the  Govern-
 ment  of  India.

 Secondly,  Sir,  [  would  also  associate
 with  the  idea  that  they  should  sc:  up
 a  high-power  commission.

 Mr.  Speaker:  Every  speaker  has
 made  that  suggestion.

 Shri  §.  Kundu:  In  964  there  was  a
 big  student  upheaval  in  Orissa  and
 one  Commission  known  as  the
 Burman  Commission  was  appointed
 +o  go  into  thesc  malters.  Even  some
 of  the  privileges  which  are  granted  in
 the  Police  Mannug!  are  nor  given  te
 Policemen.  I  would  request  the  jon
 Minister  to  take  note  of  this  suggcs-
 tion  of  the  Commission  and  to  look
 into  this  with  a  dispassionate  view
 amd  to  grant  them  as  much  relief  as
 possible  with  human  consideration.

 eft  fra  merry  :  ont  महोदय,
 मैं  श्रीमान  का  बढ़त  प्रनुप्रहोत  हर  ः  भ्राप  ने
 मुझे  समय  दिया  मैं  तो  केवल  यहीं  कहना
 ्बाहता  हूं  कि  तेपोलियन  के  शब्द  हैं  कि  :

 “Those  who  will  obey  can  give
 orders  and  those  who  will  not  obcy
 cannot  give  कतरा,"

 #  झपने  दोस्तों  से  कहना  चाहता  हूं  कि  दिल्‍ली
 &  लेकर  बंगाल  तक  owe  उन  लोगों  की
 1...  है  ।  झाज  हम  देखना  चाहते  हैं  कि
 ay  लोग  किस  तरह  से  हिसिप्लिन  मेसटेस
 करते  है । याहू  उन  का  कास  है  लेकिन  मैं
 बनलाना  set  हूं  कि  मैं  ते  लोगों  से  क्‍या
 कहा  झौर  उन  को  क्या  राय  दी  ।  जाई  बेग

 MAY  ३4  1987  Detri  Poties  (AM) |  Got

 wee  कॉसिय  ऋण  ह...  कॉस्टिटदल्ली।  मै ंने
 एक  पुलिस  झाफिसर से  कहा  कि  इस
 बह  स्ट्राइक  गगैरह  ने  करें  बरना,  चरण  सिंह
 उन  को  डिसमिस  कर  देंगे।  ऐज़ ए  कांग्रैसमैंन
 मैं  ने  उन  से  कहा  कि  झाई  ऐस  गिविंग ए ए  थुख
 एइबाइस  कि  स्ट्राइक  भमत  करो  |

 दिल्ली  पुलिस  का  जो  स्ट्राइक  हुभा  मैं
 उस  का  समर्थक  नहीं  हूं  लेकिन  मैं  होम  मिनिस्टर
 साहब  से  कहना  चाहता  हूं  कि  छिमा  बढ़ेन  को
 चाहिये,  छोटेम  को  उत्पात  t  झगर  उन  से  कोई
 गलतो  हुई  है  तो  झाप  को  उन  को  माफ़  कर
 देना  चाहिये  a  मैं  ने  अपनी  बजट  कपी  में
 कहा  था  कि  दिल्ली  पुलिस  को  75  र०  मिलते
 है,  उन  को  rs0  to  मिलना  चाहिये  n
 किसी  दूसरें  ने  यह  बात  नही  कही  ।  मैं  कहना
 चाहता  हूं  कि  उन  लोगों  को  कम  से  कम  खाना,
 कपड़ा  धौर  रहते  के  लिये  सकांन  सिलना
 चाहिये  झगर  झाप  अपनों  रक्षा  चाहते  है,
 टोर  सब  जगह  शान्ति  बनाये  रखना  आहते
 है  ।  मैं  कहना  चाहता  7  कि  मैं  हुल्लइबाजी
 का  समर्थक  नहीं  है,  लकिन  ड्रा०  लोहिया  ने  जो
 गतिज  पढ़ी  है  उसका  समर्थन  करता  है  !
 मैं  चाहता  हूं  कि  दिल्‍ली  कं  पुलिस  ईभान्दार
 हो  प्लौर  त्यागी  हो  सही  मानों  में  ।  मैं  फारेन
 कंट्रीज़  से  लोटा  हूं,  मैं  ने  जमेका  में  पुलिस  को
 डिसिप्लिन  को  देखा  है  बड़ा  पर  पूलिस  का
 जो  घरेंजमेंट  है  वह  बहुल  उत्तम  है।  इसलिये
 &  होम  मिनिस्टर  साहज  से  समेरद  करता  हूं
 कि  बह  पुलिस  को  धोर  ज्यादा  अ्रमेनिटीज  दें
 भोर  उन  को  छोड़  दें  t

 की  कंबरलाल  गुप्त  (दिल्ली  सदर)  :
 अध्यक्ष  महोदय,  दिल्ली  में  जो  पुलिस  कांड
 हुआ,  सायद  स्वतस्त्रता  े  बाद  बह  भारत  में
 असप्रिसिईें Aa  था  ।  इसका  कारण  क्या  हुधा
 कि  एकदम  से  पुलिस  के  इसने  लोग  इस  चीज

 क्षो
 तोड़ा,  दिप्तिप्लित  को  तोड़ा  घोर  जेल  में  नौ

 है
 के
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 शेख  लें  कि  i6  हजार  लोगों  में  से  i2  हजार
 लोग  इस  तरह  के  हैं  जो  भप्रसइर-नरिए्ड  हैं,
 ओ  अस्डर-फेड  हैं।  मैं  इस  का  एक  ही  उदाहरण
 देता  चाहता  हूँ  परब  तो  उन  की  परेड  बड़ी
 आमान  होती  है,  अगर  पुराने  तरीके  से  उनकी
 परेड  हो  जाये  तो  यह  लोग  उस  में  गिर  पड़ेंगे
 क्योंकि  उन  को  खाने  को  नहीं  सिलता,  उन  को
 जो  बीज  मिलनी  जाहिये  शरीर  को  बताये
 रखने  के  लिये  बह  प्री  नहीं  पडेती  t

 प7.54  hrs.
 (Ma.  Deeuty-Sreaker  in  the  Chair]

 दूसरी  चोज  मैं  यह  कहना  चाहता  ह  कि
 धाप  स्वीपर  को  शरस  कपड़ा  देले  हैं.  चपरासी
 को  गरम  कपड़ा  देते  हैं.  लेकित  पुलिस  वाले
 को  गरम  कपड़ा  नहीं  देखे  |  इसका  भो  एक
 उदाहरण  मैं धाप  को  कक्‍लासाना  चाहना  ह
 एक  बार  प्रधान  मंत्रों  जवाजहरलाल  जो  भपने
 चर  में  यहां  को  प्रा  रहे  थ  ।  उसो  जक्त  एक
 कास्टेबल  सरई।  के  मारें  दिठर  कर  गिर  पड़ा  ।
 जब  उन्होंने  पूछा  ह अ  बह  क्‍यों  गिर  गया
 तो  जो  पुलिस  के  प्रधिकार्र  उनके  माथ  a
 उन्हेंनि  कहा  कि  उस  के  कपड़े  घुलने  गये  है  ।
 उसने  बाइ  जहा  जअशरलाल  जो  रहते  थ
 बढ़.  से  ले  4.2  पॉलियामे-्ट  हाउस  तक  जिसे
 पुलिस  काले  रहते  थ  उन  को  उस  साल  गरम
 कपड़े  दिये  गये.  लेकिन  प्रोरो  को  गरस  पकई
 हों  दिये  गये  ।  दम  का  मतलब  यह  है  कि
 सरम  कपड़ों  की  ग्रावश्यकता  तो  है  लेकिन  बह
 दिये  नहीं  जा  रहे  है  t

 सोखरी  चीज  जो  मैं  कहना  चाहता  हूं
 बह  बहुत  ही  जरूरी  बोज  है.  बौर  बह  यह  कि
 नीच  @  खेकर  खोगों  के  प्रमोशन  नही  हो  रहे
 हैं।  दिल्‍ली में  जो  लोग  भरतो  होते  है  उन  में  से
 झाज  सक  केवल  दो  झादमी  एन  पी०  बने  हैं  t
 जो  की  लंग  दिल्‍ली  में  भरती  हुए  है  उत  में  से
 यी  छोर  को  झ्यागे  नही  खाया  गया  है  ।
 यह  मात  पुलिस  बाले  पत्  सालों  से  कर
 रहे  हैं  7  एक  दरवाजे  से  दूसरे  दरवाजे  पर
 आते  हैं,  तीसरे  वरथाजे  पर  जाते  है,  तो  ठोकर

 मिलती  है,जवाव  नहीं  मिलता,  गाली  मिलती
 है।  भ्राखिर  एक  फ़स्ट्रेटेड  प्रादमी  क्‍या  करें,
 एक  दुखो  हृदय  क्‍या  करे  ?  बह  वही  कर  सकता
 है  जो  कि  उन्होंने  किया  t  मैं  उसको  उचित
 नहीं  समझता,  इन्डिसिप्लिन  को  मैं  भ्रच्छा
 नहीं  समझता  ।.लेकिन  कुछ  लोगों  को  तरफ  से
 उनको  गलत  नसीडुत  मिलीं  ।  कुछ  न्य
 ऐसे  इस  देश  में  जरूर  हैं  जो  कि  साज  देश  में
 केभास  पैदा  करना  चाहते  हैं,  देश  के  प्रन्दर
 ऐसा  वातावरण  पैदा  करना  चाहते  है  जिस  में
 कि  देश  के  प्रन्दर  किसी  प्रकार  का  ला  एड
 प्रारडर  न  रहे  ।  मैं  इसके  खिलाफ  2  शोर
 हम  उसका  मुकाबला  करेंगे।  दुर्नाम्य  यह  हैं  कि
 काप्रेस  पार्टी  इस  के  लिये  सब  से  ज्यादा
 जिम्मेदार  है  ।  बह  इस  प्रकार  के  हालात
 पैदा  कर  रही  है.  वह  ऐसे  तत्वों  के  हाथों  में
 ह उ  रही  है,  जाने  या  भ्रनजाने  t  मैं  चाहता
 हैं  कि  जो  तत्व  इसके  विरोध  में  हों  वह  इकट्ठे
 हों  ।  मेरी  पार्टी  उन  के  साथ  मिल  कर  काम
 करेगो  1  अगर  वह  इकट्ठे  नहीं  होंगे  और
 ऐसे  तस्वों  को  रक्षा  करेंगे  तो  हम  उनका  म॒ुका-
 बला  करेंगे  ।  हम  देश  के  झन्दर  शान्ति  रखेंगे,
 केआस  पैदा  नहीं  होने  देंगे  t

 चौथी  बात  यह  है  कि  किसी  भो  पोलि-
 टिकल  पार्टी  को  इन  चोजों  में  नहीं  झाना
 आाहिये  क्‍योंकि  इसके  गलत  नतोजे  निकलते
 है  साथ  हो  मैं  कहना  चाहता  हूं  कि  भगर
 पुलिस  वाले  लगातार  या  सिक्‍योस्टों  कोसे
 बाले  लगातार,  सिलिटरी  वाले  लगातार,
 झपनो  बात  कहते  जाये,  तो  उनकी  बात  को
 देखने  के  लिये  कोई  चीज  तो  होनी  चाहिये  t
 आखिर  वह  लोग  क्‍या  करें  ?  उन  के  लिये
 क्षया  रास्ता  है?  झाप  को  एक  ऐसी  सशोनरो
 डेबेलप  करनी  चाहिये,  केवल  दिस्खो  के  लिये
 नहीं,  सारी  झार्भो  के  लिये,  सारो  पुलिस  के
 लिये,  सारी  सिक्‍योरिटों  फोर्स  के  लिये,  जो
 उन  के  झगड़े  को  तय  करे  झगर  उन  लोगों
 का  सरकार  से  को  झगहा  हो  तो  मल  भर
 या  दो  साल  तक  भले  असल  जाये,  लेकिन  उसके
 बाद  एक  ऐसा  कमिश्षन  जरूर  होना  चाहिये
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 जो  इंडेपेन्टरेंट  हो  भौर  गबर्ममेंट  से  ऊपर  हो  t
 उस  को  मामला  सौंपा  जाये  भौर  उसका  जो  भी
 बडिक्ट  हो  उस  को  सब  तरफ  से  मान  सिया
 जाये  1,

 खोसला  रिपोर्ट  अन्तरिस  रूप  में  शायद
 आ  गई  है  लेकिन  मैं  ते  सुना  है  कि  सरकार  उसे
 नहीं  मान  रही  है  |  यह  बहुत  गलत  बात
 होगी  सरकार  को  उस  रपोर्ट  को  सान  लेता
 अाहिये  और  जो  सुविधायें  उस  में  रखी  गई  हैं
 यह  दीं  जायें  1
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 आखिर  में  एक  बात  कह  कर  मैं  भ्रपना
 सक्‍तव्य  समाप्त  करूंगा  कि  जब  मीछों  का
 सवाल  श्ाता  है,  नागाशों  का  सवाल  झाता  है,
 जो  कि  हमारो  गाड़ियां लूट  लेते  हैं,  जो  दूसरे
 देशों  से  सम्बन्ध  बनाने  का  नारा  लगाते  हैं,
 जो  हिन्दुस्तान  से  हटने  की  बात  करते  हैं,
 उन  शेख  अब्दुल्ला  से  हम  बात  करते  हैं,
 उन  को  हम  यहां  पर  मेहमान  बनाते  हैं  भौर
 जब  पालियामेंट  में  इस  पर  सवाल  उठाया
 जाता है  तो  कहा  जाता  है  कि  हम  झूटिंग  नहीं

 चाहते,  हम  डिसमाक्रेंसी  के  रास्ते  बसना
 चाहते  हैं  -  उन  से  बात  चोत  करते  हैं,  तब
 जो  हमारे  भाई  हैं,  जो  कि  फरट्रेटेड  होने  को
 बजह  से,  गलत  नसीहत  करने  वालों को  वजह
 के,  कोई  गलती  कर  गये  हैं, उन  से  भी  हम  को
 मात  करनो  चाहिये  ।  में  कहना  चाहता  हूं
 कि  उन  को  आप  कमा  कर  बीजिये  और
 एक  परिवार  की  हैसियत  @  झाप  को  उन  की
 रखा  करनी  चाहिये  |  आप  को  उन  को
 एक  दम  से  छोड़  देना  चाहिये,  सारे  मुकदमे
 वापस  जे  लेने  चाहिमें  ताकि  उन  को  भी  महसूस
 हो  कि  झाज  देश  झाजाद  है  शौर  देश  के
 og  eet उन  के  साथ  हैं  उन्होंने जो  गलती
 की  उसकी,  काफी  कजा  उन  को  सिल  गई  है  t
 we  बाई  बारि  को  तरह  से  एक  बच्छा  बाता-
 थ  बनासा  चाहिये  ।

 Bieri  Ma.  L.  Semdig  rose
 Mr,  Deputy-@peeker:  Now  3  have

 fo  call  the  Minister.

 ora

 not
 रा

 ६६६
 I

 as  the  t
 properly  understood.  This
 and  it  is  my  conviction,

 was  in  touch  with  most  of  the
 ,  that  their  effort  at  unionisa-

 the  | of
 be

 need  to  provide  them  with  this  at-
 mosphere  of  loyalty  for  which  as-
 sociation  in  whatever  form  it  takes

 Teasong  for  thet



 that  Bill  was  being  passed,  our  atti-
 tude  would  not  be  to  deny  them  of

 Wag  accepted,  I  thought  that  the
 whole  thing  had  been  set  off  to  go  on
 peacefully  and  in  the  right  manner.
 But,  unfortunately,  that  did  not  hap-
 were  at  fault,  but  possibly  they  were
 very  badly  advised,  by  whom,  I  do  not
 know,  The  advisers  can  search  their

 =
 hearts  about  it,  whoever  they  may

 Shri  Bajaj  (Wardha):
 If  they  have  the  hearts.

 ह! ह  hon.  Member:  We  should  know
 whom  he  means.

 Shri  x  B.  Chavan:  There  were  cer-
 tain  difficulties,  I  quite  agree.  The
 Police  force  of  Dethi  has  grown  up
 in  a  very  big  way  as  Delhj  itself  has
 grown  in  a  very  big  way.  About

 There  was  no  police  force  with  an
 Officer  cadre  in  Delhi  as  such,  Natu-
 rally  many  came  on  deputation  from
 different  States.  I  know  the  success
 of  a  police

 the  officer-men  relationship.  A
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 certainly  some  genuine  grievanceg  as
 well.  I  wanted  to  give  this  information to  thie  hon.  House  not  because  we  did
 something  which  was  not  due;  it  was
 certainly  due.

 One  thing  was  that  ali  these  things had  to  be  looked  into  rather  more
 carefully  by  a  responsible  body  of
 experts.  if  |  may  say  so,  because  it  was
 not  merely  a  question  of  giving  what
 was  due  to  the  policemen;  it  was  at
 the  same  time,  a  responsibility  to  the
 citizens  of  Delhi  alto  their  due,  be-
 cause  the  citizens  are  also  entitled  to
 have  the  services  of  an  efficient  police organisation.

 In  order  to  examine  all  these  ques-
 tions,  a  Commission  was  appointed, headed  by  Shri  Khosla.  Shri  «Khosla
 is  a  very  distinguished  Judge.  He  was
 assisted  by  another  member  Shri  B.  N.
 Mullick,  who  was  the  DIB.  But  we  did not  walt  for  the  recommendations  of this  Commission,  because  we  though! that  it  wa:  very  essentiny  thot  we
 should  do  something  to  look  into  the
 immedinie  problems  of  these  people. I  know  the  housing  problem  was  a
 Pressing  problem.  There  was  a  crash basis  scheme  of  housing  estimated  to
 cost  about  Hs.  50  lukhs.  It  was  sanc- tioned  immediately  The  question  of
 getting  land  is  a  very  complicated
 question  in  Delhi,  as  it  is  in  every  big
 city  in  India.  That  question  was  also
 solved.  |  am  surg  in  the  course  of  a
 couple  of  years  they  will  certuniv
 Start  getting  the  houses  they  need.
 There  was  the  question  of  special  i-
 Jowance  when  they  were  on  duty  for
 more  than  9  hours.  ‘There  was  the
 question  of  providing  transport  when

 were  coming  from  other  places.
 There  was  the  question  of  providing sort  of  winter  uniforms,  A  dect-
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 could  volce  their

 a  wrong  way.  Again  corner  meetings which  were  not  permissible  under  the
 conslitulion  they  had  agreed  to,  again
 slogan  shouting,  agaim  the  same  type uf  trade  union  activity  not  consistent
 with  the  sense  of  discipline  smplicit
 in  the  very  idea  of  a  police  farce.
 Things  were  going  completely  wrong.

 Then  they  had  the  facility  to  put
 their  grievances  before  the  Commis- sion  itself,  At  the  same  time,  they
 knew—ind  were  told  abou,  it—that
 the  interim  report  of  the  Commission
 Was  coming  Shortly.  only  last  month.
 But  no  advice  wag  useful.  I  do  pot blame  the  policemen  again.  But  what
 hay  to  be  done  ultimately  if  they  ge-
 cept  wrong  advico™

 Uluimately,  coming  neatir  io  the
 day  when  this  whole  trouble  erupted. un  the  4th,  morning,  the  hon.  Mem-
 ber,  Dr,  Lohia  did  telephone  me  and
 asked  me,  ‘what  ig  the  trouble  about
 the  police?  Why  these  peopl,  are
 being  disarmed?’  I  said  it  is  not  a
 question,  of  disarming—-I  ar,  repeating
 what  T  had  said—it  is  a  question,  of
 taking  the  people  off  their  duty.
 changing  the  duties.  Tt  i  true  that
 when  policemen  are  not  on  duty,  they
 are  not  wilh  their  arms.  But
 essentiaily  it  is  changing  their
 duty,  there  i.  nothing  wrong  in  it,  it
 is  quite  a  legitimate  thing  ty  do.
 Strangely  enough  before.  I  learnt
 of  it  from  anybody  else,  T  got  a  com-
 Plaint  from  Dr.  Lohia.  He  was  the
 first  man  to  talk  about  it.
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 att  corere  fee:  भोर  की  वाहों  मे ंतिनका  |

 We  राम  मनोहर  लोहिया  :  परे  क्‍या  है
 और  की  वाढ़ी  में  तिनका  ?  क्ष्मे  नहीं  झाती

 (wee)...
 Shri  Y.  B,  Chavan:  When  it  comer

 sto  listening  to  the  reply,  he  gets  angry.
 Bro  राल  मनोहर  लोहिया  :  झपनी  तरफ

 के  प्रादभियों  को  जरा  संभाल  कर  रखो
 (व्ययन)  मैं  यह  काम  कर  रहा  हूं,

 कस  में  कोई  छिपाने  को  बात  नहीं  है  |

 aft  quiet  राय  बहुबाण :  जरूर  करिये  t
 हम भी  अपना  काम  कर  रहे  हैं  t

 डा०  राज  नमभोहर  लोहिया  :  करो,

 सब  पता  अल  जायगा।  ,  (च्यचचास) . . ..
 इस  कड़  से  कोई  फायदा  नहीं  है  सझकड  से
 न्तही  अकल  से  बात  करों  a

 dt  यक्मजंत  राय  अजुबाण:  मैं  नम्जतासे
 बात  कर  रहा  हूं  ।  लेकिन  दूसरों  का  भो  कुछ
 स्वाभिमान  होतापुहि  ।

 Blo  राज  मनोहर  लोहिया  :  लेकिन  यह
 क्या  अदतमोज़ो  चला  रखो  है  ?  चोर  को
 बाड़ी  में  तितका  '  (व्यकषणान)  .

 थी एस०  qo  dat  :  इन  का  पूरा
 आानदान  चोर  शौर  दूसरे  को  चोर  की  दाढ़ी
 में  तिनका  कहते  है  ।

 Shri  ¥.  B,  Chavan:  That  morning  he

 wh  wy  fem  (सुमेर)  :  बुरी  बात
 क्या  t  श्राप  को  झंवोध्यता  इस  से  साबित
 होगी  है  t

 Shri  Ranga  (Srikakulam):
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 only  saying  that  certainly  it  ig  being
 in  a  wrong  way.  The  police

 have  some  grievances,  but  if  an  or-
 ganised  force  of  this  type  was  being
 misled  to  do  something  which  was  not
 right,  that  is  the  only  thing  that  I  am
 pointing  out....

 Shri  Ranga:  Is  is  not  very  strange
 that  with  all  the  equipment  =  that
 the  Government  has  got  for  espionage
 afd  all  the  rest  of  it,  Dr.  Lohia  should
 be  the  first  man  to  know  about  it  and
 not  the  Home  Minister.

 Shri  ¥,  B.  Chavan:  On  the  question
 of  disarming  and  changing  of  duty,  he
 was  trying  to  instigate,  and  naturally
 I  knew  it  for  the  first  time.  It  &  good
 he  telephoned  to  me.

 डा०  राम  मनोहर  लोहिसा  :  कहने  दो,
 जितना  झूठ  बोलना  हो  बोल  सो  a  इन्स्टीगेट,
 इन्स्टीगेंट,  जरा  समझ  के  बोलो  |  झगर  मुझ  में
 ताकत  होती  तो  सचम्‌ृच  उकसाता,  दिल्ली  के
 पुखिस  बालों  को  अच्छो  तरह  उकसाता  |

 Mr,  Depuy-Speaker:  You  had  your
 say.

 डा०  राम  मनोहर  लोहिमा  :  जरा
 बोलता  सिखाशों  इन  को  ।  (ब्यचबाम)

 Mr,  Deputy-Speaker:  May  I  point  out
 to  the  hon.  Member  that  the  level  of
 the  debate  was  good  till  now,  and  that
 he  should  not  lower  it?

 Bo  राम  कबभोहर  लोहिया  :  भगर  मेरे  में
 ताकत  होतो  तो  मैं  सचमुच  उकसाता  दिल्‍ली
 पुलिस  को  और  दिल्लो  के  लोगों  को  t
 Shri  ¥.  8:  Chavan:  I  come  ultimately

 to  the  point  that  certainly  the  leaders
 of  some  of  these  unions  were  misled
 because  of  the  wrong  activities  that
 they  had  undertaken.  Section  it
 they  broke,  and  they  started  a  proces-
 sion.  They  came  im  large  numbers
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 shouted  all
 abu'ses,  some
 dressed  them.

 श्री  सधु  लिसये  :  आप  ने  बेयोनेट  से
 मारा  t

 people  came  and  ad-

 श्री  यशवंत  राव  चह  वाण  :  बिलकुल  मारा

 नहीं  किसी  को  1

 They  reached  there  at  about  5  0!
 Clock  Or  a  little  later,  sat  through  all
 the  night:  The  types  of  speeches  that
 were  made  and  the  type  of  slogans
 that  were  raised  is  a  different  matter,
 may  be  it  was  an  aberration,  I  did  not
 take  it  in  a  wrong  way  personally.
 Certainly  we  are  used  to  getting
 abuses,  that  does  no  matter,  I  forget
 all  this.

 The  next  morning,  at  about  0  O’
 Clock,  when  I  was  on  my  way  to  office,
 I  thought,  as  somebody  said,  in  a
 family  way.  Ultimately  they  belong
 to  us,  I  did  say  that,  I  told  them’  “w:
 are  a  family,  we  are  a  team,  you  be-
 longs  to  me,  and  I  belong  to  you......

 Shri  Kanwar  Lal  Gupta:  Ycu  treat
 them  now  as  your  family.

 Shri  Y.  B.  Chavan:....  Ibo  n>°t  go  in
 a  wrong  way,  you  have  dene  very
 wrong,  because  you  are  persons  suD-
 posed  to  observe  discipline  and  you
 have  broken  it.”  I  said:  For  Goci’s  sake,
 go  back  to  your  duties,  even  now  you
 can  go  back  to  your  quties.  They  did
 not  do  so  and  I  do  not  know  what  sort
 of  advice  they  were  getting.  I  had
 30  other  alternative  but  to  take  what-
 2ver  action  the  police  felt  should  be
 taken.  Fortunately,  no  untoward
 incident  happened  when  arrests  took
 place.  But  unfortunately,  when  they
 were  being  taken,  one  truck  got  in-
 volved  in  some  accident  and  two
 persons  were  killed.  Some  people  say
 that  more  than  two  persons  died  in
 the  hospital  but  I  have  verified;  I
 myself  went  to  the  Willingdon  Hospi-
 tal  when  I  Jearnt  about  this  accident.
 I  saw  one  dead  body  there.  The  other
 dead  body  belonged  to  the  border
 security  force  and  it  was  taken  to
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 slogans,  they  gave  all
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 some  other  hospital  by  them.  About
 l9  people  were  injured  and  _  two
 persons  died  unfortunately.  The
 Prime  Minister  was  kind  enough  to
 announce  that  very  day  Rs.  5,000
 by  some  sort  of  compensation  to  the
 families  of  the  deceased.  Now,  what  do
 we  do  about  it?  Hon.  Member  Dr.
 Lohia  gets  angry  when  I  said  ‘insti-
 gate’.  But  this  is  what  he  said  in
 Trivandrum  ang  I  quote  from  the
 Times  of  India,  May  14,  1967.

 “He  said  that  the  recent  police
 strike  in  Delhi  was  a  ‘revolution’.
 If  the  Opposition  parties  had  not
 kept  away  from  it,  “Delhi  would
 have  been  under  my  control,  or
 50,000  persons  would  have  been
 dead.”

 He  is  sorry  because  neither  of  these
 things  happened.  He  can  take  delight
 in  these  matters.

 डा०  राम  मनोहर  लोहिया  :  अखबार

 वाला  अपना  भेज  दिया  था  यह  सब  लिखवाने

 के  लिए  ऐसा  लगता  2  |

 Shri  ९.  छ,  Chavan:  That  is  the  way
 hon.  Members  try  to  take  advantage
 of  a  very  difficult  situation.  It  is  a
 difficult  situation.  I  must  warn  this
 hon.  House,  it  is  my  duty  to  warn
 this  House,  that  if  we  try  to  tamper
 with  the  sense  of  discipline  of  the
 security  forces  of  this  country,  the
 independence  of  this  country,  and
 democracy  would  be  completely  in
 danger.  If  I  do  not  utter  these  words
 of  warning,  I  think  I  would  have  no
 right  to  sit  in  these  Treasury  Benches
 and  hold  this  office  which  the  Party
 and  the  Parliament  had  entrusted  to
 me.  I  say  that  this  is  an  incorrect
 thing  to  do.

 I  do  not  know;  his  whole  approach
 seems  to  be  somewhat  negative.  He
 explained  his  philosophy  by  saying:
 Janta  bakree  hai.  He  is  proceeding  on
 the  presumption  that  the  masses  have
 completely  gone  wrong  that  they
 have  become  weak  and  sheepish  and
 he  wants  to  make  them  brave  by
 this  sort  of  things,  allotting  himself:
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 too  big  a  role.  He  says  that  the  com-
 munists  are  wrong,  the  Jan  Sangh  is
 wrong  and  the  Congress  is  bad  and
 even  hig  party  is  rotten.  He  seems
 tc  be  the  only  wise  man  in  the  coun-
 try.  During  the  last  world  war,  when
 I  was  a  student  of  law,  I  saw  a  very
 interesting  cartoon  and  when  |  heard
 these  words  from  Dr.  Lohia  it  came
 back  to  my  mind  as  a  flash.  The  car-
 toon  depicted  a  group  of  soldiers  on
 parade  and  a  sergent  was  giving  the
 orders.  There  was  one  fellow  in  the
 parade  who  was  the  only  person  whoa
 was  not  walking  in  step  with  the
 others:  The  instructor  went  to  him  and
 asked  him;  ‘What  is  wrong  with  you?’
 ‘Nothing  is  wrong  with  me’,  he
 replied,  ‘the  whole  of  the  rest  of  the
 platoon  is  rotten  and  I  am  right.’  Now,
 the  story  does  not  end  there  and  the
 instructor,  then,  said:  ‘You  deserve  to
 be  a  parade  by  yourself.  You  had
 better  walked  out  of  the  line,  and
 walk’.  He  then  gave  orders,  “Quick
 march’.  So  he  went  on  walking,  and
 when  he  reached  the  end  of  the  oarade
 ground,  he  wanted  the  instructor  to
 give  him  an  order  at  least  to  turn
 back,  right  about  turn  or  left  about
 turn,  and  he  did  shout,  “Sergeant  give
 me  My  orders.”  ang  that  Sergeant  was
 a  wise  person.  He  said,  “Good-
 bye.”

 I  can  only  say  that,  if  this  is  the
 preaching  of  Dr.  Lohia;  I  can  say
 “Good-bye  to  this  country.”  I  can
 only  say  that  his  philosophy,  his  ap-
 proach,  his  teaching,  are  such  that  a
 wise  nation  can  say,  “Good-bye.”

 श्री  कंवर  जाल  गुप्त  :  उपाध्यक्ष  महोदय,
 मिनिस्टर  सहाब  ने झ्रागं  वह  क्या  करने

 वाले  हैं,  इस  के  बारे  में  कोई  जवाब  नहीं  दिया

 है  ।  क्या  पुलिस  के  साथ  बदले  का  भाव

 चलता  रहेगा--इस  के  बारे  में  कुछ  तो  कहना

 चाहिये  ।

 डा०  राम  मनोहर  लोहिया  :  उपाध्यक्ष

 महोदय,  गृह  मंत्री  जी  ने  त्िवेन्द्रम  के  मेरे

 भाषण  को  यहां  पढ़  कर  सुनाया,  मालूम

 होता  है  कि  उन्होंने  अपने  किसी... .  .
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 संवाददाता  को  कह  दिया  था  कि  ऐसा  भाषण

 छपवा  दें  ।  मेरी  ऐसी  ग्रादत  नहीं  है  कि  मैं

 कहा  करूं  कि  दिल्‍ली  मेरे  कब्जे  में  चला  जायगी।

 में  शहंशाह  नहीं  हूं,  यह  आपकी  ग्रादत  होगी  |

 मैं  यह  ज़रूर  चाहता  हूं  कि  दिल्‍ली  पर  हिन्दु-
 स्तान  के  पचास  करोड़  लोगों  का  कब्जा  है

 जाय,  जो  आज  मुश्किल  से  Q-15  या  26

 लाख  आदमियों  के  कब्जें  में  है।  थही
 मेरी  इच्छा  है,  यह  मेरा  दर्शन  है,  इस  को

 ग्रापको  समझ  लेना  चाहिये  ।

 मैं  तो  गृह  मंत्री  जी  अपने  को  बहुत
 निकम्मा  आदमी  समझता  हुं  in  आप  सब

 अपने  को  वड़ा  कारगर  श्रादमी  समझते

 हैं,  क्योंकि  20  वर्षों  में  झरापने  हिन्दुस्तान
 को  बड़ा  स्वर्ग  बना  दिया  है,  लेकिन  मैं  तो

 अपने  को  fipnenr  ही  समझता  हं--खाली
 इतना  हो  फके  मुझ  में  और  आप  में  है  a  अगर

 amt  भी  अपने  को  निकम्मा  समझने  लगे

 तो  हमारी  और  ऑ्रापकी  मिल  कर  खूब  बढ़िया
 बात  होने  लग  जाय  ।

 आप  जब  वार  बार  कहते  4--2z

 यूनियन,  पुलिस--अरे  निकम्मे  तो  इतने
 जबरदस्त  हो  कि  इन  20  वर्षो  में  निकम्मापन

 इन्तिहा  पर  पहुंच  गया  है,  दुनिया  का  कोई
 भी  देश  कभी  इतिहास  में  कभी  इतने  निकम्मे-

 पन  पर  नहीं  पहुंचा  था  ।  मैं  अपने  लिये.

 खाली  इतनी  ही  भीख  मांगता  हूं  कि  इस
 निकम्मेपन  को  समुझों,  उस  दर्शन  को  समझो

 जहां  तक  आप  ट्रेड  यूनियन  की  बात  करते

 हो,  सारे  सभ्य  संसार  में,  करीब  करीब  सभी

 देशों  में  पुलिस  को  अपने  ट्रेंड  यूनियन  बनाने

 का  अधिकार  है  1  यहां  तक  कि  पश्चिमी

 जमेंनी,  जिसका  बहुत  ज्यादा  जिक्र  होता

 है  सभ्यता  के  मामले  में,  वहां  तो  सेना  यानी

 पलटन  को  भी  ट्रेड  यूनियन  बनाने  का

 अधिकार  है  7  लेकिन  बातें  यहां  बहुत
 सारी  हो  गई  और  सिफ  इस  लिये  कि  जितने

 भी  तक  दिये  जाते  हैं,  उन  का  ठीक  तरह  से

 उत्तर  नहीं  होता  है  1
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 झभी  आपने qq  मंत्री  जो  को  देखा---

 उस्होंने  कह  दिया कि  द्यूटी  बदली  गई  ।  भसल
 बीज  यह  थी  कि  हैन्टरल  रिया  पुलिस  गई

 नथी  दिल्‍ली  पुलिस  को  बदलते--यह  इयूटी
 बदलना  नहीं  होता,  यह  हथियार  देना  होता  t
 अगर  दिल्‍ली  पुलिस  को  एक  टुकड़ी  जाती
 नियत  समय  पर  उन  को  बदलने,  तब  वह
 ड्यूटी  बदलना  होता,  लेकिन  उस  का  जवाब

 आपने  नहीं  दिया  ।  कभो  किसों  तक  का
 जवाब  नहीं  देते,  खाली  अपनी  ताकत  पर
 मस्त  हैं--  भ्राखिर  सरकारी  गरमी  है,  वह
 गरमी  कभी  कभी  तो  बं  जोश  के  साथ
 निकला  करती  है,  लेकित  कभों  कभी  कोशिश

 करते  हो  कि  उस  गरमी  को  दबा  जांयें,  लेकिन
 फिर  चौ  याद  रखना,  आपहों  के  एक  मान-
 ोय  सदस्य  ने  यहां  कहा  कि  लहर  चल  रही
 है  |  प्ैजाबाद  का  उन्होंने  जिक्र  किया  शौर

 कुछ  हमारे  पक्ष  के  मंत्रियों  के  कुछ  ठाठ-बाठ

 उन्होंने  देखे,  वे  किस  पक्ष  के  थे,  किस  पार्टी
 के  थे,  यह  उन्होंने  नहीं  बताया,  लेकिन

 उस  ठाठ-बाठ  को  देखकर  उन्होंने  कहा
 1. उ  लहर  बड़े  जोरों  से  चल  रही है  और  यह
 लहर  हम  सब  को  खा  जायगो  इस  मे  तर्क
 की  क्या  बात  है--अगर  ठाठ-बाठ  करते  हों,
 चाहे  इधर  के  करते  हों  या  उधर  के  करते

 ों,  दोनों  को  लहर  खा  जाय,  तो  अच्छा

 ही  है,  कोई  तया  हिन्दुस्तान  बन  कर  रहेगा,
 इस  में  धबराने  को  क्या  बात  है  |

 इस  नये  दर्शन को  समझते के  शिये---भाषप
 जरा  आर  अपनी  हालत  को  भी  उस  दिन  देखिये

 कि  उस  दिन  आपको  कंसी  हालत  थी,  जब
 आप  घिरे  हुए  ये  1  शझापका  घर  ऐसा

 था,  ऊँसे  पलटन  ने  मोर्ना  बनाया

 gar  Qf  site  जिस  तरह  से  दो  दुश्मन,  ो

 देश  बायस  में  सोर्चा  बता  कर  सहते  हैं  घौर

 सिपाही  लोग  पेड़  को  झाड़  में  हरी  टोपी

 पहन  कर  ह.  क  र  गोत्री  इधर  या  उघर  फेंकते

 हैं,  eth  तरह  से  द... द  दिस  यु  हू  मंची  साहब
 की  रखा  तो  रही  थी  t  रा कौन  कर  रहा
 था ह.  पलटत  के  जादमी  और  as  हो  रही
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 बो--पहले  बुलाये  गये  सैन्ड्रब  शिन
 पुलिस  के  लोग,  फिर  जब  सौम्ट्रल
 रिजा  पुलिस  को  भक्ति  पर  शक
 होते  लगा,  तब  बुलाये  गये,  वार्ड  र  सिक्योरिटी
 के  लोग,  भौर  जब  उन  पर  शक  हुआ  तो  पलटन
 बुलाई  गई  कब  तक  इस  तरह  की  कार्यवाही
 करते  जाधोगे  ?

 एक  आर  झापके  पहले  वाले  संत्रो  साहब
 को  बहुत  सासमली  काम  के  लिये  श्रपना
 पद  छोड़ना  पड़ा  था  -  वह  7  नवम्बर  बाला
 मामला  था  |  यह  उस  से  कहीं  ज्यादा  खतरनाक
 सासला  था 1  7  नवम्बर  को  दो  परदेशी
 पलटनों  को  हरे  टोप  खगा  कर  पेड़  को  झाड़
 में  खड़े  हो  कर  मोर्चा  नहीं  बनाना  पढ़ा  था,
 लेकिन  7  सवस्यर  को  काप्रेस  को  गुटवाज़ों
 ने  आपके  पहले  वाले  मंत्रों  को  खा  लिया,  लेकिन
 आपको  गूटबाज़ों  उस  जगह  पर  नहीं  पहुंच
 पाई  जो  झापको  ला  सके,  नहीं  तो  जो  काम  उस
 दिन  कुभा  थां,  4%  बहुत  खतरनाक  था  a

 जितना  झापने  भाषण  किया  है,  उसमें
 झापने  कुछ  नहीं  कहा  है  कि  ाप  पुलिभ  वालों
 के  लिये  क्‍या  करने  जा  रहे  हो,  खाली  मेरा
 विश्लेषण  किया,  बहुत  खुश  हो  लो,  थोड़ा
 और  विश्लेषण  कर  लो,  मेरा  विश्लेषण  करने
 के  बजाय  झापकों  विश्लेषण  करना  आहिये
 था-बयुलिसवालों  के  मस्यन्ध  में  ।  क्‍या  झापके
 इशारे  हैं-  दिल्‍ली  पुलिस  के  सम्बन्ध  में,  पूरे
 भारत  की  पूलिस  के  सम्बन्ध  में,  क्योंकि  इस
 में  कोई  शक  नहीं  है  कि  प्रनुशासन  सारे  देश

 का  बिगड़  रहा  है  पर  मैं  यह  हथिश  नहीं  बाहता
 हूं  कि  अनुलासन  इतना  बिगड़  जाय  कि  हम
 लोगों  को  प्रपने  देश  के  एक  बहुत  भयंकर  किल्म
 को  हिसा  का  सामना  करना  पढ़  जाये  t
 मैं अराजकता पसन्द  कर  सकता हूं  -  यह  झगग
 बात  है,  कासूस  दूटे-  मैं  पसस्द  कर  सकता

 हैं,  भाज  कल  के  रिश्ते  बदलें-  मैं  इस  को  पसन्द
 करता  हूं,  किसी  तरह  से  भस्थचिरता  ee
 हो  कर  परिवर्तन  आाये  -  Sam  1
 है,  लेकिन  हिला  सहों,  सारकाट  नहीं,  |...  .
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 at  जात  भैया  गहीं  धौर  इस  लिये  इस  यलत-
 कमी  में  मत  रहना  कि  जो  पुलिस  बाले  ने,
 उस  को  हम  लोग  उकता  रहे  थे।  पुलिसवाले
 हमारे  पास  भाते  थे,  मेरे  भावों  को  सुनते
 ah  बार  बार  उनसे  यही  कहा  कि  धीमे
 च्बशो,  de  मत  जापों  गृह  मंत्री  जी--मुभे
 तो  द... ल  are  कहता  पढ़ता  है  झापको
 उकसायेंगे  गलत  काम  करने  के  लिये  शौर  मैं
 यह  साफ  तौर  से  कह  देना  चाहता  हूँ  कि  पुलिस
 को  गलत  काम  करने  के  लिये  यदि  किसो  ने
 उकसाया  तो  भापते  उकसाया  ।  एक  सर्फ़े
 उन  लात  झ्ादमियों  को  बरखास्त  कर  के  शौर
 दूसरी  तरफ  स्रेंट्ल  रिजर्व  फोर्स  के  द्वारा  दिल्ली
 पुलिस  के  हक्ियारों  को  छीन  कर  के  उकसाया  ।

 हां,  मैं  इतना  जरूर  कहता  घाहता  हूँ
 कि  मैं  निकम्मा  हूं,  लक्तिहोत  हैं,  प्रगर  शक्ति
 होती  तो  विल्‍ली  की  जनता  को  जफर  उकसाता
 कि  वह  दिल्‍ली  को  पुलिस  के  समर्भन  में  मदद
 कर  के  दाज  दित्लों  में  वह  कोर्ट  धोर  हालत
 पैदा  कर  देखी  1  इस  लिये  मैं  फिर  भो  प्रापसे
 यहाँ  कहूँगा  कि  धंगर  मुमकिन  हो,  हो  सकता
 है  कि  मेरी  बातों  से  झाप  कुछ  गुस्सा  हो  गये
 हों,  गुस्सा  नहीं  पावा  ने  ?  शाप  ह. उ  दिमाग
 से  भी  बाड़े  हो  कर  कह  दें,  कुछ  तो  कह  दें
 कि  उन  के  लिये  कुछ  करेंगे  ।  चलो,  हमारे
 केपर  झापने  गृख्मा  निकाल  लिया,  हम  ने
 ाप  पर  मुस्सा  निकाल  लिया,  दरे  go  तो
 कह  दो  कि  कुछ  करोने  1

 उपाध्यल  महोदय,  मैं  यही  निवेदन  करता
 हैं  कि  इस  सदन  का  स्थगन  धाप  शूर  इस
 शौके  पर  करवायें  1’

 Pha
 Deputy-Bpeaker:;  The  question

 “That  the  House  do  now  adjourn”,

 Mr.  Depety-Epenker:  Those  against
 will  say  ‘No’,

 fleveral  hon.  Mombers:  No.
 Mr.  Depaty-Speaker:  I  think  the

 ‘Noes’  have  it...

 Some  bon,  Members:  The  ‘Ayes  have
 it.

 Mr.  Deputy-Speaker:  Let  the  Lob-
 bies  be  cleared.

 Due  to  electricity  failure  the  bell
 is  not  ringing.  So  I  would  reques!  all
 Members,  their  party  whips,  to  fird
 out  their  Members  who  are  standing
 otftside  or  in  the  Central  Hall.  I  will
 wait  for  a  couple  of  minutes  ™ore.
 (Interruptions).

 Shri  Ranga:  Let  the  division  take
 place  tomorrow.  We  do  not  want  to
 take  that  responsibility.  (Interrup-
 tions).

 Mr.  Deputy-Spesker:  You  see,  voting
 on  this  will  take  place  tomorrow;  but
 now  we  will  continue  ‘the  <dcbate,
 (Interruptions).

 An  hoa,  Member:  How  can  it  be?

 Mr.  Depaty-Speaker:  All  righ’.  the
 House  is  adjourned,  stands  adjourned.
 We  will  meet  tomorrow  at  eleven.
 (interruptions).

 Now  voting  will  take  place.  Those
 who  are  Interested  will  wait.

 4m  hon,  Member:  Have  you  ad-
 jéurn@f  the  House;  now  you  cannot
 do  it.

 जौ  चु  लिस्प  :  सदन  स्थगित  कर  दिया
 जाये,  हाउस  'एुडजोनें  कर  दोजिये  ।  कल
 मतदान  करिये  i
 Shri  Kaawar  Lal  Gupta:  I

 ae



 Mr.  Deputy-Speaker:  f  said  that
 voting  on  this  motion,  as  the  machi-

 Shri  8.  M.  Banerjee:  Why  do  you
 want  to  change?  We  want  to  hear  the
 tape  record.  You  said  the  House  is
 adjourned.

 aft  कंबर  लाल  गुप्त  :  भप्क्‍रध्यक्ष  महोदय.
 जब  हाउस  को  आप  एडजोर्न  कर  चुके  हैं  तो

 दुबारा  नहीं  बैठा  सकते  1

 Mr.  Deputy-Speaker:  I  am  calling
 the  division.  Those  who  are  interest.
 ed  may  (Interruptions).

 Seme  bon.  Members:  You  have  ad-
 ‘ourned  the  House.

 Mr.  Deputy-Speaker:  I  said  that
 roting  on  this  will  teke  place  tomor-
 row  and  Mr.  Sezhiyan  will  continue
 his  speech.  (Interruptions).

 Shri  8.  M.  Banerjee:  You  have  ad-
 journed  the  House.  See  the  record.

 Seme  hon.  Members:  You  have  id-
 SXourned  the  Howse.

 ली  ऋंबर  लाल  गुप्ता:  रिपोर्ट  देख
 लीजिये  -  रेकाई  देख  सीजिए  हाउस
 एडबोर्स  हो  चुका  है  प्रौर  उसे  दुबारा
 बैठा  कर  झाप  दूसरी  बार  रालती  कर  रहें

 The  question  is:
 “That  the  House  do  now  ad-

 joarn”.
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 Those  in  favour  will  say  ‘Aye.  (Uin-
 terruptions).

 Those  against  will  say  ‘No’.

 Some  hon,  Members:  No.

 Mr.  Deputy-Speaker:  I  think  the
 Noes  have  it,  the  Noes  have  it.

 The  motion  is  lost.

 Mr,  Seshiyan:  (Interruptions).

 Shri  8.  M.  Banerjee:  We  want  to
 bring  a  censure  motion  against  you
 tomorrow.  You  are  a  tool  in  the
 hands  of  the  Congress.

 An  hon.  Member:  The  House  has
 been  adjourned  by  you.

 Mr,  Deputy-Speaker;  Mr.  Sezhiyan,
 you  continue  your  speech  on  the  UuPs
 report,  You  were  on  your  legs.

 An  hon.  Member:  How  can  he?
 You  have  adjourned  the  House.

 Shri  8.  M.  Banerjee:  Don't  change
 the  record.  We  want  a  copy  of  the
 record.  We  want  to  hear  the  tape.
 You  cannot  play  fool  with  us.  It  is
 too  much.

 Mr.  Deputy-Speaker:  Mr.  Sezh'yan,
 you  continue  your  speech  on  the
 Report  of  the  UPSC.  (Inferuptions).

 Ap  hon.  Member:  I:  is  illegal.  it  is
 unconstitutional.  (Interruptions).

 Mr.  Deputy-Speaker:  The  House
 stands  adjourned  to  meet  again  to-
 morrow  at  eleven.

 38.37  hrs.

 The  Lok  Sabha  then  adjourned  pill
 Eleven  of  the  Clock  on  Thursday,
 May  25,  i087!  Jysistha  4,  180  (Sake).


